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LOK SABHA DEBATES

LOK SABHA

Friday December 15, 1972/
Agrahayana 24, 1804 (Saka)

——

The Lok SabMa met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Raising of Prices of Stainless Steel
Sheets by M.M.T.C.

*461. SHRI K. KODANDA RAMI
REDDY: will the Minister of
FTOREIGN TRADE be pleased to state:

(a) whether the M.M.T.C. had rais-
ed the price of stainless steel sheets
by more than 100 per cent;

(b) the reasons for the sudden rise
in the price; and

(¢) whether this price rise has ad-
versely affected the priority and small
scale industries?

THE MINISTER OF FOREIGN
TRADE (SHRI L., N. MISHRA): (a)
No, Sir.

(b) and (c¢). Does not arise.

SHRI K. KODANDA RAMI REDDY:
I am not fully convinced. According
to a letter from the President, Pondi-
cherry Small-Scale Industries Associa-
tion, in the third quarter of 1972, ie,
July to September the price of stain-
less sheets was Rs, 17,80 per Kg. But
during the last quarter, i.e. October to
mber, they have suddenly raised
the price to Rs. 28 per Kg. This
amounts to almost a cent per cent rise.
I would like the minister to explain
the reasons for the sudden spurt,

SHRI L. N. MISHRA: The question
was whether the price had risen by
100 per cent and the answer was ‘no’,
On 1st October 1971 the CIF price of

2

imported stainless steel was Rs. 7103
per tonne and on 18t October 1972 it
had risen to Rs. 8234 per tonne. So,
the increase is Rs. 1000 per tonne: it
is not double,

SHRI K. KODANDA RAMI REDDY:
May I know what control is being ex-
ercised against exorbitant prices at
which imported stainless steel sheets
both against export entitlement and
by MMTC are being sold in the market?

SHRI L. N. MISHRA: The price is
fixed by a committee presided over by
the Chief Controller of Imports and
Exporis as in the case of other raw
materials imported by the public sec-
tor agencies. Then quotas aré allotted
and it goes only to actual users.

SHRI PRABODH CHANDRA: May
I know whether it is a fact that the
producers of utensils charge the price
keeping in view the black market price
of stainless sieel sheets and if so,
would Government be prepared 1o
give some relief to consumers or fix
some percentage of the import licences
for giving utensils at controlled rates?

SHRI L. N. MISHRA: As a matter
of fact, the price of utensils is not
controlled by us, There are two
channels of import of stainless steel—
one through M.M.T.C. and the other
against export entitlement. Ag far as
M.M.T.C. is concerned, it charges a
nominal profit of 3 per cent or so.

Change in criteria for grant of Assist-
ance to States for Scarcity Relief Work

*462, SHRI ANNASANEB GOT-
KHINDE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the need for change in
the pattern of Central assistance for
drought relief to the States has been
brought to the notice of Government;

|
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(b) whether Government propose to
liberalise thefr pattern of Central
assistance in view of very acute
drought conditions prevatling tn Maha-
rashtra for the third year in succes-
sion; and

(¢) if so, in what manner?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir. The matter has been
referred to the Sixth Finance Commis-
sion who have been requested to re-
view the policy and arrangements in
regard to the fimancing of rellef ex-
penditure by thé States affected by
natural calamities,

(b) ‘and (c). The severity of the
drought conditions in Maharashtra has
been brought to the notice of the Cen-
tral Government by the State Govern-
ment. A Central Team has also visited
the State recently. Appropriate Cen-
tral assistance will be provided to the
State Government towards their ex-
penditure on relief measures in accord-
ance with the recommendations that
the Central Team might make in this
respect.

SHRI ANNASAHEB GOTKHINDE:
The first team saw the conditions of
acute scarcity there and reported that
the disiress caused by the failure of
the crop is genuine and relief opera-
tions are well-directed for relieving the
distress. We are told that a second
tearn has also visited the State. May
I know how much financial assistance
has been recommended by the second
team? May I know whether the Chiet
Minister of Maharashtra thas asked
for an assistance of Rs. 150 crores for
providing fodder for cattle and drink-
ing water facilities?

SHRI YESHWANTRAO CHAVAN:
Drought has been persisting in Mabha-
rashtra from 1970-71 onwards, This
is the third year and the accumulated
effect is rather severe no doubt. Up
to the end of 1971-72 the amount that
was sancﬂoned comes to more than
Rs. 41 crores. In the last three years,
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six central teams have visited the
State. In addition to the Rs. 41 crores.
I mentioned, the fifth team had sanc-
tioned up to the end of October nearly
Rs. 20 crores. But with the failure
of the rabi rains, things have become
still worse. Therefore, a sixth team
hag just visited the State and returned.
The estimates that the Chief Minister
has given to the central team are to
the tune of nearly Rs. 143 crores. ...

PROF. MADHU DANDAVATE: The
team has returned back to the pavi-
lion!

SHRI YESHWANTRAO CHAVAN:
No: only people who lose their wicket
come back to the pavilion. The team
has come back to the secretariat to
further operate on it and to make
evaluation of the possibilities of what
can be done. As they do in the case
of other States, the assessment will
be done in the case of Maharuhtra
also,

SHRI ANNASAHEB GOTKHINDE:
The Minister has stated that whatever
asgistance would be allotted on an
all India basis, or on a particular
pattern, would be allowed to Maha-
rashtra also. This is the third year in
succession that Maharashtra is facing
the severest scarcily conditions due
to drought. Nearly 10,650 works have
been started and nearly 20 lakhs
workers have been engaged in relief
work. So far only Rs. 40 crores have
been given to Maharashtra by way of
grants, ways and means advance, and
short term loans for agricultural
inputs. Due to the scarcity conditions
prevailing there for the third year in
succession, which is putting more
hardship on the resources of the State
Government, because of the peculiar
circumstances, will the Central Gov-
ernment come forth with special asstist-
ance, 8o far as Maharashtra is con-
cerned? -

SHRI YESHWANTRAO CHAVAN-
Do not make your case more weak

by u emsar%\; arguing about a
special case erever thére are
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special features or difficulties, they
will Le taken into account. But vou
cannot say that the principle would
be different from State to State.

PROF. MADHU DANDAVATE: Part
of the grants from Central assistance
available to States like Maharashtra
were utilized in the relief camps for
giving weekly holiday allowance to
the workers and,to give relief to the
students. On the intervention of the
Centre, it wag decided that these two
items of expenditure are not permissi-
ble and they were stopped. Will the
Finance Minister give us an assurance
that consideration will be given to
these points and that they would be
allowed to be started again?

SHRI YESHWANTRAO CHAVAN:
These are specific issues. One cannot
say that the principles will have to
be changed in the case of some dis-
tricts. These principles are fixed in
consultation with the Finance Com-
mission. The Fifth Finance Commis-
sion, which went into this question,
made certain recommendations on the
basis of which in 1968 certain criteria
and principles were changed, Even
now, when the Sixth Finance Commis-
sion was appointed, the question was
again referred to it. The Planning
Commission has 'appointed a group
in the Planning Commission under the
famous e¢onomist member, Shri
Minhas. They have also made a
specific reference whether there should
be some other method for giving
assistance,

There are two ideas in the fleld.
One is that the State Governments
want that the entire assistance should
be given in the form of grants and
not loans, because the burden of loans
on the States has become rather very
difficult. The other idea in the fleld
is that there should be a mnational
fund for calamities to which both the
States and the Centre can contribute
and which can be drawn upon when
these difficultles arise, '

AGRAHAYANA 24, 1894 (SAKA)
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The latest thinking is that this sort
of drought conditions is a natural
phenomenon and we will have to
live with it for some time to come
unless w2 find some technological
break-through to face the situation,
while we wpersist in our production
efforts. We will have to deal with
this problem in a different way. In
the terms of reference to the Sixth
Finance Commission we have included
this subject. Therefore, so far as the
principles are concerned, 1 think wr
will have to wait for their recom-
mendation. At the same time, we will
have to face the realities of the situa-
tion. I would like to assure the hon.
Members that if there are continued,
accumulated, adverse conditions of
drought or flood, be it in Andhra,
Mysore or Bihar, those special condi-
tiotis will be taken into account while
granting assistance.

PROF., MADMU DANDAVATE:
What about my specific question about
permissible expenditure for student
relief?

MR. SPEAKER: The Minister has
given an extensive reply.

SHRI R. S. PANDEY: 1 am very
happy that the hon. Finance Minister
is very alive to giving timely help to
areas suffering from drought. He also
said that there are two ideas working
in his mind in order to remove fthe
drought conditions, Now our agricul-
ture is enitrely dependent o» monsoon.
If rains come, we have a good crop.
Otherwise, it is a complete failure.
Are they going to have some drought-
oriented and flood-oriented teams
which will, from time to time, survey

-the affected areas and repori to gov-

ernment what remedial measures
should be taken? For exanple, Maha-
rashtra is facing droueht continuously
for the last three or four years. Can
such a team forecast this is going to
happen and suggest relief measure.

‘MR. SPEAKER: Instead of asking a
supplementary’ question, every hon.
Member is making a speech.’ The hon:
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Member said that he is very happy
today. Let hime make me also happy
by asking shorter gquestions,

SHRI R. S. PANDEY: Wha!l is the
long-term policy that the government
is going to formulate in order to re-
move conditions of drought and Aood?

SHRI YESHWANTRAOQO CFMAVAN:
I think he has raised a wvalid point.
Since these conditions of drought are
more or less recurring .onditiong he
wants to know whether we nave any
plans to face these calanitics on a
permanent basis, I would like to
assure bim that while we zre p’anaing
for the various regions of Lhe uouatry
these two Iideas have been kept in
mind. Posgibly he is ware thai one
of the Centre's scheme, whic has been
pursued after the 1970 budget is that
drought-prone areas should be identi-
fled and specific developriont schemes
should be prepared for them. Similarly
for Assam, Bihar and Ganga valley

there will be a flood prevention
scheme. Naturally, these are very
long-term projects. In the case of

drought-prone areas, you can certain-
ly conserve moisture but you canrot
provide for the fallure of the rair..
That is our main difficultyv. You can
have percolation tanks rea:ly bul they
will become empty wveaszis unless
there is rain. Suppose there iz no
rain, how do you meet the need for
drinking water supply? O, how can
you supply water for cultivation when
monsoon fails? So unless scme tech-
niques are developed which cau halp
the preservation of soil moisture and
there are rains, there is no wav out.
These are some of the sciantific techni-
cal matters and we have nct peen able
to get an answer either in this country
or even in the international scrientific
world. Of course, efforts will continue
to be made in that direction,

SHRI DASARATHA DEB: Yaar
after year, many States are affected
by drought. Have the government
drawn up any scheme to provide sufi-
cient irrigation in those States which
are continuously affected by drrughts?

DECEMBER 15, 1972
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SHR1I YESHWANTRAQ C(HAVAN:
Yes, Sir; there are schemes. Irriga-
tion also is a very comprehensive
and vague term. In some areas flat
irrigation, as it is commonly under-
stood, canal irrigation, is not possible
because it is not feasible. There we
are trying to have percolation tanks,

community wells and small and
medium  irrigation schemes. But
drought-prone areas are those areas

where the cultivation:is entirely rain-
fed. In the case of those rain-fed
areas. what do we do? Really speak-
ing. it is an impossible blind wall that
we are up against and the machinery
of government becomeg rather help-
less, In some of the districts of Maha-
rashtra, for example, we can ceriainly
give them employment, purchasing
power and even foodgrains, But the
main dificulty in those areas relate to’
drinking water and fodder for cattle,
These are some of the problems which
we are facing. Even then, I would =ay
that no panicky decisions need be
taken. People are bravely facing the
difficulty and the State Government
is also efficiently trying to manage the
situation. I would like to assure hon.
Members that the Central Govern-
ment will do whatever they can to
tide over these difficulties faced by
the people.

|y iw we dfede g wage #
&y fram

*463. ot sgriee frg wiew
w1 few 70 3@ TR N g ow&@
fe :

(%) w1 Rz dw urs i
(vo-dw) wiwfros, 1950 % far my
e ¥ aAyx @ % e
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AT Qo wagx & wiwerfat
qar-wal & gyaeg § fAaw adi @y
¥ giuwfa 1 Jar-ual & qvaw &
fraw aff a9y 77 §; W

(=) afz g, @t TP I W
g § W vAE 5T ooy ey
faaz & ? s

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) and (b). The terms and conditions
of service of officers of State Bank of
Bikaner and Jaipur are governed - in
terms of Section 11(1) of the State
Bank of India (Subsidary Banks)
Act, 19590 read with Section 50(1)
thereof, .

oft RETOaw (wy wiew : Het qEET
{ o awren foar & wwH qqwT § R
Bz ¥% WF AEeR 07 AR ¥
vfawfal ' ¥ar 9 @ &F 1%
fear (Suaw) wfufraw, 1958 #r
ara 11(1) & Ia% &g afsy ara
50 (1) F @R AT N & &
weft wgreT ¥ wrrr A § o ag
frarmreaTe W ww o # g § 7

oft gy X wegT : AT § HA
T AN Y ?

st wzriioe fag me : el wgrew
¥ ag W waoman fe few &w & dav
wa o g€ & | & wwean g fe su
WY oI v & wrOw wHfal o
oy wfe & @i oo afr g€ &
TUC geae A W7 SN AP gy wTer-
w X aex § fe oo sfagle &
ey ?
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SHRI YESHWANTRAO CHAVAN:
There is no necessity of any fresh as-
surance.” The assurance is given by
the Act itself. Whatever rules were
applicable before their merger with
this Bank are still continuing, If
there are any specific cases the hon.
Minister has in mind and if he brings
them to my notice, I shall certainly
ask the Bank to look into them.

SHRI B. S. BHAURA: May I know
whether the hon. Minister is aware
of the fact that in respect of reserva-
tion quota for Scheduled Castes and
Scheduled Tribes people, though they
have fixed 124 per cent reservation
quota in services, the subsidiary banks
do not implement it? There are so
many Scheduled Castes and Scheduled
Tribes candidates but these banks do
not take them sayving that they do not
fulfil the requisite qualifications. I
want to know whether the Government
is going to consider or instruct the
banks that they take the Scheduled
Castes and Scheduled Tribes people,
fulfil the reservation quota, by relaxing

educational qualifications and other
things.

SHRI YESHWANTRAQO CIIAVAN:
I think, I answered it possibly here,
in this House that it is true this ques-
tion of recruitment of Scheduled
Castes and Scheduled Tribes is not
satisfactory. Therefore, instructions
have been given by the Bank itself
that they will have to relax the exami-
nation standards and will have fto
make special efforts to fulfil the quota
reserved for Scheduled Castes and
Scheduled Tribes. I am quite aware
of it.

SHRI C. T. DHANDAPANI. As far
as these recruitments in the State Bank
of India or in its subsidiary banks are
concerned, there is a written test, that
is, an examination....

MR. SPEAKER: May I invite the
attention of the hon., Member that this
is not a very general Question? It is
a specific Question about the service

rules in State Bank of Bikaner and
Jalpur.
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SHRI C. T. DHANDAPANI: This is
about subsidiary banks of the State
Bank of India.

MR. SPEAKER: 1 am so sorry.
Please do not expand the scope of the
Question. In spite of my vigilance,
you go on doing it.

Scarcity of small coins

#464. SHRIMATI SAVITRI SHYAM:
Will the Minister of FINANCE be

pleased to state:

(a) whether Government are aware
that a number of vpeople exchange
small coins at the rate of 90 to 94
paise for a rupee; and

(b) if so, the action taken or pro-
posed to be taken to apprehend such
people?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). Due to
shortage of coins, Government is
aware that certain people are taking
advantage of the situation. Buying and
selling of small coins for an amount
other than their face value is an
offence under Rule 128(2)(a) of the
Defence of Inlla Rules, 1971 The
action against such offenders is taken
by the State Governments and Union

Territories.

sfim At wrfed s ¢ we wERE
¥ 7g Toemn e fo Ao W &
g T 1 I AT ATE AT
9 T 9T 4 50 ¥WA F &Y
@y oy fevw o sfear &=
¥ Wed ©: WHA FT oW & WA
@ ( WA wirew ¥ w@emn fw e
TatitEs s gfmam el TadiEE
Y gk wfr foredvardr & s ag afe-
e g Ko weh § f
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oI wmerd & fe oot
qTRT X, fdwe faeelt Y wRw ¥
o &% fea® s A qaed €Y ) feey
#ofea & W gd ¥ e & v
ifw o @ & | & T wEh
fe fed vl WY wliT fwad)-frY
g & wF ) ”

SHRI K. R. GANESH: As | have
indicated, the law has to be enforced
by State Governments and we will
have to collect the information from
various State Governments. But I
have got certain facts to know how
this is being tackled. For instance,
small colng worth Rs. 79.154 were
seized during raids from unauthorised
premises during 1971-72. 14 persons
involved in 5 cases of small coin
offences under the Bmall Coins
Offences Act have so far been arrested
in Delhi, UP. and Maharashtra and
the cases are reported to be under
investigation.

st wrfeslt s fawe) &Y
wit w7 wrOor 7 ot & e qoeT & T
a faRelt fafer o & ag S wd
@ #T @ §, U ddfaw it TET
¥ o ad § oy f uraws gear ¥
foa® a3 o1 &% | & AT STEAY
g f ot famel # w7 § SEHT AR
fem serT g w o et § 7

SHRI K. R. GANESH: Thege are not
the facts for the shortage of small
coins, The shortage of small coins is
due to the fact that the percentage of
small coins to the total currency in
circulation has remained constant at
about 3 to 4 per cent during the last
six years. To meet this deficiency,
various steps have been taken. The
content of the coin has been changed
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so that the constraint in the process
of production is removed. Then. two
shifts are being opened in the Alipore
Mint and in Hyderabad, it is to be
opened. The capacity has been in-
creased with the result that today we
are producing 75 lakh pieces per dav
whereas in August, 1970, we were pro-
during 12 lakh pieces per day and In
January-February, 1971, we were pro-
ducing 35 lakh pieces per day. It is
proposed to step®it up during 1972-73
and thereafter, With these steps that
-are being taken, the shortage of coins
to an extent will be met.

SHRI H. M. PATEL: Will the hon.
Minister be good enough to explain
what the Ministry's planning is as to
by what date the shortage of coins
will come to an end as a result of
steps taken for increasing the produc-
tion of coins or otherwise? That is an
important thing. What is the estimate
of requirements and what is the date
by which they hope to meet those re-
quirements so that no shortage of coins
remains?

SHRI K., R. GANESH: it will be
very difficult to indicate a precise date
by which the shortage will be met. |
have already indicated what steps have
been taken. I would like to draw the
hon. Member’s attention to my first
answer that the total amount of small
coins in circulation is about 3 or 4 per
cent of the total currency in circula-
tion, That is to be stepped up to =
considerable extent. By 1972-73, we
envisage an increase in production of
coins by 33 per cent in terms of num-
bers and 94 per cent in terms of value
of the actual production in 1972-73.

SHRI M. RAM GOPAL REDDY:
There is no shortage of small coins in
Andhra Pradesh. Why is the short-
age of coing occurring persistently in
Delhi?

MR, SPEAKER: Because you happen
to be here!

AGRAHAYANA 24, 1894 (SAKA)
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oft T TqE N : FAD AR
& oY Faamar fF 1970 ¥ S A
FT NI FTR q@r 21 ¥ Arar
wig g 5 o awy Y wew § ag
TR A 1970 ¥ AT wH § AT 9
AT WY oHA wERE T el
NPT FA TR TQ
g7
SHRI K. R. GANESH: The shortage:
is certainly much less than what it
was in 1970 because of the number of’
coins that we have introduced. About

the future programme, I have already
indicated.

st wrfrow Wwe : welr wEEw X
yarar fe o2 fawel & w7t #1 2
s AT AT E ) BN
B2 EEl W FE F N aKEwa
& N ek § & I S g
& w7 I wrRTHT W AT 7 O o
W& 9 § 9 afx g, a1 v oW W
forerad st et E P @ awl &
AN EF whww IS O faew
FT e FQ@ g A afx faer g
A TAw FIC WO W7 wEE A
7

SHRIMATI SAVITRI SHYAM: I
seak your assistance, Sir. My question
was not answered,

MR. SPEAKER: You have thought
of it after so many minutes.

wwdt gfelt wmw ot AT
T HT T § TG WITT W g AT AET
0§ e Rfed A 8 ?
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MR. SPEAKER: The main question
is whether Government are aware that
a number of people exchange small
coins at “the rate of 90 to 94 palse
for a rupee and action taken on that.
How does machine come here?

SHRIMATI SAVITRI SHYAM: The
shortage is on account of s0 many
reasons. '

aigq wdiwg : WA WA wg A
& ardY Wy ?
There is no time left now,

SHRI K. R. GANESH: There dre
standing instructions with the Reserve
Bank that they should place at the
disposal of the nationalised banks
sufficient number of small coins, This
is being done, There are no com-
plaints that some authorities in Bank
in collusion with unscrupulous ele-
menis are trying to exaggerate the
shortage. There are no complaints,
Whenever complaints are received that
in a particular arca there is shortage
of small coins, there are definite in-
structions that they have to be rushed
there, and this is being done.

Depression in Jute Industry

*167. SHRI M. RAM GOPAL
REDDY: Will the Minister of FORE-
IGN TRADE be pleased to state?

(a) whether the Jute industry in the
country is reported to be in the midst
of depression; and

(b) if so, the reasons therefor and
remedial measures proposed?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a)
‘and (b). A statement is laid on the
‘Table of the House.

STATEMENT

The jute industry is currently faced
wwith two problems, namely—

(1) shortage of raw jute resulting
from a shert crop in the current
session; ‘and
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(2) competition in foreign markets
from synthetics and products of
Bangla Desh.

As a result of these handicaps, ex-
ports of jute goods during the first 6
months of the current financial year
have been somewhat lower than cor-
responding figures for last year.

2, In order to meet the current short-
age of fibre, adequate imports of jute
from Bangla Desh are being arranged.

3. Government have already reduc-
ed the exporis duty on jute primary
carpet -backing by Rs. 400 per tonne
to make it competitive with synthetics.
The other remedial measures contem-
plated are—(a) research and product
development, (b) promotion and publi-
city, and (c) provision of adequate
funds to meet the requirements under
items (a) and (b).

SHRI M. RAM -GOPAL REDDY:
The Minister has stated that the
foreign export losses are very mar-
ginal but the figures speak otherwise.
The foreign export losses {ill the enc
of August are over 12 per cent. and
they are more than 22 per cent over
the preceding four months. 1 want to
know how he is going t0 meet this
shortage. Moreover, our carpet back-
ing, which we are exporting to North
America, has also fallen. I want to
know the reasons for that,

SHRI L. N. MISHRA: The main
difficulties are generally two. Number
one is, synthetics have very much
come In the market. The second is,
because of some duties on jute manu-
factures, we are finding it difficult to
sell them as last year. Last year was
a special year because of the situation
in Bangla Desh, it was a windfall that
we had. This year also, the figures
for the current year, April to Sep-
tember, indicate jute exports to the
extent of Rs. 133.25 crores as com-
pared to Rs. 13526 crores; there has
been a shortfall of ‘'only Rs, 2 crores
upto this month
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SHRI M. RAM GOPAL REDDY: The
Minister has stated that there is short~
age of jute for mills. But, as a matter
of fact, the stocks are rising; the
stocks this year have increased in the
factories—about 38 per ceni. If more
jute is available how is he going to
export those stocks?

SHRI L. N. MISHRA: Wherefrom
more jute will be availahle? This
year we are goiag to have a bad crop
of jute. As against the requirement
of 71 lakh bales, we do not expect
more than 58 lakh bales of juts, As
a matter of fact, we are worried about
running of the other jute mills, We
are contemplating to imvort jute. 2.15
lakh bales have already been contract-
ed with Bangla Desh, and we want to
have three lakh bales more. So far as
the quantity is concerned. we do not
think that we are going to have more
stock of raw jute. We are tryine to
meet the export part of i, but nothing
can be said at this stage since the
market seems to be unpredictable,

SHRI SAMAR GUHA: In vie r of
the fact that India and Bangla Desh
are the two countries who have the
monopoly production in jute and also
in view of the fact that jute trede is
being threatened by synthetic pro-
ducts in the international world, may
I know whether Government has
undertaken any method to develop
some kind of a joint policy for produc-
tion, distribution and also diversifica-
tion of jute products with Bangla
Desh? :

SHRI L. N. MISHRA: Diversifica-
tion is one thing and joint effort is
another. Diversification of produc-
tion is a must. I must say that
Bangla Desh has done quite a lot, as
the hon, Member might have seen in
the Bangla Desh Pavilion in the Asian
Fair; they have first class jute car-
pets, tapestry, etc. We h-~ve rect been
able to do that; our research people
are working on that,
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About the joint effort, it has been
my idea and, perhaps, a proposal that
India, Bangla Desh and Thailand
should sit together becaus: the threat
today is not from Bangla Desh, the
threat today is not from Thailand, t
threat to the industry is from ¢ynthe-
tics. Only three countries produce
jute—India, Bangla Desh and Thailand..
It will really Ye a very good thing it
the three countries could put their
heads together and find a common.
solution to the problem.

SHRI D. BASUMATARI: May I
know whether any complaint bas
been received by the Minister from.
foreign countries wherever jute bales:
are being exported that scraps of ion.
and stones are found ins:de, and il
any complaint has been received, what
steps Government have taken on this?*

SHR] L. N, MISHRA: We have not
received any complaint so far.

lﬂi’o(ﬂ'ow}:m%ﬁ'

T W1 @ & Taw fod ww o\ o

g § WY ARt I wTewrd Y e v
THa 3 @ € ?

ot Qo QAo fax : orgi a% g
qT FIWT T qAOS &, TWE AEGH A ]
Tg 43 W 44 WY 9fq 79 & $qq
¥ e Ry e gy gR fE
AW FT I AT & 3 55 WX 60-
waT A aen 2w ¥ few WA O
Tl @ & W qaEn A W §
I T g 1 HfeT ¥
LICER LR U

SHRI H. M. PATEL: The threat
from synthetics is not a new thing.
Would the Minister be good enough.
to explain since when reserach slarted
in our country in order to meet the-
threat from synthetics and what pro-
gress has been made so far?
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SHRI L. N. MISHRA:; The threat
ifrom synthetics is, of course, not new.
It has been there, but it has come in
a serious form, esgpecially in the bhig-
gest market, 1., U'S. market. Research
on jute to meet synthetic use oi it vas

started 10 or 12 years agc. but ‘hat
has not made much headway.
MR. BPEAKER: Mr. B. K Das-

-chowdhury. Ne'xt Question,

SHRI B. K. IIASCHOWDHURY 1
wanti:d to ask a supplementan' to the
-earlier. Quqstion

" MR, SPEAKER " Enouch queqllonq
have already teen asked on that. You
bettor ask your own Quesuon

Meetln: of Aid India Consortium for
ruebedulhu of lﬂhl debt obligations

%468, SHRI B. K. DASCHOWDHURY:
Will the Hinil‘ter -I'-Dt FINANCE be
plcased to state '

(a} whether the Wo'n. Bauk has
sounded members ‘of the Aid -Inijia
Consortium on a suitable date for a
meeting of the group to censider re-
scheduling aof debt om.igatnons by
Indta; and ° R

() if s, the date on which the
meeting is likely to be held and the
steps taken by Government in this
-regard? .

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO LHAVA‘\I}
() and ‘¢b). The Consortium action
for debt relief to Indla fer the cur-
‘rent year {8 in progress and a further

meeting bas not been consideved
necessary.

SHRI B. K. DASCHOWDHURY; The
hon. Minister has given & very short
re_ply. I would like to know from him
“what are the conditions apd what are
the criteria under which the debt raliet
gystem is under serious consideration
and for which the hon. Minisier has
said that no further meeting s neces-
sary.
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Secondly, I want to know whether
in t1e last June meeting held in Paris
the same matter was discussed and
if so, what were the points riiccussed
and whether all the Member coun-
tries of this Aid India Consortium
agreed to the formula evolved by the
former Resqrve Bank Governor of
Australia, Dr. Kumbh,

SBHRI YESHWANTRAQ  CHAVAN:
Though the mnwer is ahort it ‘is com-
plete..

I know the provecation for the
Juestiopn was that whén the Consort-
‘lum mieeting took place last June, the
‘press communique ' they Issusd said
‘¢hey would imeet again, but, in- the
‘eourse ‘of -the deve}bp&imta that “sub-
sequently took- place, it appeared that
such a meeting was not nacetsary.

He made a reterence to the formula
Dr. Kumbh .has evolved. As a rewult
of his discussion Wwith manv tountries
it was found that there w2s some sort
of an unwillingness to accept that.
Therz was no agreement aboutl this
formula. So, DPr. Kumbh himself
evulved another alternative formula
and it seemed that possibly the general
consensus wag in favour of tn® second
formula which was rather lower deht-
sharing burden. Ultimately, we have
to see that it is a matter Leiween the
debter-countries and the ecreditor-
countries, Ii is the ereditor-couriries’
willingness which is much more im-
portant in this matter,

So it was found by the World Bank
that instead of- calling another meet-
ing they themselves should take the
initiative with the countries concerned
and sgee that things ultimately take the
proper shape and, fortunately, things
are taking shane. Almost ail the
countries are agreeing to the thing. It
cannot go to the extent that we expect.
The expectation was that possibly the
debt relief would go upto 200 million
dollars. But, it looks from the way
we are going and the attitude of the
different countries concerned, that we
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may reach the level of 150 million
dollars this year which is not bad, I
should say.

SHRI B. K. DASCHOWDHURY: 1
have seen the press report that the
US. Government has rezently an-
nounced that they are interested to
give assistance to the extent of 200
million dollars and some other coun-
iries also coming forward with much
maqre than that, I weuld like t> know
from the hop. Mipister whether it is
"also a fact that 3 total assistance of
1255 milljop. dallars was talked about
in the last maehnq and ultimately
they have come t> the understunding
that the Government of India may be
given that assistance. Is it a facl?

SHRI YESHWANTRAO . CHAVAN:
Which press reports the hon. Member
is referring to, I do mnot know. 1
have not seen them. There is nothing
like that we are asking from ‘the
United States Government any specific
aid; nothing like that. But, I can
only say that the USA Government
has ageed to the debt-relief partici-
pation in the Consortium.

SHRI B. K. DASCHOWDHURY:
That was published in the Hindustan
Times of the 17th November.

MR. SPEAKER: These things are
published sometimes, But it is the
Minister’s reply that is authentic.

PROF. SAMAR GUHA: Pleass be
brief.

SHRI SAMAR GUHA:'I want to
know from the Government the total
amount of the outstanding interna-
tional debt to India and the Interest
paid yearly and also when the Govern-
ment is going to make our country
self-sufficient in our national re-
sources and dispense with foreign aid.

MR. SPEAKER: The Juestion is
about rescheduling of debt obligations
by India. You have started asking
about the details of interest and all
ithat.
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SHRI YESHWANTRAQO CHAVAN:
8ir, if you permit me, I will reply.

He is asking about the general
strategy and the general policy about
the debt commitment. I can give him
general figures about it.

India’s outstanding external debt as
on 3Qth September 1972 amounts to
Rs, 8476 crores. India’s total debt
service payments during the Fourth
Plan period amounts to Rs. 2317 crores.
As against this, the debt relief that
has been committed for the last three
years of the Fourth Plan amounts to
Rs. 236 crores or, on an average, of
about Rs. 79 crores per year. For the
current year it is expected that the
debt relief amounting to Re. 112 crores
would be forthceming. This is slightly
less than the one-fourth «f the debt
payments of this year. This is about
the position of the total size of the
debt relief and ‘what exactly we are
trying to do in the Fourth Plan period.
Ultimately it depends upon the perfor-
mance of the economy, purticularly,
our foreign exchange earning capacity
through exports and our capacity te
get certain debt relief, There are cer-
tainly some intangibles and unforce-
able factors on which many things
depend.

MR. SPEAKER:
Kumari—absent.

Kumari Kamla

nm for the establishment of
Jute Mills

*470. SHRI ARJUN SETHI: Will the
Minister of FOREIGN TRADE be
pleased 1o refer to the reply given tq
Unstarred Question No. 1284 on the
8th August, 1972 regarding the setting
up of modern Jute Mills in the coun-
try and state:

(a) whether the State Governments
of Andhra Pradesh, Assam, Bihar,
Orissa and Tripura have put up pro-
posals for the establishment of one
Jute Mill in each of the States; and

(b) if so, what are the proposals and
when the proposals are likely to be

sanctioned by the Centre?
P % <]
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THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA). (a)
Andhra Pradesh and Tripura State
Gavernments have submitted bro-
posals. The others have not.

(b) A letter of Intent has already
been issued for a Jute Mill in the co-
operative sector to be set up in Andhra
Pradesh by the Srikakulam District
Girijan Jute Products Industrial Co-
operative Soclety. The Tripura Gov-
ernment's proposals are still under
detailed examination.

SHRI ARJUN S8ETHI: The hon.
Minister has stated in reply to my
question that except from Andhra and
Tripura, proposals from other States
are yet to come. In this context, I
want to know whether the Central
Government has fixed any time limit
for submission of these proposals for
the proposed )ute mills, If so, what
are those time limits?

SHRI L. N. MISHRA: No time limit
has been fixed. It is really for the
State Governments, and they should
expedite,

SHRI D. N. TIWARY: May I know
whether the vaamment has enquired
from the States why they were not
submitting their proposals early and
whether any reasons have been given
by them or not?

SHRI L. N. MISHRA: I do not know
whether any written letter h~- gone,
But I had discussed with all the five
Chief Ministers and 1 told t*em that
they should expedite. Perhans they
are finding difficulties. So far as their
own resources are concerned, they
have not got their own resources. Their
preference is to have thess factories
firstly in the public sector, secondly
in the co-operative sector and thirdly,
in the joint sector and fourthly, in the
private sector also. Perhaps, they are
not having sufficient resources for the
purpose and they are negotintinz with
the parties. But I cannot state the
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actual reasons. But I have spoken {o
every one of them and I will again
send telegrams to them,

SHRI BISWANARAYAN SHASTRI:
May I know from the hon. Minister
whether the capacity has been indi-
cated for these modern jute mills

which are going to be set up in the
different States?

SHRI L. N. MISHRA: No. No capa--
city has been indicated. Wa have sug-
gested that these are most modern
mills and it is for the State Govern-
ment to fix the capacity. If they want
to have mills of the biggest capacity,
we have no objection.

SHRI SHYAMNANDAN MISHRA:
Is it a faect that some industrialists.
have been asked to set up a jute fac-
tory in Bihar? If so, would the hon.

Minister kindly give thg name of such:
industrialists?

SHRI L. N. MISHRA: Not till today.

SHRI P." VENKATASUBBAIAH:
May I know with regard to this jute
mill which is going to be started in the:
co-operative sector and which is being
started in a tribal area and which will
be a good venture, whether previously
the Andhra Pradesh Government had
made a request to the Central Govern-
ment te give licence at least for two-
jute mills to be started, one in Sri-
kakulam area and another in the
delta area and if it is so, what is the
reaction of the Government?

SHRI L. N. MISHRA: I would re-
call that in pursuance.of the resolution
adopted in this House we had set up
a committee under Mr. Mukerii and
that committee recommended that
three jute mills be set up all over the
country, but we have accepted five for
the time being and we have iistributed
these flve mills to filve States which
are backward areas, We have not
given any mill to Bengal. We have
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given to Andhra Pradesh, Bihar, Tri-
pura and Orissa, At present, Andhra
bas only ona jute mill.

1 SHRI MADHURYYA HALDAR:
How long has. the application from
the State Government of Tripura been
lying with the Government for con-
sideration? May 1 knqw when he will
come to decision for finalising the
alkad . e

"BHRI L. N. MISHRA: We have re-
@olved #t only a few days back and
it will not take much time.

Standard of service to Bank wusers
in Nationalised Banks

*473. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether any survey has been
conducted by Government to assess
the improvement or deterioration in
‘the service to the Bank Users, after
the nationalisation of Banks in 1969;

(b) if &0, the findinigs of the sur-
wvey; and :

(c) if no, such survey has been
oconducted so far, ‘whether Govern-
ment propose to conduct such a
lurvey?

THE MINISTER OF FINANCE
(8HRI YESHWANTRAO CHAVAN):
() to (c). Government has not
conducted any. survey for asseasing
the quality of services to banks
users, However, a study was ar-
ranged by the Banking Commission

to appraise the quality of bank
services to depotiters.  Based on
its findings and the repert - of a

Study Group on bank procedures,
the Banking Commisiion has made
recommendations for improving op-
wrating procedurés of banks for bet-
ter customer service. The recom-
mendations of the Commission are
nnrw under consideration.

PROF NARAIN. CHAND PARA-

SHAR: In view of the hon. Minis-
fer's reply that the Government

2936 L8—2
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have not made any survey, will
the Minister consider whether - the
Government could do this, and
whether he gould kindly indicate
whether they intend to make this
survey?

S8HRI YESHWANTRAO CHAVAN:
Well, you see, in a formal sense,
no, but in “actual practice, yes, be-
cause, naturally when we try to
assess the performance of the banks
in such matters, this comes under
consideration. Formal survey means
another thing which is a long-term

thing. But we are doing this in
actual practice when we meet the
State Governments and when we

discuss in the Consulative Commit-
tee and so on, and also in the light
of the general criticisms that we
get through Members of Parliament
who bring their own grievances,
complaints, etc. Here also, I quite
agree that even without making sur-
vey, there is much scope for improve-
ment in the services to the consumers.

PROF. NARAIN CHAND PARA-
SHAR: In view of the fact that there
is a general feeling that the services
have deteriorated after nationalisa-
tion, does it not become incumbent on
the part of the Government to have
an objective assessment on the basic
of scientific survey to assess the situ-
ation? I may refer to the fact that
the Minister, in his statement has
stated that they have not conducted
any survey so far. At a meeting of
the Bank Users’ Service of India
which he inaugurated, this feeling
was vyoiced.

SHRI YESHWANTRAQ CHAVAN:
This was one of the basis on which I
said that there is scope for improve-
ment in the service conditions of the
banks to comsumers. . On, the-.point
whether a formal Iurvey as such
would help in this’ matmr. it is a
doubtful questicn.

SNRI" C: T.'DHANDAPANI: The
Minister stated that they are not
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going to make any survey. Previously
the Stat> Bank of India made some
survey in this lar matter. I
‘hope they could deliver the goods to
some extent, I would like to make
this request to him and 1 want to
know the reaction of the Government
in this regard. There is deterioration
of service in the nationalised banks
and everybody weuld accept it. In
view of this, will the-Government
constitute a committee immediately
10 make 2 survey, because this is an
impertant preblem? I request him
to kindly consider this peint and in-
form us.

SHRI YESHWANTRAO CHAVAN:
Well, as I told you, service conditions
need improvement. But I am not
sure whether any Committee would
be necessary for that. When we
were discussing this in the Consulta-
tive Committee [ indicated that in
this matter naturally we will have to
go by the cansultations with the man-
agement of banks, but I may say, the
much more important thing is con-
sultation with the trade union and
leaders of bank employees etc. It is
their cooperation which is very essen-
tial if a¢ all we want to make changes
and make improvements in the quality
of service. There is one point which
naturally has been arising so far,
about their participation in the
management of the banks. After the
appointment of the Boards the re-
presentatives of the employees will be
sitting and they will be entitled to sit,
on these Bank Boards and therefore
this one difficulty is now out of the
day. Now I think we will have to
create an atmposphere of more aware-
ness on the part of the staff so as to
see that better service is rendered to
the people for whom we togk this
step of mnationalisation of banks.

ot Wy W ot sy sy
FORT. ) X0 AT A wawra § 6
w12 feami &1 dar fwd & afelr

m-,‘l%@&ﬁ-ﬂ.ﬂ

DECEMBER 15, 1872

Oral Answers 28

F R wig § ar AN NAaAw g
ag @ wwr & 0 wier fewer
wq &% ¥ Gar At A W A fow
qrar & 7 & wrar wgar § fE xw
T ¥ w7 ¥ FTw 32T AT @
3?

! maww 0¥ W g W
O O gurdy Ao ¥ v v § WK
o far dww & e A faesigrg
w0 W few @ @, IOF g
dw Ty ot wfew § @ R
W e & smyg ...

ot acfag ACam gis . =T WY
LR R

st quE X wgrw ;. ©=TE #
w8 g a1 T d, Fo W
glawor axey A Hff srawww )

maw w1 fala

*474. oft giwr ww fag : "
fodm wiare wat ag FATy A g AW
f& :

(%) www frgfa sgrare 1 ooy
A A F A ¥ AW 7 97 A%
fr-fm 2wt w1 waw frata fean & awr
fodir e 9 ooy T AT R
T

(@) 37 ¥ & amw war § forghr
TTFR F1 FWE FTAWT 0 &
W W € W Iwwe g v g 7



=%

+

»

‘@9 'OmlAnswers

AGRAHAYANA 14, .10 (SAKA) . .Qrgl dsapers 30

»

»

STATEMINT r

SHIPMENTS BRFBCTED DURING

{upto ithe end mf Adatober, TN,

‘Nime of.the Couptry tity Vglus
- Avstria ‘ o e e e 3185 A58S
dAsumia ., e e .. . MR 557190
Ryjgam |, e R . . . i 64500 491963
Guoads |, “ & & & . 567 1649
AQeechoslovakia e« a4« s . 32666 1980°p0
Winland , . . . Neg. Neg.
E"u;lce . . 48571 113800
Formosa Taiwan . ' . . . 14°71 322:9%
“Greece . . 216 60-60
Germany,East | . ; . . . . 272-00 3012° 1§
G :rmwmy, West . ) . . 1282-40 67600
Hagkoag . . . . . 7-41 287446
‘H yggary . . 136°25 225300
Ttlay , . . . 19359 %8197
Wapan " - . " . . 4532°00 6Q50:co
akmyo oo e
Netherlands . . . . . . . 15°45 €76-77

., New Zealand R . 02X 768
Norwavy . . . » . . . - %0000 2_40::'-7
Polsad ., e+ s+ s+ 4 . 10340 6064° SK
‘Ramania ., e e e e e 54° 59 ‘1346- 69
-Siggapaze - e e e e e 170 . #9100
.Spain, " ' - . . 438 23:48
Sweden . . . . . 0'10 B30
Swiczerland . e e e e e e 2T _ W“
Laits1 Kingdom . 368-96 17622
USA . . O { £ 1" SR _'_'}sls'i'w
PSSR, S D s aaadads
-t ' ERICA : TamAL: |, .. YA3QR AL o 2o nBINeTeRB
T T T T i v e e ram i) e



N Oral Anstbers

Wt dwr ww fag : WA, W
w § fe v qow o Xy
uw [deh wew Wy T, W W
wwy ¥ ofgw A ¥ | § g5 wE
wigw § f6 32 g% forfe g = &
I ¥ qUEIT & 30 W, 1972 W Iy
wary faar g1 fe 5 5% Rl ®) ATewT o
frafe i wr 31 W@ e @
drargdv fear, 9% A AR Ow
fafea w9 & ST & aT ¥ 19
o, 1972 %Y qg a7y fxav fw 25
2w * & wrdw A qrE wy § i ot
WY Wz gATR AT &, IO ¥ 28
2wt &7 I ¢ | F el AR § SqrAAT
(Srgar § fr g A S &
!mwnr#mﬁﬂ?ﬁﬂﬁr%mw
| warcw frafar # wat gerdre wé g @
‘& wiX FwR wwh fow s s
g7

SHRI A. C. GEORGE: Export of
mica is not coming down. " In fact

if you go through some figures of
4 years you will ind there is steady

improvement. The figures are as
follows:—
Year. Exports.
1968-69 15.5 crores
1969-70 17.47 crores
1970-71 17.17 crores
©1971-72 17.58 crores.

In 1971-72 the figure is up by at
least Rs. 40 lakhs. ' In current year
between April and October, our ex-
port is to the tune of Rs. 11.41 cror-

o8 whemmas the same figure last year

was 9.4 crores.
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SHRI A. C. GEORGE: The export
of mica was canalised on 24-1-72, We
are in the process of setting up sep-
arate subsidiary of STC for handling
of mica alone, We are givin maxi-
mum aid to small traders. We have
kept apart 30 per cent of the total
value of the trade so that it may
benefit small producers.

st UREmY wie
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SHRI A. C. GEORGE: I do not
deny that there was some amount of
smuggling across the border. When
we analysed this probem, it was
found that it was because of the in-
cidence of an export duty of 40
per cent that there was this tempte-
tion on the part of producers v
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smuggle it across the border. So,
<on 1st May, 1972, 40 per cent duty
Jhad been reduced to 10 per cent in
".the case of fabricated items and to
.20 per cent to nil in the case of
powder and micanite, So, this tem-
dation or root cause for smuggling
4as been sizably reduced.

. WRITTEN ANSWERS TO
QUESTIONS

Trade agreement with Poland

*465, SHRI SUKHDEO PRASAD
‘VERMA: Will the Minister of FOR-
EIGN TRADE be pleased to state:

(a) whether a trade agreement has
been reached recently between Po-
dand and India; and

(b) if so, the saliemt features of
the agreement and the foreign ex-
change expected to be earned from
-exports thereunder?

THE MINISTER OF FOREIGN
'TRADE (SHRI L. N. MISHRA):

(a) As a result of negotiations held
‘between the Trade Delegations of
‘Governments of India and Poland in
Warsaw, a Trade Protocol for the
.years 1973 1874 and 1975 was imitia-
lled on 17th September, 1972. The
.Protocol will be signed in New Delhi
-during the visit of the Polish Minis-
ter of Foreign Trade to this country
vshortly,

(b) Besides traditional commodities
JIike tea, coffee, black peper, cashew
kernels, de-oiled groundnut cakes,
iron ore, hides and skins, coir manu-
factures, jute manufactures etc. Po-
land will import a number of engine-
ering products and other non-traditi-
-ortal items such as textile machinery,
railway wagons, iron and steel cast-
ings including spun pipes, hand tools,
pneumatic tools, ele¢tric household
articles, ready-made garments, refri-
.gerators and deep ‘freezers, surgical
«cotton, builders’ hardware, sanitary

fittings aluminium cables and con=
ductors etc, )

Indian imports from Poland will
include mining machinery, rolled
steel products, urea, sulphur, inter-
mediates for pharmaceuticals and ba-
sic drugs, chemicals, refractory mate-
rials, zinc smelter, electrolytic zine,
etc.

The total trade turn-over between
the two countries during 1973 is ex-
pected to be of the order of Bs. 1300
million, which will be about 28 pexr
cent higher than the trade plan pro-
vision for 1972.

India’s trade with Poland, as inthe
case of other East European countri-
es and USSR, is regulated by Long
Term Trade and Payments Agree-
ments which provide for the settle-
ment of all commercial and non-com-
mercial transactions in non-converti-
ble Indian rupees. This is a balan-
ced form of trading and imports and
exports are to balance each other
over a period of time.

Currency Notes Lying in the State
Bank of India, Lucknow

*466. SHRI  ARVIND NETAM:
Will the Minister of FINANCE be
pleased to state:

(a) whether  Government are
aware of the fact that Rs. 16 crore
worth of notes wunfit for circulation
have been lying cribbed in the Strong
Room of the State Bank of Indis,
Lucknow, for several years;

(b) whether the Reserve Bank is
reluctant to accept all these notes;
and

(c) if so, the reasons therefor and
the positive aotion Government pro-
pose to take in this connection?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R.- GANESH): (a) The
State Bank of India, Lucknow s
authorised to exchange goiled notes



3¢ Written Ahswery

temdered by the local Commercial
Banks. Large quantities of such
notes are wusually tendered at the
Stite Bank of India by local Com-
mercial banks, and, a& it is not
poesible for the Bank to examine these
netés on the same day with the avail-
able compliment of staff, these notes
are usuaily stored in boxes contain-
ing triple locks under the “Guarantee
Bond” system and paid into the cur-
rency chest of the State Bank of
India, being treated as a part of the
unidsued chest balances of the Bank
beid on-behelf of the Reserve Bank of
India. About Rs. 15.87 crores worth
of such notes were held by the State
Bank of India, Lucknow under the
“Guarantee Bond” system since Sep-
tember, 1971,

(b) Out of the said notes, Rs. 11.59
lakh worth of notes have been accepted
by the Reserve Bank of India for ex-
amination and have since been disposed
of after a percentage verification, Of
the remaining balance, notes worth
Rs. 78.21 lakhs in denominations of
Rs. 10 and below, received from 9
Commercial Banks and held in 17
baxes are suspected to have been dam-
aged by water when river Gomti over-
flowed its banks in September, 1971
and flooded Lucknow City. The
other notes which were not damaged,
but have remained unexamined so0
far, will be taken up by the Reserve
Bank of India for examination short-
ly. Aftér this has been completed,
thve examination to the extent possible,
of the damaged notés worth Ra. 73.21
lakhs will be taken up.

(c) It is proposed for the time
being to segregate the’ demaged notes
worth Rs. 73.21 lakhs under proper
supervision, removing the water and
n_:oisture to the extent possible, so as
to prévent any further deterioration
while they are still in the custody of
the State Bank of India. However,
with a view to preventing such . flood
damage in future, the State Bank of
India has been asked to improve and
modernise its vaults, to open reposi-
teries of the existing currency chests
st other more suitable places in order
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to reduce the heavy arrears of
“Cuarantee Notes” which still re-
main unexamined, under a phased
programme, so0 as to complete the
examination and disposal of all such
notes by the end of June, 1973 and to
arrange for a periodical examination
of all the vaults and chest balances.
The Reserve Bank of India have also
taken action, independently and even
before these facts were brought to
its notice, to institute a regular

system of examination of currency
chests all over the country. Four
inspection teams have been consti-

tuted for this purpose. The teams.
have been instructed not only to.
check and verify the balances with
an element of surprise, but also to:
report on the adequacy of the vaults
and the steps which can be taken to
increase the storage capacity and to
improve the conditions under which
notes are stored.

Foreign Exchange earned by Afr
Irdta during 1971-72

*469. KUMARI KAMLA KUMARI:
Will the Ministar of TOURISM AND
CIVIL AVIATION be pleased to
state the total foreign exchange earn-
ed by Afr-India during 1871-72?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): Rs. 3419 creres.

Decision of R.B.1. to assist Banks in

raising production in crash pre-

gramme for Rabi outpmt and in
Industrial Sector

*471. SHRI VARKEY GEORGE:

SHRI RAMSHEKHAR PRA-
SAD SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether Reserve Bank of In-
dia has decided to help banks; make
renewed efforts in assisting produ-
ction particularly in the crash pro-
gramme for rabi output and aceel-
erating production in industrial sec-
tor where recoery was noticeable;
and-
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&) it so, the main festures of
the decision taken?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). While announcing the
crédit policy for the 1972-73 busy
season, the Governor of the Reserve
Bank advised the scheduled commer-
cial banks that, in the context of the
prédsent ecoriornic situmtion, the banks
should make renewed efforts to assist
production, particularly in the crash
programme for rabi production and
in stepping up production in the in-
dustrial sector showing signs of re-
covery. With thelr comfortable re-
sources position, banks would be in
a position to extend adequate credit
towards this end and, if need arises,
borrowings from the Reserve Bank
would be available as before.

IBM World Trade Corporation,
New Delhi

#472. SHRI JYOTIRMOY BOSU:
Will the Minister of COMPANY
AFFAIRS be pleased to state:

(a) the principal shareholders of
the IBM World Trade Corporation,
Nehru House, 4 Bhadur Shah Zaffar
Marg, New Delhi-1;

(b) whether this firm is, in any-
way connected with ITT, Telecom-
munication firm in the United States;
and: &

(c) if so, the nature of connection?

THE MINISTER OF COMPANY
APFATRS (SHRI RAGHUNATHA
REDDY): (a) The information re-
garding the principal share-holders
of IBM World Trade Corporation,
which is a branch of a foreign com-
pany as defined under Section 581
of the Companies Act, ig not available
as the same is not required to be fill-
ed under the Companies Act,

(b) and (c). From the documents
filed by the IBM: World Trade Cor-
pokation, it is not possible to ascer-
tain whether there is any connection

between the IBM World Trade Cor-
poration and TPl B

. .
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Findinge - of Reserve Bantk' of Indists.
Study on Curremcy and Finances

*475. SHRI P. NARASIMHA
REDDY: Will the Minister of FIN-
ANCE be pleased to state:

(a) the main findings in the Res-
erve Bank of India’s latest annual
study of the currency and finances of
the country; and

(b) the reaction of Government on
the observations made therein re-
garding deficit financing and credit
control,

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Regerve Bank’s lat-
est report on Currency and Finance
covering the period July 1971 to
June 1972 states that despite the
heavy burdens on account of inflow
of ten million refugees, increase in
defence expenditures and the disryp-
tion of aid and trade relationships,
the Indian economy continued to be
in good shape until fairly recently
and it was only in the last few
months that somte of the lagged
effects of these factors had become
apparent. Reviewing the events of
1871-72 ageinst the background of
struoctural changes in the economy
which have occurred since the drou-
ghts of 1965-66, and 1966-687, the
R.B.L's Report refers to the rapid
increase in money supply in 1971-72
attributable mainly to the net bank
credit to Government arising out of
strain on the finances of Government,
slowdown in the industtial and agri-
cultural productior_n, and the pressures
on prices, a8 & result of imbalance
between aggregate demand and ag-
gregate supply. N, however, states
that in 1971-72 both domestic savings
and investment constituted a larger
production of net domestic product
at market prices than in the preced-
ing yeer; also, the balence of pay-
ments position' remainded satisfactory
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Given the oressure on prices and the
emistence of high liquidity in the
eommomy, the Reserve Bank's Re-
port observes that the extent of re-
course to deficit financing .needs to
be limited by carefully estimated re-
quirements of the postulated increa-
ses in real national output. In this
context, it also calls for continued
reliance on a policy of credft res-
traint, consistent with the need of
ensuring a credit facilities to the
productive and hitherto neglected
sectors of the economy.

The Government is in broad agree-
ment with the Reserve Bank's obser-
vations on deficit financing and
credit control. Among specific mea-
sures to contain deficit financing in the
current year, mention may be made
of recourse to additional taxation of
Rs. 171 crores in the Central budget
for 1972-73  disciplining of States
in regard to their overdrafts from
the Reserve Bank,
traint in respect of non-Plan expen-
ditures and the record level of mar-
ket borrowing undertaken by the
Central Government in the course of
the current year,

Export of Human Hair

*476. SHRI DHAN SHAH PRA-
DHAN: Will the Minister of FOR-
EIGN TRADE be pleased to state:

(a) the value of human hair ex-
ported to foreign countries during
the last two years in the Indian cur-
rency; and

(b) the estimated export thereof
during financial year 1972-73?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Exports
of human hair during 1970-71 and
1971-72 are valued at Rs. 195.85 and
Rs. 121.61 lakhs respectively.

(b) Exports during the current
year are estimated at Rs, 50 lakhs.

DECEMBER 15, 1972
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Loss of Foreign Exchange due W
repatriation of Indian citizens fremm
Uganda

*478. SHRI NIMBALKAR: will
the Minister of FINANCE be pleased
to state:

(a) whether Government are
aware that the Rupee balance in the
free market of Hongkong rose ap~
preciably during the repatriation of

expelled Indian citizens from{ Ugan—
da; and °
(b) how much foreign exchanges

Government have lost on this ae- .
count? ;
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THE MINISTER OF FINANCE

-(SHRI YESHWANTRAO CHAVAN):
(a) Government have received re-
-ports which would suggest that one
of the contributory factors affecting
‘the free market rate for rupee in
Hong Kong during October and Nov-
ember this year might have been
the demand generated by persons ex-

-pelled from Uganda.
. \

(b) By the very mnature of these
- transactions—which are illegal and in
contravention of the exchange regu-
lations—it is difficult fo arrive atany
. gstimate.
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Increase in export earnings from
Cashew Nuts and Cashew-Shell Qil

PAMPAN GOWDA:"

*480. SHRI pieduloi
FOR

Will the °~ Minister of
TRADE be pleased to state:

(a) whether there ‘has been an in-
crease in the export earnings from
cashew nuts and cashew-shell - oil;
and

(b) if so, the extent of earnings
during last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
Exports earning from cashew kernels
during 1970-71 and 1971-72 were
Rs. 52.06 crores and Rs. 61.73 crores,
respectively. During the same period
cashew nut shell liquid exports were
of the value of Rs. 78.62 lakhs and
Rs. 62.41 lakhs. Thus, there had
been an increase of 17.6 per cent in
the earnings from Cashew Kernels
and decrease of 16 per cent in the
earnings from Cashewnut shell liquid.

Talks between India and U.S.S.R. for
improving economic relations

4450. SHRI D. K. PANDA: Wil
the Minister of FOREIGN TRADE
be pleased to state,

(a) whether talks were recently
held in New Delhi between India
arid Soviet Union for improving eco-
nomic relations with that country;

(b) if so, the salient features of
the discussion: and

(c) the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (e).
In pursuance of the agreament signed
between the Governments of India
and the USSR in September, 1972 for
the setting up of an Inter-Govern-
mental Indo-Soviet Commission om
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Economic, Scientific and Technical
Cooperatwn, and preparatory to the
forthcormng meeting of the Commis-
sion to be held in New Delhi, groups
of experts from USSR visited India
recently. Based on the discussions be-
tween the USSR and Indian experts,
possible areas of cooperation have
been - identified in the fields of ferrous
and non-ferrous metallurgy and
other industries, for the purpose of

undertaking detailed studies by the
concerned agencies.
Discontiuance of limit for single

loan by Industrlal Development Bank
of India

4451, SHRT MARTAND SINGH of
Rewa: Will the Minister of FINANCE
be pleased to state:

(a) whether the limit for a single
loan of Rs. 50 lakhs has been dis-
continued by the Industrial Develop-
ment Bank of India;

(b) if so, the present limit for a
single loan; and

(c) the names of the Companies
which applied for such loans and the
amount of loans granted to the Com-
panies during the last two years by
the said Bank?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Industrial Develop-
ment Bank of India grants loans to
an industrial concern for establish-
ment of a project, according to its
needs and there i& no operational
limit as such for the grant of a single
loan to an indugtrial concern.

(¢) The information regarding
direct loans sanctioned by the Indus-
trial Development Bank of India
during its last two accounting years
ended B80th June, 1972, for establisn-
ment of projects, is given in 1ihe
Btetement laid on the Teble of the
House. [Placad in Library. See No.
LT-4038/72.]
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Liberalisation of Pohcy towards Indiar .
lnvestment in Asian Countries

4452, SHRI MARTAND SINGH of
Rewa: Will the Minister of FOREIGN

" TRADE be pleased to state:

(a) whether Government have.
taken steps to liberalise the policy -

towards Indian investment in Asiap .
countries; and

(b) if so, the reasons for liberalisa—
tion?

THE DEPUTY MINISTER IN .THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) ard (b).
The Government encourages Indiam.
entrepreneurs in setting up industrial.
joint ventures in all the countries
The policy of the Government in thie
regard is embodied in the generak.
guide lines prescribed for setting up

such ventures abroad, a copy of
which is enclosed..

STATEMENRT

General guidelines governing In-—
dian participation in Joint Overseas
Industrial Ventures,

(i) Normally minority participation .
only by Indian parties is allowed-
The intention is that Indian parties:
should not insist on majority hold-
ings abroad, but if the foreign party
and the foreign Government are wil-
ling to accept majority Indian parti-
cipation, there would be no objection.
Government favours association of
local parties in foreign countries; also:
local development banks, financial in-
stitutions and 1local Governments
wherever feasible.

(ii) No cash remittance will be
allowed except small amount requir-
ed in connection with preliminary

expenses for setting up the Company
abroad.

(iii) Indian participation shodd
be in the form of indigenous machin-
ery equipment technical know-how
ete. required for the new venture-
Vulue of structurals, steel items com~
struction materials, components ete
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are not allowed to be capitalised.
However, where the value of machin-
ery etc. falls short to make up the
necessary reasonable equity and
there is need to retain Indian equity
holding at a level higher ‘than what

is obtamable through export of capi-

tal goods alone. there will be no bar
to consider such cases on merits for
permission to include structurals,
steel items and construction materials
(but not components), to the extent
these are required for the particular
project against Indian equity,

(iv) Machinery etc. exported
should be of Indian make; no second-
hand or reconditioned machinery
would be allowed for export against
Iridian investment.

(v) Normal import replenishments
as available to exporters under the
import policy for registered expor-
ters, will be allowed on ‘exports
against equity capital.

(vi) Cash assistance, if otherwise
admissible, will also be allowed on
exports of machinery and equipment
against Indian eéquity subject, how-
ever, to a ceiling of 10 per cent f.o.b.
value.

(vii) Indian industrialists should
as far as practicable purpose a turn-
key job, as this will lighten the res-
ponsibilities ef the foreign investor.

(viii) Indian parties should as far
as possible provide in their aggree-
ments with the foreign parties for
training facilities in India to nationals
of the country of investment.
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Proposal to change the time ..of"-
departure of Air 'Flight from Delhi
and Lucknow

4453. SHRI B. ‘R. SHUKLA: Will’
the Minister of TOURISM AND
CIVIL AVIATION be picazed to
state:

(a) whether due to only one flight.
in the morning from Delhi to Luck-
now, a lot of inconvenience is caused
to the air travellers; and

(b) whether Government propose
to change the time of departure of"
air flight from Delhi and Luckrow and
fix it in the evening both ways?

THE MINISTER A OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b). It
will not be possible to change the
timings without causing dislccation
elsewhere and reducing the overall.
utilization of ihe planes.

Collection of i)irect Taxes

4454. SHRI M. S. SIVASWAMY : Will
the Minister of FINANCE Le pleased-
to state the figures of direct tax col-
lections during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY CF FINANCE (SHRI
K. R. GANESH): The particulars of
the collections of direct taxcs during,
the last three years are as follows:

(In crores of Rupees)

_ ) Inc a -tax .
Fi1inzial Year nc Wealth-  Gift-tax Errmc
tax Duiy
rw ‘.ﬂ
Tax
1069-70 o184 1558 193 7°08
1970-71 . 830-64 1558 2:3% 776
1971-72 1002 §7 25 BB 345 911

D e —
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Total number of Tourists who visifed
India wusing Air India and other
International Airlines during 1971

4455, SHRI R. S. PANDEY;: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
.state:

(a) the total number of foreign
tourists who visited India during 1971;

(b) how many of them came by
Air India and how many by cther
.international alflines, giving number
on each foreigw airline, separately;
and

(c) the reasors for low traftic of the
{oreign incomirng tourists on Air
India and the steps taken by Air India
to attract mcre traffic of furecign
tourists coming to India?

‘THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) 300,995,

(b) Of all the airlines, Air India
carried the highest number of fureign
tourists to India. Statement-I shows
the number of tourists who travelled
by Air India and other aivlines,

[Placed in Lil:wry. See No. LT-4039/
T2].

(c) Air India's <hare in the largest
znd constant efforts are being made
to increase it further through effizient
service, promot.onal faies ete. Bteps
taken to inccsase tourist traffic to
India are indicated in Statement-1L
{Placed in Litrary. See N). LT-4039/
2.1 3

“Committee on distributivn of confis-
cated Goods”

4456. SHRI VAYALAR RAVI: Will
the Minister of FINANCE be pleased
to refer to the reply given 1o Unstarred
Question No. 1197 on the 24th March,
1972 regarding Committee on distribu-
tion of confiscated goods and state:

(a) what are the recommendations
of the Committee appointed on the
distribution of articles selzed by Cus-
toms all over Indiu;

DECEMBER 15, 1972
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(b) whether Government have taken
a final decision on the recommenda-
tions made by the Committee; and

(c) if so, what?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
~R. GANESH): (a) The Committee’s
recommendations regarding the dispo-
sal of confiscated goods are as in the
attached statement, :

(b) and (c). Recommendations Nos.
3,4,5 6,7, 9,10, 11 and 14 have been
accepted. Recomendations Nos. 1, 2
and 14 are being examined. Recom-
mendaticn No. 8 has not been accept-
ed because the consumers of cloves and
other spices are not general publie
who purchase such small! quantities
that it is not practicable to sell them
by auction. Recommendation No. 12 has
alsp not been accepted as N.M.D.C.
and other bodies recommended do not
have necessary facilities or expertise
ang salz abroad through private agen-
cies has not fetched reasonable prices.

STATEMENT

1. Consumer goods including watch-
es should be solg by the Department,
to consumers through their retail
shops, and at a uniform raite of dis~
count of 10 per oent to the Canteen
- Stores Department and other co-opera-
tives including the Nalional Co-opera-
tive Consumers Federation,

2. The departmental retail shops
should bz run on accepted commercial
lins. Like any other shops it should
remain open for full working hours
without earmarking specified days for
individual category of articles.

3. The idea for sale of watches
against foreign exchange appeals. A
beginning can be made with a counter
in tH transit lounges of the ports for
sale of confiscated watches against
foreign exchange,

4. The scheme offered by the Trade
tor servicing of watches and their dis-
tribution through trade channel may
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"ha considered by tha Govemment it
and when they decidé to liberalise the
import policy. ' ’

. 5. Watchs not found in working con-
dition shoulg be serviced before release
for sale provided it is an econom:cal
proposition,

6. Disposal of confiscaled conveyan-'

ces including launches should be done
through the departmental machinery.

7. The general practice followed in
the matter of appropriation of govern-
mental property should also apply in
the case of confiscated launches and
motor vehicles. The vehicles may also
be appropriated in a period of shortage
of existing fleet or delayg in receipt of
supplies,

‘a. Cloves and other spices have to
be treated like any other consumer
item and disposed of in the manner
recommended for the latter. Where,
however. the stockg are heavy, the
bulk can be sold by limited auction
to actual users.

9. Nylon and other synthetic yarn
should be sold by the department
directly to Weavers' associations/co-
operative ang cerlified actual users in
auction. In such cases the import
licences of the successful bidders need
not be debited.

10. The department may in ctonsulta-
tion with the Government Mint, for-
mulate an agreed time table for the
despatch of gold and silver at quarter-
Iy intervals,

11. The department should prescribe
a calendar by which they would en-
sure that all confiscatedq currencies
are deposited in the Reserve Bank of
India within 5 specified time,

12. The Gov rhment may consider
utllisation of the services of the
National Mingrals Developmant Cor-
poration far disposal of confiscated cut
and polished preclous ang semi-preci-
ous stones abroad,

.so-
" R B ER T S )

Other agemcxes.abke the Gem ant!.
Jewellery Export Promotion Council,

Trade Development Authority and re-

P

~ puted auctioneerg abroad especially in

' countries like Belgium, France and.
United Kingdom may also be consider-

- ed for the disposal of cut and pulished

precious -and semi-precious stones

abroad..+ - -

13. The existing arrangement of dis-
posal of arms and ammunition subject
to the restrictions imposed under the
Arms Act agd allied rules may con-
-tinue,

14. The Government may examine
whether goods ariginating from speci-
_fied countries conducted be not sold
after effectively defacing the market-
ings of origin.

Setting up of A Full-Fledged Branch
of Reserve Bamk of India in Kerala

~ 4457. SHRI VAYALAR RAVI: Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No, 1098 on the 24th March,
1972 ang stat-e:

(a) whether ‘the Reserve Bank of
India has taken a final decision on
making the Reserve Bank wof India
Branch in Kerala a full-fledged office;
and

{b) if riot, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(4) and (b). Three Departments of the
Reserve Bank of Thdia vfz. Banking
Operations and Development, Agricul-
tural Credit and ¥xchange Control
have their offices in Kerala. On the
General side of the Bank, a Sub-office
of the Issue Department offering full’
range of facilities for exchange of
currency and coing is proposeq to be-
opebed @8 soon ak the Bank's awn:
building is ready. Other departments.
will be opened as and when the heed
for them arises.
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Export ang Import &treemen!s signed
© at Asia '72 '

44.;53 SI'!H'I VAYALAR RA.VI will
“the Mm{.ster Of. PQR.EIGN- TR,APE be
faased. to siate

(a) the total number of export
orders ~received by India so far at
“ASIA 72" Trade Fair and the names
-of countries with which these agree-
ments ha\re been signed and the total
-amount_ involved; and

(b) the broad outlines of import
agreements signed by Government
with other countries at the Trade Fair?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) Total
value of export orders of Rs, 2541.21
lakhs have been concluded at ‘ASIA
72 till 10-12-1972 for export o USSR,
Czechoslovakia, Poland, Sweaden, Aus-
tralia, Japan, GDR, Spain, West Ger-
many, USA, Netherland, Nigeria, West
Indies ang Canada, Information in re-
gard to actual number of orders book-
‘ed is not readily available.

(b) Import agreements aggregating
Rs. 1586.70 lakhs for the import of
items such as Steel, muriate of post-
ash, Railway Wheels, printing machi-
nery etc. from USSR, GDR, Hungary
and Czechoslavakia, have been con-
cluded both by public sector and pri-
vate sector. Separate figureg of pub-
lic sector are not readily available.

‘Candidates belonzing to  Scheduled
Owgips and Scheduled Tribes ap-
pointed to the mosts of St{u:lon

Superintendents in Air India

4459. SHRI S. M. SIDDAYYA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Air India had invited
apyli~stiohs Tor the postn of Btation
Bughrintendents;
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(b) if so, the number of candidates
Scheduled Castes and
Scheduleg Tribes whp apphed for the
above posts:

(c) whether any candidates belong-
ing to, §cheduled Castes and Scheduled
Tribes were selected and appcinted
and if not, the reasons therefor; and

(d) whether Air India relaxed the
educational qualifications ang experi-
ence previously for the posts of Cater-
ing aupermtendent (canteep servicej,
Sports Officer, Planning Officer and
Assistant Station Superintendents and
if so, to what extent the relaxation
was made and the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). Air-India have
not invited applications for or ad-
vertised the posts of Station Super-
intendents during the last four years.

(d) In the case of Catering Superin-
tendent (Canteen Services), none of
the 26 candidates who applied satisfi-
ed all the qualifications laid down, al
though many of them had the prescrib-
ed experience, The Corporation,
therefore, decided to waive the educa-
tional quahﬁcatmm; requirements, as
recommended by the Selection Com-
mittee, in the casz of a candidate whe
was found suitable, having regard to
his professional qualifications viz. 3
year diploma in hotel management
from the Institute of Catering Techno-
logy and Applied Nutrition. The pre-
sent incumbent in the post of Officer-
in-Charge, Sports, was appointed in
relaxation of the educational qualifica-
tions having regard to the fact that
he is a cricketer of international stand-
ing. Except for candidates bolunging
to Scheduled Castes and Scheduled
Tribes, no relaxation in  educational
qualifications was givep in the case of
récrultment (o the post of Assidtant
Station Superintendeént.  Air-Exdiw
have not recrulted any Planning O
cers from outside,
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. Number of Officers belon;inf to Sch.e.-
(duled Castes ang §cbeduled Tribes
_who are woltmg in Air India as
on lst November 197" '

'4460- SHRI S. M, SIDDAYYA: Will
:the mnlskr of TOU%{ISM AND CIVIL
AVTATION be pleased to state number
fof Ofﬁcers belonglng to the Sche-
duled Castes and Scheduled Tribes
-who are working in Air India as an
ist November 1972 and what 15 the
total number ot ofﬂcers in the entlre
~Corporation?

THE MINISTER OF TOURISM AND
(CIVIL AVIATION (DR. KARAN

*BINGH): The requisite information is
given below:
‘Total Num’zr of Num er of
~aum er of Scaziu'ed Schdu'ed
employ:ss  Castss Tridzs
- classified as  Officers Officzrs
- offizers, ' C
1092*% 12 3

*Direct recruitment is made only at
-gertain levels,

MY 97 w1 g3 WA ¥ fag v ww
grit & safea gl &Y fazaardy

4462. W §ER [ WHIW :
w0 faw 7@ 7% TIX A FU FE
“f fray 7 a8 ¥ g7 2w ¥ WAz
Tawrn g1 A1 TR B ¥ AT FRAX
wgfe G fey w7

ey Wwrma ¥ Taw W (W ¥o
o M) : (F) I HfAT |
o @Y N gager A g1 @
Hw T T & wradr

Wrea # fadsit oot

1463 o F¥% wyagT A
Foreysicft a3 Ty P AW BF WA
fafas &t & wiea & fawra &gt &
qaiET, §6 M w7 foamts

fpaet goft T &

farer Wy (o amvamTCE ww) :
FAAT FZE T 9T R |

s wredta wfas @Al grer wasT
T ATt
4464. it gwR YT wgEW ;AT
fer @t ag FaX W g HO
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(1) ®% HeT ard A, @rEFT,
oF w94 & Ael, #v gfq gadr adf
f& 3 At A Y qgdr g wir g Fr v
T%; 7z 39 J1q ¥ wfge ¢ 5 faoer
i ait § 37 NS F fqg 9@y
feaq a5 v 7 A gfg ¥ 7 F4
@ g | TN FE AR F, Al
Az ¥ FAarfal f goaon § afg
FLE A AT F &0 FL F qIHFT 52T
F 48 92 wfg A ¥ 9971 FL 60 &2
ofq 9T FL&F TH TT F1 ISEA AT
¥ afg a0 & fag wew gs1x &
10 §98 HIX IFY 9 AIE F ST F
faq 2am (wex wdw) ¥ At dF Al
T FT Tq0IATHT A7 W E \ FT 1973
F WeT W 3AH IAIT IE g1 AN, G
FYdY e ga 7a feafqy & sr «iyar fw
gz OF ®I4 F A afgy w4 q77 ar
TS F IUEA FT M wfaF 2717 T a5
M 39 A& F T T Iy fead 95
Oy 7T O FT w95 1 feagm,
w1Tq. { fesd &5 *1 57 o frdT FL4T
AT A 7T AW A F IqAH T A
#1 fosma gra A & g9 Iuwew
i #1 @A gu, FFEAfgd AT &
TTH FI AATEFAS HAT TH GO HIA F
fae asF@ g37g fFar s@T 2

Recruitment of Management Trainees
by S. T. C,

1467. SHRI K. S. (CHAVDA: Wwill
the Minister of FORFTIGN TRADE be
pleased Lo state:

() whether Stoale Trading Corpora-
tion recruits 8 number of manage-
menl/technical trainrees every yeur:

2936 1.S--3.

(b) if so, the number of such train-
ees recruited . during the last three
years and the methoq of recruitment;

(c) whether any Agricultural Engi-
neering Graduates were recruited by
the State Trading Corporation as
management trainees during the last
three years for services connected with
agricultural machinery ang tools: and

(d) the number of Scheduled Castes
and Scheduled Tribes among them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(by Twenty four. These manage-
ment trainees were recruited by invit-
ing applications through advertise-
mients in leading daily newspapers,

(¢) No, Sir.
(d) Does not arise.

Measureg to protect the Officers of
Public Undertakings of Central Gov-
ernment located in various States

4468. SHRI K, SURYANARAYANA:
Will the Minister of TOURISM AND
CIVIL AVIATION be nleased to state:

(a) whether the Personnel Manager
of the Air-India Bombay was beaten
up by some political party workers in
November, 1972 and the Police did not
rescue him;

(b) if so, whether Government have
enguired into the incident and taken
up the matter with the State Govern-
meni ang if not, the reasons therefor;
and

(c) the measures which Govern-
ment propose to take 1o protect the
Officers of the Public Undertakings of
the Central Government localed in the
varioug Slates ip such cases?

THE MINISTER OF TOURISM AND
ClVIL AVIATION (DR. KARAN
SINGH): (n) snd (k). The Chief
Personnel Manager of Air-India was
assaulted in Alr-India’s head-office in
Bombay hy some followers of the
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Shiv Sena on the 16th November, 1972.
The matter was immediately taken up
with the State Government for neces-
sary protection.

(¢c) The mainténance of law and
order ig the responsibility of the State
Government concerned, and close
touch is maintdined with them.

——

Guidelines to Officers and Staff of
Air India for getting Complimentary
Passes

4469. SHRI K. SURYANARAYANA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether ahy guidelines have
been jssued by Government regulating
the Air India's Officers and staff gett-
ing complimentary passeg for them-
selves and their families direct from
the foreign Airlines;

(b) the reasons for their not appn{-
ing or negotiating for such compli-
mentary tickets through the Air India;
and

(z) whether ahy  restriction has
been laid down about the number of
such complimentary tickets which an
Officer can get directly from the fore-
ign Airlines during a year and if not,
the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). No, Sir, Ac-
cording to I.A.T.A. Regulations no
employee of an  airline can obtain
complimentary transporation directly
from another airline unless a request
is made in aecordance with the proce-
dures established by the general offi-
ces of the air carrler by whom he i3
employed,

(2) Government have not
ahy instructions in thig regard.

C. 1. F. value of Importeyg Photographic
Itemp

4470, SHR1I MUHAMMED KHUDA
BUKHSI: Will the Minlster of FORE-
IGN TRADE be pleosed to state what

issued
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is the c.if. value of the photographic
plates, papers and films of Kodak,.
Agfa, Gevaert and Ilforg Brand im-
ported during the last three years.
against the sole agents own licences.
and against the licences of other par-
tieg under all categories, but imported
by the brands sole = agents against
Letter of Authority?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): Information
relating to cif. value of the imports
of photographic plates, papers and.
films are not maintained by brand,
individual parties or categories of im-
porters,

Fixation of Pay of Government Em-
ployees in Higher Scales as a result
of Promotion to Higher Posts

4472. DR, H. P, SHARMA: Will the
Minister of FINANCE be pleaseq to
state:

(a) whether Government employees:
when promoted to the next higher
posts get the advantage of only an in-
crement in the previous scale and fixa-
tion of pay at the next higher stage
in the higher scale, when they are al-
ready drawing as basic pay an amount
above the minimum in the higher
scale;

(b) whether, whenever pay-scales
are revised and raised, the junior em-
ployeeg and new recruits get substan-
tial and full advantage of such revi-
sion while the senior people get liitle
or no bernefit; and

(e) if so, what steps are coniem-
plated - to ensure equitable berefit to
the senior employees on their promo-
tion or revision of pay-scales and save
them gelting demoralised and to
maintain incentive for efficient work
among senior personnel?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (8HRI K.
R. GANESH): (n) Except In the case
of promotion from one Class I post to
another (lass [ post, fixation of pay
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on this basis is normally allowed in
cases where promotion to the higher
post involves assumption of higher
responsibilities,

(b) and (¢) The assumption that in
all cases of pay revision the junior
employees and new nrecruits invariably
get greater benefit than their seniors
is not valid. The quantum of actual
monetary advantage in each individual
case due to pay fixation in the new
scale would depend on the nature of
the pay revision, the pay drawn in the
old scale, and the minimum ang maxi-
mum limits of the new pay scale
attached to a post as compared to
those of the previous scale. No pro-
posal ig under consideration at present
to modify the existing rules on the
subject.

Grant of Overtime Allowance to
Section Officers

4473. SHRI D.K.PANDA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Section Officers in
Government Offices are not granied
Overtime Allowance when they are
required to work beyond office hours;

(b) if so, whether this is done on
the ground that they are included
among Supervisory staff or officers
for this purpose;

(c) whether for the purpose of con-
stitution of Staff Councils, they are
included among the ordinary staff;
and

(d) how the Section Officers are
compensated or are proposed to be
compensated for Overtime work?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b)
Yes, Sir. Section Officers being Gaz-
cited Oficers, are excluded from
the scheme of  overtime  allowance
applicnble  to office stafYs,
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(c) They are ‘eligible to participate
in the - Joint - Councils under the
J.C.M. Scheme, - -

(e) Any distinction in this regard
between Section, . Officers and other
Gazetted categories with comparable
level of responsibility can hardly be
justified. ’

Financial impact due to inflow of
foreign tourists” 'into the country
during the last two years

4474, SHRI BISHWANATH JHUN-
JHUNWALA: Will .the ..Minister of
TOURISM AND <CIVIL AVIATION
be pleased to state:

(a) what has been the financial im-
pact due to inflow of foreign tourists
during the last two years; and

(b) whether the flow of foreign
traffic to this country is in keeping
with the targets laid down for the
Fourth Plan and if not, the extent of
shortfall and the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH):(a) Foreign exchange earn-
ings from tourism during 1970 and
1971 were estimated at Rs 38.03
crores and Rs. 40.38 crores respec-
tively.

(b) According to current indications
the Fourth Plan target of 40,0006 by
1973 tourists is likely to be achieved.

Scheme to convert Asia 72 Exhibition
into a Mobile exhibition

4475, SHRI BISHWANATH JHUN-
JHUNWALA:

SHRI M. S. SANJEEVIRAO:

Will the Minister of FOREIGH
TRADE be pleased to state:

(a) whether Government are ton-
iemplating to convert the present
Agin "2 cxhibition into a mobile ex-
hibition;
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(b) if so, the justification for the
same and the total amount that will
be required for this project; and

(c¢) whether the foreign stalls have
also agreed to participate in the pro-
posed scherma?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRL A. C. GEORGE: (a) No, Sir.

(b) and (c) Do not aris,

India’s Trade Relations with partici-
pating countries in Asia "12

4476. SHRI BISHWANATH JHUN-
JHUNWALA:

SHRI M. S. SANJE&VI RAQO:

Will the Minister of ¥COREIGN
TRADE be pleased to state.

(a) to what extent Asia'72 has suc-
ceeded in promoting India’s trade re-
lations with the participating coun-
tries;

(b) whether the exhibition has
helped the small scale and’ medium
scale industries of the country tc
negotiate contracts for the produects
they are producing at presa2at,

(¢) whether orders for public s-e-
tor projects could be negotiated; and

(d) if so, the nature anc velue of
the goods to be exported?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a; The tolal
value of export orders concluded with
the participating countries f1ll  10ta
December, 1872 comes to Ks. 2317.30
lakhs. In addition exports orders of
Rs. 22387 lakhe have also been con-
cluded with non-participating coun-
tries. Besides, a large number of
Trade cnquiric: have been received,
value of which rung inte geveras
crores of rupess. Import orderg o
Re, 1686.70 have almo been eoncluded.
The suceere of Asia '72 hog been mor
thun expucted.

th) Yos Siv.
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(c) and (d) A" number of export
orders have been secured by ‘Public
& Private sector projects. Separate
details for Public Sector are not
readily available.

Guidelines for Apnointments on top
posts ‘n cempanies

4477. SHRI CHANDRA SEKHAT
SINGH: Will the Minister of COM-
PANY AFFAIRS be pleasad to statz.

(a) the number of applications re-
ceived by Government from different
Companies in India, seekirg confirn:*
ation -of the .appointment of their
Directors and other Manageriol Per-
sonnel, as required under the Com-
panies Act, after the formulation of
the new guidelines regarding ad-
ministrative ceil’ngs fixed by Govern-
ment in the light of the Finance Act,
1971, year-wise, together with the
names of those Companies and their
Directars/executives;

(b) the date from which thrse new
guidelines becamre effective, and whe-

ther a copy thereof would be placed
on the Table; and

(e¢) the number of applicatéons that
have been approved so far under
these new guidelines, together with
their names, and the number and
names of applicants whose applica-
tions are still pending approval?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY):(a) The present guidelinns
regarding admipistrative ceilings ia
regard to the appointment and re-
muneration of Managing Directors,
other paid Directors and Munagers in
public limited companies were for-
mulated in 196). The Government
bhave however in August 1072, formu-
Iated certiin guidelines keeping in view
the provisions of the Finance Act, 1971,
for payment of “minimum remunera-
tion” to the manogerial nersonnel in
publie limiled companies -which suffer
loss or curn ‘nudequite profits.
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(b) The guidelines on ninimum re-
muneration became effeciive on 5th
August, 1972, and a copy of the guide-
lines has already been piaced on the
Table of the House in reply to the
Lok Sabha Unstarred Question . No.
4332 on 1st September, 1972.

(c) Statement in respect of appli-
cations received during the period
from 5th August, 1972 to 30th Novem-
ber, 1972 is laid on the Table of the
House. (Placed in Library. See No.
LT-4041/72].

Appointment of managing director
of Gramophone Company Limited,
' Calcutta

4478. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of COM-
PANY AFFAIRS be pleased to state:

(a) whether Government have re-
ceived any application from the
Gramophone Company Limited, Cal-
cutta, seeking confirmation of the ap-
pointment of its new Managing Direc-
tor on a monthly salary of Rs 7,500
plus other perquisites, under the
Companies Act, 1956;

(b) if so, whether this salary and
other perquisites are within the new
guide-lines laid -down by Govern-
ment;

(c) whether approval to this Com-
pany has been given; and

(d) if so, on what terms and condi-
tions?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) On 28th July, 1972, an
application was received from the
company for Central Government’s
approval under section 269 of the
Companies Act. 1956 to the appoint-
ment of its new Managing Director
Shri A. K. Sud on a remuneration of
Rs. 7500 p.m. with increment of
Rs. 500 p.m. after every two yeors
of service, plus 4 per cenl commis-
tlon on the net profits of the com-
pany and other perquisites:

(b) to (d). the application is under
examination.

Appeal by Bavla Farmers regarding

Malpractices in Cotton Purchase

4479, SHRI K. S. CHAVDA: Wil
the Minister of FOREIGN TRADE
be pleased to si':a te:

(a) whether twenty-three farmers
of Balva, District Ahmedabad, appexl-
ed to the President of Incia and the
Prime Minister in July, 1972 regard-
ing the malpractices -.employed by the
nominees of the Cotton Ccrporation
of India for the purchase of cotton
from their District; ang

(b) if so, the actio:_i taken by Gov-
ernment in this regard? '

THE DEPUTY MINISTER 1IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No such
appeal -appears to have been received.

(b) Does not arise.

Jute Industry facing
Synthelics

4480. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
FOREI&N TRADE be pleas-d to
state:

threat from

(a) whether the jute industry: has
pointed out to Government that des-
pite the recent relief, the industry is
faced with a serious threat from syn-
thetics and unless more zccommmoda-
tion' is shown, the industry woxds not

be able to face the world c.qmpet:-
tion;

(b) what has been tiie effect . of
synthetics on India's jute and'jute
goods during the last three years: and

(¢) whether thue units which are
solely dependent on carpet backing
are likely to be affected more ad-
velse]y than others and if su, what
is Government's reaction in this re-
gard?

THE DEPUTY MIN/STER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): a) Yes, 8ir.
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Vietnam have joined the Ford Foun-
dation in India and if so, their names;
and '

(b) the names of the Indians work-
ing in the Ford Foundation drawing

a salary of Rs. 2,000 or more per
month?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Dr, H. Simmons, who is working
with the Intensive Agricultural Dis-
trict Programme, which is a project
assisted by the Ford Foundation in
India, was formerly a USAID

agri-

cultural credit adviser to tl_'ne Gov-
ernment of Vietnam.

(b) There are five such persons

but it is not in the public interest to
divulge their names.

Canalisation of Import of Dry Fruits
through Public Undertakings

4486. SHRI SHASHI BHUSHAN:
Will the Minister of FOREIGN
TRADE be pleased to refer to the
reply given to Unstarred Question
No. 1384 on the 28th March, 1972 re-

garding import of dry fruits and
state:
(a) whether a final decision has

since been taken on the question of
canalising import of dry fruits
through Public Sector Undertakings;

(b) if o, the nature of decision

taken;
(¢) the date from which the deci-

gion is likely to take effect; and

(d) in case no decision has so far
been taken in this regard, the reasons

thevefor and when a final deoision is
likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (d).
Governmen( have decided in principle
to canalise the import of dry fruits
through =a public sector agency.
Details are being worked out,
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Reversion. of deputationists in . Public
Underlakings to their parent offices

4487, SHRI SHASH BHUSAN:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No, 465 on the
17th March, 1972 and state:

(a) the number of persons who had
opted to go back and have been re-

verted to their parent offices, after the
prescribed time-limit for exercising
option was reached;

(b)whether all such persons who

had opted to go back have since been
reverted; and

(c) if not, the number of persons
still awaiting such reversion and
when the process will be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Till 1st
March 1972, 184 deputationists were
reverted to their parent cadres, either
because they had opted to go back to
themselves did not find their services
as essential.

(b) and (¢). The time-limit for
exercise of gption would vary in in-
dividual cases as option has to be
the cadres or because the enterprises
exercised after 2 years/3 years from
the date a deputation starts depending
on the level of post the deputationist
is holding. It has also been laid
down that the following alternatives
will be open in case the deputation-
ists, who have to exercise option on
or before the prescribed date, do not

opt for absorption in the said enter-
prise:

(i) Their services will have to be
replaced at the disposal of the cadre
authorities concerned immediately
after the time-limit for the exer-
cise of option expires, as their

periods of deputation will expire
simultaneously.

(ii) If the cadre authorities gre
not in a position to offer .such de-
putationisis immediate postings,
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they will have to proceed on leave.

-(iii) Suitable  succession plans
would have been drawn up by the
publi'cl enterprises to fill up the
vacancies caused by reversion of
deputationists and there would be
no difficulty in making necessary
ararngements in manning the posts
vacated by deputationists. How-
ever, where such succession plans
are not ready, temporary alterna-
tive arrangements will have to be
made pending making permanent
arrangements.

It would be seen from the above that
the process of reversion of optees in
accordance with the option orders is
a continuous one.

Payment of Income-tax by the
Employees of Ford Foundation

4488. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
pleased to state:

(a) the amount of Income-tax de-
posited by the Ford Foundation Or-
ganisation in Delhi after deducting it
from the salaries of its employees
during the last three years, year-wise;
and

(b) whether Government are satis-
fied that the Income-tax charged by
the Ford Foundation from its em-
ployees is correctly calculated and
if not, the steps proposed to be taken
by Government in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) The
salary of oenly the Indian employees
of Ford Foundation is subjected to
deduction of tax at source. The
amount of income-tax deducted by
the Ford Foundation from the salaries
of such employees and paid to the

Government during the last three
years is as under:—
Financial year Tax paid
Rs.
1969-70 2,66,286
1870-71 4,26,875
1871-72 5,098,180

(b) Test check verification of the
tax deducted at source from the
salaries of Indian employees reveals
that the tax deducted at source is
correctly calculated.

Projects under Ford Foundation

4489. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
pleased to state: )

(a) the total number of projects on
which the Ford Foundation has
worked during the last three years;

(b) the number and names of pro-
jects assigned to the Ford Foundation
during the last three years;

(¢) whether. some applications for
new projects have been submitted by
the. Ford Foundation which are still
under consideration of the Ministry
of Finance; and

(d) if so, the nature of those appli-
cations and the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) Seventy seven.

(b) The question of assigning pro-
jects to the Ford Foundation does
not arise, for these are all local
activities and Ford Foundation assist-
ance in the shape of grants for finan-
cial aid, expertise, fellowships and/
or equipment is supplementary to the
basic activity.

(c) Yes, Sir. These are not appli-
cations, but as per standard proce-
dure, formal offers of assistance from
the Foundation.

(d) A statement containing a list
of such offers is attached. These are

under consideration in consultation
with the administrative Ministry
concerned, the Ministry of Exterral

Affairs and the Ministry
Affairs.

of Home
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STATEMENT
Institution Amount
proposed
' s

1. Government of Maharashtra . ' 150,002
2. Janata Shikshan Mandal 27,000
3. Chetana (Chetana’s H.S. College of Com nerce & Economics) . 50,020
4. Indian Counc’l of Soc’'al Sciznce Research . : 60,000
5. Central Institute of English and Foreign Languages , . 220,009
6. G. B. Pant Univers'ty of Agrizulture and Technology 304,000
7. H. C. Mathur State [astitute of Public Administration 111,000
8. Admir'strative Staff College of Ind'a 550,009
9. Pilot Research Pojects in Growth Centres 218,000

10. Senior Indian Educator to accept the Stanford University’s invitation to spend
approx mately 14 months ag past-doctoral fellow in education.
11, Two Nobel Laureates to attend Diamnond Jubilee Session of the Indap
Scienct Congress Association.
Malpractices in Public Sector Units in accordance with these and adminis-

4490. SHRI M. S.  SIVASWAMY:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have consi-
dered any special measureg to detect
malpractices in financial as well as
administrative matters in the public
sector units; and

(b) if sn, what are those measures
and the vresults achieved in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). The pub-
lic enterprises frame rules and regula-
tiong to ensure that the day-tn-day
maiters of the company are conducted

trative ang financial irregularities do
not occur. These rules and regulations
are framed taking into account stutu-
tory requirements. Government or-
ders, Board decisions, ete. The pri-
mary responsibility for' detécting de-
viations from these rules and regula-
tions is that of the company manage-
ments’ themselves. The public. enter-
prises also set up vigilance machin-

eries as laid down by the Central
Vigilance Commission and the
Chief  Vigilance Officer of the
Public enterprise acts as 5 Llink
between the enterprise and the Central
Vigilance Commission. The com-
mercial and statutory  audits of

the companies would aiso indicate ir-
regularities. if any. Government keep
a constant watch to take whatever ac-
tion is indicated'
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Information System in Public
Enterpriseg

4492. SHRI GIRIDHAR GOMANGO:
SHRI RAMSHEKHAR PRA-
SAD SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether the two-day seminar
held recently on managemcnt of infor-
matiop systems in Public enterprises
has suggested that the Working Groups
for various industries should take stock
of the existing information flow into
the Ministries and the information
system should be nationaliseq at this
level;

(b) what were the other recommen-
dations made at the seminar; and

(c) the number of recommendations
accepted by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R, GANESH): (a) to (c). Presumably,
the Honourable Members are referring
to the two-day seminar organised by
the Bureau of Public Enterprises on
September 11 and 12, 1972 af New
Delhi to discuss the requirements of
Management Information Systems in
the public enterpriseg and Government.
From the discussions at the seminar,
it emerged that it would be useful to
set up g Werking Group consisting of
representatives from the Ministries,
public enterprises and specialistg to
rationalise and evolve a  suitable
Management Information System which
would assist the Government in per-
forming their review and control res-
ponsibilities over the public enteiprises
more effectively and with less burden
on the enterprises. It has been decld-
ed to set up such a Working Group in
the immediate future,

The seminar also examined the scope
for drawing up Model Munnagement
Information Systems for certaln groups
of public enterprises and foung that
while the requirements of individual
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enterpriseg may not allow much stan-
dardisation, there was sdope for consi-
derable rationalisation of the existing
systems in the enterprises. For this
purpose, the public enterprises would
benefit by undertaking a review of
their present information systems in
consultation with experts in the field.

Price Rise During the Fiist Three Five

Year Plans
4493. SHRI P, M, MEHTA-
SHRI BHALJIBHAI PAR-
MAR:
Will the Minister of FINANCE

be pleased to state:

(a) the average price rise during
the first three Five Year Plans and
during the period when only annual
Plans were in operation; and

(b) the price rise during the first
three years of the current Plan?

THE - MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The annual average (simple ave-
rage) price rise/decline duvring the

" first three Five Year Plans was as
“below: .

Ist Plan —3.5 per cent
' IIr.d Plan +1T.0 per cent
111rd Plan +6.4 per cent

The average yearly price rigse during
the periog of the three Annual Plans
was 8.6 per cent,

(b) The average price rise during
the first three years of the current
Plan was as follows:—

1969-70 +4-3.7 per cent
1970-71 +5.5 per cent
1971-72 +4.0 per cent

Export of Films

4494, SHHRI SAROJ MUKHERJIL:
Wil the Minister of FOREIGN TRADE
be pleased to state:

(n) the names of the reglonel films
exporled by the Indlan Motlon Pleture
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Export Corporation, country-wise, and
the amount of foreign exchange earn-
ed on each of them; and

(b) the future programme of Indian
Motion Picture Export Corporatiop, to
promote further production in order to

enhance the export trade in film in-
dustry?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C, GEORGE): (a) A siate-
ment giving the information i¢ 1aig on
the Table of the House. [Placeq .in
Library. See No. LT-4042/72].

(b) The Indian Motion Pictures Ex-
port Corporation is basically an agency
to assist in export of fllms and is not
an agency for production of films.
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Restraint on excessive income. arising
.. from property and enterprise

4496. SHRI S, M. BANERJEE: Will
the Minister of FINANCE be pleased
to state:

(a) whether any Plan has been
chalked out to have maximum restraint-
on excessive income arising from pro-
perty and enterprise; and

(b) if so, the salient features of the
Plan?

THE MINISTER OF FINANCE
(SHRI YESWANTRAO CHAVAN): (a)
and (b). The totality of measures
taken by the Government in recent
years, such as the increase in the rates
of personal taxation, step-up in the
rateg of wealth and additional wealth
tax on wurban lands and buildings.
and extension of wealth tax to agricul-
tural property impose a virtual ceiling »
on incomes and alsg curb excessive
accumulation of wealth. In order to
further reduce inequalities in income
and wealth it is proposed to introduce
a Bill in Parliament imposing a ceil-
ing on ownership of urban property.

mive foew & mAw ¥ T

amagifer wifaw  squam ofey
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Reorganisation of IMPEC

4498. SHRI SUKHDEQ DIRASAD
VERMA.:
SHRI S. A. MURUGANAN-
THAM:
Will the Minister of FOREIGN

TRADE be pleased to state:

(a) whether Government are congi-
dering a proposal to re-organise the
Indian Molion Pictures Export Corpo-
ration; ang

{b) if so. the changeg proposed to
be made and the reasuns therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, . GEORGE): (a) and (b).
Now that both imports and exports of
feature tilms  have boen  ennalised.
through the State Trading Corparation,
it i3 not considered necessary (o re-
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organise the Indian Motion Picture Ex-
port Corporation Bombay. A propcsal
for setting up a Film Trading Corpora-
tion js under Government’s Cohsidera-
tion,

Leakage of Foreizgm Exchange

4499. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) whether Governinent's atiention
has been drawp to a despatch from
Shri V. M. Nair at Singapore, publish-
ed in the ‘Statesman’, dated the 6th
October, 1971 under 1lhe caption
“Foreign Exchange drain-Smuggling
and illegal Remittances™;

(b) it so, Government's reaction to
the same; and

(c) what action, if any,
taken in this regard?

is being

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CIIAVAN):
(a) Yes, Sir,

(b) and (c). These
constitute violations of [éreign ex-
change regulationg and Government
have been taking such measures— Jegis-
lative, administrative and others—as
are necessary to deal with them.

transactions

Suggestion for Value Added Tax
System

4500. SHRI SHYAMANANDAN
MISHRA: Will the Mmnister of FIN-
ANCE be plensed lo slute:

(2 whoether the system of Value
Added Tax huay heen gnggested to Gove
ernment; and

(hy it so,

Government 3
theretot

reatction
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The system of Value
Addeq Tax (VAT) has beep suggesteﬁ.
to Government from tima to time-
However, in view of very considerable
administrative difficullies that would
arise in the implementation of thig tax
in the present stage of our (evelop-
ment, it has not been considered prac—
tical to adopt the system of VAT,

Import of Cotion from Sugdan:

4501, SHRI RAM PRAKASH: will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether import of cotton froms
Sudan will be resumeg now in view of
Indo-Sudan trade agreement;

(b) if so, the quantity of cotion to

- be imported from Sudan; and

(c) the total impoxt of cottcn during
1971 and 1972. country-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE,: (a) Shipment
of Sudanese Cotlon was resumed to-
wards the eng of August, 1972,

(h) 2.40 lakh bales of 130 kgs. each
is to be imported under the current
Indo-Sudan  trade
31-12-1972,

agreement upto

(c) Country-wise unports during the

years 1870-71 and 197172 are a%
under:—
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—

1970-71 1Q7I-72

(Pdrevi-

sional)
American (including peruvian) , , . 335258 35,672
Egyptian . ) . . 2,06,995 1,75.000
Sudan . . 1,85,636 2,65.000
Global . . . . 10.302 '1,55,000

African . \ . . 96.805

ToOTAL 8,315,086 6,30,67%
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(b) the quanium of foreign exchange
earned by exporis from the Centre;
and

(&) 7 2t awt & 9% ¥ fyad _
, (¢) the steps contemplatej to achleve
feamT *Y qur fremr ww faar ; A further expansion of thig undertaking?

THE DEPUTY MINISTER IN THE

se - MINISTRY OF FOREIGN TRADE
() oo & g onft firerdy srofen (SHRI A. C. GEORGE): (a) Rs, 10.39-

o ey oF § gq1 gAd fwewt lakhs.
g R wrrar g g ? (b) Rs. 25.82 lakhs,
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(b) Synthetics have mddo heavy
inroads intp ﬁelds h1the-|0 catered to
by jute.

(c) Yes, Sir. It was precisely to
enable jute carpet backing to com-
pete with synthetics that the export
duty on jute primary carpet backing
was reduced recently by, Rs. 400 per
tonne, The suggeslions made by the
Andustry for further reliel bave heen
noted by Goverrment. .

Payments to the_ Dewsdors of M,
Golcha Pruperties Limited

4481. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
COMPANY AFFAIRS be pleased to
state:

(a) whether the Official Liquidator
has since distributed 60 per cent of
the principal of the deposits that
were made by the depositors with the
Golcha Properties Limited, Delhi;

(b) if so, whether the Liquidator
has since formulated any’ ‘sthéme for
payment of the test of fhe amount
and interest thereon to the depositors;
and

(e) if so, the broad outlines there-
of and by what *ime  the - entire
amount is likely to'be paid back?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) to (c). The Official
Liquidator attached to the Rajasthan
High Court has repartéd that he has
so far declared two. dividends of 20
paise in a rupee 'each to the ordi-
nary creditors of Golcha Properties
Pvt. Ltd. (in Liquidation) whose
claims have beeny settled. . He has
also reported thgt she frst dividend
has already been paid to all the ordi-
nary creditors except about 200
claimants and that the second divi-
dend has been paid {o 1341 creditors.
He has reported that he does not at
present huave sufficient funds to de-
clare a further dividend and that
he will take necessary teps for the
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purpose under the Court'’s sanction ‘
as and when sufficient funds

come
into his hands in due course.
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“Collection of stamp duty from the
plot holders in Delhi

4484. SHRI CHANDRA SHEKHAR
SINGH: Will the  Minister of
FINANCE be pleased to state:

(a) whether the Stamp Collector,
Delhi has been collecting stamp duty
twice from most plot-holders of colo-
nies like Golf Links, Sunder Nagar,
Jor Bagh and Chankyapuri in New
Delhi first, at the time of their regis-
tration of their perpetual lease with
the Land and Developmen| Officer;

tb) if so, the number of such plot-
holders and the excessive amount
collected till date;
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(c) whether collectlon of double
stamp duty was done despite certifi-
cates issued by the Land and Develop-
ment Officer; and

(d) what are Government’s orders
in this' regard and by what time ‘the
excessive ‘amount will be refunded to
the plot-holders?:

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) In quite
a few cases, the plot-holders of the
colonies in quesnon have paid stamp
duty at the time of éxecution of Agree-
ment of Lease as also at the time of

" execution of the Lea'se deed

(b) Collection” of iﬁis information,
relating to Agreements and Leases
executed during a period extending
over a decade, requiring looking into
several hundred documents pertain-
ing to these colonies, will involve
considerable time. .

(c) The collection of duty was done
in consonance with the law in force
at the time of executlon of leases
and in conformity with the opinion
of the Chief Controlling Revenue
Authority given on a reference by
the Collector of Stamps under sec-
tion b56(2) of Indian Stamp Act,
1899,

(d) The decision of the Collector/
Chief Controlling Revenue Autho-
rity being gquasi-judicial the lessees
have to seek legal redress in accord-
ance with the appropriate provisions
of the Indian Stamp Act, 1899.

Foreigners deployed in Ford
" Foundationr in India

4485. SHRI SHASHI BHUSHAN:
ill the Minister of FINANCE be
pledsed to state:

some persons who
as U.S, Advisors in

(a) whether
were working



87 Written Answers

(c)l No programme for further ex-
pansion is contemplateq at present.
The Centre is being run by the State

Government and not by Central Silk
Board,

Commitments made by Agriculture
Refinance Corporation

4504, SHRI D. K. PANDA: Will the
Minister of FINANCE be pleased to
state:

(a) whether in the year ended June
1972, the percentage of utilisation to
the commitments made by the Agricul-
ture Refinance Corporation declined
from 71.4 per cent in 1470-71 to 70.8
per cent in 1971-72;

(b) if so, the steps taken to ensure
that the resources of the Agriculture
Reflnance Corporation are put to best

use for agricultural development in
the country;

(¢) whether the Chairman of the
Corporation has asked the State Gov-
ernments to set up autonomous bodies
for specific development purposes, soil
conservation, tubewel] sinking, forest
development ang the like; and

(d) if so, the reaction

of State
Governments thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-

MATI SUSHILA ROHATGI): (a)
Yes, Sir.

(b) The pace of implementaiton of
IDA projects is likely to pick up &s
initial  formalities have since bheen
completed and procedures have been
evolved in consultation with the State
Governments and financing banks for
facilitating early execution of these
gchomes. This  should help improve
utillsation of Agricultural Refinsnce
Corporation ressurceg in the remaining
period of the 4th Plan.

() and {(d). The Chairman, Agrl-
cultural Roflnnnee Corporntion, In the
course of his apeech ot the Ninth An-
nunl Geraval Mﬁteling hak ninde Sug-
gention,, fur setling up either statutory
corporpliong  or Jovernment-owrael

DECEMBER 15, 1972

Written Answers 88

»

companies, charged with the task of
carrying out major development acti-
vities (viz., soil conservation, forestry
deep sea fishing, dairy) where Agricul-’
tural Refinance Corporation would be
ready to refinance commercial banks
which may finance such corporate
bodies for carrying out thesge activi-
ties. Certain State Governments, e.g.-
Punjab and Haryana, have already set
up minor irrigation tubewell corpora-
tions and Mysore Government has set
up a State Forest Corporation, Some
of the other State Governments are
understood to be considering forma-

tion of these Corporations ang Com-
panies.
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Proposal to use Film and T.V, to
atiract Indian and Foreign Tourists
to Calcutta

4507. SHRI SAMAR GUHA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state whe-
they film and T.V. is proposed to be
used for giving publicity to suitable
scenes of Durga Puja festival in Cal-
cutta all over India and abroad in
order to atiract India and foreign
tourists to Calcutta during the Puia
days?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR KA-
RAN SINGH): The Department of
Tourism has already distributed
prints of a documentary film entitled
“Phe Other Calcutta” to its tourist
offices abroad. The film produced by
the West Bengal Government shows
festive days in Calcutta during Dur-
ga Puja.

Assets and liabilities of the Textile
- Mills taken over by.Government

4508. SHRI PRABODH CHANDRA:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) the assets and liabilities of the
textile mills taken over by Govern-
men_t; and

(b) whether it will be the Govern-
ment’s responsibility to discharge ihe
liabilities of these mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a). The In-
formation is being collected and will
be laid on the Table of the House.

() No, Sir, The Government have
taken over only the management of
the textile underiakings. As such the
responsibility for discharging their
abilities rests with the companics
owning them.
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House Rent Allowance to Central
Government Employees

4500. SHRI RAM BHAGAT
PASWAN: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government propose to
enhance the house rent allowance of
Central Government employees in view
of the prevailing high rents; and

(b) if so, the time by which the
final decision is expected to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R, GANESH): (a) and (b). The
Third Pay Commission who are cur-
rently engaged in a review of the em-
oluments etc. of the Central Govern-
ment employees may also go into this
queslion.  Their recommendatlons
have to be awaited.

T % fraPe eqd & felt & fao
e ® .

4510. sit g fug : w7 fedw
JYITL HoAY g8 FTTA 3T FIT F4G1 £

(%) d@qof 3w ¥ frafaa @93
it feft & fao feedt, v @
WA A F AT T gEAN
%1 fwam wsazr aoarf far ar

(%) WX o7 At arerr wer
foe f-faadt gwrd wiaft o€ §

() ®v amdY oy (wrame)
gurd oy wiefr af §  WT

() wfrgr, o 7ot shwer feeft
i
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Eeizure of films being smuggled out

of "ndia
4513. SHRI K. KODANDA RAMI
REDDY: )

SHRI V. MAYAVAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether a big haul of Indian
feature films, ready for smuggling
had been seized in Bombay on l4th
November, 1972;

(b) the number, names and the
value of those films;

(¢) whether anv persons had been
apprehended in this eonnection; and

(d) the amount of money Govern-
ment lose annually on account of
such nefarious acts?

THE MINISTER OTF STATE IN THE
MINISTRY OF FINANC® (SHRI K.
R. GANESH): (@) and (b). In nll 174
reels of films wilh titics Pudosan, Ram
Aur Shyam, Arzoo, Bk Phool Do Mall,
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Jawab, Shahanai, Suhag Raat. Talash,
Sangam and Farz valued about Rs.
3,48,000 were seized in the sea on
Posha Peer Rock off Bassein mear
Bombay -on 14th November, i%72.

.(¢) No person has been apprehend-
ed so far in this cbnnection.

(d) It is not practicable to make
a reliable estimate of the losg of
foreign exchange sustained by the
Government on account of such
smuggling.

- = re———— D
Maintenance of Public Sector
Undertukings

4514. SHRI JAGANNATH MISHRA:
Will the Minister of FINANCE be
pleased to state:

(a) whether the survey undertaken
by the Bureau of Public Enterprises
has revealed that maintiendance in the
Public Sector Entérprises is' inade-
quate, though there is adequale staff;
and

(b) if so, the re.asons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). A survey
of selected und:rtakings undertaken
by the Bureau of Public Enterprises
indicated that roainicnance standards
were inadequa‘le mainly for tihe
following reasons:—

(1) Inadequate organisation;

(2) Improper
tems;

(8) Poor maintenance planning,
control and reporting techni-
ques;

maintenance 8ys-

(4) Inadequate staff training;

(5) Non-availability of main-
tenance spares, and

(8) Lack of maintenance objoc-

tives nnd performence review
techniques.
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Loss incurred by Public Sector
Undertakings

'4515. SHRI PAMPAN GOWDA:
Will the Minister of FINANCE be
pleased to state the net loss incurred
during the last two years by the
public sector undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): The audited azcounts
for 1971-72 have not been received
from all the undertakings ang as such
the overall figures for that year can-
not be indicated at this stage. The
overall net losses incurred by ° the
Central Government industrial and
commercial unflertakings quring 1970-
71 and 1869-70 were as follows: —

QOverall net losses* Rs. in croTes

[ E—— .

1970-71 3.37
1969-70 # 4,88

*Excludes the Life Insurance Cor-
poration of India and enterprises un-
der construction.

Age lixiiit for Appointments in
Nationalised Banks

"4516. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state whether Government
arc going to fix the maximum age of
30 years for appointment in the
nationalised banks?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
The Government do not, at present,
have under consideration any specific
proposals to fix the maximum age of

30 years for appointment in the
nationalised banks,

Loans to sugar-vane growers from
Nationalised Banks for purchase of
seed and fertilisers

4617. SHRI N. K. P SALVE: Will
the Minister of FINANCE be pleased
to state:

(a) whethor Government have any
propogal under their consideration to
make avallable loans from the
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nationalised banks to the sugar-cane
growers for the purchase of fertilizers,
seeds ete.; and

(b) if so, the cutline of the pro-
posal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). Nationalised banks provide
loans for agricultural purposes and
sugarcane growers are also financed
for the purchase of fertilisers, seeds
and other agricultural inputs. No
separate scheme only for sugar-cane
growers as such is under Govern-
ment’s consideration.

Import of Potassium Chloride and
Ammonium Sulphate for Tea industry

4518. SHRI N. K. P. SALVE: Will
the Minister of FOREIGN TRADE be
pleased to state;

Written Answers o8

(a) whether Potassium Chloride
and Ammonium Sulphate used as
fertilisers for tea industry are being
imported; and :

(o) if so, the countries from which
these chemicals are Leing imported
and foreign exchange spent on the
import of these chemicals during the
last three financial years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORLIGN TRADE
(SHRI A. C. GEORGE): (a) Potas-
sium Chloride is entirely imported
while Ammonium Sulphate ig both
imported and produced indigenously.
The above fertilisers are used among
others by the tea industry also.

(b) A statement giving the names
of the countries, from which Potas-
sium Chloride and Ammonium Sul-
phate were imported during the last
three financial years is given below:—

Statement
Potassium  Chloride Ammonium  Sulphate
Namnz of th: eouniry “Tonnage Valu» Tonnage Value
{"~onnes) (Rs.) (Tonnes) (R ™
1969-70
1. U.S.A. 5.58.672 10.06.10.437
2. Canaia 27,242 70.18.418 1.06,C04 2.00,°F feo
2. S.T.C. Acrounr L.25,C61  4,53:87.40% . ..
4. U.S.5.R. 1,02,140  7.51,70.466
s. Holland 21.5s6  8o.c2,120
1970-7I
I. r.D.R. F0,130 ATCSdT
2. Canada 1.,00.074 27627178
3. Feaaes 11,730 87.606.7106
4 Us.sR. 5,125 13,8657 122 2TE T4
1971-72
L FU 00 I 2,132 1,12.49.070
2. Chacala 2,077,093 Koo e ..
1 LT s 2.0 04,127 A0 18071 4:.h2 10,583,480
de WL naw 11,800 Y10 008 U280 7T,23.596
s fapan Loplha3s 7,24,1,7€7
Th bnpri vec Ve IDS SR an L GUDLR. Precine quality ard valys thersot imperied

ormeas’t cree oaor availnbie,
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Bonug to Coffee Board Employees
3520, SHRI C. K. CHANDRAPPAN:

Will the Minister of FOREIGN TRADE
be pleased to state whether the em-
ployees of the Coffee Board are given
bonus?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): Yes, Sir.

Payment of dividend by Hindustan
Motors

4521. SHRIMATI SAVITRI SHYAM:
Will the Minister of COMPANY
AFFAIRS be pleased to state:

(a) whether Hindustan DMotor has
been avoiding payment of dividend
for the last three years; and

(b) if so, the amouni of di\'iden‘d
.due and the time by which the divi-

dend is likely to be distributed to the
shareholders?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATH
REDDY): (a) and (b). Information
is being collected and it will be laid
on the Table of the House,

Recommendations of Public Invest-
ment Board for Expansion of Public
Undertakings

4523. SHRI K. KODANDA RAMI

REDDY: Will the Minister of
FINANCE be pleased to state:
(a) whether Public Invesiment

Board, at the first meeting, approved
four proposals for the expansion of
four Public Sector Undertakings;

(b) if so, the main features

of
these proposals; and

(c) the number of times the Board
is expected to meet in a yeor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI X.
R. GANESH): (a) The Public Invest-
ment Board at ita fipst meeting -
approved investments in four public
sector projects,

DECEMBER 15, 1972 .
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(b) The main features of the four
proposals are as fnllows:

(i) Expansion and subsgantial
modification of Nangal Ferti-
lizer Project at an investment
of Rs. 76 crores of which Rs.

39 crores will be in foreign
exchange,

(i) Manufacture of 80,000 tes. per
annum of Low Density Poly-
ethylene at an investment of
Rs. 33.6 croreg of which Rs.

13.6 crores will he in foreign
exchange,

(iii) Expansion of Bokaro Steel
Project from 4 million tonnes
to _4.75 millicn tonnes per
annum at an investment of
about Rs. 57.4 creres of whick

Rs. ) 5.8 crores will be in
foreign exchange.

(iv) Opening of u copper mine at
Chandmari at an investment
of Rs. 3.2 crores.

(¢) The Board will meet ag often as
is necessary to concider the invest-
ment proposals.

" Export of Indian Perfumes

4524. SHRI K. KODANDA RAMI
REDDY: Will the Minister of
FOREIGN TRADE be pleased to state
the quantum’ and value of export of
Indian perfumes in 1970-71 and
1971-72 and India’s standing in the
World market in this Jeld?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): Total value
of exports of Indian perfumes during
1970-71 and 1971-72 are Rs. 15 lakhs
and Rs, 21 lakhs respectively. Their
quantum is not recorded in the trade
statistics. Indin’s standing In the
world markel 18 N0t very high.
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Import of Ligquor

4527, SHRI ARVIND NETAM: will
the Minister of FOREIGN TRADE be
pleased to state:

(a) the -estimated quantity of
imported liquor during the year 1972-
73; and

(b) the value thereof and the steps
Government propose to take to reduce
the quantity of imparted liquor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
Tmport of liquors during 1971-72 has
been of the order of 1,715,000 litros



103 Written Answers

valued at Rs. 24.06 lakhs It is esti-
mated that the import of liquors will
be of the same order during 1972-73.

The policy for import of foreign
liquors for commercial purposes has
been restrictive. Actual import dur-
ing the last few years have pro-
gressively come down.

Opening. of evening branch of State
P l.’.gank of India in Delhi

4528. SHRI ARVIND NETAM: Will
the Minister of FINANCE be pleased
to state:

(a) whether an Evening Branch of
the State Bank of India has heen
opened in Delhi recently;

(b) if so, the salient features of
the functioning of the Evening
Branch;

(¢) whether some more Branches ?f
this type are propesed to be opered in
the near future in Delhi and other
Metropolitan cities of the country;
and

(d) if so, the time by which final
decision will be taken in this regard?

THE DEPUTY MINISTER IN THE
MTNISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGID: (a)
Ves, Sir. The State Bank of India
has opencd an evening branch at
Model Town, Delhi on the 16th
November, 1972.

(b) Evening branches are usually
opened in residential localities with
preponderance of service-class people
and house-wives who find it con-
venient to transact hanking business
outside the usual office hours. Thesc
branches transact all types of banling
business normally handled by other
bank offices.

‘oY and (d). Working hours fmr a
particular branch are fixed by cach
bonk talkln:g 1ot account the Toeal
condltions and the convenience of the
people. There are evon now quite a
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few offices in the metropolitan centres

with the working hourg different from
the conventional working hours.

Remittances received by Foreign
Missionaries in India

4529. SHRI M, RAM GOPAL
REDDY: Will the Minister of

FINANCE be pleased to state:

(a) whether foreign money remit-
tances to Missionaries functioning in

India have shown upward trend
recent times;

(b? if so, whethep any enquiry re-
garding the real source of such
remittances has been made; and

in:

(e) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Data for the last tiree yvears do

not reveal any significant upward:
trend in Missionary remittances,

(b) and (¢). Under exchange con-
trol regulations there are ng restric-
tions on inward remittances. At
present there is also no law or
machinery requiring: report of assis-
tance received from abroad. Gen-
erally these charitable remittances
for the maintenance of denomina-
tional institutions or organisations.

Complaints against Companies in

Kanpur for Non-aPayment of Fncome-

Tax deducteq from the Salaries of
their Employees,

4530. SHRI M. RAM GOPAL RED-

DY: Will the Minister of FIN-
ANCE be pleased to state:

(a)} wheiher complaints have been
received against some  Companies of
Kanpur for deducting Income-tax from
their ocmployees at  source but not

depositing the snme with Tneome-tox
nuthotities, and

(b if s0, the actlon taken sgainst
such Companies?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). No com-
plaint has been received. However the
Commissioner of Income-Tax, Kan-
pur has himself started action against
some companies for failure to eredit
tax within prescribed time to the Gov-
ernmend account.

© Antonomous Status demandey for
Reserve Bank of India

4331. SHRI B. K. DASCHOW-
DHARY: Will the Minister of
FINANCE be pleased to state:

(a) whether workers of the Reserve
Bank have demanded autonomous
status for the Reserve Bank of India;
and

(b) if so, the reaclion of Gevern-

ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) At its 4th biennial conference
held in Bombay from the 18th to 20th
November. 1972, the All India Reserve
Bank Workers’ Organisation, repre-
senting a section of the bank's class
III employees is reported to have
passed, inter-ulia, the following reso-
lution:

“Resolved that all the efforts to
bring about the necessary changes in
structure and composition of Re-

- serve Bank of India be made so as

to make it Autonomous Monetary
Authority of India ensuring full
employment and price stakility

through the expert control of cur-
rency and credil”,

(b) The resolulion apnears to have
been based on an inadequate annrecia-
tion of the role of Government and
the Reserve Bank in the develonment
of the country’s economy. Monetary
policy. for which the Reserve Bank of
India has the primary responsibility
has to he dovetailed inlto the totality
of overull economic policy of the Gov-
ernment for promoting the objective
of growth with social justice.

Number of Persons employed in
Asia 1972

4532, KUMARI KAMLA KUMARI:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) the total number of pevsons
employed in Asia 72 Trade Fair in=-
cluding foreigners and alsn Govern-
ment servants who have been deputed
thereto work for the fair; und

(b) whether the proposed “Mobile
India 72 Trade Fair” will re-em-
ploy those Indians who will be ren-
dered unemployed after the end of the
Fair? -

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Sir, the
total number of persons emploved 1in
the Organisation for Third Asian In-
ternational Trade Fair, 1972, is 1132.
These are all Indians. Besides 223
guides, who too are Indians, have been
appointed by the Fair Organisation on
behalf of other participants, The In-
dian participants comprise of warious
Ministries/Department of the Govern-
ment of India, Stale Governments,
Government of India undertakings etc.,
as well as sprivate firms. DMany of
them have asked their own staff and
also have employed temporary
personnel. Information about their
number is not available with us.

. (b) There is no proposal lo set up.
what has been referred to as, Mobile
India’ 1972 Trade Fair.

Amount sanctioned for the publicity
of Asia '72

4533. KUMARI KAMLA KUMARI:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) the eslimated number of visitors
to Asia 'T2 Trade Fair, New Delhi:
and

(h) the total amount sanclionad for
giving publicity to Asia '72 Fair?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN ‘RADE
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(SHRI A. C. GEORGE):(a) The total
number of Entry Tickets sold upto
10th December, 1972 is 25,92,29i and
the revenue collected on account of
sale of Entry tickets till 10th Decem-
ber, 1972, is Rs. 23,59,84.50. Admission
fee for adult is rupee one and children
50 paise. Group concession al half
these rates is also given to groups of
children, students. farmers and wor-
kers Harijans etc., on production of
necessary certificates from the spon-
soring organisations. Keening all
these things In view the estimated
number of visitors to Asia ’72 during
its duration from 3rd November. to
17th December, 1Y72 will be about 70
lakhs.

(b) the amount sanctioned for giving
publicity to Asia '72 Fair is Rs. 15.00
lakhs. Actual expenditure will be
known after the Fair 1s over.

Cases of Default among Large Houses
Found by Monopolies and Restrictive
Trade Practices Commission

4534. KUMARI KAMLA KUMARI:
Will the Minister of COMPANY AF-
FAIRS be pleased to state the total
nurnber of cases of default amone 20
large business houses detected by the
Monopolies and Restrictive Trade
Practices Commission upto now?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGUNATH RED-
DY): The Monopolies and Restrictive
Trade Practices Commission is en-
quiring into certain cases of restric-
tive trade practices reported to be ‘in-
dulged in by some undertakings. A
statement giving the details of such
‘cases where undertakings belonging to
the 20 large houses figure is atlached.

Statement

A. Names of the Respondenis men-
tioned in Application No. 1 of 1871
under Section 10(a)(iii) of the
M.R.T.P, Act, 1869 flled by the Regis-
“trar, R.T.A.

I. Inohek Tyres Litd.
2 Dunlop India Litd.
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3. Good-Year India Ltd,

4. Firestone Ltd.

5. India Tyre and Rubber Co,
6. Premier Tyre Ltd.

7. Ceat Tyres of India Ltd.

8. Madras Rubber Factory,

B. Names of the Respondents men-
tioned in Application No, 5 of 1972
under  Section  10(a)(ili) of the

M.R.T.P. Act. 1969 filed by tp ig-
trar, R.T.A. v the Regis

1. M/s. Groz
New Delhi,

C. Names of the Respondents men-
tioned in Application No. § of 1972
under Section 10(a)(iii) of the
M.R.T.P. Act, 1969 filed by the Regis-
trar, R.T.A.

1. M/s. Allied Distribulors and
Co., Delhi.

Beckert Sahog Lid,

2. M/s. Bengal Potteries, Caleutta.

D. Names of the Respondenls men-
tioned in Application No. 8 of 1979
under Section 10(a) (iii) of the
M.R.T.P. Act, 1969 filed by the Regis-
trar, R.T.A.

1. Baroda Rayon Corporation Ltd.,
Udhna (Surat).

2. Century Rayon, Bombay.

3. Indian Rayon Corporation Ltd.,
Junagarh (Guj.).

4. J. K. Rayon, Kanpur.

5. Keshoram Rayon, Caleutia.

6. National Rayon

Corporation
Ltd., Bombay,

7. South India Viscose I.td., Coim-
batore.

8. Travancore Rayons Ltd., Ray-
onpuram (Kerala).

OverdraMs taken away from Bhadeak
Branch of State Bank of India in
Bistrict Balasore, Orissa

45335, SHRI ARJUN SETH][: Will the
Minigter of FINANCE be pleaged to
atste:

(a) whether 23 lakh rupees have
been luken awny from the State Bank
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0f India, Bhadrak Branch in the Dis-
trict of Balasore (Orissa) in the form
of overdrafts after nationalisation of
Banks;

(k) if so. whether the persons who
took the
present; and

overdrafts are missing at

(¢) what measures
have taken to realise the outslanding

amounts against them?

Government

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) As on 3lst Oct_dber. 1972, a sum of
Rs. 17.59 lakhs covering 145 accounts
has been assessed by the State Bank
as not good or recoverable in the
normal course, out of the loans sanc-
tioned by its Bhadrak Branch after
‘nationalisation of banks.

(b) and (c). The State Bank of
India is making efforts to locate ihe
whereabouts of the borrowers, who
are reported Lo be missing, in resoect
of 26 accounts, out of the ahove, with

outstanding of Rs. 3.25 lakhs.

Proposal for Reciprocal Abolition or
Reduction iy Tariffs on Jute and Tex-
tile between India and Bangladesh

4536. SHRI VARKEY GEORGE:
Wil the Minister of FOREIGN
TRADE be pleased to state:

(a) whether any steps have bheen
iaken by Governmeni on the Bangla-
desh’s reguest for reciprocal aboplition
or reduction in toriAfs on jute and
textiles exchanged between the two
couniries; and

() if so. what?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
There has been no request from tne
Govarnment of Bangladesh for any
reciprocal abolition or reduction in
tariffs. Handloom products, kapok,
semi-tanned cow hides and low gram-
mage paper which are included in the
list of commodities under the Limited
Payments Arrangement for 1mport
Bangladesh are. however ex2mpt, when
so imported.

(i) from the whole of the duty
of customs leviable thereon
under the First Schedule to
the Indian Tariff .Act, 1934
(32 of 1934),

(ii) from whole of the additional

duty leviable under section 2A

o! the Indian Tarifi Act, 1934

(32 of 1934).

Termination of Service of Persons
belonging to Foreign Trade Ministry

4537. SHRI JYOTIRMOY BOSU:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) how many persons helonging
to his Mipistry have left their service
during the last three years:

(b) the services of how many ner-
sons have been terminated by the

Minisiry during the last three years;
and

(c) on what ground or grounds the
services of each person have been
terminated?

THE DEPUTY MINISTER TN THE
MINISTRY OF FOREIGN TRADE

(SHRI A. C. GEORGE): (n) Thirty-

two.
-
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(») and (c)
No. of persons whose services Reasons for termination
were terminated
One On vigilance grounds.
—_
One . Notice given by the person con-
: cerned to the appointing
authority. . :
Four . . Temporary employees, services
not required,
Total Six
Office maintaineg by Indian collaboration deals but, as published
in the ‘Blitz’ dated the 7tn
tr Qctober,
Investment Centre 1972 the files which would substan-
tiate this claim were not available in
4538. SHRI JYOTIRMOY BOSU:  the office; and

Will the Minister of FINANCE be

pleased to state:

(a) how many overseas offices are
maintained by the Indian Invesimeat
Centre and at what cost;

(b) whether any audit has ever heen
undertaken at thse overseas offices
during the last 12 years and if not, the
reasons therefor;

(c) whether the Indian Invesiment
Centre claims to have assisted 200 odd

(d) if so, the salient feature: there-
of and the reaction of Government
thereto?,

THE MINISTER OF FINANCE
(SHRI YASSWANTRAO CHAVAI):

(a) The Indian Investment Ceptre
has three overseas offices, at New
York, Dusseldorf and London. The

expenditure incurred on these offices
during the last three years is as un-
der:—

(Rs. lakhs)
1969-70  1970-71  1971-72
New York Office 8- 62 917 908
Dusseldorf Office | B 474 4.98 4°31
London Office 121 I-236 189

() As required by the Rules wnid
Reculations ot the Cenire, the ac-
counts of the Centre including those
of ity overseas offices are audliel by
& irm of Charlered Accouniunts. The
nceounte areg also sialutovily audited
by the Accountant CGenceral  Contral
Revenues,

(¢) and (d). Between 1961 and
September 1972, the Indian Invest-
ment Cebtre has activaly agsisted 260
collaboration proposals which received
Government's approval, Of these, 127
propusals were {or lechnical collaho-
rafion and the remaining 112 propo-
sals involved forvign capitnl parteipa~
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tion. The total estimated capital out-
lay involved in these proposals was
about Rs. 292.2 crores of which foreign
eguity participation was of the order
of Rs, 36.7 crores. Files relating to
all these cases, except for a very few
old files which have been weeded out
over the years, are available in the
offices of the Centre.

Leakage of Foreign Exchange through
Tourist traffic

4539. SHRI JYOTIRMOY BOSU:
SHRI C. JANARDHANAN:

Will the Minisier of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whaether large scale leakage of
foreign exchange through 1lourist tra-
ffic has recently come to the notice of
‘Government;

- (b) if so.
‘thereof; and

the nature and extent

(c) what steps. if any, have Leen
or are being taken in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
‘BINGH): (a) to (c). With a view to
prevent possible leakage of foreign
‘exchange, tourists (other than exempt-
ed categories) are now required to
pay their hotel bills in foreign ex-
change with effect from 1st Novem-
ber, 1972,

Modifications in the rules and proce-
dure for grant of loans to small scale
industrialists

4540. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE bLe pleased to state:

(a) whether Government has
brought ahout any modifirations in the
rules and regulations, termsg and con-
ditions and the procedurc for the
grant of loans to the small scule inclus-
trialisis, petty shopkeeperg and busi-
‘neas entreprencurs; and

(b) if so, broad outlines of the

modifications made?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b). Since nationalisation, banks have
adopted a liberalis=d credit poliry lo-
wards hitherto na2glected svctors like
Agriculture, small scale industries,
petty shop-keepers and small business
entrepreneurs. The banks are now
laying greater emphasis on the viabi-
lity of th2 proposal, characte: and in-
tegrity of the borrower and ability of
ihe borrower to service the .0an rather
than the nature and the 2xtent of se-
curity available. In case ol group of
workers engaged in similar profes-
sion, group guarantee is tuken. In
case of iechnical entrepreneurs inte-
rested to set up small scale industries,
margins are evan waived completely
in deserving cases. To minimise de-
lays in the sanctioning of loans suit-
able powers have been delegaled to
the officialg at branch level. To assist
the small borrowers in the prepara-
tion of viable proposal, the banks are
also formulating special schemes for
different purposes. The loan applira-
tion forms are being simplified and
printed in local languages so that
small borrowers may not encounter
difficulties in filling up the same. In-
structions have alsp been issued to the
banks to assist the borrowers in fil-
ling up the forms wherever necessary.

Extensiop of Deposit Insurance Scheme
to Cover Deposits with Cooperative
Banks

4541. PROF., NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state:

(a) the names of the States where
the Deposit Insurance Scheme  has
been extended to cover deposits with
the cooperative Banks; and

(b) whethar this scheme also covers
the deposits with the rural coopera-
tive banks?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) and (b). The Deposit Insurance
Scheme has been extendeg to cover
deposits with the cooperative banks
in the States of Andhra Pradesh,
Maharashtra, Madhya Pradesh and
the Union Territory of Goa, Daman
and Diu from 1st July, 1971. The
Scheme covers deposits with State
Cooperative banks, Central Coopera-
tive banks and primary cooperative
banks functioning in these States.

Ownership Structure of State Bank

of India
4542. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

FINANCE be pleased to state:

(a) the ownership structure of
the State Bank of India and its sub-
sidiaries; and

(b) how does it differ from the
ownership structure of the Nationa-
lised Banks?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
() In terms of the State Bank of
India Act, 1855 the Reserve Bank of
India, together with other persons,

Name of the Subsidiary

State Bank of Bikaner and Jaipur
State Bank of Hyderabad

State Bank of Indore

State Bank of Myscre

Statc Bank of Patiala

State Bank of Sourashtr

State Bunk of Fravancore
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may become the shareholders of the
State Bank of India. The shares
held by the Reserve Bank in the
capital of the State Bank of India
shall not at any time be less than 55
per cent of the issued capital of the
State Bank of India, No person
other than the Reserve Bank of India,
a corporation, an insurer, a local
authority, a co-operative society and
a trustee of public op private religious
or a charitable trust shall hold shares
in the State Bank of India in excess
of 200 shares. The present position

as to the holdings of share i
e in State
Bank of India is as under: '

Reserve Bank of India 92.13%

Others 7.87%

In regard to the subsidiaries of the
g:i'tt gz:li:‘ of iIndia, in terms of the

of Indi idi

Banks) Act 1955 the ashar(eiuﬁsellfilagg
the State Bank of India in each of the
seven subsidiaries shaly not at any
!;u-ne be less than 55 per cent further
issued capital of the subsidiary;
oi_:her provisions relating to sharehol-l
dings are similar to what obtains in
the State Bank of India Act. The
present paosition of the shareholdings
of the State Bank of India and others

in each of the seven subsidiari i
sidiari
as follows: =P

Percentage  Percenta
il Y
of India
93-16 684
100 00
8103 18- 07
58:66 4134
100° 00
100- 00
75 58 24 42
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(b) The ownership structure of
the State Bank of India and the sub-
sidiary banks differs from the owner-
ship structure of the nationalised banks
in so far as that the ownership of the
nationalised banks is wholly with the
Government of India.
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Debt Relief to India from Interna-
tional Agencies

4545. SHRI ~ P. NARASIMHA
REDDY:  Will the Minister of
FINANCE be pleased to state:

(a) what is the extent of Debt
Relief made available during the
current year by International Agen-
ci¢s to our country; -

whether any further re-sche-

(b)
has been

duling of debt repayment
sought; and

(¢) if so, the outcome thei‘eof?

THE MINISTER OF FINANCE
(SHRI YESWANTRAO CHAVAN):
(a) to (c¢). No debt relief has been
made available by any of the Inter-
national Agencies during the current
year; but countries which are mem-
bers of the India Consortium have
agreed to provide debt relief. The
question of debt relief for the future
is expected to be considered by India

Consortium next year.

Joint arrangements for expert of
Jute and Tea with other countries

4546. SHRI P. NARASIMHA
REDDY: Will the Minister of

FOREIGN TRADE be pleased to
state;

(a) whether . joint arrangements
arc being made in respect of teaand
jute exports with other main export-
ing countries; and

(b) if g0, the broad features of the
arrangements?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : (a) and
(b). In so as far as to tea exports are
concerned, no joint arrangement s
being made with other
countries,

exporting

As regards Jute exports, 5 Joint
Indo-Bangladesh Study Group has
been set up with the objective -of'
evolving a commoy policy to protect
the interest of jute ang jute manufac-
tures in the worlg économy. The
group has not finalised its task yet.
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Filling up of Vacanecies of Adminis-
trative officers in the Central Excise
Department

4549- SRI RAMAVATAR SHASTRI:
Will the Minister of FINANCE be
pleased to state:

(a) whether about 136 posts of
Administrative Officers to be filled up
exclusively from amongst the senior
Ministerial heads, like Office Superin-
tendents, working in the Central
Excise Department are likely to be
kept in abeyance for an indefinile
period till relaxation or removal of
the ban imposed on promotion in all
Class IIl and IV posts pending exami-
nation of issues arising out of Kini's
case;

(b)Y if so, the reasons therefor; and

(cy when they will be fileg up?
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THE MINISTER. OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to (c).
Only 19 posts of Administrative Offi-
cers in the Central Excise Depart-
ment are, at present, vacant because
of the temporary ban imposed on
promotions to Class II and Class IIL
posts pending examination of issues
arising out of the Supreme Court’s
judgement in Kini's case about fixa-
tion of seniority and revision of
senjority of the employees concerned.
This ban was imposed with a view to
safeguarding the interests of the
employees who, on revision of senio-
rity in the light of the Supreme
Court’s judgement, would get placed
higher in the seniority lists, and also
pursuant to the demands made by the
staff representatives to that effect.
Orders about the revision of seniority
ete. in the light of the Supreme Court's
judgement are likely to be issued soon
where after the temporary ban OD
promotions will also be withdrawn.
In the meantime promotions, in re-
laxation of the ban, are being per-
mitted in cases where the Government
is satisfied that there is not likely to
be any change in the existing senio-
rity positions of the employees con-
cerned in any particular grade or
where there are other pressing rea-
sons for making an exception.

Essue of Licence for Manufacturing
Shoddy Yarn

4861. SHRI ATAL BIHARI VAJPA-
YEE: Will the Minister of FORIGN
TRADE be pleased to state:

(a) whether Government have re-
leased certain goods imported under
the name of old Woollen Rogs to per-
#ons who are permit-holders and get-
ting free import licence for manufnet-
uring Shoddy Yarn; and
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(b) whether Government at the
same time have not released the gsame
goods to the excisable Units manu-
facturing Shoddy Yarn apq paying
Excise to Government under L-4

Licence, if so, the reasons f i
ential treatment? or differ-

THE DEPUTY MINISTER

m’ o
MINISTRY OF FOREIGN TRADTHIE'::
(SI-IRI A. C. GEORGE): (a) and (b).
:.[t is presumfed that the differentation
is between importers having Actual
User licences and Replen_ishment lic-
ences. According to the information
received by the  Centyra] Board of
Excise ang Custo

i ms, after th, .
consignments containing rag: il;ia‘lgslﬂ:?tt

1972, 25 consignments contain

which had been mutilateq lnagb::ag;
have been released at the gocks irres.
pective of who the importer was, Of
these 25 consignments, 99 weré Te-
leased to importers having Actual

Users licences ang 3 ¢q g
m
Replenishment licences, FORtess

Two-way Trade hetween India and
Britain

?552. SHRI H. M. PATEL: Wil the
Minister of FOREIGN TRADE be
pleased to state:

(a) the break-up of import and
export trade between India and

Britain during the last ‘three years,
year-wise; and

(b) whether the trade has decreas-
ed between the two countries, ang if
g0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) The
break-up of Import and Export trade
between India and Britain during the
lasg three years are given below:
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* (Value in Rs. Lakhs)

Year "7 “Import  Export

1969-70 . . . boae 10259 16507
1970-71 12676 17044
1971-72 21686 16870

(b) The total trade between India
and Britain has increased during
1971-72.

Raids by Income-tax Authorities

4553. SHRI VAYALAR RAVI: Will
the Minister of FINANCE be pleased
to state:

(a) the number of raids conducted
by the Income-tax authorities in
Madras City during the last six
months and the number of raids con-
ducted in other parts of the country
to follow up the clues found in raids
in Madras; and

(b) the names of the persons and
firms whose premises were raided and
the total amount involved in these
raids?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). The
information regarding the number of
raids conducted in Madras City dur-
ing the last six months, number of
raids conducteq in other parts of the
country to follow up clues found In
the Madras raids and the names of
persons or firms involved, is given in
the statement laid on the Table of the
House. [Placed in Library. See No.
LT-4045/72].

Information regarding the amount
seized in each case is being colleoted
and will be laid on the Table of the
House.

Export of Wagons to Yugoslavia

4554, SHRI VAYALAR RAVI: Will
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether any agreement has
been signed with Yugoslavia for ex-
porting wagons, if so, the salient fea-
tures thereof;

(b) whether Government’s atten-
tion to the reports appearing on page
2211 in the ‘Economic and Political
Weekly’ (Bombay) dated the 4th
November, 1972 regarding the wagon
deal; and

(¢) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) The
State Trading Corporation signed a
contract with Yugoslavia Community
of Railways for supply of 38000
wagons (2300 open type and 1300
covered type) for a total wvalue of
Rs. 37.44 crores. The contract, infer
alia envisaged payment on deferred
basis ang export in semi-knocked
down condition and assembly in
Yugoslavia in order to save oOcean
freight.

(b) and (a). High value contracts
for supply of capital egquipment and
plants usually carry with them defer-
red payment terms in accordance with
the practice followed by exporting
countries. In order to ghin a foothold
in a new market with large potentiul
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contracts are entered into at highly
competitive prices. This also enables
industry to gain necessay experience
of the new technology.

Proposal to improve Airport at quilon
in Kerala

4555. SHRIMATI -. BHARGAVI
THANKAPPAN: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether there is a proposal to
improve the airport at Quilon in the
State of Kerala so that it can receive
Avro, Fokker Friendship and other
planes;

(b) whether Government have receiv-
eq any request from the public in this
regard; and

(c) if so, the reaction of
menb thereto?

Govern-
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Quilon is controlled by the

State
Government.

(b) and (c). No such request ap-
pears to have been received recently.

Financial assistance to Kerala for
non-plan projectg

4556. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
FINANCE be pleased to state:

(a) the total amount of loaps, grants
and other forms of assistance given
to Kerala for non-plan projects by
Central Government during 1970-71
1971-72 and 1972-73; and

(b) the various heads under which
{hese loans and assistance have been
given?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.

THE MINISTER OF TOURISM AND R. GANESH): (a) and (b). A state-
CIVIL AVIATION (DR. KARAN ment is laid on the Table of the
SINGH): (a) No, Sir. The air strip at House.

STATEMENT

Non-Plan Asststance provided to Kerala by Centre during 1970-71, 197172 and 1972-73

1. Grants

1 Grants uader Article 275(1) of the Consn-

tution ¢Substantive Provision)

2. Grants in lew of Tax on ratlway passcnger

fares

3. Grant Assistance towards prt.ndﬁun. oD

Natural Calamitics Relief

4. Other non-Plan Grants

TOTAL~-]

(Rs. Crores)
_1970-71 1972-7 l_"‘ _ 1972-73%%
: i I M
9:93 993 9'93
029 0-29 50
0'24 .
K30 3 01 16-08
<60 1347 2630
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I P 3
II. Loans .
1. Loans against State’s share in collection of
small savings . . . . . 1°95 0-a0b 2+ 50
2. Loan Assistance towards expendlture on
Natural Calamities Relief - 2°20 2+55 .. T
3. Special accommodation for meetmg non-
Plan gap in resources 20 80 8-61 13°00
4. Other non-Plan Loans 055 1'94 465
ToraL—II 2550 1316 2015
GranD ToraL 37-10 26-63 46° 45

*Provisional.
**Provisional Allocations,

tA ceiling of Rs.

127 crores has been adopted for expenditure on relief of natural
calamities in 1972-73 and Rs. 50 lakhs by way of loans have been released so far.
releases will be made on the bas;s of progress of expenditure.

Further

Total outlay _for Tourism development
for Kerala during Fourth Plan

4557. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the total outlay for Tourism
Development during the Fourth Plan
for the State of Kerala and the speci-
fic programme of Development;

(b) whether the work on the pro-
gramme is proceeding according to
schedule; and

(¢) if noti, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) In the Central Sector
fhere is o provision of Rs. 224.36 lakhs,
Out of this amouni Rs. 221.50 lakh-
iy for the development of Kovalam as
2 beach resort. Thig project consists
of a 100 room hotels. 49 tourist cot-
tages, a beach gervice cenire, a yoga-
cum-messnpe contre. and a theatre for

cultural programmes and recreational
facilities. The remaining amount of
Rs. 2.85 lakhs has been provided for
the construction of a youth hostel at
Trivandrum,

(b) The cottages have bgen com-
pleted and are being inaugurated on
17th December 1972. Work in respect
of the hotel building is progressing
according to schedule. The hotel is
likely to be ready by June, 1973. The
work on the beach service centre is
also in full swing. Plans for the yoga-
cum-message centre have been final-
ised and details are being worked out
for the provision of aquatic sports
facilities.

In respect of the youth hostel, an
expenditure sanetion has been issueil
and tenders have been invited by the
State Government for awarding the
work.

{e) Does not arise,
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Tourism Development in Kerala
during Fifth Plan

4558. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state the salient fea-
tures of the programme proposed_ to
be undertaken in Kerala for tourism
development during the Fifth Plan?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): Tourism schemes to be in-
cluded in the Fifth Plan are -till
under formulation.

Permission for introducing air-taxi
service in Kerala

4559, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Government of Kerala
have sought permission for introduc-
ing an air-taxi service in the State,
and

(b) if so, the action taken or pro-
posged to be taken by the Central Gov-
ernment thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir,

(b) Does not arise.

Crash of an aircraft of Hissar Flying
Club near Sonepat on 18-11-972

4560. SHRI NAVAL KISHORE
SHARMA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether un aircralt of Hisesar
Flying Club soon after its take off
from Delhi Airport crashed near
Sonepat on the 18th Novernber, 1872;
if g0, the number with names of the
persons killed as a  result of the
cragh;

{h) whether an inguiry Committee
huin been et up to  investigute the
couses of the accldent; and

DECEMBER 15, 1872
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(c) if so, when the Committee is
expected to submit its report to Gov-
ernment?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. Pushpak .air-
craft VIT-DZL which wag on a cross-
country flight from Safdarjung air-
port to Hissar met with an accident
on 14th November, 1972, The only
passenger Shri A. K, Patil who was
also a trainee pilot of the Hisgar Fly-
ing Club, was killed while the pilot
Shri R. S. Shahrawat sustained burns.

(b) and (¢). The cause of the acci-
dent is being investigated by the
Civil Aviation Department, and the
report is expected to be received in
about a month.

Loan from Asian Development Bank

4561, SHRI NAWAL KISHORE
SHARMA:

SHRI BHOGENDRA JHA:

Wil] the Minister of FINANCE be
pleased to state:

(a) whether attention of Govern-
ment has been drawn towards a news
item appearing in the ’Statesman’
dated 21st November, 1972 that Asian
Development Bank plans to raise the
quantum of its soft lending;

(b) if so, the amount of loan to be
granted to India by the Bank; and

(c) the amount of loan taken by
India so far?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir,

(b) and (c). No loang have been
tuken by India from Asian Develop-
ment Bank (ADB)Y ao far, Govern-
ment of India has decided not to ask
for loang from the ADB to finance
projects in India.
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Indian Airlines Services to Asian
Countrieg

4562. SHRI NAWAL KISHORE
SHARMA:

SHRI M. S. SIVASWAMY:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Indian Airlines is
considering a proposal to expand its
net-work by starting “third level” air
services and regional services to Asian
Countries during the Fifth Plan:

(b) if so, the main features of the
proposal ang recommendations made
by Subramanian Committee in thig re-
gard;

(¢) whether there is a possibility
that such a system may run in loss;
and

(d) if so, whether the Indian Air-
lines has requested Government to
subsidise these services, if so, re-
action of Government thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The 5th Plan
proposals of Indian Airlines are yet to
be finalised. However, the manage-
ment has shown interest in starting
operations to some Asian countries in
addition to Afghanistan (temporarily
suspended), Nepal, Burma, Rangla-
desh and Ceylon already being serv-
ed by Indiap Airlines, This will be
examined al the appropriate time.

f¢) 1t ia too carly to comment upon
the profitability of the proposal.

(d) No, Sir,

Arrears of income-tax against the
employees of Ford Foundation and
Rockefeller Foundation guestion

4563. DR. RANEN SEN:
SHRI C. K. CHANDRAPPAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether the non-Indian em-
ployees of the Ford Foundation and
Rockefeller Foundation are in arrears
of Income-tax;

(b) if so, the total amount of ar-
rears against each of them;

(c) whether the Department of Eco-
nomic Affairs have paid the tax ar-
rears of the above mentioned em-
ployees as gtated in the front page
report published in the “New Age”
dated the 19th November, 1972; and

(d) if so, the amount of such ar-
rearg paid in respect of such non-
Indian employees of each of the two
foundations and the break-up there-
of year by year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) No, Sir.

(b) Does not arise.

(¢) There were no arears of tax.
The tax payuble in respect of the su-
laries of non-Indian emjployecs of
Ford Foundation and Rockicller
Foundation hus been paid by the De-
partment of Econovmic AfTuirs.

(d) The amount of tax puid is as
under:
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Period ending Ford Rockfeller  Total t id
Foundation Foundation (Roundz::l p:ilf)
1965-66 . . . . . 1,02,06,007 9,95,602 1,12,01,700
1966-67 . 2,41,46,841 32,14,426  2,73,61,300
1067-68 . ) . . 3,42,00,807 36,43,907 3,78,44,700
1968-69 . . 3,72,39,810 36,44,349 4,08,84,159
)
1969-70 . . 3,80,51,310 46,16,872  426,6%,000
1970-71 . + ILI635904 13412006 12,50,48,000
r

1971-72 . 26,30.”9:648 2,89,43,309 29,20,37,957
‘inancial aid from World Bank for Memorandum submitted to Sixth
«alcutta Metropolitan Development

Authority

4564. DR. RANEN SEN: Will the

Minister of FINANCE be pleased to
state:

1a) whether the Calcutta Metropoli-
tan Development Authority is likely
to get substantial aid from the World
Bank during the Fifth Plan;

(b) if so, the quantum thereof;
]

(c¢) whether the Central Govern-
ment have made any further negotia-
tion in that direction with the World

Bank and with the State Govern-
ment? N | !T‘

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
‘a) Lo (c), Discussions are in progress
with the World Bank Group for as-
sisting the Urban Development Pro-
jects of the Calcutta Metrapolitan De-
velopment Authority (CMDA).  The
Woygt Bengal Government and  the
CMDA have fully partleipated  in
these diseussions. It is too caivly Lo
mdicute the likely quantum of aid.

Finance Commission by West Bengal
regarding Repayment of Centra]
Loans

4565. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to
state:

(a) whether West Bengal Govern-
ment submitted a memorandum to
the Sixth Finance Commission re-

garding repayment of loans taken
from the Centre;

(b) if so, the main contents there-
of; and

(c) whether any other State has al-
so sent ite suggestion to the Centnal
Government following Setalvad Cem-

mittee's Report regarding repayment
of loans?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):

(a) and (b). Under the Rulecs of
Procedure adopted by the Sixth Fin-
ance Commission, communications re-
celved by the Commission dealing
with matters on which they have to
submit a report are treated as confl-
dentinl. It would not, therefore. bhe
possible to indicote the conterts of
the memoranda, 1f any, submit ¢4 by
the Stute Governments.



137 Written Answers AGRAHAYANA 24, 1894 (SAKA) Written Answers 138

(c) A number of State Governments
have been suggesting from time to
_time to write off “unproductive loans”
‘given to them by the Central Gov-
ernment and/or rescheduling of their
.debt liability to the Central Govern-
ment. The question of repayment of
loans granted to the various States
by the Central Government has since
been referred to the Sixth Finance
+Commission.

.Shipment of raw Cashew from East
African Countries to 'ndia

4566. SHRI C. K, CHANDRAPPAN:
will the Minister of FOREIGN TRADE
be pleased to state:

(a) the amount in foreign exchange
spent by the Cashew Corporation of
India for shipping raw cashew from
East African countries to India in
1970-71 and 1971-72; and

(b) the Shipping Companies engag-
«ed for the purpose by the Cashew
Corporation of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) The
amount spent in foreign exchange by
the Cashew Corporation of India for
shipping is:

1970-71
1971-72

394,365
1,012,052

£ stg.
+ stg.

Net foreign exchange exvenditure
for 1971-72 after taking over
age premium recovered from
the shipping companies;

4 Stg. 989.206
(b) 1970-71:
(1) General Traders Ltd., Ber-
muda.
(2) Holland-Africa Line Agency

(Tanzania) Ltd.
(3) Red Anchor Line, Hongkong.
(4) D.S.R. Lines. GD.R.

(6) British India Steum Naviga-
iion Company Ltd.

(8) Bunk Lines Ltd., London.
1971-72:

General Troaders Lid, Bermwudi,

The fixtures were finalised on the
basis of most competitive terms in
consultation with the Chief Controller
of ‘Chartering in India and is 18 per
cent lower than the rate’ prevailing
prior to the canalisation of the cashew
imports.

Meeting of Coir Board regarding pay-
ment of bonus '

4567. SHRI C. K. CHANDRAPPAN:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the Coir Boarg at its
meeting held on the 16th June, 1971
decided to pay bonus to its employees
and approached the Ministry for fin-

-ancial sanction; and

(b) if so, the decision taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
ESHR.I A, C. GEORGE): (a) Yes, Sir.

(b) The matter is under considera-
tion.

Government's  borrowingg
Reserve Bank

4568. SHRI C. K. CHANDRAPPAN:
SHRI SAMAR GUHA:

from the

Will the Minister of FINANCE bhe
pleased to state:

(a) whether the attention of Gov-
ernment has been drawp to the news
story which appeared in the ‘States-
man' dateq the 21st November, 1672
under the caption “Bank figures do
not kzar out Chavan's claim™; and

(b} if so, the rea-tion of Goveurn-
ment thereto?

THE MINISTER ©OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b} This news ilom in the ‘States-
man’ wag based on a1 confusion bet-
wetn lotal net bank credit 1o Covorn-
maent and net Reserve Bank eredit (o
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Government. The former comprises
both the RBI's credit to Government
and commerica] banks' investment in
the securities of the Central and State
Governmentg ang it is the RBI's net
credit to Government which constitutes
deficit financing. The increase in
Commerical Banks' holding of Gov-
ernment securities is matched by com-
munity’s real savings mobilised by
the Commercial Banks and is not ex-
pansionary in character. The jncrease
in the Reserve Bank’s net credit to
the Government during the first half
of the financial year 1972-73 wag cor-
rectly placed at Rs. 26 crores in the
Finance Minister’s statement of 13th
November, 1972 to Parliament. This
figure did not denote the increase in
the total net bank credit to Govern-
ment and shoulg not be confuseq with
the latter,

Setting up of export processing Zone
for electronics at Santa Cruz, Bom-
bay

4569. SHRI RAJDEO SINGH:
SHRI M. S. SANJEEVI RAO:

Wil the Minister of
TRADE be pleased to state:

(a) whether an export processing
Zone for Electronics hag been set up
at Santa Cruz in Bombay;

FOREIGN

(b) if so, by what time it is expect-
ed to go into commercial production;
and

(c) whether India lor the first time
is enlering the export market in Elec-
tronics?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, (¢!, GEORGE): (a) and (b).
Gzovernment has token a decision to
set up an Export Processing Zone for
Hlactronies equipment ang components
al Santa Cruz, Bombay. Preparotory
work hoas heen atarted and the Zone
will e set up in the near future.

DECEMBER 15, 1972
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) (c) No, sir. India exported electro-
nic equipment ang components valuegd
at about Rs, 300 lakhg in 1970-71 and
about Rs, 286 lakhs in 1971-72,

Proportionate Growth jn Revenue with
increase in Passenger Traffic in Air
India

4570. SHRI RAJDEO SINGH:
SHRI R, S. PANDEy.

Will the Minister of TOURISM D
CIVIL, AVIATION be Dleaseqd to ;::qte-

(a) whether the number of passen-
gers had gohe up in Air Ingjg durirg
the last two years; and

(b) if so, the reason why there pas
not been a proportionate growtn in
revenue?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, XARAN
SINGH): (a) and (b). The number of
passengers carried by Air-India on itg
scheduleq international services ijp-
creased by 17 per ceht in  1970-71.
There was a drop of 3 per cent in
1971-72. The revenue yields have not
increased proportionately due to a
variety of promotional fares which

have been introduceg in keeping with
world trends,

Combined Cadre of Investigators in
Ministry and C, C. I. and E,

4571. SHRI KAJDEO SINGH: Wil
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether a combineg cadre of
Investigatorg working in the Ministry
and Chief Controller of Impirtls and
Exports was bifureated in 1042,

(b) whether the Investigators work-
ing in the Mivistry have been promot-
el to higher and Gazetleq grades, but
no line of promotion haz heen provid-
cd lo the Investigators working in
C. C. I and E, for the lost 13 years.
and
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(e) if so, the reasong for discrimi-
nation and the steps proposed  to be
takep to remove this anomaly?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C, GEORGE): (a) There
was no combined cadre of Investiga-
tors in the Ministry ang the Office of
the Chief Controller of Imports and
Exports either before 1962 or there-
after. In 1962, the Recruitment Rules
for the post of Investigator in the
Office of the Chief Controller of Im-
ports and Exports were notified.

(b) The postg of Investigator in the
Ministry of Foreign Trade are in the
fleld for promotion to higher posts,
whereas similar higher posts do not
exist in the Office of the Chief Con-
troller of Imports and Exports.

(c) Does not arise,

Report of World Bank on India's Eco-
nomic¢ Development

4572. SHRI RAJDEO SINGH: Wil
the Miister of FINANCE be pleased
to state:

(a) whether the Worlg Bank is con-
vinced that a good deal of progress
has been made in India in the past
decades of planned economic develop-
ment; and

(b) if so. whether the World Bank
has assured Government to subscribe
substantially to the fifth five year
plan?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Tp the information paper entltled
“Incha ang the Worlg Bank Group”
published recently, the World Bank
has observed thal India’s national in-
come has doubled since the jneeptlon
of planned evonomic development in
1951 and that JIndlia has created &
large and complex industrial structure
angd Inid the foundatllop for acoelerat-
ed growlh in agriculture.

(b). The World Bank has in the past.
given and continues to give aid for
financing different projects under the
Plans. No specific assurance, how-
ever, has been sought in regard to the
Fifth Five Year Plan,

Textile Mills under Government Con--
trol and Private Control

4573. SHRI BHOGENDRA  JHA:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the total number of textile mills
under Government contro] and under
private control and their respective
employment capacities, the actual
number of persong employed and the
total production of coarse cloth; and

(b) the total credits advanced by
the public financial institutions to ihe
mills already undey Gowvernment con-
trol and to those still under private
control?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b)-
The information is being collected and
wil] be laid op the Table of the House.

Proposal to link Darblianga with Cal-
cutta, Delhi and Kathmanda by
Air

4574. SHRI BHOGENDRA  JHA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is proposeq to link
Darbhanga by air with Calcutta, Delhi
and Kathmandu; and

(b) if so, when and if not, the rea-
ons therefor?

THE MINISTER OF TOURISM AND
CIVII. AVIATION (DR. KARAN
SINGH): (a) and (b). No such propo-
sal is under consideration at present
due to the tight fleet position.
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Survey of Urban Properties ectc, for
“'Collection of Taxes

.4575. SHRI P, M. MEHTA:
SHRI - PURUSHOTTAM KA-
KODKAR:

Will the Minister of FINANCE be
pleased to state;

(a) whether the Income-tax Depart-
ment propose to give high priority to
selective survey of Urban properties
and of persons engaged in certain pro-
fessions; and if so, the broad outlines
of the proposal; and

(b) whether thig is likely to bring
io light tax evasion, which is wide-
spread among certain classes of tax-
payers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). The in-
come-tax Department is conducting a
selective survey of owners of newly
constructed or acquired immovable
properties including ownership flats as
also of persong carrying on professions
such as doctors, lawyers, accountants
etc. This work has been given a very
high priority. As a result of the sur-
vey, it is .expetted that unaccounted
investments in such properties, in-
come 0f the professions not disclosed
to the Department earlier as also new,
Weallh-tax  assessees will come to
light.

Department of Khajuraho Airport in
Madhya Pradesh

4576. SHRI RANABAHADUR
SINGH; Will the Minister of TOURI-
SM AND CIVIL. AVIATION bhe pleas-
ed to state:

(a) whether Government have de-
cided to develop Khajuraho Airport in
Madhya Pradesh: and

th) if so, the amount sanctioned for
the airport and when it is likely to
he completed?

THE MINISTER OF TOURISM AND
CIVII.  AVIATION (DP. KARAN

DECEMBER 15, 1972

‘Written Answers 144

SINGH): (a) and (b). Yes, Sir. An
expenditure of approxnmately Rs. 48
lakhs has ‘been sanctioned for impro-
vements to the runway, and for con-
structiors of terminal and technical
buildings. The construction of the
terminal building is expected to he
completed by 31st March 1973, while
the other works are expect,ed to ve
completed in about two years' time.

Independent Body for Investigation
dnto Air Crashes

4571, SH RI
SINGH:

SHRI D. B. CHANDRA
" GOWDA:

RANABAHADUR

Will the Minister of TOURISM AND
CIVIL AVIATION be pleused to state:

(a) whether Government have de-
cided that investigation into air crasi-
es should be entrusted to ap indepen-
dent body outside the administrative
control of Directorate-General of Civil
Aviation; and

(b) if so, the constitution and func-

tions of the proposed independent
body?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
BINGH): (a) and (b). The matler is
under examination.

Seizure of Smuggled Waliches in
Bombay

4578. SHRI PRABOD'1 CHANDRA:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Customs intelligenre

sguad scized smuggled watches wortl:
Rs. 3.5 lakh from a flat in a co-opera-
tive housing sociely 2t Deonar, North
Bombay;

() whether anv enguiry hus bedr
made in This regard:

(¢) if s0, whal ave the results of the
enquary; angd
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(d) what action has been taken
against the persons involved in smugg-
ling?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH):
13th October 1972 Customs authorities
at Bombay seized 4750 wrist watches
valued at about Rs. 3.5 lakhs (at
Indian market rate) from the premises

of a co-operative housing society, Deo-
nar, Bombay.

() to (d). Two persons who were
found in the said premises at the time
of seizure were arrested and subse-
quently released by the Magistrate

on a bail of Rs. 1 lakh each. Further
enquiries are in progress.

‘T FEom W R IR AN
M TR & wartal W
sfagfa AT wa fean wer
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() faeits af 1972-73 F fag
frata 57 1760 FAT %o fraifa
forar mr @ 1

Working of branches of nationalised
‘banks in Singapore and Hong Kong

4581, SHRI RAM BHAGAT PAS-
WAN: Will the Minister of FINANCE
be pleased to state:

(a) whether a Team formed to
study the working of the branches of
the nationalised banks in Singapore
and Hong Kong has recommended
the retention of the separate identity
of these branches in these countries;
and

(b) if so, the reasons given by the
1eam? :

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) In the context of the historical
background, local business condi-
tions and preference and requirements
of customers, and after considering
the arguments for and against, the
Committee came to the conclusion
that it would be of advantage from
the point of view of efficient working
and business prospects, to retain for
the time being, the present separate
identity of these branches.

Grant of HR.A and C.C.A. to Cen-
tral Government Employees working
at Tambaram

4582. SHRI THA XKIRUTTINAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government
sidering the gquestion of granting
HRA. and C.CA. to the Railway
and Caentral Governmeni employoees
working and residing at Tambaram
which  ir contiguoua to Madras City,
intoreepted by  Pallavaram  Canton-

ment and  Alandur  Municlpalities;
and

are con-

(b) if not, the main reasons'there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). Tam-
baram does not qualify for grant of
HR.A. and C.CA. as applicable to
‘A’ class cities in accordance with the
existing scheme of these allowances,
as it is neither within nor contiguous
to Madras Corporation limits, Qp the
basis of its own population “according
to 1971 census, it qualifies for e)assifi-
cation as a ‘C’ class town angq has
been classified as such witp effect
from 1st August, 1972 for the purpose
of drawal of house rent allowance by
Central # Government employees
whose place of work is situated there.

Share of India's tourist industr; out
of tourist traffic from Europe

4584. SHRI P. M. MEHTA.
SHRI P. GANGADEB:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether

India’s tourist indus-
try

is getting only a small share out

of the booming tourist trafic from
Europe;
(b) whether Government’s atten-

tion has been drawn to this

by the
tourist experts; and

(e) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) India's share
in tourist traffic from Europe, although
growing in absolute terms, is still in-
significant as compared to the total
tourist traffic emanating from
Europe.

(b) and {(¢). The Government are
fully aware of this trend and con-
certed measures are being taken to
attract a larger number of tourists
from  Europe and other countries.
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Orders for Exput Goods megoti-
ateq . at Delhi l’a.villon..in Asla ‘72

4685. SHRI P. M. MEHTA:
SHRI SHRIKISHAN MODI:

Will the Minister of 'FOREIGN
TB:ADE be pleased to state:

(a) whether orders for the export
of goods, manufactured in Delhi, of
the wvalue of about Rs. 25 lakh have
been finfialised at the Delhi Pavilion in
the Asia Fair '72;

(b) whether single largest order
was for the export of ready-made
garments to the United Kingdom; and

(c) whether talks were also held
for the export of machinery worth
about Rs. 5 lakh to West Asian coun-
tries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (c).
No, Sir.

Appointment or custodia.l} for Neptune
assurance company

4586. SHRI P. M. MEHTA:
SHRI P. GANGADEB:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Supreme Court
upheld the validity of an order and
directions issued by the Central Gov-
ernment on the 13th May, 1972
appointing a Custodian or the Nep-
tune Assurance Company;

(b) if so,
ment; and

the gist of the judge-

(c¢) the further steps being taken in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b). Yes, Sir, The Supremec Court
has held that the Company does not
fall under the category of those

covered by section 15(a) of the Gen-
eral Insurance (Ex_ne;'gency Provi-
sions) Act, 1971 ang will therefore
be subject to the provisions of sec-
tion 3 of the said Act which provides
for the take over of the management
of the insurance companies. Accord-
ingly, the Court upheld the validity of

the Order issued on the 13th May,
1971 appointing a Custodian for the
Company.

(¢) Further steps contemplated in
the scheme of nationalisation wunder
the General TInsurance . Business
(Nationalisation) Act, 1972 will be
taken in due course in respect of this
company also.

Receipt of Hotel Bills in foreign ex-
change from foreign tourists by big
hotelg in Calcutta

4587. SHRI M. KATHAMUTHU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether big hotels in Calcutta
are facing no difficulty in implement-
ing the central circular for receiving
payment of hotel bills in foreign ex-
change from foreign tourists; and

(b) if so, what is the response from
other big hotels and tourist centres in
other parts of the country?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b). No
complaints have been received hy
the Department from holels in Cal-
cutta or elsewhere regarding this
matter. However, some hotels have
asked f{or rouline clarifications which

have been replied Llo. There are
reasons Lo believe that the new
measures have already  resulted in

an increase
inga,

in foreign exchange earn-
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Purchasé of Cotton by C.CI. Nomi-
nees from Gujarat

4588, SHRT SOMCHAND SOLANKI:
SHRI K. S. CHAVDA:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the Central Govern-
ment initiated the Cotton Corporation
of India to purchase cotton from
Gujarat recently and Cotton Corpq-
ration of India appointed some nomi-
nees to purchase cotton from the
cuitivators in Gujarat at fixed rates;

(b) what were the conditions at
which they were required to pur-
chase cotlon and who were the nomi-
nees and sub-nominees?

(c¢) whether the Central Govern-
ment have received any complaint
alleging misappropriation or mis-
managemeni by these nominees; and

(d) whether the Central Govern-
mcnt  propose to inguire into  this

matter; and if not, the reasons there-
for?

THE DEPUTY MINITER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. €. GEORGE): (a) to (d).
In order to ensure remunerative
prices to cotton growers in the con-
text of the sharp fall in cotton prices
during the early part of the _cotton
year 1971-72, in  April 1972 the

Cotton Corporation of India was
called upon to undertake price sup-
port purchases of cotton all

over
the  country including the Gujarat

Sta'e ul predetermined prices sub-
ject Lo adjustment depending on
quaity and pick. In Gujarat, the
Curporation purchased cotton through
Stute Co-operative Marketing Society,

Primary Co-operutive Socielies,
Gugaral. Agro  Industrics Corporation
und  whoere

. any of these were not
avidluble,  pravate nominees  recom-
mended by the State Governmuent,

DECEMBER 15, 1972
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The . Govénrhent have' received: a
number 0f representdtions from Co-
operative  Societies/Mandlies alleg--
ing malpractices by the Corporation’s.
nominees  in- cotton purchases in.
Gujarat, but no specific allegation.

has been made in these representa--
tions. '

Increase in borrowing accoynts of
nationalised banks

4589. SHRI SOMCHAND SOLAN--
KI: Will the Minister of FINANCE
be pleased to state the percentage of
increase in the borrowing accounts of’
the mnationalised banks to date, year-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Information
is not available in the desired manner.
It will be collected, to the extent
possible, and laid on the Table of the
House.

Rise in Prices as a result of Increase
in D. A. of Government Employecs

4590. SHRI “SOMCHAND SOLAN-

KI: Will the Minister of FINANCE
be pleased to state:

(a) whether with the increase of
Dearness Allowance to workers and
Government employees, the rise in
prices of commodities of daily use
rapidly takes place; and

(b) if so, the defects in our econo-
mic strategies and techniques due to
which such rise in prices takes place
causing set-back in the development
of our country by such rise in prices?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) While the effect on the price level
of increased purchasing power in the
hands of (he public cannot be ruled
out, there is no necessary connection
between payment of dearness allow-
ance and a vise in the prices of com-
moditicn. Price rise is 8 complex phe-
nomenon  depending on a multiplicity
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of factors. In the context of the
Indian ecopomy today, the more re-
levant factors are those operating on
the supply side of commodities.

(b) The Government do not accept
the view that the recent price rise
is due to any defects in economic
strategies and techniques adopted
by them, Various steps’ have been
taken to augment supplies, especial-
ly of foodgrains, through increased
production and through imports
whenever necessary, Measures have
also been initiated for proper and
effective  distribution of essential
commodities.

Loss of Foreign exchange due to trans-
fer of shares of Foreign companies

4591. SHRI V. MAYAVAN:
SHRI RAMSHEKHAR
PRASAD SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that many Indian companies have
given their shares to the foreign com-
panies in order to utilise the Ilatter’s
trade marks and as a result thereof a
large amount of foreign exchange is
being sent out of the country; and

(b) if so, what action Government
propose to take in the matter?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) It is not the policy of the Govern-
ment to allow issue of shares to non-

residents exclusively for the use of
foreign brand names and trade
marks.

(b) Does not arise.

Misuse of Export Incendive

4592, SHRI V, MAYAVAN:
SHRI RAMSHEKHAR
PRASAD SINGH:

Wil the Minister of FOREIGN
TRADE be plensed to state:

(o) the total number of cnses in-
volving  misuse of exporl  incentives
2036 LS8,

detected during the past three years;
and

(b) the action taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY - OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and
(b). The information is being collect-
ed and will be laid on the Table of
the House.

Seizurg of smuggled gold in Bombay

4593. SHRI V. MAYAVAN:
SHRI GIRIDHAR GOMANGO:

Will the Minister of FINANCE be
pleased to state:

(a) whether gold worth Rs. 5.5
lakh was seized in Bombay on 17th
November, 1972 by the Customs:
Authorities;

(b) whether any arrests have been
made in this regard; and

Gc) if so,
taken

guilty?

what
against the

action has been
persons found

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) 23.32
Kgs. of gold bearing foreign markings
valued at about Rs. 5.5 lakhs at Indian
market rate and Indian currency
amounting to Rs. 10,000 were seized
by the Customs authorities at
Bombay on 16th November 1972.

(b) and (c¢). Two persons were
arrested in this regard and subse-
quently released by the Magistrate
on a bail of Rs. 1 lakh and Rs. 50,000
respectively. Further investigations.
are in progress. ' )

Mint manufacturing counierfeit coins
unearéher in Baroda, Gujarat

4594, SHRI V. MAYAVAN:
SHRI PRABHUDAS PATEIL:

Will the Minister of FINANCE be
pleased to state:

(@) whether a mini-mint manufac-
turing  counterfoit 50 paoise  colns
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was unearthed in Baroda in Gujarat
on ihe 14th November, 1972;

(b) whéther about 7,000 coins
were found ready for circulation and

about 25,000 50-paise coins were
under production;
(¢) whether the persons arrested

“have confessed that there are such
‘plants in other Siates also; and

(d) if so, the action Government
'propose to take in this regard?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (d). Infor-
mation is being collected from the
Government of Gujarat and will be
laid on the table of the House as soon
as possible, ’

Meeting of Governor of Reserve Bank
of India with Chief Executive of
Natiomaliseq Bank

4695. SHRI RAMSHEKHAR PRA-
SAD SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether the Governor of Re-
serve Bank of India recently had sev-
Bank of India recently had sev-
eral meetings with the Chief Ex-
ecutives of major schedule and com-
mercial banks, if so, what were the
subjecis discussed and decisions ar-
rived at?

THE MINISTER OF FINANCE
(SHRT YESWANTRAQ CHAVAN):
The Governor, Reserve Bank of In-
dia, hnd a meeting on the 14th Nov-
ember. 1872 with the Chief Exccu-
tives of maior scheduled commercial
banks (o assess the current monetary
and price gilnation and indicate (he
contowrs of credit policy for the husy
achzon 1972-73. A copy of the Pross
Note jszued by the Reserve Bank in
thiz connection s laid on the Table
of the Fouse.  (Placed in Librory.
See No. LI 4040/72))
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Participation of Indian Exporters in
in Global Tenders for High Value
Contracts

4596. SHRI GIRIDHAR GOMAN-
GO:

SHRI PRABHUDAS PATEL:

Will the MINISTER of FOREIGN
TRADE be pleased to state:

{El,) whether the Indjan exporters
who intend to participate in global
tenders for high value contracts suf-
fer from a number of disadvanages,
if so, the nature of these gisadvan-
tages; '

(b) whe'her any  assessment has

‘been made about the tenders lost by

Indian exporters due to these dis-
advantages during the last year;
and

- (e) Government’s reaction
to?

there-

THE DEPUTY MINISTER IN THE
MINISTRY OF FORBIGN TRADE
(SHRI A. C. GEORGE): (a). Yes
Sir. The disadvantages are chiefly
financing, exchange and fluctuation
risk, export credit guarantee cover
deferred payment conditions, pay-
ment of agency commission ete.

(b) and (c). No specific assessment
of individual tenders lost in 1972 has
been made. But some of these dis-
advantages which have been brought
to Government’s notice are now receiv-
ing attention.

Absorption of Estra Benefit of In-
terim Relief to Central Government
Employees as a result of rise in

Prices
4597. SHRI JAGANNATH MISH-
RA: Will the Minister of FINANCE

be plensed to atate:

(0) wheher  Government's  atlen-
tion hng been druwn to the news it-
em in Financial  Expreey’ of  18th
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October, 1972 entifled ‘“Price Trise
absorbs extra benefits viz. interim
relief to Central Government em-
ployees and Bonus to workers; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) Yes, Sir.

(b) The news item states that the
additional purchasing power made
available to industrial workers and
Government employees by way of
bonus or interim relief had been
mopped up by the rise in prices
of essential commoditities during the
three week period ending October 17,
1972. It is no doubt true that the real
value of any given rise in money in-
come is affected by an Increase in
prices. However, jt is worth nothing
that the Consumer Price Index
11949=100) which measures changes
in the purchasing power of consumers’

\

money income more acc_urately than
the Wholesale Price Index rose only
marginally from 252 in August 1972 to
254 for October 1972. Government are
fully conscious of the hardship to the
people caused by rising price and to
that end every possible effort is heing
made to stabilise the price level

Countries which will celebrate their
National Days in Asia 72

4598. SHRI AMBESH: Will the
Minister of FOREIGN TRADE be plea-
sed to state the names of the coun-
tries which will celebrate their
“Natonal Days” in Asia "72 Fair?

THE DEPUTY MINISTER IN THE
MINISTRY .OF.,  FOREIGN TRADE
(SHRI A. C. GEORGE): The list of
countries which have celebrated and
which will be celebrating their

" National Days in Asia 72 is given in

the attached .statement:

.STATEMENT

Name of the Country

Date of National Day

1. Italy .
2. U.S.S8.R.
3. Canada
4. Australl.a
5.
6. I\m‘aysm
7.
8. Hungary
9. Austria .
10. Bangladesh
11. Mangolia
12. Bulgaria
13. Belgium :
14. Afghanistan
15. Libva .
16. Turkey

17. Yugosluvia

18. U.S.S.R. chubhc
19. Mauritius

20. South Ko.ca

21. Thailand

z2. FPrance

23. Rumania

24. New Zealand

25. Japan .

26. VPolund

27.  Africa ‘Sudan . qun l"nnznnin&/.amhlu)

2R, Crechoslavakin

29. Tiji .
3o, Sweden

31. Nepnl

7 November, 1972
8 November, 1972
o November, 1972
10 November, 1972
11 November, 1972
12 November, 1972
13 November, 1972
15 November, 1972
16 November, 1972
18 November, 1972
19 November. 1972
21 November, 1972
23 November, 1972
24 November, 1972
25 November, ro72
26 November, 1972
27 November, 1972
29 November. 1972

1 Decemlaar, rosz
4 December, 1arz
5 December, 1972
6 December, 1u32
7 Decemlier, 1972

8 December, 1972
g December, 1972
16 Diecembuer, 10 2
11 December, 16=3
12 December, 1972
13 Decenmibwer. 1972
14 December, tu-a
15 December, 1972
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Construction in Indo-Bangladesh
-Fish Agreement

4602. SHRI SAMAR GUHA: Will
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a re-
port published in Calcutta ‘Ananda

Bazar Patviks’ duted the 18th Nov-
ember, 1972 to 1he ¢ffect, that  Inde
Hanglidesh Teade  Pact ea fish im
port i didieuty due to the  ob-

strauetiont created by Some rich fish
trudevs of West  Bengnl,  Gujnrat,
Rupauthan and Ovelnn,
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(b) whether out of 17 Centres op-
ened by Bangaladesh Government,
fish for West Bengal and other parts
of Eastern Indla is procured only
from 3 Centres;

Mi-

(c) whether the “Cominerce

nister of Bangladesh said in Delhi

that due to failure on the part of
Indian fish imports Bangladesh may
face a deficit of Rs' 6 crore; and

(d) if so, the reaction of the Cen-
tral Government in this regard and
the role of Fish Corporatmn of In-
dia in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Govern-
ment havye seen the Press report in
question.

(b) The India Bangladesh Joint
Review Committee on Fish Trade
decided at its meeting held in Octo-
ber last, that because of constraints
of transporation, procurement on
ration should commence from the five -
centres at Narayanganj, Goalundo,
Khulna, Akhaura and Basantpur at
a very early date and that three
more centres, at Jessore, Sheola and

Tamabil might be opened as early
as rpossible.

Of the five centres selected for
the first phase of - operations, four

have already been set up at Naray-
anganj, Goalundo, Khulna and Akh-
aura. Imports are already taken
place from Narayanganj and Khulna
and are expected (o start very soon
from Goalundo and Akhaura. Two
more centres -at Basantpur and Jes-
sore are going to be opened shortly.

ir) and (41 the Banglagesh Mi-
nister of Coppnepee eyprsaned the
that there would be & shovifall Wy
Py ofhialce of Oah. 1t was pointed
oul ta lifin thd there were no limi-
tations ty the immport of fish  ngp the
Toabian ¢l bat that necording to e
poree avallable with the Government

FE$
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of India, the problem was one of
making arrangements in many of the
centres in Bangladesh.

As the fish trade commenced only
in October 1972, the value of importa
is expected to be substantially lower
than the limit fixed under the Agree-
ment. As a result of measures
which have been taken in recent
weeks, it is expected that the pace
of import will quicken considerably
depending on the availability of fish
in Bangladesh at prices which would
enable fiish to be sold in Calcutta
and other markets at reasonable pri-
ces.

Import of Indian Fil_n_us by Bangla-
desh

4603, SHRI SAMAR GUHA: Wil
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Bangladesh is import-
ing Indian films for exhibition in
Bangladesh cinemas?

(b) if so, the terms and conditions
of the film trade with Bangladesh;

(¢) the names of the Indian fillms
go far exported to Bangladesh; and

(d) the income from the export of
such Indian film and the amount re-
ceived by filin producers?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
In terms of the Trade Agreement
concluded between the Government
of India and the Government of
Bangladesh on 28-3-72, filmg valued
at Re 15 lukhs will be exported to
and imnported from Bangladesh.

fey No film has so fay been expor-
ted (o Bangladesh,

(dy 1oes not arise.
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Clubbing of ineome of Wife and Hus-
band.

4604, SHRI SAMAR GUHA: will
the Minister of FINANCE be pleased
to state: )

(a) whether  the attention ~ of
Government has been drawn to the
report of a seminar held in Calcutta
on the 2nd September, 1972 in which
about 100 women’s organisations par-
ticipated;

(b) whether the Seminar opposed
Government proposal to club in-
comes of husband and wife together
for Income-tax assessment: and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and
(b). Yes Sir.

(¢) This matter has been under
examination for the past sometime.
The views of the Wanchoo Com-

mittee and Raj Committee in this
regard are also under considera-
tion,

Proposal te include Diglm. in the
Tourist list of Central Government

4605. SHRI SAMAR GUHA: Will
the Minister of TOURISM AND CI-
VIL AVIATION be pleased to state:

(a) whether Digha, the only Sea-
Beach Health Centre of Eastern
India barring Orissa, has not been
included in the tourist lisy of the
Central Government;

(b) whether Digha is visited by
a large number of Indian and for-
eign tourisis:

(¢) whether Digha Sen-bench has
been accopted by experts as one of
the henl Sea-bovches found in India;
and
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(d) if so, whether Government
propose to take necessary steps to
include Digha (West Bengal) in the
touri-t list of the Central Govern-
ment ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). No, Sir. On
holdidays it is visited by a large
number of people from Calcutta. No
statistics however, are available as
to the actual number of visitors to
this beach.

(¢) No study has been made in
this regard.

(d) Government have no such
proposal under consideration at pres-
ent.

Demand for Take-over of Hindustan
Embroidery Millg Limited,
Chhaharta

4606. SHRI MADHUKAR: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether there has been de-
mand for taking over
Embroidery Mills Limited,
arta; and

Chheh-

(b) if so, the steps being 1aken

in the matter?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN

TRADE (SHRI A. C. GEORGE):
(a) Yas, Sir

tk* The matter is under consi-
deration,

Expansion by Shri Ram Group of

Industries
4607. SHRI PRIYA RANJAN DAS
MUNSI: Will the  Minister of

COMPANY AFFAIRS be pleased 1o
state:

(a) whether Government uare nware
that the Shri Ram Group  Industrial
louse i expanding s business un-
der different names: and

Hindustan’

Ram,
Ram

(b) whether the Charat
Bharat Ram Group and Shri
Group are the same.

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNTHA
REDDY): (a) and (b). The compani-
es shown as belonging to Shri Ram
Group in the ILPIC Report were giv-
en 12 (twelve) industrial licences
and (four) letters of intent during
the period from 1-7-1970 to 1-7-1972.
According to the ILPIC report, both
Shri Charat Ram and Shri Bharat
Ram belonz to the said Shri Ram
Group.

Complaints against Companies for

Mismanagement

4608. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of COM-
PANY AFFAIRS be pleased to state:

(a) whether any complaint has
been received by Government
against M/s. Jay Engineering Works
Limited and Bharat Ball Bearing
Limited for unfair management; and

(b) if so, the action taken in the
matter?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) and (b). The Registrar
of Companies, West Bengal has re-
ceived a complaint {from the Life
Insurance Corporation of India in
vegard to terms and conditions of
appointment of sole selling agenls
by M/s. Jay Engincering Works Ltd.
The Registrar aas veceived a reply
from the Company on the 4ih Dec-
ember, 1972, which is being examin-
ed.

Regarding M/s. Bhavat Ball Bear-
ing I.td. which is now lnown as
Shrivam Bearing  Idd, the Depmt-
meut has not  received any eome
plaint during the last six voars.
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‘Recognition to International  Air-
ports Authority Employees Union

4609. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of

TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether his' Ministry is aware
that a Trade Union in the name of
“International  Airports Authority
‘Employees Union” has been formed
in the Office of the International Air-
ports Authority;

(b) if so, whether the manage-
ment has recognised the Union; and

(¢) if not the reasons therefor ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a). Yes, Sir.

(b) No Sir, not yet.

(c) The bulk of the staff of the
Authority consists of government
employees (from the Civil Aviation
Department) and their absorption In-
to the service of the Authority is
under consideration. Being GovVérn-
ment servants they continue to be
governed by the respective conduct
rules. The question of recognition
of the union now formed will be
considered on the basis of guidelines
laid down for such recognition by
the Ministry of Labour, when the

status of these deputationists is final-
ly settled.

Remittances by Companies

4610. SHRI 8. A, MURUGA-
NANTHAM: Will the Minister of
FINANCE be pleased to state whether
the Reserve Bank of Indiy issues bul-
letins of Foreign Exchange remit-
tances made by companies in India 7

THE MINISTER OF FINANCE
(SHRI YESWANTRAO (CHAVAN):
The Reserve Bank of India hnve net
isfued any hulletin giviug information
on remittances made by individual
forein companies operaling in Indis

DECEMBER 15, 1972
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‘Remittance of service charges 'by
Coca-Cola Export Corporafion

4611. SHRI S. A. MURUGA-
NANTHAM: Will the Minister of
FINANCE be pleased to refer to the
teply given to Unstarred Question
(427 on the 30th July, 1971 regarding
remittances on account of profits by
Coca-Cola Export Corporation and
state:

(a) whether the enquiry conducted
to examine the remittances on
account of service charges of Coca-
Cola Export Corporation, New Delhi
has been completed;

(b) if so, the percentage of service
charges allowed t0 be remitted as
compared to exports; and

(c) if thie percentage is not cons-
tant, Government’s reaction theretor

THE MINISTER OF FINANCE
(SHRI YESWANTRAO CHAVAN):
(a) to (e). The matter is still under
examination.

Night Landing Facilities at Airports
in the Eastern Region

4612. SHRI DHARAMRAQO AFZAL-
PURKAR: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether there are no night
landing facilities at any of the 26 Air-
ports other than Calcutta used by the
Airlineg in the Eastern tegion; and

(b) if so, the steps Government
propose to take in this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b*. No, Sir.
Night landing facilities are available
at  Agarlala, Patna, Gaya, Gauhoti
and Mohanbari  acrodromes and
Goosencck flarez are  available  at
twelve  other  aerodromes  used by
Indiun Airlines  for landing in  on
emergency
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Foreign Architects Engaged by Air
India for Constructing Hotels at Juhu
Beach in Bombay
4613. SHRI R. S. PANDEY: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Air India has en-
gaged foreign architects for construc-
ting its Hotels at Juhi1 Beach ih Bom-
bay and at other places;

(b) whether this goes contrary to
the decision taken recentiy by the
Committee on Public Undertakings
not to permit foreign architects to be
employed by Air India fcr such pur-
poses and fit so, the reasons therefor;
and

{¢) whether Government propcse to
grant permission for employment of
foreign architects for constructing
hotels in the private sector also and
not, the reasons therefor ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). An Indian
firm of architects & consulting ensi-
neers has been appointed to provide
architectural and structural engineer-
ing services. In addition, Air-India
have entered into an agreement with
a German firm for providing consul-
tancy services for thier hotel project
with the approval of Government.

(c) Consultancy services of a
foreign architect may be permitted
in the private sector to the extent
that these form part of the technical
services to be made available by a
foreign collaborator under an approv-
ed collaboration agreement in respect
of a particular hotel.
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Expenditure on and Income from-

Asian Trade Fair in Delhi

4619. SHRI RAM PRAKASH: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether the total expendilure -
on Asian Trade Fair in Delhi has ex-
ceeded the earlier estimates;

(b) if so, the reasons therefor; and

(c) the actual expenditure and the
earning expected from it”

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (e¢).
Against the provision of Rs. 5.83
crores for Asian Trade Fair, expendi-
iure actually booked so far is Rs.
4861 crores. Excess over the origi-
nal estimates, if any, can be known
after the accounts of the Fair are
finalised. Expected earning from the
Fair is over Rs. 2.00 crores.

Inter-Ministerial Disputes over the
Santa Cruz Airport Electronic Centre

4620. SHRI SARJOO PANDEY:
Will the Minister of FOREIGN TRADE
be plecased to state:

(a) whether Inter-Ministerial dis-
putes have arisen over the delails of
the airport electronics centre to be
set up at Santa Cruz;

() if so, the nature ol the disputes;
and

(¢) whether the matter has  been
veferved to the Cabinet for a final de-
cision?
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THE DEPUTY MINISTER IN THE
‘MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No,
“Sir.

b) and (c¢). Do not arise.

Export Order from Spain for Non-
Tradition2l Items

4621. SHRI SARJOO PANDEY:
‘Will the Minister of FOREIGN
‘TRADE be pleased to state:

(a) whether India got an order
for non-traditional export item worth
Rs. 26 lakh from Spain; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE

(SYRI A. C. GEORGE): (a) Yes,
Sir.

(b) The items of exports include
readymade garments, brass-ware,
woodware, EPNS ware. home furni-
shings, musical instruments, lock and
padlocks, silk fabrics, car aerials,
dolls, sports goods, ivory products,
shirtg etc.
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Contracts between Indian and Bulga-
rian Firms at Ploudiy International
 Fair, Bulgaria

4624. SHRI G. Y. KRISHNAN: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether contracts have recon-
tly been signed between Bulgarian
and Indian business firms participat-
ing in the Plovdiv International Fair
which concluded recently in Bulgaria;
and

(b) if so, the broad outlines of the
contracts?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes,

Sir. R

(b) Contracts concluded between
Bulgarian & Indian business firms
which participated in Plovdiv Inter-
national Fair 1972 amount to Rs.
297,99.500/-. They cover items such
as Leather and Leather goods, Sports
goods, Linoleum, Cashews, Tea,
Vacuum Flasks, Coir mats, Cufilinks,
Qil Pins, Needles, Snap Fastners,
Scissors, Plastic and Abrasives.

Coarse Cloth produceq by the Textile
Mills

4625. SHRI N. K. P, SALVE: will
the Minister of FOREIGN TRADE
be pleased to state:

(a) the names of Textile Millg in
each State which have not produced
the minimum quantity of coarse cloth
required under the regulations; and

(b) the action taken or proposed to
be taken against such mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C, GEORGE): (n) under
the scheme in force with effect from

I1st June, 1971, the industry’s
mitment to produce

metres of controlled
quarter is being fulfilled,

com-
100 million sq.
cloth every"

(b) Does not arise.

Recruitment. of Officers and Staff for:
Colombo Plan Consultative Con-
ference

4626. SHRI PANNALAL BARU-
PAL: Will the Minister of FINANCF.
be pleased to state:

' (a) whether a full fledged Secre-
tariat was established to deal with

the Colombo Plan Conference at New
Delhi; '

(b) if so, the method adopted’ for
the recruitment of staff;

(c) the total number of Officers/
staff appointed category-wise; and

(d) whether persons belongnig to
Schedu'ed Castes were also appointed

in the Secretariat, and if so, their
number, category-wise?
THE MINISTER OF FINANCE

(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b). Various categories cf tempo-
rary posts were sanctinned for brief
periods and these were filled by
obtaining officials on deputation from

the Ministry of Finance and other
Ministries.
(¢) A statement is laid on the

Tuble of the House.

(d) As these temporary postis were
filled on deputation busis from the
oMicials alveady in the scervice of the
Ministry of Finnnce «otfc., no quota
was  fixed for persons helonging to
Scheduledd Costes.
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STATEMENT

Staff - appointed for the Colombo Plan Conference Secretariat, Category-wise

1. Secretary General . . .
2. Dezputy Secretary General

3. Assistant Secretary General .
4. Committee Officers , .
5. Officers in charge of Cells

6. Investigators/Comparers
7. Assistants

8. P. As

9. L.D.Cs

10. Messengers .

1
b
20
16
12
15

QO W N N -

—————

100

*Names of Parties given ag hoc Import
Licences worth more than one lakh
of rupees from 1970-71 to 1971-72

. 4627. SHRI R. P. ULAGANAMBIL:
"Will the Minister of FOREIGN TRADE
be pleased to state:

(a) the names of parties together
with thelr addresses who were given ad
hoc import licences worth more than
one lakh of rupees each during the
period from 1970-71 to 1971-72; and

(v the commodities
utilisation thereol?

imported and

THE DFPUTY MINISTER TN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Parliculars
of all import licences issued irrespec-
tive of thelr value, (including tne name
of the party und their addresses) are
published in the “Weekly Bulletin of
Industrial licences Import Licencos ang
Export [Licenee:"” copicx nf whleh are
supplied to the Parlinment Library.

by Dnta regarding  commodities
imported aguainst ench imuwort licerce

and utidisation therveaf are nol ninin-
tained

—_—

Charges against Tea Industry
Monopolists

4628. SHRI D. K. PANDA.:
DR. H. P. SHARMA:

Will the Minister of

FOREIGN
TRADE be pleased to state:

(a) whether Government's attention
has been drawn to the report in the
‘Blitz’ dated the 29th July, 1972, cap-
tioned “150-crore Loot by Tea Cartel’
throwing some light on the racket in-
volving building of huge foreign ex-
change reserves abroad by the few

monopoly houses controlling India’s
Tea Industry;

(b) if so, the names of the foreign
tea monopolists referred (o therein
who conlrol India’'s Tea Industry and
the precise nature of the
levelled against them by the
Bengal Labouy Minister; ang

charges
West

(¢) whether any probe has been con-
ducted into the racket and if o,
through which agency and .o result
theveof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN THADE
(SHRI A. C. GEORGE): (a) Yes, Sir.
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(b) The report stated to have Leen
.sent by the West Bengal Labour Minis-
ter regarding control of -India’s Tea
Industry by a few monopuly houses
has not been received.

(c) Does not arise.

Proposal to develop Goa as a
Tourist Spot

4629, SHRI DALIP SINGH: Will the
‘Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have any
proposal to develop Goa as a tourist
spot; and

(b) if so, the broad outlines thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). It is-proposed
to develop the beaches at Goa for
attracting destination tourist traffic. A
survey to determine the develormental
possibilities is underway. The nature
and scope of the development will be
decided after the preliminary report
of the survey is made available early
in 1973,

Leakage of Foreign Exthange

4630, SHRI DALIP SINGH: Will the

Minister of FINANCE be pleased to

state: .

(a) whether foreign - currency is
being exchanged clandestinely in Delhi
and other places;

(b) if so, the extent of the national
loss due to this illegal work; and

(¢) how much foreign currency was
exchanged by Government bznks dur-
ing last year?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Government are aware that in
some cities foreign exchange transac-
tions take place otherwise than through
banks.

(b) By the very nature of these
iransactions it is difficult to arrive at
any estimate of the loss involved.

(c) Total value of sales o and pur-
chases from the public by the fnurteen
nationalised banks during 197! are as
under:

(in 000)
Purchases Sales
Sterling pounds . . . 182,057 145,125
Us . ) . ' i . . 306,838 173,275
Canadian dollars 3,450 3,372

Raids by Income-tax Authorities in

Bombay and Calcutia

+631. SHRI VARKEY GEORGI;
SHRI NAGESHWARA RAO:

Will the Minister of FINANCE  he
plensed to state:

far whether
of certnin Nlm

and 0hm

ofives  and  residences
financiers, producers
brokevs were  raided by

Income-tax Department on the 14th
November, 1972 al Bomba> and Cal-
culla and il so, the names of the

persons whose  ofllces and premises
were raided; and
(b the amount of cash seized in

cach case and the action taken agrinst
cuch of them?

THE MINISTER OF §STA'VE IN THE
ATINISTRY OF FINANCE (SHR1I K. R,
GANESHDY: G arvd (B) . Yes, Sir. A
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statément indicating the names of per- are being investigated. Necessary ac-
sons whose offices and residences were tion under law would be taken after
‘paided, and the amount of cash seized scrutiny of ‘the seized materials

is
4n each case, is attached. These cases completed,

STATEMENT

S —

Sl Name Cash seized
No.

—

BOMBAY

l!. Shri R. Bhattacharya . . . . . ..
Shri S. S. Khokhar . . . ‘ .
Shri 5. N. N. Sippy .
Shri Amar Jeet

Shri Sridas Damani .
Shri B. R. Pachisia .
Shri Champalal Kothari .
Shri Narottum C. Modi .
Shri Jawaharlal Munot .
10. Shri P. B. Zaveri .

49,270

I RUR- S

CALCUTTA

1. Shri Harakchand Kankaria
2. Shri Sridas Damani .
3. Musical Films Ltd. .
4. Srec Luxmi Pictures . ..
s« Damani Pictures (P) Ltd. . . . . . . 95,417
6. Sardar Mull Kankaria . . . . . ] ] 6,800
7. Parasmal Deepchand . . .

¥ - . . . . 42,851
8. Multanmal Kishanlal (P) Ltd. " . . ) i 5,572

. . . . 18:840'

12,325

Norte: In bsth Calcutta and Bombay we have’seized a substantial amount of jewellery and

numher of baoks of Accounts and documents, (mcludmg Pronotes, Agreements and
Receipts) besides cash.
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Exports to U.S.S.R.

4633. SHRI S. R. DAMANI: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) the value of exports to U.S.S.R.
year-wise, during the last three years;

(b) the principal items of export
and the percentage of engineering
goods in the total each year; and

(c) the measures taken to increase
the export of engineering iterns?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) The value
of exports to USSR during the last 3
years are given below:—

In Rs. crores
1969 1970 1971

166 204

211

{(b) The principal items of export to
USSR are tea, raw, semi-tanned and
tanned Goat skins, Jute bags, Jute
Cloth, cashew kernels including con-
sumer packs, Colton. Textiles, Coffee,
Tobacco. Woollen Knit-wear, Spices,

Ready-made garments, Mica, Raw
wool, Raw jute, Castor @Qil, H.P.S.
Groundnuts, De-oiled cakes, wvarious

chemicals, Leather shoes and various
engineering goods. The perceniage of
engineering goods including iron and
steel products during 1969, 1970 and
1971 was 8.6 per cent, 9.8 per cent and
8.5 per cent respectively.

(¢) The measures taken to increase
the export of engineering goods to
USSR, mainly, are:

(1) Increased provisions have been
made for export of engineering
items in the Trade Protocols for
1972 & 1973.

{2) N»w items like auteo ancillarles.
magnetic tapes ete. have  been
specifically included  in the

Trade Protocol with USSR.
046 1.8 -7

Waiver of deduction of two months
salary from gratuity of Central
Government Employees

4634. SHRI THA KIRUTTINAN: Will
the Minister of FINANCE be pleased
to state: i

(a) whether his Ministry are con-
sidering the question of waiving deduc-
tion of two months’ salary from the
gratuity payable to the Central Gov-
ernment employees who opted for
Family Pension Rules 1964; and

(b) if so, when a decision is expected
to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) No, Sir.

(b) Does not arise.

YT FY Fq T A wE

4635. *fY SNERT AW AT
o7 fa= oY ag [ay & g9 FIG
f&

(%) wgi a% &g ITWrET
qiawt F1 avay € faew R et A
w7y 7Y %7 wiwd ¥ fHad) w0 wrf §;

() T EH FHY F F1OT WA
fagfzor Y 5000 §I7 Y FATH HIWr
F1 ag & wead §; WK

(w) =afz g, a1 & & M fwast
sY7 afz w&Y, r IeF aar FROU F ?

firer ot (st awaArCre W) ¢
(%) 1969 9T 1972 (I7 a9 AEYAN
F ot A% A W 49 § I w
srapTar 3amsw ) F dlE Mg w9y
A xanfeg ¥ st wiafa) $
wfa® GeAg ITANET [ GAF &
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gqaR, fogsr wEr ad 1949 &,
12. 3 shraa = w4 g€ &

(@) aewreFn, waaF F a9 q

5000 &Y FY @Z-HraT ¥ gfg FE A
faare 7t &

() gz-@rar ¥ afg A FA F

FTTON &1 faaor d@ §

(1)

(2)

.
]

faaw

g 9 & f& amsAEt F
frareama & fag fasra-aram
TEZA F USHT T4 F ATATAT
gfas ¥ wfas werasi &
wifwe fear st

qAAY, 1971 F AT ¥ HAAHC
fowmr & o & 2 m;a-
FLZAATHY A G&I1 30, 59T@
g, faa¥ sufaqat ;e fgeg wrfawr-
forar ofear Y 58q7 26 F@E )
af¥a SAqen F g ¥ groaw-
ZIATST HT HAAT a57 F7 qaT
1.3 sfama §; afe-fasq st
¥ AT A4awT ¥ dad ¥ o) a3
TANT FaA 4. 3 wfqwa § ) afz
g-ar & 3f7 FT & sewdr @t
A% HATE AT W FF ZT F0q7w |
R BF T & O wrrET a6
ST FTHR TTE wrar wifao
fxa® wata wA AT wrder

® WIATHT ART AYT AT W
ma
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(3) s & e @l 0% 37w A

ofer ogw & aga A ) FT-
arg orr &1 g §9 w4
goeftat # faoge wfae A
W & I8 AR qerafas q99t
F g ® AR AR F#4-
aifwl ¥ ATRF ﬁ‘, IHF
TSI & 94113 & forg fodr
QX ATARIT F qrgeg § WY,
FeXfaar §3F ¥ avz sEar Srar
& aa|, wlogfedy, 6 & sar
wat #fe § 5 o R &
g ardl AT F a=r" ¥ 3,000
¥ TF  FT AT F HIANT 07
¥ wifrer &Y fFar smar ) A
Frar, wfaey fafy, mfe £t qrea
Fr o aret Dufafas a=ay F
graeg W, T IFTF F=AT FT
qgHl 1000 To FI AT THA
TN, FLAFT "G H F, FEROY FT
QT e FqeanT FEEn
I AT F gdree ¥ fwe fer
FN G ATAT-AT F GEEH A,
AYATH FEET A AW 600w
arfaF & 1 37 A€ @Al @
qfwoiny ag  gar & fa feel da
FIAWAY FIEAT  F OAAA K,
FAFH-IAT 6,000
®1ar mfaw & WIE w7 g Sy

fRasr &%

grar, any  f& ag A

afeor fafu, wifr & =7 % 400

BTy #  FAT FIET AT )
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3t Ao dro MAHT F WA
wafat

4636. = WX ATq T4 ¢
FAT R T WA A TN Y FA
w4 '

(F) =zo dYe FtawFr T I
TeAF FEAET FY 939 A, AT wew
qar arfes %7 qm fewr  feaar &
HIT

(@) za @a7 9AF FHAT TR
fafers ol § w7 g Tfw AR 9AF
FETAY A AT AT T AT HA I
FIU %7 fawr ufe sFar & ?

FFoRt wT /A (st vt )
(%) o (@). awad 957, 1964
oRfaFR qiw wraw v G M
1969 %t Htatfrs wrgda Afa si=
afafg gm0 qrgar Srad dg=er T8
¥aafwg & Fvoey a1 %‘mf_

JITTE GATETT 1969-7098 ¥ w7

TR, TZ AV TAF  FEET F g
g4y, afravafant &1 asq, ol w7
ot fas%a g1 Tes 9 W@y fravoag
¥y a1 1969-70 ¥ ¥AF
Frq &) 72 F vra afrwa v gfras wha
%0 FY afw A g fraom-qu ¥ gzfa
®r Y & 1 [urmieg & TW0 T |
Rfwg doar QA - 4048/72]

g FEIfATT g THTAT AAFT A
Fedlq O senfz ) afer ¥ avaed F
AT AT FT 97 @ g W wem K
qeEH 93 qEAT HY &7 AT |

Employees belonging to S.C. and 8.T.
on LIC. strength in Maharashira
Circle '

4637. SHRI A. S. KASTURE: Wil
the Minister of FINANCE be pleased
to state:

(a) the staff strength in Life Insur-
ance Corporation of India as on 1st
January, 1972 in Maharashtra Circle
and the number of employees belong-
ing to Scheduled Castes/Tribes;

(b) whether the reservation quota
for Scheduled Castes 'and Tribes has
been maintained;

(c¢) if not, the
and

reasons therefore;

(d) what specific steps Government
propose to take to fulfil the shortfall?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) On 1st
April, 1972 the staff strength of the
LIC in Maharashira Circle was 11279.
Of these 364 belong to Scheduled
Castes and 25 to Scheduled Tribes, The
LIC maintains statistics on the basis
of the financial year and the required
information as on 1st January, 1972
is not available,

(b) 1o (d). The LIC has nol been
able to appoint persons belonging to
Scheduled Castes and Scheduled Tribes
in all the reserved vacancies, owing
to paucity of suilable candidates from
these communities. ‘The unfilled re-
served vacancies are, however, carried
forward for {hree years. For persons
belonging to Scheduled Castes/Tribas,
the LIC has also relaxed the condi-
tiona relating to age, qualifientions and
murks for written and oral tests, and
chargea conrcesslonal application fees.
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Recruitment of candidates in National-
iseq- Banks of Maharashtra

4638, SHRI A. S. KASTURE: Wil

the Minister of FINANCE be pleased
to state:

(a) the number of times the nation-
alised banks in Maharashtra have made
recruitment of new candidates upto
1st January, 1972 and the number of
candidates who have been selected
during the period,

(b) the number of Scheduled Caste
and Scheduled Tribe candidates select-
ed during this period;

(¢) whether the reserved quota for
Scheduled Castes/Tribes has been

maintained; if not, the reasons therefor;
and

(d) what specific steps Government

propose to take to fulfill the short-
fall?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c¢). Information is being col-
lected and will be laid on the Table
of the House,

(d) With a view to improving the
representation of Scheduled Castes
and Scheduled Tribes in the services
of the banks, the Banks have been
advised to take the following steps:—

(i) To prescribe lower standards of
qualifications and qualifying
standards for the members of
these communities,

(ii) To restrict the temporary ap-
pointments of subordinate gtafr
1o candidates belonging 1o

Scheduled Castes and Scheduled
Tribes,

(iil) To glve wide publivity to vacan-
cies according to the Inmirue.
tionr of the Governmmnt,

(iv) To indicate clearly in the ad

vertlsomonty for recruitment the
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percentages laid down for
Scheduled Caste/Scheduled Tribe
candidates and endorse a copy
to the Department of Banking.

(v) To place a Report, after every
major recruitment, before the
Board of Directors giving the
number of Scheduled. Caste/
Scheduled Tribe candidates rec-

ruited by the bank and the
shortfall in percentage, if any,

and reasons why the full quota
has not been filleqd.

fagr grar faar war syae grax
4639. Y IwT T feg -

= ARA fug g
#71 fra #aT I T X 397 7
e :

(%) =a aF fage ¥ fwd 45
o shear & fFadr ofer &1 o<
grz foar & ;

(=) =ar ¥FNg awr § fagre
FIFIT F TF eaeg § &1 JavaA
g AT

(n) afz gr, @ sraegre & @
& F1grz qrFr A feafa smr wsai Y
grar & 3AT  ?

fag darag & Toa W@ (=t o
Wi wdAw) ;o (F) 1 wE, 1972%
axz fagre gowre X wndrg foad 4«
q &€ ware agy faar &

() #Yr (). 77 qoa Iqfigqa
FET A0
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Policy evolved on wages, income and
Wealth

4640. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have re-
cently evolved an integrated policy on
wages, income and wealth; and

(b) if so, the broad outlines thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The question of evolving
an integrated policy regarding wages,
incomes and wealth is under examina-
tion in the context of the overall
st rategy of the Fifth Five-Year Plan.

Scheme to curb Income of Highly paid
persons in Private Sector

4641, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FIN-
ANCE be pleased to state: T

(a) wheter Government have drawn
up any scheme to curb the incomes of
the higher paid people in the private
sector: anl

(h) if so. thz salient features of the
scheme?

THE MINISTER OF FINANCE
(SHRT YEIIIWANTRAO CHAVAN):
(a) and (b). The Ircome-tax Act. 1961
contains provisions to the effect that
espenditure incurrvcd by a taxpayer
on account of pavment of salary to an
employee or a former empleyee or in
providing any perquisiter ete., ta any
such employee shall not be allowed as
a deductible expenditure 1o the extent
such sa ary cxceéds Rs. 5,000 per month
and such pervauisifes exceeed Rs, 1,000
ver monih, The Depurtment of Com-
pany Atwrs also regulates the amounts
of remuneration pavable by compaonies
to theiy muanagerial personnel.  There
is. however, no sonarale scheme drawn
up speeifieally for curhing the incomes
af the hgher paid people in the private
sector.

Target for collection under the
National Savings Scheme

4642, SHRI CHINTAMANI PANIL
GRAHI: Will the Minister of FIN- -
ANCE be pleased to state: .

(a) the target fixed for collections
under the National Savings Scheme
during the current financial year;

(b) how much savings have been
enllected so far in the current financial
year; and

(¢) how does it compare with the
savings collected during the last finan-
cial year in the corresponding period?

THE DEPUTY MINISTER IN THE .
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) The
target fixed for net collections under
the National Savings Scheme for the
current financial year is Rs. 230 crores.

(b) and (c¢). The net small savings
collections during the neriod April to
September, 1972 amount to Rs. 98.69
crores (approximately) 2s compared to
Rs. 50.47 crores during ‘he correspond-
ing period of the last vear.

Ban on Import of Ry Jute

4643. SHRI D. B. CHANDF. A GOWDA.:
Will the Minister of FORE GN TRADE
be pleased to state:

(a) whether there is ar:" p-oposal
under the consideration of CGovern-
ment not to allow import of row jute
from any country for sny jute mills;
and

(b) if so, the broad outlines. thereof?

THE DEPUTY MINISTER IV THE
MINISTRY OF FOREIGN TRADE
(SHR1 A. C. GEORGEY: () No, Sir.
Imports are being arranged through
the public secloy ageneies.

() Does not arlse.
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Adverse balance of Trade with some
. countries - -

4644. SHRI D. B. CHANDRA GOWDA:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether there was adverse
balance of trade with some countries
during the years 1970-71, 1971-72; and

(b) if mo, the magnitue of the
adverse balance of trade, the names of
the couniries and the main reasons
therefor?

THE DEPUTY MINISTER IN THE
MINI§TRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
A statement is laid on the Table of
thp House. [Placed in Library. See
Mo. LT-4049/72].

Jpport of Metal Finishing Compound
’ on Barter basis

4645, SHRI B. 8. MURTHY: Wil
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether any proposal was re-
ceived by his Minisiry for the import
of huge quantities of metal finishing
compound on barler basis; and

(b) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise,
Tt T T A w1 s A

4646. o qmew wr: Far faa
FA 7L AT FY FI FIA 05 ¢

(w) oW Teg DT TER R
wiw & & A feafr waeefowrdor &
sz fwa-fer wroab oy sgrer Y
farady-foerht «fr 2o & ;

(w) war &€ 7197 Ao A w
2 % wand § oY fer Ay ®ata
aTaTT Weg o D & - e
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(w) afx gt, av fe-fea sal
F1 #ie feaAr-faar saw &t ofic
TFET & )

faar W=t (it avaTTRE@m Tym™) :
(%) & (). fa<ita 7@ AV rmrodar
fa, 1970-71 ¥ w@ER, 37 a8
JAF T T FRA w@T Y 15
sqrer v W F4T Iy F ag afw
(EEF AT AIFEAT) AT A g §
forerft sarafl F & 9% g§ §—

(wrg vy ¥)
T[S 1970- 31 A9,
71 1971
7 53y el

FAE  FHT4Y
SIT AT a1 X

wfa i
(1) (2) (3)

1. AWM 26,22

2. wE" 9.75
3. fwEr 28.16
4. TIUT 12. 34
[5 = =k
vy AT 6.48 8.45
6. HA 11.50

7. masam 19,48 ]
8. AATH fii.9s

B AEIITG 19.986 0.10
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(1) (2) (3) (1) (2) (3)
10. AY . 15. 10 7. ¥ Ok )
11. @&t , 15.88 FHIT . 14.10
12. 99mE] . 9.81 8 W . 12.65 13.16
13. A 24.92 9. Weq W 19.36 *
14. gfaror 7.38 10. AuEE 0.07 1.28
15. ITATHIN 32,37 . 11. WERME 21,70 24,23
16. qfEmmama  0.01]  8.52 12. ¥gT ., 16.06  16.95
17. AT S, 0.82 13. wfoge | % 1.34
14. AT 0.94 1.05
TAH T TR A 1971-7 15. g 17.55  20.30
¥ FRa G AT AI F AL AN 16. 9918 .,  9.88 7.94

& wify q9r 1972-73 ¥ W wgnfra

ufy g7 9T & —

(03 war #)
1971— 1972-

T 72 ¥ 73 %
HITH W A
ﬂtr"ramsr;m"r "y

Y ufwr  wfa

wfir,
(1) (2) (3)
1. WA SRW, 27.16  28.13
2. wEH . 15.47 14.88
3. fm= 29.15 31,37
4. AN 12.65 13.27
5. gfarom '8.00  8.74

6. fgwram

4.86

qEW . 4,22

17. TG 27.02  24.79
18. afgdarg  21.73  16.52

19. fgw .. 1.80
20. IELHRDT 34.41 35.78
21. qfeaw

FTT . 27.35 28.45

(g FHTT I T g )

I9dFd wise wafaw & qfF
saTfoa siws st Juey 7@ § gafad
7g TG T § fw real F saver &
freedt wfm A st &7 § 95 €
g |

g § fF go Tsal w wdierg
et weaE sfeareat g1 ) g g
YAF T F qraef 39 F wparAl &
afew &7 ™ ¥ qF gaF wywfaa
fam sag (foa ¥ sovar o 37ardt wfrey
§) & m¥ F groen granr W faer
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HAT@d F AT araEd gl g AL AE-
WHAT A T A fam w6
q FF & forlt wfears wega w33 a1
Tal & forr faliw &7 ¥ sgaegr A
T &, zafed oAl &Y sard &
T FA K A1 Ffoare g
=ifgd | wsElt & oar ar fafufe
Aol & f ar v faAt oF
gl F AT AT T=al FT FEIT
fuat & saa 7 F®a far 913§
[IEATFAT A 9T T1F FT THAT
TFEAT A oFgEr  F AR [ Adan
= qfeas & ufo &1 weE &
fad ar< fo @ 77 mo § gwaifad
FT faar smar

wrea # fafum oAt ax grafiew
aeg Al #Y gamifal w1 s

4647. st gaa yom: #7 fadw
W WA gg a@H & FAT FHG
F .

(F) & 1971 ¥ @rF ¥ fra-
fq ol 9 gfes awgel &
safurfal # s=a s 39
T 3 A =g v

(&) #ar &9 1971 & fodY w7y
aw ¥ geafwsy waddr &1 WA
fFaT oy a1 7 FaT GRT ¥ IHH W
faar av ; =T

(w) afz g7, @ 39 AW +r amw
aav § oY IEH AT X AT KA AT N
fipsr sam gar 7

fasr wqiare swram | wqAsf)
(o qo o wek)  (7) ow Fraom
gy §
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(@) a@T & 1971 & W
fedt ot s/ W H forelt Wi geafirew
sRAAY F1 T A WA FFar T Foely
#F W faar 0

() sea aff 3Isar
faazar

1971 % YT IR F fyq el
a7 geafwer sdfAar wfeg 4 w8
4Y I4F A AL IT I gY sqg A L
ofw Ay o waf g —

———— -

FATF FIAAT HT AH

38 9T g
T TTT a7 Fy iy
1. gusraTEd &7
qrATL, AR
faeefy 22,776. 31
2. gfeas
g (W
q 30 ¥ 40 1,44,861.25
Qyal T ) 1,27,763.18
3. WHAEINA ATH
e o
W, T+78 9,920. 42
4. WHAAT #TH
go fYo iy,
a€ Praely 18.709° 10

5. QURMATOA WOH
wieT wHw F1&r

8§ frefy 1,883.82
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FHHTH TTIAT T ATH
AT T+

Iq 9T Y
g & ufw

6. ew fewrs, w97
ag feeely 25,700.00

7. TEOH A6
TTET S FTHH,
T .

8. WSAIATAT HATH
qrefaaT e,
ARl

23,810. 40

412.95

faa dmaa ¥ wd qAmn o fear wan
3qq

4648. st WwFA" BT @ FAT
faq #@dr Fg F@rd AT FAT FG
fs saF waraqr F ad gwmr 9T wfy
¥ & fFaar g Qar § o saF
Al FT AT ATE ?

faa "t (»ft agaeaTa Tegwr) ¢

afas s T F owT waT
X wfas At a=g 574 J97 =T
=7 & &1 ¥ gfgad 8,70,000 &7
g gt 1

w4 gAY, Aas wF frAawr
0% TIRATAY oA § WY IHET g
Fw, Aifa s NfF gy godt F 7 §
AAraa w A Ex ¥ 3Yeq X wg-
spazqy W sAfaat  freaar moA
o asAey wfews mona wTAr )
Ty ALY AEOT WIRT W Az w vt

AR FEF ¥l FleE W Ja
Far ¢ oy wfs av gag F awrw o
fFar srar @ @z swmr g wY .
aqdt qeq A@ifg & fag faegarT
g | 9% 99T dgEd U WETET,
aifgF  # gnfas 9fkeg
Tadetn qar fafa, g gafa-
afr sk fasw &%, Wa wgEar
a9, 7 fafas sra<isda et &
WE A7 AT W faseneat & ol
nifas qaet F araeg § gEar-ara
grafy faazor st o wTaT ¥ 0

gheaw gaeara o gue gfwar &
faarAt #1 g€ gazaml & st w0
qar @ & fad st

4649. st AT w(AT ¢ FAT
qazq W AT famwa  wat 4g
JFATT FT FI F3 5 ¢

(%) #ar sfeaqd Cazargs o
qax hear ¥ fawrl &Y fasx  ast
F AR g awft gAY & Freonl w
qar FmA & fa¥ e ¥ o« W@y

%,

(m) =fx gi, ¥ Prary gdzaraf
% q50 wreor Far @ g ||

() "R xw Pror ¥ war s
IaTa § 7
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qdzw ste  AeR fawra W
(o woi  Tag) : (F)
M1 9 goewi & & «@
el A wiw FT @ F 1 &
gheaml &t wiew f@E wf
safaa &

(&) faw @@ gazaml &1 o
@ qU fFar 91 9% &, SEH ¥ @
faurmaes A 95 F FTO M F
gifes faserar & wreor wfeq g ¥

() Iy fawmmar ATl FY qAH
@Y YT IaEAT & A AR 99 "
T &), fod #E FH a1,
I % &% & o qur famra =vew
Tt A gor faar mn s 9% SN
e sfwreror HT odeo & ST
WU FHAAT T T FT AT | Flfera
A Y WA F T, Jar Q-
o framafay § duew fear @
fawm weafrat &1 wfawo &1 #9
ufus wgex 37 & 3w faar o

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCL

DECEMBER 15, 15, 1972

Relief assistance to
Rajasthan (C.A.)
conditions due to drought during the
current year because of the deficiency
of the South-west monsoon. According
to the information received from the
State Government, 24 districts out of
266 districts in the 'State involving
about 19,000 villages have been affect-
ed. I would, however, like to inform
the Hon'ble Members that necessary
Central assistance for the purpose has
been provided and would continue to
be provided in accordance with the
prescribed procedure,

204

Earlier this year, in April, the State
Government requested us to depute a
Team to recommend ceilings of ex-
penditure for undertaking relief opera-
tions in parts of the State, where
scarcity conditions had been prevail-
ing as a result of partial failure of the
last Rabi crop. A Central Team visited
the State in May, 1972, and on its re-
commendations a ceiling of Rs. 2.18
crores was fixed for the months of
June and July, 1972,

The failure of the South-western
monsoon aggravated the situation and
affected a much larger area of the
State.? As soon as we were informed
of the situation, immediately an ad-hoc
assistance of Rs. 1 crore was given
to the State for contimuing the relief

REPORTED LACK OF CENTRAL AssISTANT L works and it was decided to depute

N %5 RAJASTHA NA EF
1 'v-‘--mm.\} 0 RAJASTHAN FOR (F INANCE JRELI

LU EE S LG H
w@iEd, # swfaasdy @OF Agd F
frfafen faws f Mz gfa &=
w e femmar § # srdA w7
g 6 v e ¥ o e ¥ - |

“Travg ¥ 12,500 WAt ¥
et wEw 1 feafa g ard
& fao nxeqra w1 ®-0lg awmgar
® wfag w4
TIHE MINISTER OF STATE IN THE

MINISIRY oF AGRICULTURE
(SHRBI A P. BHINDE): Au the House

Is nware. Ragnathan s one of the Statea
whieh hawvee been affected by scareity

another Central Team to make an on-
the-spot assessment of the situation,

Meanwhile due to damage caused
by floods in certain parts of the State,
a request was received from the State
Government for deputing a Team for
assessment of the damage caused by
floods. Accordingly. a Central Team
visited the State in Seplember, 1972
and on its recommendations, a ceiling
of expenditure of Rs. 4.38 crores for
taking wvarlous meansures for flood re-
lief in some of the Eastorn districts
of the State was adopted.

The sccond Centrnl Team visited the
State towards the end of November,
1072, and s report is expeeted within
the next few dayn,
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As the Hon’ble Members are aware,
Central assistance is provided on the
basis of the progress of expenditure
within the ceilings adopted for the
purpose. Rs. 2 crores have till now
been released {o the State Government
towards relief expenditure. The ex-
penditure till the end of September,
1972, as recently reported by the State
Government, is well within.the amount
already sanctioned.

Under the Emergency Productior
Programme, my Ministry has giveu
administrative approval for Rs. 34
crores for ‘minor irrigation schemes,
of which Rs. 75 lakhs have been re-
leased. In addition, we have given
Rs. 1.28 crores as short-term loans on
agricultural inputs.

The State Government has continu-
ed undertaking necessary relief
measures which include opening of
relief works, arrangements for drink-
ing water supply, supply of fodder and
opening of catile camps, distribution
of gratuitous relief and strengthening
of the public distribution system of
foodgrains. All the reasonable re-
quirements of the State Government
for foodgrains have been fully met by
my Ministry,

Hon'ble Members will, therefore,
kindly appreciate that there has been
no lack of central assistance to the
State Government. and also that all
necessary steps to deal with the situa-
tion have been undertaken by the
Stale Governmenl. We are constantly
watching the situalion and keeping
ourselves in close touch with the Stats
Government ancl will take all measures
ag may bocome necessary from lime to
time to deal with the situntion,

ot W W ¥ . Wy WAy,
TINEAT § 33,000 AT ¥ 19,028
T wwra ¥ e E A 50
wrasfy s ¥ warfaw & ooy &
26 forml B miwy yeer A fgf

to Rajasthan (C.A.)

g WfF & A9 FT AW g A
FY ;T femmr =gan § & stgr wgraeg
F T@ FAe AT fear mav g, =@l
TEATE &1 Faw &l FUS w941 faar.
g T TR R AR ¥
20 @r@ WMl S FW faar ™ g,
Fgi Toea™ W FaA 40 FIATC AW
mawfarmr g | e as 3k
{9 &7 GFEY g, WEISE F1 5. 93
FA T@r fear wr T UEdTA
Y ¥« 75 @rg w94 faar v g

TSIEAT # g aga v 71X
FAAIT & | AR THEAT ¥ THTA & a1t
o gud | ¥ @ way ¥ v gaardi
FY FfeW AT F WA TEAT ATGAT
§ | IR W F 98 ¥ @wERad
Torear A feafs ¥ ofefaa 7 &,
Ffer oo & wwEREEl § gw
gTaT & gHER oY W@ § fF oFwi
AT W qEwdy @, ST sad afard
F BIT FT AT T &, T99 F9Y q@T-
AT s ™ § wfy) “agerar
e oFE T e ak
qYET T AF G 9T AGGL 98 ATE-
T T | qe AR wfo
@ |

TR qE welt o @ ag A
W O ARH! &1 ot v A T ay
@1 AT qve awa ®T ey a4
foraft 78 & oYz 773 3 @Y woaw
W Fordt amaET @Y 4 1 e
A wwen  fagEaE 4T wweqr
Tgt I3 U3 WA W F RN 9
Wt K WO X 231000 A
FASK W gER @A 0§ § o gk
T AT WA I g oqw W) X oun

L&
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T F A ogar gar ® )
IH 9T 732 FUT A FT &A1 g
W W AT g qeEst @@ |

G;ﬁasatﬁfmsrﬁg S
ToreqT § 15 Jam ag g | grni
mvvooﬂq\azﬁ‘rﬁlwaﬁm
a0 & fawelt 1 wEwEsar g
T A %L ¢ oy § fv TorEET age
B TF TG GIAAT FAT FL Aeal q
qu fear s 1 faerelt & @R EA
& QT ST fFar ST gFaT )

TR 481 1,80 Ar@ AT faAr
A AR F E 1 16 W@ FewdA
FAEL AT E | gH 82 @@
fres aw =ra =fge | gWR TEr
wTiw M feafa aga feamms &
T AN A 9§ gH e 7 faar
T @ gt wawe afdfeafa & @
aRft | o X @ FowEe
EUE N T L | FOF F FEA A
25, 26 @M@ A FAW qav gav @
FfEw Tw T @ ez o g g
THEAW N W X 50 o4 A Y
Hiq Y 78 €N JfFT FAw 10 WG 2w
farmr & 1 A A gwa § FE
I ¥ FEY gEd A & JE
A & A A Fada F g€ 4 | @
ag @l 9T W@ E FW oAE &
5 oF ara ag o w4 3 e oagr 1 vo
50 W faser 3 =™ ¥ fFw wwTT
AIGT WAL AATT FI qFAT ¥
2 &t AT wgr 4 e vw O ww oW
o feafly % agi a= adm & mr @
W ouT ¥ & afY IR § v ag
E o o avr wred K e A £
¥ XU F 50 FATT 2 THY Y 750
B & e srov 10 g aw faar
b f ool ¥ ¥ 50 gy 2y
o & 1w oawi At Y g B M
m arfy € sy w7 mwA § g

DECEMBER 15, 15, 1972

Relief assistance to %
Rajasthan (C.A.)

T qrt W J FW AS F@M
zg oy Toem & g W faafw
T as AT w1 AW fawmr F O

®
WEARX AZTT © AT X TT ¥ W
Fmoger g !

st WA A I WY Tore
wa ¥ fad gor 339 Im @
BT 41 @l ! mr@ra?rtrmqﬁg
FTH FT AT T 8—2 FAT TUqT faqr
g 9@ ¥ AW A TN, [ X 63
FAe &qF &7 AWM AT 7

SHRI ANNASAHEB P. SHINDE: 1
quite appreciate what the hon. Mem-
ber says; he is anxious whether ade-
quate relief is being provided to the
unfortunate people of Rajasthan
where drought in some districts’is in
a very severe form. The Government
of India is well aware of #. I would
only like to dispel the impression of
the hon. Member that both the Rajas-
than Government and the Govern-
ment of India are doing their level
best to provide the necessary relief.
During the last 6-7 months three cen-
tral teams were deputed. I do neot
know what are the difficulties but
even the amounts which are recom-
mended by central teams by way of
relief—7 to 8 crores—is not spent; the
expenditure was reported to be only
91 lakhs. If the State Government
wants to take up still further addi-
tional programmes for relief, I think
the Central Government will be in a
position to give necessary support to
Rajasthan Government. Drought
reliel is a state subject und the State
Government has to take  neoessary
stops and Centre comes in by way of
assistunce. There is a well establisherd
procedure; the Centeal teams enn moke
nbjective  studies. The lust team
went only in the lust week of Novem-
ber and it will finalise ity rep'at soon.
On the bogis of that report the Gov-
ernment of Indla would he taking ac-
tion and five massive  support to
Rajnsathun.  The Bgure the hon, Mem-
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ber quoted about the supply of food-
Brains is not correct. This month’s
allotment is 25,000 tonnes. The Rajas-
than Chief Minister himself spoke to
me and we allotted some maize; I do
not know their difficultics but the
Rajasthan Chief Mimster said that
maize would not be acceptable to
them. It is a cheaper grain ang if
there is distress maize should be ac-
ceptable to them..(Inierruptions) It
is not only maize, we have allotted
wheat also.

AN HON. MEMBER: Only
tonnes.

SHRI ANNASAHEB P, SHINDE:
In the face of genuine requirement of
foodgrains, any grain which is con-
sumed there should be readily
accepted. But the Rajasthan Food
Minister is here and we shall discuss
with him genuine difficulties. May 1
assure the hon. Member that all
reasonable requirements of Rajasthan
will be met.

About cattle in Rajasthari, drought
is frequent in western distriets and
migration of cattle takes place even
normally. This year it is having an
accentuated form. The State Gov-
ernment established 270 camps for
organising migration of cattle and all
help by way of fodder, etc. is glven..
(Interruptions) I have already said
that about 7 or 8 crores was recom-
mended and that amount has not
been spent. We are awaiting state-
ments from the Rajasthan Govern-
ment and after they had utilised that
money more assistance will be forth-
coming from the Central Government.
I can only say now that the central
team’'s report would be finalised with-
In 3-4 days and we shall take action.

10,000

As regards Rajusthan canal, already
Rs. 11 crores had been provided and
this year the Government of India
proposcs to step up further allot-
ments in the coming months [or the
Rajnsthan Canal. Unfortunately the
Rajoasthnn  Government does And it
difficult 1o tuke people from other dis-
tricts to the Rugnsthan Canal aren. 1
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to Rajasthan Cess

learn that the Rajasthan Government
is organising to take about 10,000
people to the Rajasthart Canal site.
We wish Rajasthan Government is in
a position to organise more people so
that they are employed there and
more production work is carried on.

SHRI SHIVNATH SINGH (Jhun-
jhunu): How much have they demand-
ed and how much have you given?

]

SHRI ANNASAHEB P. SINDE: The
demand was for 35,000 tonnes and we
have given 25,000 tonnes.

st Fas fesie wat () : woaw
Y, AT TSR § AFTH FY qGHEAT
F ATy § AT qrdr = A A Ly @
aEeTa & & 1§ g & faded
T ST 5 U # g
T T9q QY & S ow afed AR ow
wefed %Y oY, i O &gar av fr dfgar
wrar, wufegar wmar, sfET Iw asw
AT TAFLAT TEY AN, A 5 qred
wfgar s mar A FE F= 7Y s o
HTS ASTEATA & Fea< oY Tt &) wuwm

& gEE

7 frEagw #¢ wr a1 & wiw
TEYTT ¥ e gHrT F1 feafy 7€y
qAFT g T E-SfFA /IE w Qe
BITH 39 A% A%y & 1 e
o &#1 wAHar w9 fag ot i}
AT 77 wE ¥ & wweqra gowTe &
wigs frafy aga as & 1 Toreww
HYETY AT 45 HIF TIX T B[ [TH
& gxan 3, fom & afvore wrag ag
- -Fmr wraArg fo? g wy v
3% 7 8 ¥O3 wrd & freft o wgraar
w7 A mh K AP TR qAHIT
a4 91 MW T WA HT gV
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EUGEERERIEREL]
# 97 Vqwdr =ngar § R AT
WH F @9 A B FTFH T8
g 5 gomgm s St wegd AT
€ 9% 1 TYT, AT €A1 4T $F ®94AT g,
A gAY 7 gL T AW FT17 93
qri & far 03 4@ § #fs o
FH AL ¥ I FT G T AL FAT,
I F @ F o s s A
a8 faer @FaT | USRYTT GER
I WTEAT & T AJGA AT TG0 ADY
gadl, 99 fF wgras: a7 a8t
3 w8 3 W 8 WA WAW G 2
w7 2 @ 2| 2o F fag gfee-
faer afaw are 7 @7 F Frow UFEATT
ATHTL T Y FT 7T 5 F Hfs-
ATE AEH T FT W & | If7 ag AT Eq
g o Fur fsd @igd ag wreEiEd
5 Toee & S IHT 9T FH FH
& wage § 34 &0 afag gx fadar,
wafq 2 57%, 71§ §T% AT 3 &I7 7AZE
faad, fxg & f5 3 @rq ¥ a5 wear
T FT A |

AT fadaw ag & f5 waeary £y
A FART LA AT FY | AT
¥ fF F Y F warT § A ag i
F aift A wArT A9t ¥ T FiA
F FEO AT AMA I3 AEAT F)
agt 9% A T & vy A wF ¥ A3
FAX wrRy A@Y & @y 07 AT A
&t @ ard fr Fr FeE ®1q
FLERN | gafan e xR ¥ A
F1 A & ardt o 3fora swrzar 574 Fr
HrvATHA qrT 2 ¢ e fy § 7y Ay
wrAAT gt Tereqry § A gg
% R wrew qica w7 fEAAY Ao B
Y 7k § N7 31 wwea v gafry
TEAT AN W R ar A€y 7

¥a% aq ) § fanca oo anm
for Toweara ® oy wfr fieager ug B fo
fwr xopy & w¥ia o g e g1
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QT & 37 garl § dAfae e
F g maFIE WA Ag 3 § W%
AT GXFIT & TF FHqAzq &
fag dar 23 & foq 7 § gafog
T AT TIEAH T&E & gaAE
T faaR #3392 gfeqom s
¥ weqda St BT § JuF ¥ dAfae
srtigd ¥ o fem sy o o
s & A9 FENRE & frg wqaT
fear oM — #4T T aTa ¥ fog w5
wgrEd sreErEd & ?

SHRI ANNASAHEB p. SHINDE: It
is true that Rajasthan faces a very
difficult problem as far as grinking
water is concerned, because nature
is very unkind to large parts of wes-
tern Rajasthan. Rajasthan Govern-
ment itself has made provision of Rs,
U crore for providing drinking water.
They hawe plans for deepening 6,000
wells in difficult areas. Tg certain
villages even transport arrangements
for drinking water are being made
by Rajasthan Government. The
central team to which I made
reference earlier would again make
some recommendations bearing in

mind the observations of the hon.
member.

The number of fair price shops in
Rajasthan is  more than 7,000, If
Rajasthan Government feel there is
need to open more fair price shops in
certzin areas. they will take necessary
steps in that direction. It is in their
discretion to do it. Regarding wages,
the Centre always stands for payment
of reagonable wages to the workers.
If Rajasthan Government wants to
have a little higher wages which are
reasonable according Lo the local con-
ditions, the Government of India will
nol come in the way. About the ways
and meang position, the major issues
anin be token wyy by Rajasthan Gov-
«rnment with the  Finance Commis-
sion.  About the current woys and
meane position, the Government  of
Indio would he prepared to make even
aet hoe advances or ad hoe grants  for
drought reliet But my Information ic
af the moment the woaya and mcepns
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position of Rajasthan Government is
quite satisfactory. If they wanl to
take up any relief measures, that
should not come in ihe way.

Regarding material component, ete.,
it ig a matter of detail to be looked
into by Rajasthan Government.

ot wafag wig W (€R)
1A, § AT HAY AENEA FY ATy
qEHT ¥ GHA HaT § T@fAg S
wdeiz g faar § ¥ § 59 agea
g afer o #Y o feafq & ag
g9 WIFT g4 H & faarf 3@ &
fF AR A3 USTTA, TAUT, AT
e RW AR I R Y A gAr
AT 9 A9g FAFal & A1d g4
sRUl ¥ agT sutEr war g | afew
A Ffewf TTEAR F A gAR
arad or @ &, VAT gArer grady
TG § F9FT gHIT 8 A1
Iv g wEr & frogd wm
feemsit s o TR 7 FEY @
gAR JgT aTwE HedHY & @ g9 IR
F1H g1 9 fgamx  gw TwrAr g
@ g fmgmdi I Toeam | Ty @
g TR W ¥ W | d7 °g aw
oY i@l ¥ G F SFT XTI R
wsfar aay %31 9t # I+ T35
9T ST WP AT IUT F IH WAT I
JGE 50-60 W IgF ArF Wy wk |
o @ IR Y@ AR F AR g,
[ oyww F wwA g W gwmd
FE AT F A T IR X A §
# ug fad=a w7 wgAr § BR oS o
qEEAT AT £ §HT § I¥ wedr Afoo
W oY #gaar Afqo ey T
9T 9% qF | T & HfoArd gwrd
sxo F A ¥ gw ST AW R ¥
AEATE, AFA, ARG K R T
&1 W ATy Y Ax A gt A
fafraz a¥ awm & | Ffwr ayor ot
W AT agi W @ awein &
oY ¥ aeft aff, oA Ay ¥ g
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&Y faama gardy siEl & A7 S e
T Y P R CF @ R
o ag ¥ wwaag ¥ wfwrg fawr
g AT AL g A FAD @
3w W, (W, T
A AT q2w F I AR A fakge g
I Gy EAI 939 9T AT @I E
a1 gt w2y # oY fqAr g & gwre
#e feaf dar @ awdv & 1 gl
¥ g wE Fear fr frw Ry #Y e
feam, gad A0 A5 FWIT F ATTHT
T & AfFT T oEX & T &9
oY 79 § Ag 9T 9T § HI AT &
fF F1E WIITT 7 W GF ATAT WE WY
¥, I AT AT HIAT I2 9T qF |
ZadT &Y Al AT £

SHRI ANNASAHEB P, SHINDE: It
can be very well appreciated that the
main problem in drought affected
area is to provide purchasing power
by giving employment. Therefore,
the central teams who go into these
matters mainly make recommenda-
tions from this angle of providing
employment. As I said earlier, if the
Rajasthan Government want to take
up a larger employment programme,
we will support them. 10 districts of
Rajasthan have been taken under the
drought-prone areas programme.
Though this year we have sanctioned
only Rs. 222 crores, for the actual
stheme the amount sanctioned 18 Ra.
16 crores., 1f Rajasthon Government
want to expand this programme and
want advance allocation in addition to
the recommendation of the central
tenm, we shall be in a position te
help. Thercfore, for providing
employment in the Rajasthan canal
ur under  the drought-prone areas
progromme  and  for normal relief
programmes, Rajasthan QGovernment
should be in a posilion to meet the

reguiromenia of the gituation, .
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Y quT M AT (FATR) :
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N & og fwdr far & qrar fa
€& aw wogx N K aw oA %
agen oo ¥ o qwia & Ay % wg

DECEMBER

15, 1972  Relief assistance to

Rajasthan (C.A.)
AR F 1 WX WA wEE H
ifma #Y @77 § @1 A SgEANC
¥ quiFedt war g1 @ 3 N T4y
T Tg ®, = gfte & g ol
¥ e mEw w1 frw e
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s ot ot ¥ FdATaT W w9
3N FETN ger arfe - ¥ fow
T WE 1 Afwaswas g o
qétfas 7 &, I 9oge 1 a4
ATHEIT AMTALN & | AZT T TroredT
FRETLERT 47 "iA FT 317 1) &,
& gt argar g 5 warer #1at & foo
Y RIAT AT JAT & 3T A wearHIL
gy gw ¥ 0 FT ALATIW A
T TH & FTe A IO A GIAYAL
g Prrwmt & fao 100 3700
w0 AT Z& K 3T H w0 FA0R
wqr A A amm w0 w€
Ry ATAY W wTeow @Y wpar kg

g ar A friem qemr giaqeg
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¥ g wradamr wwag e
v o & =t Fraaa gq @
Prnfaet & wwedd e gy
¥ faow R @ www A e
FIET F aEt vy A 53
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} WA Em B qq A
far smar (-aaar)

# fadeT Fr wigar g fe . o=t
9 qIAr WY BT STAT &, FW A @iy
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@ I FET gL I@EQAr g1 q@r
ael gue arfady ¥ Fgr a1 A, &
qEle TRA d1al & fag g@El @
st wa fear smar € IE A gaART
faft =% #rde § agd # @ &)
[T GF EH T4 & fAq o7 Ay
oY 37 F IqAa 7T o I8 F fagemo
waar Jifgg v wifax za a7 @l
A FET HIA T . LA AGERF
ofgFidt 917 380 F FAIA FQ@ §
T myfaat ¥@ &1 57 & fad-
i § FH AT E 1 WA AF W
gu ax faamm  AgY @aw 9 ak
qgi &1d ofF § T4 S« AFI o

T Gud UG FOFTT €Y
snfas feafa arps 8, 58 w92 §
w fag 3w # gfus & ofes @
weay ¥ wsgy frar @@ A faar srs
# fear w04, S@E@AT & &7 ¥ far

g | wa u ghfum v X A
fagqr Iy gd wrat & fog aw gar

g fr qys a9 & fag @ g
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a F ahft ¥awak T oA W
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[t @t M are T
qE AR FAE Fa oA FE A
#ATaqr ¥ 34 aw@ ¥ IT A
Maqra wTx w wvwr faar strar
ot w5l & ag o 34 A gE WA §
ggigar waA & F WY whew ¥
w9 FAr Figar g 7 oag a7 A%
T Adfraw 33 3 fag darc g av agf

AFEATT  H FHA F13 F4T AT
2 I F weIAT AW HY /I av
g 84T AT AFger fraet &1 &
FgAT Agar g f5 S Fodra wowi A
HAFAA §3IT F weana wfasi #7
a3l faadr =ifgg

T wAY qradts q3€7 X FAAT
agi ax azfed @ FF F ¢ wy
Eaa s vig Maxa sz af ) g
2% ¥ o5 foqm a3ft 2 & w0 s
q 3q & A0 ¥ 300 ¥ sqrav
wE UT A w2 af | T3t 9T TAQ
grar Ay Fr A Wy & wEar
SEAT g e St dd A g A oM
37 % W€ a5 TgAT X, A €W @A
& o depfr @t & & wowr @
tovr A wfow o & mer
yw Favaw AN Y ) gq fae
W 81 31 S %P1 edid ga
gt wifjn | w5 w6 gie ewndt
v ot 334 o e o ¥
g w6 gy

W omf ww dde ¥ oaw Ay
Wi fae wgm wgr fn org oy o
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ga 2. 28 9T (A @@ of
ATHa § wdat &1 GO e Y@t

ST | W FOGA T HIEE @t

fr 3 dT 91§ F17 gT _AR @i gom
g § qagd &1 3 q@ w997 T f2gr
T | FIOE G GA g HY
qre ar< wifan #2ww Aifeq faar 2,
afwa aar 78 #0 UF § fF gara-
geq sa F1 g 30 <@ -9
Fagagdr g A qw Ui faa-
a0 F1 HIZAT § AT A TAT gaigm
& mrufgrgram s g, afsq gan
agh & AT HE ¥ RAOT § R g
g

SHRI ANNASAHEB P. SHINDE: As
far as irregularities and alleged mal-
practices are concerned, we have
drawn the attention of the Rajasthan
Government from time to time, and
my information is that the Rajasthan
Government has taken a pumber of
steps to improve the working of the
relief operations. As far as the
pattern of assistance s concerned, it
is a much wider issue. But the pre-
sent pattern of assistance is. when-
ever there is any natural calamity or
drought, 75 per cent of the total
amount ig given by the Cen‘re. Out
of this, 50 per cent is grant and the
balance 25 per cent is loan. The other
23 per cent has t¢ be provided by the
State Government. It the hon. Mem-
ber has any grievance about this
pattern, either the State Government
or the hon, Member can take up this
mégter with the Sixth Finance Com-

mission, which is going into these prg-
bléms just how.

Coming to the Rajasthan Cupal, be-
toaw coing to e Hoﬂao%ﬁ, I
congulted the Irrigation and Pow
Ministry. ‘They told meé that thay
prapone to atep up tbe sllotment for
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R. GANESH):
Table—

(1) (i) A copy of the Gift-tax
(Second ~ Amendment) Rules, 1972
published in  Notification No. S.0.
706(E) in Gazette of India dated the
‘15th November, 1972 in (English
version) and S.0. 4039 published in
Gazette of - India, dated the 9th
December, 1972 (Hindi version)
under sub-section (4) of section 46
of the Gift-tax Act, 1958. [Placed
in Library. See No. LT-4028/72].

the Rajasthan Canal. . frgm Rs. 11
.crores to. 16 crores next year. So, if
the Rajasthan Government gpend the
funds already made available, I think
it should be possible to take wup

larger relief. work.

1 'beg to lay. or’ the

Lastly, I want io say that we do not
discriminate between State and State.
The people of all Stales are our
‘brothers and sisters. Therefore,
whereever there is flood or drought, we
are duty-bound *o give relief, whether
it is Maharashtra, Gujarat or Rajes-
than. There are Central teams of the
Planning Commission which do on the
spot study and make recommenda-
tions. The Central Government take
action on the basis of those recom-
meandations.

(ii) A copy of Wealth-tax (Third
Amendment) Rules, 1972 published
-in Notification No. S.0. T07(E) in
Gazette of India dated the 15th
November, 1972 (English version)
and S.0. 4040 published in Gazette
of India, dated the 9th December,
1972 (Hindi version) under sub-sec-
tion (4) of section 46 of the Wealth-
tax Act, 1957. [Placed in Library.
See No. LT-4029/72].

MR. SPEAKER: Now. Papers to be
‘waigd on the Table. Shri CGonesh.

SOME HON. MEMBERS rose—

MR. SPEAKER: 1 will permit them
t¢ make short submissions. but oniy
after this is over. (Interruptions)
They are speaking without my per-
wission. So, it will not go on record.

(iii) A copy of the Income-tax
(Fourth Amendment) Rules, 18572
published in Notification No. S.0.
T08(E) in Gazette of India, dated
the 15th November, 1972 (English
version) and 8.0. 4041 published in
Gazette of India, dated the 9th
December, 1972 (Hindi version)
under section 296 of the Income-tax
Act, 1961. [Placed in Library. See
No. LT-4030/72].

SOME HON. MEMBERS: * *

MR. SPEAKER: I am not allowing
anybody. (Interruptions)* * Do you
think this is the proper way of addres-
sing the Chair? I am not calling any-
loody. (Interruptions)**

(2) An explanatory memorandum

Papers to be laid on the Tabhle. (Hindi and English versions) about

— Notificalions mentioned above.,

| Placed in Library. See No. LT-

12,40 hrs. 4031/72].
PAPERS LAID ON THE TABLE

Girr-rax (SECoNp AMENDMENT) RULES.
WEALTH~TAX. (THIRD AMENDMENT)

(8) A copy each of Notifications
Nos. G.SR. 468(8) and 489(E)
(Hindi and English versions) pub-

Ruwrs, INncoMmE-TAX (FOURTH AMEND-
MBNT) RULES and NOTEICAMONS uunm
‘Yusroma AtT,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.

**sNot racordad. .

lished in Gazette of Indin, dated the
48:p November. 1872, under gectipn
168 of the Customs Act, 1843, to-
gather with an explopatory memo-
randum. | Placed in  Library., See
No. L.1-4082/72.)

B R e AT A T et B Te aT L ma B aeles e s
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Cost ACCOUNTING RECORDS
pATI) RULES

(VANAS-

THE DEPUTY MINISTER IN, THE
DEPARTMENT OF COMPANY AF-

FAIRS (SHRI BEDABRATA
BARUA)—

(4) I beg to lay on the Table .2
copy of the Cost Accounting Re-
cords (Vanaspati) Rules, 1972
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 1529
in Gazette of India dated the 9th
December, 1972, under sub-section
(3) of section 642 of the Companies
Act, 1956. [Placed in Library. See
No. LT-4033/72.]

PApErs UNDER TARIFF COMMISSION
Act aAND REVIW AND REpPORT oOf
M.M.T.C. oF Inp1a Ltp. Fomr 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): 1 beg to lay
on the Table—

(1) A copy each of the following
papers under sub-section (2) of sec-

tion 16 of the Tariff Commission
Act, 1951:—

(i) Report (1971) of the Tariff
Commission on the Price Structure
of Different Varieties of Jute Goods.

(ii) Government Resolution No.
16016/1/71-Tex(D), dated the 12tn
December, 1972 (Hindi and English
versions) notifying Government’s
decisions on the above Report.

(2) A statement (Hindi and
English versions) showing reasons
as to why the documents mentioned
at (1) above could not be laid on
the Tuble within the period pres-
cribed in sub-section (2) of sectjon
16 of the Tariff Commission Aet,
1861.

(3) A statement
English  versiona) explmining the
rensons for not laying the Hindl
verslon of the Report mentioned at
(Iy (1)  above  simultansously.

(Hindi and

-".Notl recurdod..

DECEMBER 15, 1972
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[Placed in Library. See No. LT-
4034/172.]

(4) A copy each of the following’
papers (Hindi and English versions):
under sub-section (1) of sectiorr
619A of the Companies Act, 1956:—

(i) Review by the Government om
the working of the Minerals and
Metals Trading Corporation of India
Limited, New Delhi for the year
1971-72.

(ii) Annual Report of the:
Minerals and Metals Trading Corpo-
ration of India Limited, New Delhi,.
for the year 1971-72 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Pigced
in Library. See No. LT-4035/72.]

SOME HON. MEMBERS 70se—

MR. SPEAKER: Order, order. I am
not calling anybody. (Interruptions)
Nothing is goinig on record because I
did not call anybody. (Interrup—
tions)* * There is nothing before the
House. All of you fplease sit down.
(Intervuptions)** That is not the way
to do. 1 am not allowing anybody
May I request all of you to sit down?”
As [ said in the very beginning, I will
call wou later. (Interruptions)**=
Why do you defy the Chair?

g8 & @ afufmaz svar =ifgg
AT IT T FIL g7 A ¥ @S
A AT N aowr watw g F owmT
39 % fagq <rF FarT Z1 A FIA) ¥
AN A A ¥ | sH A® XA
AT U & A A7 Afw AN g
AT AT AT AP IE T &

(Interruptions)
SOME HON. MEMBERS rose—
MR. S8PEAKER: All of you please

sit down. 1 am not allowing any-
body. We are on item 6 of the

Agonda.

Sl s e e £ s e n
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Prof. Madhu Dandavate and some
.other Members then left the House.

TEQF WEIIT . [IGHR! 9JT 94T
H g 9w feaq & qmy ¥ f
qEAAHE WiwA Ag AT @Fdr g
(gzwesisr) faody &% ardy ar @ @
g7 fHeY FT T T W@ ], & FE AT |
-12.43 hrs.

_MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
‘the following messages received from
ithe Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and conduct of Business
in the Rajya Sabha, I am directed to
Anform the Lok Sabha that the
.Rajya Sabha, at its sitting held on
the 12th  December, 1972, agreed
without any amendment to the Coal
_Mines Labour Welfare Fund
(Amendment) Bill, 1972, which was
passed by the Lok Sabha at its
.sitting held on the 5th December,
1972

(ii) ‘T am directed to inform the
Lok Sabha that the Rajya Sabha. at
its sitting held on Thursday, the
14th December, 1972, adopted the
following motion in regard to the
presentation of the Report of the
Jouint Commitlee of the Houses on
the Homoeopathy Central Council
Bill, 1971:—

“That the time appointed for the
presentation. of the Report of ihe
Joint Committee of the Houses on
the Homocopathy Ceniral Counci!
Bill, 1971, be further extended up to
the lost day of the FEighty-thirvd
Scugion of the Rajya Sabha'’

ASSENT TO BIL1LS

SECRETARY: Sir, I Ilny on the
Table following two Bills pamied by
‘the Houses of Parbument during the
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current session and assented to since
a ‘report was last made to the House
on*the 8th Decem'p‘er, 1972:—

(1) The Appropriation (No. b)
Bill, 1972.
(2) The Appropriation (No. 6)
Bill, 1972.
12.45 hrs.

PUBLIC ACCOUNTS COMMITTEE
'FIFTY-FOURTH REPORT

SHRI B. S. MURTHY (Amala-
puram): I beg to present the Fifty-
fourth Report of the Public Accounts
Committee regarding action taken by
Government on the recommendations
contained in their First Report on
Audit Report (Civil) 1970—Appro-
priation Accounts (Civil) 1968-69 re-
lating to the Ministry of External
Affairs, Department of Industrial De-
velopment and Department of
Rehabilitation,

RAILWAY CONVENTION
MITTEE

COM-

FIrST REPORT

SHRI N. K. P, SALVE (Betul): I
beg to present the First Report of the
Railway Convention Committee, 1971,
on ‘Accounting Matters'.

12.46 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR: With vour permission, I
rige to announce the. ...

MR. SPEAKER: You cun lay it on
the Table of the House.

SHR! RAJ BAHADUR: I hog tu lay
on the Table of the House the Gov-
ernmaent business for the week com-
mencing 1th December, 1873,
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Statement
With your permission, Sir, 1 rise to
_announce that Government Business
‘in this House during the week com-
mencing 18th December,*1972, will
congist of:—

(1) Consideration of any item of
Government Business. c_arrieq over
from today’s Order -Paper.

(2) Consideration and passing ofi—

The Indian Tariff (Amendment)
Bill, 1972.

The National Library Bill, 1972,

The Richardson ang Cruddas
Limited (Acquisition and
Transfer of TUndertaking)
Bill, 1872.

Resolution

(3 Consi@_eration of a
regarding Railway Convention.

(4) Further consideration and pass-
ing of the All-Irdia Services Regula-
tions (Indemnity) Bill, 1872, as passed
by Rajya Sabhla.

(5) Consideration of a motion for
concurrence for reference of the
Indian Penal Code (Amendment) Bill,
1972, to a Joint Committee.

(6) Discussion on the Report of the
Uriversity Grants Commission for the
year 1971-72 on a motion to be moved
by the Minister of Education, Social
Welfare and Culture.

(7) Consideration and pessing of the
following Bills, as passed by Rajya
Sabha:—

The Apprentices
Bill, 1972

(Amendment)

The Cinematograph (Amendment)
Bill, 1972

The Diplomatic and Consular
OMeears (Outhg mmd  Foes)
(Fxtomon to  Jammu  ond
Koshmiv) Bill, 1972

DECEMBER 15, 1972
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The Capital of Punjab (Develop-

** ment and - - - Regulation)
(Chandigarh Amendment)

Bill, 1872,

The éeaward Artillery Pra.ctice-
(Amendment) Bill, 1972.

The Authorised Translations-

(Central Laws) Bill, 1972,

The Code of Criminal p )
Bill, 1972. socesume

S{t ATHZ U@y qid (remgR)
A AERA, § WEL T g7 |
A FY AT AFE T 5w ¢ ip awan
F T I SFH-AT A, Y fragnr
1T feda fawmr & gl awiwmdt amex
et @t & foq i 2 % ¢
Fg #, #;TEo TTo o To d1o
ZfT o T AW G E ) wiw
q’TT—%%fﬂ?maﬁamf‘mmfgq
B R I
wrfeu, arfd sEwr «w) frar s ad
I T TEA AV T AW X HYA-
afagE® e wm wfag

SHRI S, M. BANERJEE (Kanpur):
You are aware, Sir, that more than a
lakh _ot railway employees are demon-
strating before the Parliament
House—they have not been allowed to
come here; they are at the Boat
Club—against the glaring injustice
done to them by the Government in
the matter of payment of bonus.
There ig no question of rajlway
emrployeecs alune; 28 lukhs of Central
Governnient  employecs, State Gov-
ernment  ¢mployees and oll wage-
carnors should be pnid bonus. T want
the Minister to muke g stntenment on

this, in cuse Adjournment Motion is
nat. arceptable,
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Secondly, Sir, there has been delay
in the submission of the report by
"the Pay Commission. It has been
delayed to this extent that I doubt
whether it will be submitted. before
this House adjourns sine die. The
Minister is unable to make a gtate-
ment assuring that the report will be
submitted during this month. As a
protest; I would like to walk out....

AN HON. MEMBER: Is he speaking
with your permission, Sir?

MR. SPEAKER: Let me explain the
whole position. In the beginning I
explained to them that the proper
stage would be under item 10 when
the Minister comes out with the state-
ment announcing the next week’s
business. But they would net listen
to it and they were insisting.. (Inter-
ruption). '

SHRI S. M. BANERJEE: The Gov-
ernment may do whatever they like.
But I warn the Government that in
case they do not take note of this, the
employees would force them to accept
their genuine demand. As a rprotest,
I am walking out.

Shri S. M. Banerjee then left the
House.

MR. SPEAKER: Mr. P. K. Deo.

SHRI P. K. DEO (Kalahandi): Next
week is the last week of this Session.
I would like to have an assurance
from the Minister if they are going
to bring the Anti-Defection Bill. The
Anti-Defection Bill has become the
biggest joke of the Century. In the
meantime, defections are taking place.
In the Stale of Orissa, defection has
taken a very large proportion and
under the very connivance of the
Government of today. WNo less n
person thon the Governor hag gone
to meet Mr. Nilamony Rautray, as
has appeared in the paper today.
Unterruption) In the last Session also
I requested thom to bring the Anti-
Defection Bill, and T brought to vour
notice how the Orisan  MLAs were
kept in the Haryany House which ia

AGRAHAYANA 24 1894 (SAKA)
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infamous for Ayarams and Gayarams
and this. House never took any notice
of that.

13 i_:l.l's.- i

Taking into consideraticn all the
factors, I would like to know the
timing of the Anti-Defection:s Bill. In
spite- of the recommendation of the
Committee on- Defections where all
Parties were represented and which
included jurists like Mr. Setalvad, Mr.
‘Daphtary, Mr. Kumaramangalam and
Mr, Seervai and in spite of their re-
commendations and in spite of the
eloquent speeches in the Speakers’
Conference that there should be an
end to defection, the Government is
not moving an inch. So, I would like
to know when they are going to bring
this Bill or are they going to wait till
this Operation Tamil Nadu is over or
till Shrimati Nandini Satpathy pre-
sides over a Ministry of defectors?

My second question is regarding a
discussion on these Railway em-
ployees. It is a serious matter and an
adjournment motion would have been
more appropriate. But there has been
a definite discrimination between the
employees of the Central Government
Undertakings snd the employees of
the Railways..

MR. SPEAKER: Whenever there is
a dispute between the employer and
the employees, there should be an
adjournment motion here in this
House? Tomorrow some people will
have a dispute in a Department or in
a Arm and you come out with an
adjournment motion here bhecause it
is a question of bargaining?

SHRI P. K. DEQ: No, Sir. Their
demand i genuine and there should
be a debate on this at lcast next
week. . ..

MR. SPEAKER: Of course, there are
other menns, but not in this woy.

SHRI P. K. DEO: T would llke to
have a cutegorical reply from  the
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[Shri P. K. Deo]

Minister for Parliamentary Affairs as

to when they are going to accede {0 a
discussion.

SHRI SAMAR GUHA (Contai): I
want to draw the attention of the
House to the statement made by the
Minister of Foreign Affairs in regard
to the delineation of 6ur border with
Pakistan. Giving the information
about the Lahore Pact signed between
the representatives of Indian ‘and
Pakistani Armed Forces, the Minister
of External Affairs made a cryptic
statement in his over-zealous attempt
to salvage the Simla Agreement. In
his laconic statement, the Lahore Pact
has been variously described by the
Government spokesmen as rationalisa-
tion of the Indo-Pak boundaries and
as an adjustment based on give-and-
take basis. The Government owe it to
the nation to clearly inform the people
about the exact extent of the Indian
territory given to Pakistan and the
areg taken from Pakistan. The Gov-
ernment have also agreed to draw the
international boundary in Jammu and
other sectors. It should be clearly
stated whether this is giving and tak-
ing of territories either belonging to
India or to Pakistan before the out-
break of the last Indo-Pak war and
what is the bhasis of drawing this new
international boundary.

This information is absolutely
essential for the Lok Sabha to know
because it involves serious constitu-
tional issues. According to the pro-
visions of Artieles 3 and 4 of the
Indian Constitution, not even a tiny
picce of the Indian terrltory can be
Kiven to Pakistan nor a similar tract
of land eon be permonently acquired
from Pakistan without the necossary
conatitutional chuanges and o consti-
tutional discugsion in this House,

In accordance with o previous Indo-
Puk  agresment the Governmont of
Tndin decided to give an Indign on-
clave, enlled, Berabari in Wonst Bengal
te ihe formier Rost Poaklstan, but ihe
Caletta High  Court  oa alse the
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Supreme Court struck it down ag it
violated the constitutional provisions

of Articles 3 and 4 of the Constitu-
tion.

I demand, this is such an important

matter and we are going to draw the
international boundaries. , |

MR. SPEAKER: Please don't make
speeches. Don't create an oceasion for
a speech on anything that comes to
your hand. It is better if yoy suggest
that this should also be kept on the
agenda.

SHRI SAMAR GUHA: I am sub-
mitting to you that this jg such an
important matter that the Government
should not make a eryptic ang laconic
statement and the Government should
come out with fuller information and

a discussion should be held on the
basis of that,

Lastly,....

MR. SPEAKER: You are again

making a speech. This is a very bad
practice.

SHRI SAMAR GUHA: The Opposi-
tion has staged a walk-out. Now, 1
want to take advantage of this
occasion. At least, you, in your
wisdom, should see that such things
do not happen every day. Sir, not
hundreds, not thousands, but lakhs of
employces of the Central Government
have come from all over the country,
from Kashmir to Cape Comorip and
from Gujarat to Kamrup. ... (Inter-
ruptionsy Sir, it involves a gerious
policy of discrimination bhetween one
kind of workers against the other. ¥
urge upon you that you should ask
the Government to maoke s staiement
on this tsaue,

MR SPEAKER: Mr Jvotirmoy
Beasuw,  Prof, Madhu Dundaviate~they
have gone.



.233 Disturbed Areas
(Spl. Courts Bill)

SHRI RAJ BAHADUR: My hon.
friend has raised the question about
the Arnti-Defections Bill. I may
. assure you that we are very seriously
examining the whole matter. But
_many complicated questions of consti-
tutional law have arisen. The Bill is
:not yet ready and we would certainly
like to take a final decision about it.

SHRI P. K. DEO: When? After the
"horse is stolen?

MR. SPEAKER: The horses are still
there for trade.

SHRI RAJ BAHADUR: About the
matter raised by Prof. Samar Guha, I
have no comments except to say that
‘the points he has raised are hardly
relevant to the statement that the
“External Affairs Minister has made.

"13.10 hrs,

"DISTURBED AREAS
COURTS) BILL

(SPECIAL

_EXTENSION OF TIME FOR PRESENTATION
OF REpORT oF JoOINT COMMITTEE

SHRI R. D. BHANDARE (Bombay
"Lentral): I beg to move:

“That this House do further ex-
tend upto the 30th March, 1973, the
time for the presentation of the
Report of the Joint Committee on
the Bill to provide for the speedy
trial of certain offences in certain

areas and for malters connected
“therewith."”

MR. SPEAKER: The question is:

“That this House do fur<er ex-
tend unto the 30th Maveh, 1953, tho
time for the presentation of the Re-
port of the Joint Committep on the
Bill to provide for the speedy triu)
of certain offenceg in certnin areas

#nd for matterg  connceted there-
with "

The motion wag atopied
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Re. Burning of 234
houses in certain
U.P. Villages (St.)
13.11 hrs,

STATEMENT RE. ALLEGED BURN-
ING OF HOUSES IN CERTAIN
VILLAGES IN UTTAR PRADESH

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS
MIRDHA) rose—

MR. SPEAKER: You want to make
the statement? You may lay it on
the Table of the House, We are
already late for the lunch.

SHRI RAM NIWAS MIRDHA: I beg
to lay on the Table a statement re-
garding the recent incidents at
villages Sajni and Nonari in Azam-
garh, Uttar Pradesh,

Statement

Mention has been made, during the
course of the proceedings of this House,
regarding the incidents which occurred
in villages Nonari and Sajni of District
Azamgarh, Uttar Pradesh. According
to the information received from the
State Government, on November 14
and 15, a serious incident took place
between two rival communities in vil-
lage Nonari during which two persons
were killed and some houses of a parti-
culay community were alleged to have
Leen burnt and looted. 11 persons
received i~ i ¢ The State Govern-
ment are coosider iz the aquestion of
giving financial relief to those who
may he in need. Six enses have been
repistered in this eonnesctiog and are
being “awvestigated by the CLD. Four-
teen persons were arrested.

Another jncident involving members
of lwo different comarninnitics, oecurred
i village Sajni, on Decomber 12 in
which about 43 houses wore pmrﬁnllv
burnt and sume persons sustained in.v
Jurles. Cages of arson. vint and loot
bove Bemy yvediatered and %4 peraong
weve  avrestod. 17 for fubstantive
oﬁ'vn}*t’m amd 7 ounder  the preventive
vrovisions. The Station House Ofiooy
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concerned has been placed under

suspension. Senior officers have visited
the scéne of occurrence and the sttua-
tion is reported to be under control

Government of Uttar Pradesh have
instituted under the Commissions of
Inquiry Act, an inquiry by a retired
Judge of High Court, into the incidents
‘which otcutred in villages Nonari and
Sajni.

13113 hrs..

STATE FINANCIAL CORPORA-
TIONS (AMENDMENT) BILL—contd.

MR. SPEAKER:; We will take up
further discussion on the State Finan-
cial Corporations (Amendment) Bill
after lunch. Shri R. V. Bade was on
his legs. We adjourn for Iunch {o
reassemble at 2 p.m.

13.12 brs.

The Lok Sabha adjourned for
till Fourteen of

Lunch
the Clock.

The Lok Sabha after
Lunch at six_minutes past Fourteen of
the Clock.

reassembled

| MR, DeEruTY-SPEAKER in the Chair]

STATE FINANCIAL CORPORA-
TIONS (AMENDMENT) BILL—contd.

MR. DEPUTY-SPEAKER: We shall
now resume further congideration ol
the following motion moved hy Shri-

mati Sushila Rohatgi on the 14th
December, 1972, namely:. -

“That the Bill further to amend
the State Financial Corporaticns, Act,
61, be tuken inte eonsideration.”.

Shri R. V. Bade may now continue
hle wpeech.
ot A wf  (wreH)
maNg I wEAY, o ¥ =z
wXATmam Wi  sriwdva fam
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T AT g A W IaE AN fame,

FLCF ar@ Fal ot fr Do fefoy a@f
2 fFa gFz ¥ ar gfeags v
qeav A H & 7 1 W
HOF  ZR0FAAT IR g oqer
crar GAT @z EEAE  FERE
¥ T AT afvadrg &y frar 2
o e 9EW AT A dF ¥ Al q
¥z madAdNe ¥ quT faar & ) o
sie ifeor gefeaw 4% o wiw 5
% s wimaifza 4% ft  m oFy
AT vaF w19 7 ©€r wzdfage
FAIm A FH T § Jfew &
F(arA 9@ar § % ag = o amg
70 gL WA T afTza § oy
A FaF FTIAT FEY HaE foredt
AT AF F F1E 72T 7G fasft &
TAX( FHis FIOT AR a°eg § AGK
qrar g

Ta¥ wfafa @ w4 ol 1 ag
Farr & fe gwurdi =2 ¥ W nadwex
HE WES ®AE A oeFs W g
ur sifsar @ ¥ o g =
T & L AT T AT R A
H gEEIS A®i 97 qaw med &
T F1A H TR FY 73T FAY
=ifgy | € g9g ¥ 1} B A€ aa-
o 7ff fred 1 gufam & wigas
3 fr wgi o7 *rd Ifeama mfen
W Wy arfy A 97w w5y
R gl M A ww /%

AT 9 WA 1971-72 F AR
friZ & wxfrgay v ne ¥¥aadez
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= gfear foad sgr o 6 Q&
aeare FHE fagaa 1 o @1 afsw
ag fe @t ars’at"fi‘f%:ﬁi A
gl AR gaafaw

“In order that the SFCs may play
an effective role in stepping up tae
tempo of industrial development by
the States as well as to discuss im-
portant problems . that the States
were confronted with, a conference
of chairmen and managing directors
of the corporations was convened by
the Finance Minister on November 3.
1971, at New Dz=lhi; in pursuance of
one of the recommendations, a work-
ing group under tne chairmanship
of Shri R. L. Talwar, Chairman,
State Bank of India was set up
to examine the scope for and formu-
late the mechanics of coordination
between SFCs and commercial banks
in assisting industries in the small
and medium sectors.”, *

Jaary wqer o faggam wY A€ @)
IR WA T § Iud AV
afx 74t St g3 FIT I TG WS

g

w1 X F799 F HA9 H ¥9
FEAT F17AT E |

7T § AT 97 H@ATF | FATT
4 Frure TRa gEEAry s difegw
e Seeiy & ary wifsew @
g Y wgr war §

The speciul clngs of shares so alloca-
ted under si-scetion (1), shall beo—-

(n) divided inte such nuwnber of
sharen of the same foce value as  the
Sinte Government mny n eonmita-
Tlon with the Rescrve Bank, detormine:
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(b) subscribed by the State Govern-
ment and the Reserve Bank and they
may do so in such proportion as may
be agreed upan by and between them
and the Financial- Corporaticn shall
make allotment of such shares:
acccrdingly. .

T§ W WHL FAT A FAT | gt gim
g darv § wif garar T fFar
7T 7 |

5 97 FT FA9 10 ¥ FEA

“Provided that the Board may.
if in its opinion it is necessary in
the public interest so to do, permit
the managing director to undertake
at the request of the Central Gov-
ernment or the State Government
or the Reserve Bank, such part-
time honorary work as is not likely
to interfere with his dulies as man-
aging director.”

qid eree frgfe &30 | arg g1 a8
WY 733 & f da7 O ATEW WA
I &1 AATew erEiFgeET F1 AT
FaizdEgr I w3 | TH FT A
AN wEW T A WIAT )

g F AT IR 14 ®RIA ¥

sprovided that the State Govern-
ment may. in consultation with and
after obtaining the advice of the
Heserve Bank, specify the class or
entegorigs of posts in respect  of
which appointments moay be made
by the Board on such remunovation
and other conditions of aervive ab
the Board may determine.”
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iy e dvo 73]
HfET AW FT 7 NfawT § a9 F
T G F ¢

“and no regulation made under
" this Act shall apply to such posts
in respect of matters so deter-
mined by this Board”.

‘FEHT wqwd #T g7 HIT Al FI1Q
i 9g AeaTEENE $0 A(FA AT F FgA
§ fF ave gru fruifed amat & o
“ZH 9% & HAEINZ fFY AT IT 9T
“g@ QFZ F A@IT FE AT AR
A AT | IT AN HAFT FQ AT
“H Y A=ATET

3EF Ak Frd 28 ® fa@r gEt @

In section 48 of the principal Act,
for sub-section (3), the following sub-
section shall be, and shall be deemed
.always to have been, substituted,
namely : —

“(3) All regulations made under
this section shall “e published in the
Official Gazette and any such regu-
lation shall have effect from such
earlier or later date as may be speci-
fied in the regulations.”

& aff mww mar B #w 7 0%
e fyaer Paretfees odes
g | TRk @ # oz fw AW
qEe rfRaTHT § omarm o oar |
St v aiffaris & amd oA v
T § IR omEry wmy R
w% foar war ooy, @few Az w7 ¥
TR A FAET AT A oA 1 oAy ®
o AT gy 7 R woe-faearr
¥ ¥ 7 Py ar | s@r oAvg R
& v WA f e o 7 s 2
Prw sn Praocfies ofwz o
wigk & T WA ok wgar B fw
AT w1 A it b oAy agr -
TR 8 1wy gifews a0 v arrar g
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F oY JAA gAY WA AL § IAST
fezredfecs whae faarsdar |

Tz FRATE ST § ITHI TF
#EC TATT § WD AR A F1§ w2 7
F wE & | AT TAT ¥z ¥ fFg a<g
¥ wmq Fqar & 7 dav faar faar
Stiqr &, IAFC AT AT Har & a4v
a8 ot 7% TR 2 94T W A gaF
75 aTR: 3E5T O § faegin  wrt
aizq a8t fRrr  #0fe  gfragiaa
qT WAFr A&7 A ¥ 1 FrwfEHAaT
Far grie Ffgy LIF NE qrawQ a8
¥ w3 T A M Afean S
zefta F1 FA1 27 2 AR SF off FA1
3 & ahwar § A wiem o
T ¥ garar &3 5 530 s e
FrAr wifgy Faf A FAY 0T, dar
w151 feAd a7 §137 & ar aff Mz
ITH QU FrAieAAT AT F AT ALY
UL AZ GAAT FIF AT SART T3V
g

g N FORIA F1 faw e
T g ITF AT F gurdr wr§ mmafy
it &1 faw & 3w weer § wfEw
W atwT & Fg AsI AEY 2 €«
FTARAA & A0 I3 w28 F AT 33
w=d 72 T FAAT AEY 1 AT, gAY

& wfY wgrzm F gAaAr & g@Ar
AT f R wA% qor Aw ¥ W 18
=TI FTORTE W o7y § gAe
feamr §ar Frar Fzx & sfix feear
fatrry &61 & | g% @Y A w6 g
Z g Tt mar & ar A ?
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THE DEPUTY MINISTER IN THE

MINISTRY "OF FINANCE (SHRI
MATI SUSHILA ROHATGI): Mr.
Deputy-Speaker Sir....

AN HON. MEMBER: You should

thank them.

SHRIMATI SUSHILA ROHTAGI: In
the normal and correct procedure, I

would have liked very much to thank -

every individual Member who  has
participated in this debate and has
added to the stature and standing of
the debate as a whole.

At the outset I should like to say
that though many Members have made
valuable suggestions. many of them
were really beyond the cope and
ambit of the Bill. Before I go into
provisions of the Bill and reply to the
points raised about them about legal
and drafting points, may I take the
House into confidence about the objec-
tives and intentions of the Govern-
ment in bringing forward this Bill.

If the House thinks for a moment, 1t
will realise that three Bills have been
brought before the House; they are
really pioneers in a way. They have
added greatly to the statutes on bank-
ing and are in consonance with the
concept of nationalisation of banks.
In the conference which the Finance
Minister had in November last. ceriain
important suggestions emerged and
ithese three amending Bills are in the
nature of follow-up action in respect
of lending instituions as such and
irrespective of party affiliations Mem-
bers, I hope, would welcome the spirit
of enlargement and expansion which
is behind these Bills. If we understancd
each other better. scope for differences
would Yecome less.

Hon. Members should
objectives of thege Bills,
banking end financing institutions in
our society. There are other sectors
of society, Industry, ete. who may be
blg or medium or small who want to
enlarge the sphere of industrinl acti-
vities and wunt to secure more Hnun-
clal reaources. If it - . Vig entrepres
neur, hig  cnse will have 1o be

realise the
There are
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scrutinised under the Monopolies and

Restrictive Trade Practices -Act and:
other relevavnt laws. If it is a core

sector or heavy sector, he is entitled to

loans ‘within certain conditions. Co- -
operatives cater to the weaker sec-

tions of society and they need special

emphasis. There may be a new

entrepreneur or a technologist or an

engineer and he may want to have an

industry started. There are medium

industries. If these people want to

expand greater resources have been

placed at the disposal of these lending

institutions.

You rightly intervened yestarday to
point out the scope of this Bill. The
Bill goes to the grass roots; so to say
and deals with smaller man’s partici-
pation, small entrepreneurs. NMoney
should not stand in the way of these
people who have ideas and schemes.
They may want a little foreign ex-
change to set little ancillary industries.
The quantum of money guaranteed by
the SFC does not exceed Rs. 30 lakhs.
There was an argument that SFCs
cater to the big houses. That argument
automatically is untenable because it
goes upto Rs. 30 lakhs onlv. I do not
know how with this limit it can serve
the interests of monopoly houses. They
have to go to other agencies like IDBI
or whatever it is. This does not cater
to the requirements of monoply houses
or big houses.

Another deterrent js that if the
total paid-up capital and that reserves
of an industrial concernn arg more
than Rs. 1 crore it is not entilled to
any assistance from the SFC. That
also ensures thal big industrial and
monapoly houses will not e abble to
gey any assistance from ihe SFC. The
primary {osk of the SFC is to look
after the medium and small industries.

The break-up I will give later,

SHRI R. V. BADE: Tkerec was u
complaint that the banks encroach
upon the business of the SFCs. Hay
the Governmenng looked intg ity

SHRIMATI SUSHILA ROHATG): If
ithe hon. member ghves any  specitic
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instance. the Government would be
happy to look into it because we shall
not tolerate any discrepancy ur pver-
lapping or interference.

An important objective of the Bill
is to bring into the ambit of SFCs a
number of other concerns which so tar
have been precluded from the financ-
ing cperations. There will be more
facilities available to set up more ancil-
lary industries. All these three Bills
aim at promoting entrepreneurship,
production and export and earning
more foreign exchange for the country.
That in itself is a very laudable object.
which any hon. member can take
exception to, irrespective of the party
to which he belongs. The three Bills
form part of one entire total picture
to promote industries, open out new
avenues for new entrepreneurs and
earn more foreign exchange for the
country, which is something to be wel-
comed by every hon. member.

Now roming to the points raised 1n
the debate. there was some criticism
about the creation of a special class
of capital by the State Government and
the RBI. 1f we examine it the charge
15 not tenable. We find that charges
of regional disparity have been brought
from time to ime. We do know fhere
15 regional disparity and the Planning
Commission, Ministry of Industrial
Development, Finance Ministry and
other concerneq Ministries are trying
to remove 1t some way or the other.
The Planming Commission has already
gl the names of thg backward districts
in the gountry. A survey reporf huas
been prepared by the IDBT in collaho-
ration with other financial institutions
and they have even identified which
partlcular industry can be started in
ihe various backward distvicts. To
very great extont it is now the respon-
abllity ot the State Governmant whe-
thas It & MP, Assam, U.P. o Rojag

than. to fully ' wiilise  the resources
Dlavt'd ut thelr dlaposal. g‘ho initia-
tve - the ofhar - I think

_'n can by ronily h ut ln- this
matter,

There han to be & groster
voordingnilon betwoen the BPCs  and
the Blate Governments. The cronlion
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of a special class -)t capital will .g’n.
courage setting up of industries . in
backward areas because it does not
involve any burden dof dividend on
the capital. Money can be lent at
specilal concessional rates and this will
go a long way in removing backward-
ness, provided full utilisation js made
of it.

Another important feature is that
there has been a 50 per ceni increase
in the vorrowings frop, RBI.  This
liberalisation places more resources at
the disposal of SFCs. This shows the
intention of Government to yake more
money available for purpose of start-
ing industries. Of course, it will

“depend upon how far we are able to

utilise it. This increase by 50

per cent at one stroke should be really
welcome.

An hon. member, who is not present
at the moment, took objection to the
amendment seeking to add the wordas
~and after obtaining the advice of"
after the words “in consultation with™
in section '0, on the ground that it
infringes on State autonomy.  This
is a federal structure and we realise
that the autonomy of the States should
be respected to the extent possibie.
It is not the intention of Government
to do anything which in any way hurts
the autonomy cf States. Here we are
only trying to take the expert advice
of an experi organisation like the
RBI in the appointment of the manag-
ing director 'who holds a key position.
When We are placing more regources
at the disposal of the SFCs and wnen
there are greafer pesponsibilities at-
tached to the managing director, there
s greater need for precaution and ex-
pert advice. In fact, this provision
should ‘b welcomed. In the  past
sometimes managing directors were
appointed withou! taking the adwice
of the RBI and within & couple of
moriths they hud to go and the work
Had to suffor. It Is 1n firder 1o~ pm-
prove the standord of work nnd cal
of the paople chosen, n» managing
directora that this amendment i boing
mucde. This should be 2 very healthy
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: sign, also keeping .the autonomy of
States in the proper perspective,

There- is a slight relaxation apout
- security and more“importance is placea
on the project approach. This is an
: extremely welcome feature. That
shows the concept of banking atrter
nationalisationn. It is the intention
. gf the Government that if it is a viable
scheme, if it has a feasi%ility report
and creditability behind it, the project
- ghould be allowed to go ahead and it
should noit be tied down by security
u!onn considering the urgency and
need for production of that item. It
means less emphasis on security and
.#nore emphasis on feasibility and via-
bility, which is a welcome featare.

Another point raised by Mr. Panda
- was about the increase in the ceilings
of the total assistance to a company
He also said the.words “a ccmpany”
bhave bDeen used, which is a very
general term. I would like to say that
we do not want the financial assis-
tance to be limited to a private com-
~pany or a public limited ompany. We
want to threw it open to all the in-
dustrial fields. It is upto the entre-
preneurs to take full advantage of it.
There are no 'reservations here, ex-
cept that the gquantum of money
should not exceed Rs. 30 lakhs in the
- ¢ase of a limited company ang Rs. 15
lakhs for proprietorship. These are
the onlv ceilings. All companies are
eligible to this financial assistance.

SHRI R. V. BADE: Oul of 1.70,000
pegistered small-scale units, only 4,000
have reccived assistance from the
$FC's. Why not the others?

SHRIMAT! SUSHILA ROHATGI: T
wil come to thut. I feel the Govern-
mn; ston iz nbaolytely junql.ﬁ,ad n

qr as this provi don ‘s coqcor,neg

H!r mhst hon. meml)ors who 1po|-r.e
wostordny ave not present. though T
“have gol answers for all the polots
they raiaed.
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A point which was raised yesterday
by Mr. Chatterjee and which has been
mentioned by Mr. Bade today is about
section 28. Mr. CThatterjee said that
this was in violaticn of the structures
of the Supreme Court. This is not the
case.. The Law Ministry -has not
made any error while drafting the
Bill. They have- been cautious and
there is nothing. to show that they
have been careless. As. a matter of
fact. I have the ruling of the Supreme
Court before me. If hon. members
want, I can quote it. It onlv justifies
this section which we have put in
here, Section 28 reads thus:

“All regulations made under this
section shall te published in the
Official Gazette and any such regu-
lation shall have effect from such
earlier or later date as may be spe-
cified in the regulations.”

.The point is, if there is any ne-
cessity for Eiving retrospective
effect in the case of any revision of
pay, allowances, ete., those people
who are working here should not
suffer. But it should be in con-
sonance with the law here and it
could be allowed to have retros-
pective effect. Therefore, what
Shri Somnath Chatterjee has said
is not tenable and is not substantia-
ted by the ruling of the Supreme

Court. It has laid down that,
“Parliament I can delegate its

legislative power within the re-

cognised limits. Where my rule

or regulation is made hy any person
or guthority to whom such powers
hove been cdulegatad by the laglsla-
ture, it .may or may npt he possihle
to, mpke the same %0 ag to give re-
tmsnp:.ll\m operation. It will depend

on the languige employed i the Bly-
Wlazy proyisfon which oay n ex-
prese torms or by noceasary impli-
catton  enipower the authovily con-
cornod to make a rule or regulation
with retrospective affect.” s
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Therefore, the argument advocated
by Shri Somnath Chatterjee is not
right or in the light of the verdict of
the Supreme Court.

Shri Bade would like to know the
figures of the small-scale units which
received assistance from these insti-
tutions. In 1971-72 about 4,700 units
from the small-scale sector received
assistance and the percentage works
out to over 90 per cent. In terms of
money, out of a total of Rs. 63 crores,
Rs. 50 crores have gone to that sector,
that is, about 75 per cent,

SHRI R. V. BADE: There are one
lakh registered small-scale units and
only 4,700 units have received assis-
tance. Is the hcn. Minister satisfied
with this figure?

SHRIMATI SUSHILA ROHATGI: 1
would say ‘Yes. The SFCs have
financed 15,500 units from their own

funds. Then, ‘hecause they act as
agents, they have assisted another
15.000 units. Then, the SFCs do not

handle loans of less than Rs. 10,000
which are handled by the Directorate
of Industries. Further, SFCs are not
the exclusive agencies. Scheduled
commercial banks also give loans to
small scale units. If you add up all
those units, the total may come to
30,000 or 40.000.

A question was asked about the
Talwar Committse. That commiltee
is yet to submit its report. As soon
as the report is received, it will be
considered and necessary action taken.

So far as implementation is cun-
cerned, there are organisstions like
the Director of Industiries of State Go-
vernments, and the Smail Scale Tndus-
tries Service Institule in every Btate.
They provide the raw materdal and
other services. The SFC has to co-
ordinate with other agencles and play
a postive role in conducting surveyn
and ldentitylng potentlal areax #nd
potentin) entrepreneurs to come for-
ward with atheimes for asslgtance. 8o,
1 woukl say that the ball is In the
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other court. Hon. Members who are:
so keen that their States should pros-

per should know that these financial:
institutions are there to serve the en--
trepreneurs and industries. 1 would+
request hon. Members to take more -
interest in these matters. These ins--
titutions are at their disposal to assist-
new entrepreneurs and new industries...

SHRI R. V. BADE: The hon--
Minister wants to put the ball in the -
other court. The Finanecial Memoran-
dum attached to this Bill says.

“In regard to nonrecurring ex--
penditure, the Ceniral Government:
will have to contribute capital to
the special class of shares referred:

to in- clause 4 of the Bill.” -

1 want to know why the Central Gov-.
ernment is giving more money to
Maharashira and Tamil Nadu and not*
Madhya Pradesh, which is a backward .
State.

SHRIMATI SUSHILA ROHATGE
1 have deall with this point while
dealing with the Bill {o amend the-
Industrial Finanoe Corporation Act..
So far as Orissa is concerned, even
though Shri Panda says that the-
Orissa Government hag sent an appli--
cation, 1o the best of my knowledge,.
ro applicaticn has been received from-
the Orissa Governmenfi. It may be-
on the way. So far as Maharashtra:
is concerned, it happens to have a net-
work of sugar co-operatives.

MR. DEPUT-SPEAKER:: He wants-
more money to be given to Madhya:
Pradesh. You may consider It

SHRI D. K. PANDA (Bhanjonagar):
To what exient has the survey of
industrial potentialities progressed?’
Without that, help to the small-scale
industries i meaningless

SHRIMATI SUSHILA ROHATGI:
The 1DBY hag set up o study team
which has surveved about 15 or 16¢:
States. About 8 or 8 study tenms re-
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ports have been prepared on indus-
tries which are suitable for particular
districts in the backward regions,
based upon labour potential and raw
material resourdes. So, ‘it is now
for the State Governments to tske the
initiative,

MR. DEPUTY-SPEAKER: The
guestion is:

“That the Bill further to amend
the State Financial Corporations
Act, 1951, be taken into considera-
tion.”

The motion was adopted.

MR, DEPUTY-SPEAKER; We will
now take up clause by clause conside-
ration. Yesterday Shri Somnath
Chatterjee expressed certain reserva-
tions with regard to a number of
clauses, which I thought had a certain
amount of substance in them. I then
suggested to him that he might seek
to remedy them or improve them by
suitalle amendments, which he had
sent in the morning. However, since
he is not here, the guestion does not
arise. ... (Interruptiony. A copy of
that has been given in advance to the
Minister. I think she has covered
them in her reply.

Now the question is:

“That clauses 2 to 15 stand part
of the Bill.”

The motion was adopted.

Clause 2 to 15 were added to the
Bill,

Clause 16.— (Amendmant of section
260,
Amendment made
Page 6, line 18,
after “any arrangements” insort—

“under cluuse (a), (ea) or (g) of”
(1)

MR. DEPUTY-SPRAKER: The
yuestion ia-

“Thot clowge 10, nn amended, stond
part of the BN

M 18-
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The motion was adopted.
Clause 16, as amended, was added to
the Bill.

“Clauses 17 to 28, Clause 1, the En-
acting Formula and the Title were
added to the Bill.
Shrimati Sushila Rohatgi: I beg to
move:

“That the Bill, " as

passed”."

MR. DEPUTY-SPEAKER :
question is:

“That the Bill, ag amended, be
passed”.
The motion was adopted.

MR, DEPUTY SPEAKER: Now, we
take ‘up the next item..

SHRI A. P. SHARMA (Buxar):
a point of submission,

SHRI SAMAR GUHA (Coutai): I
want to make a submission.

MR. DEPUTY-SPEAKER: This is
the most irregular procedure, I do
not want to interrupt the proceedings
of the House,

SHRI A. P, SHARMA: I want to
take a minute only,

MR. DEPUTY-SPEAKER: This is
not the way how the House should
be treated,

SHRI SAMAR GUHA: Unless there
has been some exira-ordinary situa-
tion, I would not have sought your
permission.

MR. DEPUTY-SPEAKER: If you
say it is extra-ordinary, it has to be
listened 10, Wiz will hear what ia
extra-ordinary, But nt the same time,
I would like the hon. Members also
o speak with responsibility and estab-
lish that it is really very extra-ordi-
nary, Bul under tha garb of “extra-
ordinariness”, to  say all kinds of
things will be most lrregular.

SHRI 'A. P. SUARMA: S8ir, since
morning T could notl atteng the House
becouse 1 owas deading 0 procession
of more than 1 Takh Rallwny  omp-
Inyien, Porte and  Polbwyraph emp-
loynea

amended, be

The

On
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MR. DEPUTY—SPEAKER Just a ’

minute. I think, this duestion
raised in the morning also,
extra-ordinary now?

was
Is it so

SHRI A P. SHARMA: Yes; Sir.

MR. DEPUTY-SPEAKER: _ The
question was raised in the House in
the morning. It is not a new thing.
I do not understand what extra-
ordinary thing is there. This thing
featureq in the House in the morn-
ing, This is not a new thing.

What is extra-ordinary to me is that

the thing which is over is being raised
again,

SHRI A. P, SHARMA: I was not
present in the House in the morning.

MR, DEPUTY-SPEAKER: That is no
fault of anybody.

SHRI A. P. SHARMA: A procession
of more than 1 lakh Railway employ-
ees, Posts and Telegraphs employees,
Defence employees and other indus-
trial employees of the Central Govern-
ment have marched through the city

of Delhi. They have assembleq at the
Boat Club....

MR. DEPUTY-SPEAKER: There is
nothing new,

SHRI A P, SHARMA: Now, what is
extra-ordinary is that if the Govern-
ment is not going to take seriously
the problem for which these employ-
e¢t have ussembled, that is, the bor.us
to be paid to the industrial employees
of the Central Government, repolly an
extra-ordinary situation will arige n

the country within o couple of
days

MR. DEPUTY-SPEAKER: It is not
yet calracordinoary. You say. some-
thing exten-ordinary will arise
SHRI A P. SHARMSA:

“More than
1 lakh employoes  whe

huve apent
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their own money and who have come
from all parts of the country have
assembled here and that is, definitely,
an extra-ordinary  situation. They
have assembled here to put up their
demand for minimum bonus to be
paid to them, I want the House to
take notice of it. The Qovernment
should take notice of it. I demand
that the Government should maoke a
statement on this question.

SHRI SAMAR GUHA: Sir, I am
thankful te yau for giving me this
opportunity. Why I say it is extra-
ordinary is that in the morning, the
hon. Speaker observed that these are

daily happenings, and we contend-
ed....

MR. DEPUTY-SPEAKER: So, that
observation is extra-ordinary?

SHRI SAMAR GUHA: There may
be demonstrations, agitations, proces-
sions, near the Boat Club. But this
does not happen every day that the
employees of the Railways, the em-
ployees of the Posts and Telegraphs,
the employees of the Defence and
other industrial employees of the
Central Government, from all parts
of the country from Jammu and
Kashmir, from Tamil Nadu. from
rountry, not in thousands but nearly

about 2 lakh employees have assem-
bled....

MR, DEPUTY-SPEAKER: What s
extra-ordinary?

SHRI SAMAR GUHA: They are not
the employees of private concerns....

MR. DEPUTY-SPEAKER: Let me
check ths record. Mr. Guha. you
macde a submission on this very ques-

tion in the morning. I will not allow
vou. ...

SHRI SAMAR GUHA: In half a
minute I will conclude,,

MR. DEPUTY-SPEAKER: This Is
nof lhe wny the Houwe  should be
treated. I oam lold. all thut wos not
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-recorded. Although it was not record-
ed, you did make an attempt to make
a submlssu‘m It is a questlon of
llat_‘ocedure ’

'SHRI SAMAR GUHA: I have not
made the point yet.

MR. DEPUTY-SPEAKER: I will
listen for half 3 minute only.  After
_that, I am going to order that nothing
will go on record.

SHRI SAMAR GUHA: Why I say
it is extra-ordinary is because these
employees are the vital arteries of the
{fovernment. The Government should
take this thing very seriously. The
Railway employees, the Defence em-
ployees the Posts and Telegraph De-
partment ‘employees, are the arteries of
the Government and they are for the
sécurity of the country. If these
people are agitated, then it may be
not in the national interest. The
Government should come out with a
statement that they should also get
bonus. They are also the workers
0f Government undertakings.

MR. DEPUTY-SPEAKER: 1 am
very unhappy about the whole thing.
There is nothing extra-ordinary. The
ornily extra-ordinary thing is that this
very same thing has been brought
again here in a most extra-ordinary
manner.

We now take up the next item of
business before the House.

14.50. hrs.

SICK TEXTILE UNDERTAKINGS
(TAKING OVER OF MANAGE-
MENT) BILL

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): Mr.
Deputy-Speaker, Sir, I Leg to move:

“That the Bill to provide for the
faking over, in the public interest,
of the management of the sick tex-
tile undertakings, pending nationa-
lisation of such undertakings, for
the cexpeditious rehabilitation of
such undertakings so that such re-

habililntion may subserve the in-
terests of the general public by the
*Moved  with the rvecommendation
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augmentatmn of the production and
distribution, at fair: prices, ‘of chea-
per varieties of cloth and for mat-
ters connected therewlth or inci-
dental thereto, be taken into
comlderatmn " o

This Bill seeks to replace the Ordi-
narice promulagated on 30~10-72 which
the management of 46 sick textile
undertakings was vested in the Cen-
tral “Goverfiment, pending their nati-
onahsatmn

As the hon. members of this Heuse
may be aware, from time to time,
Government has had to take positive
steps to overcome fall in production of
textiles and resultant unemployment,
arising in certain textile undertakings
on account of mismanagement and
other financial and technical difficul-
ties. TUnder the provisions of the
Industries (Development & Regula-
tion) Aet, Government hag taken over
the management of 57 textile under-
takings, which had either closed down
or were at the point of closure.
Thereafter, a careful assessment has
been made of the need for repairs and
modernisation and working capital of
these units. Large investments of
public funds have been made to res-
tore the units to a stage of profitable
operation. As a result, members will
be glad to know that annual produc-
tion of over Rs. 200 crores of yarn
and cloth has been achieved, and em-
ployment has been restored to 1 lakh
workers. The mills under the
management of the Central Govern-
ment also exported textile goods
worth over Rs. 8 crores last year. In
respect of 45 units, detailed moderni-
sation programmes have been framed
involving an investment of Rs. 17
crores; and & major portion of the
outlay has been spent. In short,
Government is acting in a very
serions and purposeful manner to
rehabilitate the undertakings which
have come under itg contirol, so that
production of textiles, which is an
essential commodity, should be aug-
mented and employment should be
maintained at normal levels,

of the Preasident.
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In addition to the above, Govern-
- ment has appointed a Committee to
go into the problems of weak and
marginal textile units and suggest
measures needed to overcome the
" special difficulties faced by these
units. Government will do its utmost
to .help such units to run efficiently
"and implement their modernisation
' programmes, wherever the existing
managements show a genuine interest
and constructive capacity to under-
take such programmes.

Besides the 57 units brought under
Government management under the
Industries (Development & Regula~
tion) Act, Government had been
studying the situation in respect of
certain other units as well, which
were either lying closed or showed
symptoms of “sickness” which, sooner
_or later, would result in the closure of
the units. There were units wherein
serious fall in production had already
been noticed, and the mill-companies
concerned were facing insurmount-
able technical and financial difficulties.
There were certain units wherein, the
companies concerned had given the
undertakings on lease to third parties,
on account of their financial difficul-
ties, and it was obvious that the
lesseeg were only interested in short-
term gains and would do nothing to
rehabilitate the units concerned on a
long-term basis. In some other cases,
Investigation Committees appointed
by the Government had clearly re-
commended the take-over of manage-
ment by Government, in public
interest, but legal hurdles had been
created by the vested interests and
management could not be actually
taken over by the Government. In
another category of cases, the mill-
companies owing the undertakings
were ordered to be liquidated on
account of financial difficulties, und
the prospect was that the fixed assels
of the units would be sold off by the
Ligquidator, in whole ov part, In yet
another category of coses, Investiga-
tion Committees had been appointed
10 go into the problome of the under-
tnkings. which were showing serious
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. signs of “sickness” and though the

final reports had not been received,
there was adequate evidence available
to show that the units were, in fact,
“sick” and could not be ullowed to
drift into complete failure and
closure.

It was to solve the problems con-
nected with the above types of “sick
textile undertakings” that Govern-
ment had to contemplate special
measures, which led to the promulga-
tion of the Ordinance, which the Bill
under consideration seeks to replace.
(Development
& Regulation) Act, management of a
sick unit can be vested in the Central
Government for a period not exceed-
ing 15 years. The question arose, what
would happen to the large invest-
ments of public funds required to
rehabilitate the units, after 15 years
were over? Could Government afford
to ultimately return the undertakings
to the former managements and
shareholders?

After careful consideration, it was
decided that as far as sick textile
undertakings are concerned, short-
term remedies would no longer suffice,
and nationalisation of the undertak-
ings would have to be resorted to in
the public interest. Another consi-
deration favouring this decision was
that once these units had been pro-
perly rehabilitated, a production-base
would be available with the Govern-
ment to augment the production of
cheaper varieties of cloth needed by
the common man. Government would
thus be in a better position to ensure
that this very important commodity is
made available to the economically
weaker sections of our community at
the most reasondble prices.

While thinking on the above lines
wag in progress, a genuine nppreaen-
sion aroge that there might be an
effort on the part of manugement of
the undertakings whose nationalisa-
tion was being considered, to fritter
away the assets of the undertakings
on a large scale. This made it neces-
sary for Government to take-over the



257 Sick Textile AGRAHAYANA 24,

management of 46 sick textile under-

takings on an immediate basis by -
promulgation of the Sick Textile
Undertakings  (Taking over of.

Management) Ordinance.

‘The Bill provides that the manage-
meént of the 46 sick textile undertak-
ings ‘taken over as per Schedule 1
having vested in the Government, the
individual units will be placed under
the control of Custodians to be
appointed by the Central Government.
It is also provided that Government
may appoint a Custodian General in
order to exercise overall supervision
over ‘the working of the Custodians
and provide necessary guidance. In
pursuance of this provision, the Gov-
ernment appointed the National Tex-
tilé Corporation as the Custodian
General for all the 46 sick under-
takings. It is also provided that any
mohey advanced to the undertakings
by- the Central and State Govern-
ment for working capital and moder-
nisation will have priority over
other debts of the company concerned.

-I have no doubt that the enactment
of.this Bill will go a long way in
stréngthening the ailing part of the
textile sector which, we wish to
ensure, is rehabilitated. This will
enable us to maintain production and
employment at maximum levels and
also ensure production of cheaper
varieties of cloth for the common
man. Steps are also afootfto make
some of these units export-oriented
in the long run.

Sir, I move.
MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to provide for the
taking over, in the public interest,
of the management of the sick tex-
tile undertakings, pending nationa-
lisation of such wundertakings, for
the expeditlous rehabilitation of
such undertakings so that such re-
habilitation may subserve the in-
terests of the gencral public by the
augmentation of the production and
distribution, at  fair prices, of
cheaper varietics of cloth, and for
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matters connected .therewith of
inciderital thereto,‘ be taken into
conmderatl.on

PETE

Mr Dmen Bhattacharyya

SHRI DINEN BHATTACHARYYA
(Serampore): Only -a few minutes
are left out.... ’

MR, DEPUTX_’-SPEAKER Use those
three rmnutes s

SHRI DINEN BHATTACHARYYA'
At the outset, I must that I do not
know- what exactly is the policy of
the Government. Some time back a
statement was given—I may be cor-
rected, if I am wrong—that thers is no
contemplation on the part of the Gov-
ernment to nationalise the textile in-
dustry. This was a statement made
by the Minister. Yet, 1t is contradic-
tory to say that, to prepare the ground
for nationalisation, they are taking
these steps, This is alsp a political
stunt. I would humbly appeal to the
Minister not to mislead the people of
our country. You will never nation-
alise the textile industry as a whole.
That is your political base. ¥Y0u can-
not charge these employers who have
looted our country for so many years.
After frittering away al] the funds of
the public, they are now sick. The
whole ihdusiry is now sick because
the purchasing power of the people
has gone down and prices have gone
up. Se. how can you save this indus-
try until and unless you nationalise
the  industry immediately? Do not
allow these big sharks to further ex-
ploit and plunder our people. My
first point is that the Government
must immediately come forwarg with
a categorical policy stalement that
they are nationalising the textile in-
dustry which is in doldrums.  There
are reasons for this. There is sluel
price equalisation policy; the price of
steel Is the same all over India. But
the prices of raw cotton are not the
sime, on the same  pattern as stee)
price. The West Bengal willowners
have {o pay more than what the Guja-
ral millowners pay for the raw cotton.
The same i8 the case witlh  Punjab.
West Bengal  millowners and Blhar
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1) .
_ [Shri Dinen Bhattacharyya]
4 millowhers also have {o pay more....
MR, DEPUTY-SPEAKER: He
continue on Monday.

Now we take up the i’rivate Mem-
bers’ Business.

will

L5 hrs.

RIVER CORPORATION BILL*—

SHRI R. P. ULAGANAMBI (Vel-
lore): I beg to move for Ileave- 'to
introduce a Bill to provide for the
establishment of River <Corporation
for the regulation and development of
Inter-State rivers and river valleys.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to provide for the
establishment of a River Cor-
poration for the  regulation
and development of Inter-
State rivers ang river
valleys.”

The motion was adopted.

SHRI R. P. ULAGANAMBI: I in-
troduce the Bill

MR. DEPUTY-SPEAKER: Shri Bho-
gendra Jha—he is not here,

15.01 hrs.

NATIONAL RIFLE TRAINING SCHE-
ME BILL

By Shri S. C. Samanta—contd.

MR, DRPUTY-SPEAKER: Now, we
take up further consideration of the
Bill of Shri Samanta to provide for
compulsory trainihg in rifle-shooting-

Shri B. R. Shukla,

SHRI B. R. SHUKLA (Bahralch)
The aims and objects of this Bill are
no doubt very attractive and alluring.
They are also laudable. But I am
afraid I have to oppose the passage of
this Bill on the ground of its practical
difficultics because the Bill envisnges
thnt there should he a proviston for
compulsory training In rifle-shooting.
We are aware of many  provisions,
compultery i nature In the Constd-
Lution teell we have prov: de.l in the

"Puhhlhed in

Gnmtm of
dated 15-12-72
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Chapter on directive principle that
there Should be a free and compulsory
primary education throughout the
length and breadth of the country.
But, even after a lapse of 25 years,
this basic and elementary requife-
ment of the couhtry hag not ‘been ful-
filled because of financial ang cther
considerations. Now, therefore, my
submission is that if thig Bill is pag'g.
ed, then the State would have to re-
quire a huge financial alloeation for
imparting this training because per-
sons between the ages of 18 ang. 30
years are required to be compulsonly
imparted training in rifle-shooting.
Now, wherefrom would such huge re-
sources come? Already we ha.ve
reached the point of saturation in the
matter of taxation. We have not
been able to provide two scuare meals
a day to the teaming milliong of this
country. We have not been able %0
provide sufficient clothing. We have
not been able to provide primary
education.  So, when these ; basic
necessities have not been fulfilled on
account of firancial stringency, then
to say that there should be a prowj-
sion for compulsory training in rifle-
shooting would be an idle dream.

Now, the second apprehension which
oceurs to my mirnd is the problem of
law and order. Already, when there
is a traihing which can be designated
ag paramilitary drills and when fthe
counfry is in a state op turmoil and
disorder because of the lathi trainihg
and for which an amendment to place
a bar has been brought in the Indién
Penal Code durihg the last session,
then_if the people are imparted train-
ing to handle rifles, there would be
chaos in the country in the present
set-up. That is my apprehension.

Therefore, my submission Is that
there should be a provision for in-
creasing the number of rifle clubs and
they should he  voluntary in nature
and there should he put resirictione
on the membershlp of thase cluba.
Obly desirable elgments should be
|(,c(_p1.ed and ﬁr!miﬂwi at members of

P'n-t II

uottmn 2.
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these voluntary clubs. We have a
scheme of NCC for training the youth
in the military science in the difterent
Universities. There also, on account
of ‘the inadequacy of funds, all the
student of the Universilies or colleges
have ‘not been able to receive military
training. Then, how can be a full-
ftedged scheme of imparting training
to all and sundry in this counlry for
persons between the ages of 18 and
30 years?

Therefore, while appreciating the
concern of the very senior Member
who-has introduceq this Bill anq while
appreciating the laudable motive be-
hind it andq the intention behind this
Bill, I am afraid that we have not
reached that stage of development in
this country where the passage of this
Bill is at all desirable and necessary.

MR. DEPUTY-SPEAKER: Before I
call the next speaker, I notice that this
Bill relates to the Ministry of Defence
and also there is a letter from the
Minister of Defence dateq 18th July,
1972 through which he informeq the
House about the contetits of the re-
commendation of the President for the
consideration of the Bill. But I do
not see anybody from the Winistry of
Defence here. How can we go on?

.THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): 1 am here.

MR. DEPUTY-SPEAKER: You are
not from the Defence.

SHRI F, H, MOHSIN: Part of it re-
lates to the Home Ministry alsp and
as the Minister of State in the Defence
Minisiry was olherwise busy, he asked
me to handle it.

SHRI G. VISWANATHAN {(Wandi-
wash): He musi be present here.

SHRI F. H. MOHSIN: There is some-
thing with which the Homa Ministry
is also concerned becanse the Rifle
Tratning Scheme which Mr. Samanta
referreq to, pertains to the Home
Minisiry. So. thiy BIN pertains to the
Defence Ministry and the Home Minis-
try as well. It is not true thal the
Home Ministry has nothing to do with
this Bill.

SHRI G VISWANATLIIAN: We hove
no objection to Mr. Mohsin oy uny
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other Minister from-thé FHome Ministry
sitting here in :the -House. ..OQur ©b-
jection is ‘that.one of .the Ministers of
the Ministry of Defence should have

been present as you have rightly
pointed . out,

MR. DEPUTY-SPEAKER: I have not
pointed out anything.

SHRI 'G. VISWANATHAN: But
somebody from the Defence Ministry
should be present. He said that the
Home Ministry also is concerned with
it. We have no objection to his being
present. .

MR. DEPUTY-SPEAKER: In any
case, we have received no informa-
tion that you will be handling the
Bill, although I have no objection te
your handling the BiH.

But T should point out that in all
cases like this it is necessary that
the Chair or the Speaker should be
informed that the responsibility for
this particular Bill has been trans-
ferred from this Minister to that
Minister,

MR. RANA.

SHRI M. B. RANA (Broach): I rise
to oppose this Bill I accept the object
of the Bill that every man in India
should know rifle-shooting but the
compulsory part of it is the most ob-
Jectionable. A thing is learnt more
by voluntary methods than by com-
pulsory methods.

Rifle is a weapon whi*h we use now
in the place of spears. arrows or
swords. But everybody must know
how to handle a rifle. The method of
training them is not right hecouse
making anything compulsory makey it
abho;rent to the pezople as a general
rule.

.Rifle training is already being given
in so, many fields. for example, in the
Defence Services, then in tho Territo-
rial Avmy. the Home Tunrds, NCC
and the Gram Rakshak Dal. Then
there is the National Rifle Trainmg
Assaciation angd other clubs and they
also organize  civilinn rifle training

where  olementary rifle

fraining is

impnrted.
[ have admired the objeet  with
which this Bil) iy introduce:d. But
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the way it is to be worked out is not
right, I request that Mr, Samanta
-ghoulg either mend the Bill or with-
draw it and leave this to voluhtary
organisations like the Gram Rakshak
Dal etc. That would be a ‘wiser
course and more people will be train-
ed in that way. Thank you.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFF}}IRS
(SHRI F. H. MOHSIN): Mr, Deputy-
Speaker, Sir, I have heard Mr, 8. C.
Samanta and other hon. Members who
have actively participated in the dis-
cussion on this Bill which has got a
very laudable object of training the
civilians ip the rifle training so that
they could form a second line of def-
ence and with a view to strengthening
and invigorating the youth of our
country.

Sir, there cannot be any other opini-
on as far ag the object of the Bill is
concerned. Mr. Samanta has men-
tioned this in the Statement of Objects
ang Reasons for this Bill. He said he
has brought forward this Bill with a
view to train our youth within the
age limits of 20 and 30 years, so that
they could form a ‘second line of
Defence’ to be of help if an emergehey
ariges. And, the background for his
bringing forward this Bill ig this. The
aggression of the Chinese in 1962 per-
haps still haunts his memory. In
1962 when the Chinese committed ag-
gression of our couniry, he feels we
had not so much of strehgth to coun-
teract the aggression,

Sir. I beg to differ from him. Ipdia
never lagged  behind—either in
strength or in numbers—in counterac-
ting the aggression of the Chinese in
1062. The fact of the matter is that
the aggression was surprising and also
sudden, which was never expected by
India, ang that 1oo, ffom g soclalist
countlry, (An hon. Member: So-called)
so-called soclalint  eountry, with
whom we had friendly relatlons.  So,
that was, if T may say go, rather nu
surprise altack. It was a stab in the
buck ond Indio was takon unawares.
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If any reverses had been there at
that time, it was not because of want
of sufficient men or want of sirength
of our army.

I do appreciate the mind of the
Mover of the Bill that we have to be
prepared for all emergencies. But I
would like to point out that at pre-
sent we do have such organisationg in
our country te train our youth. For
example, we have got the Territorial
Army which trains our youth in this
line. It is composed of citizens bet-
ween the ages of 18 to 35. It gives
training to citizens who volunteer to
receive such training in their spare
time. In the event of any national
emergency or war, they may be called
upon to bear arms for the defence of
the country. The present strength of
the Territorial Army ig 50,000. Added
to that, we have got the N.C.C.
(National Cadet Corps) which im-
parts military training to the able-
bodied students studying in schools
and in colleges and also the uniwversi-
ties and its aims are to train and
develop leadership among the students
and build up character anq comrade-
ship among the students and alse
foster the ideals of service and to
stimulate interest in them for the
defence of the country and also to
build up a sort of reserve for the
armed forces. The current strengith
of the N.C.C. in the senior division
is of the order of g lakhs. 1In the
junior division, it is 7 lakhs. Thus it
can be seen that we have got suffici-
ent number of people wundergoing
training in the senior ang junioy divi-
siong of the N.C.C.

In addition to this, we have got ?
more training schemes under the
Ministry of Home Affairs also.

Hon. Members are uware that we
have got the Home Guards Scheme
also. Under the Home Guards Sche-
me, there is a provision to train 7
lukhs of people in the country.

Hon, Members are also aware that
the border greas are also given train-
ing in the use of fire-urmg wherever
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we have got borders with other coun-
tries. This is the position as far as
Home Guards are concerned.

Besides this, we have got a Civilian
Rifle Training Scheme, on which the
Member has emphasised. This Civi-
lian Rifle Training Scheme came into
force in 1954 consequent on a Resolu-
tion having been passed in the Lok
Sabhjy to that effect. This was intend-
ed to train the members of the public
on the use of fire-arms. The training
was to be given under the supervision
of police officerg at police stations. The
scheme was revised in the year 1963.
A Central Board of Civilian Rifle
Training was constituteq in 1964. The
period was 3 years. The term has
expired and recently a new Committee
is being appointed and orders are
being issued in that respect.

26,000 rifles of 0.22 bore have been
imported and supplieq to the State
Governments for this training. Upto
the eng of the last y=ar, 64 lakhs of
persons have beep already trained.

Therefore, from all these existing
schemes, hon, Members will appreciate
that there are enough training facili-
ties to train our youth in the Territo-
rial Army, in the NCC and in the
Home Guards.

So. I feel., we need not be so much
anxious about our second lihe of
defence.

And, addeq to these, we have got
the Border Security Forte also, about
which hon. Members are also aware.
They indeeq played a prominent role
for the defence of our country In the
recent conflict with Pakistan.

I need not mention ahout the
strenglh of our army so much now
because, ns Is known to everybody,
they have shown their bravery in

overy direction. bolh in the enst and
the west during the recent  confliet
with Pakistan.
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We have th.erefore got sufﬁcxenﬁ
strength to counteract any altack from
any country. So, Sir, the Members
need not be apprehensive about the
second line of defence. We are al-
ready prepared. We have got suffi-
tient strength of the Indian Army to
counteract any attack.

While I do appreciate the intention
of the Mover of the Bill which is in-
tended for the security of the country,
to train our youth ete, I would like
the Hon. Mover also to appreciate the
point of view that there is no need as
such at present. We have got suffi-
cient strength trainad persohnel al-
ready. Youth are also being trained
in schools and colleges. Citizens also
are given training under the Rifle
Training Scheme. Citizens are having
scope also to join Home Guards; they
can join the Territorial Army. There-
fore, there are enough facilities for
those who desire and there is no need
for compulsory recruitment or com- -
pulsory military training.

AN HON. MEMBER: There will be
colossal expenditure.

SHRI F. H. MOHSIN: Apart from
expenditure, I do not think it is neces
sary because I do not think that any
apprehension should go round in the
country to the effect that there is
something ahead, that some dangers
will arise for us and therefore we are
preparing for such an act now gnd all
that. Let not that impression go round
because it would involve huge training
in the country. I assure hon, Members
that there need be no worry as far as
the security of the country is concern-~
ed. As far as the Aefence of the
country is concerned. we have got a
very strong Army, Navy and Air
Force. Our youth are also trained.
Once they are trained in the use of
rifles. we have to  keep on training
them. Otherwise, after many years,
if they do nol handle ihe nifle, they
may forget. For example, I wnas mny-
et a member of the University Offi-
cers’ Training Corps in my college
days, because the NCC senior divislon
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‘was called the UOTC or the UTC at
‘that time. But after I left the college,
1 have not handled a rifle, and I do not
know whether I shall be able to handle
it again. What I mean to say Is that
once a person has got the training, he
has got to keep up the training. For
instance, if my hon, friend Dr. Karni
Singh leaves off the practice for some
time, I do not think that he would be
-so accurate in his shooting, and, so,
he will have to keep up the training
so that he would be well up in it all
‘the time. Apart from the expenditure
‘that this may involve, it is not neces-
sary at the present moment.

‘T do not dispute the sincerity be-
‘hind this Bill or the spirit behind the
Bill. If need be, if such an emergency

. arises, if any such occasion arises, we
‘may certainly consider bringing such
a Bill, but at the present moment, 1
do not think that it is neeessary and,
‘therefore, I would appeal to the hon.
Mover to withdraw this Bill.

SHRI S. C. SAMANTA (Tamluk):
I am astonished to hear the hon. Minis-
ter asking me to withdraw the Bill.
He has just now referreq to the Lok
Sabhg resolution of 1954, That was
my resolution as amended. The Gov-
ernment of that day under the Minis-
tership of the Home Minister Dr. Katju
had accepted it. What he said at that
time and what the present hon. Minls-
ter has said are {o be compared with
each other. My hon. frieng Dr. Karni
Singh was present at the time of the
debate on my resolution in 1954 and
he would recall what 'had happened.
I have moved this Bill only with the
intention that some items should be
codified and brought in the form of a
Bill, The idea has been acrepted by
Government. The NCC wag there, the
‘Home Guards were ‘there ang every-
thing els¢ wns there. And yet this

resolution wag possed. The resolution
read as follows:

“This House is of opinion that
with 2 view (o Inculeate disclpline,
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markmanship, initiative, ang leader-
ship in the youth community, Gov-
ernment should immediately provide
all proper and practicable facililies
to rifle-straining  institulions in
India.”.

This was the resolulion passed in
1954. In 1963, the civil rifle-training
scheme was renovated, as the hon:
Minister was just telling us. I wanted
to codify that renovated scheme and
nothing else. Some of my friends
who were speaking about expenditure
said that there would be further ex-
penditure and we would not have the
necessary money for it. As Members
of Parliament, we know how much we
spend on the Deience and Home Minis-
tries. If there be necessily, money
will come as it is coming now.

My intention was to have a central
board for the training srheme. That
Central board and Central scheme were
formed in 1954 after the resolution
was passed. State Boards were also
to be formed, but I think there are
no State Boards.

As regards the civilian people, it is
necessary that they should keep on
being trained for years fo come. They
will be given training for six months,
and after that they will know now to
handle the rifle, and when ernergency
comes, they will be called and all at
once they will join ang wage the war.

With this end in view, 1 wanted to
todify the civil rifle-training associa-
tion. If Government think that {he
things that were mentioned in the re-
solution are being carried out, I shall
he the first man to withdraw my Bill.
If Government take the responsibilily
to see that civilian people will be cal-
leq and they wil] be helpeq to go to
the rifie-training institutions, then I
shall have no he itation in withdrawinm
the ‘Bill. If s fHiclent nssurnnee is
glven to me that the things that T have
mentioned in the Bill would be token
up by Governm:mt, I am prepared to
withdraw the Bill
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SI—l‘RI F. H. MOHSIN As I have
mentioned already, the central board
has been formed, and we have request-
-ed the State Governments also to form
such State Boards. There is no bar
1o any citizen being traineq in the use
of rifles. We do not bar any citizen
from going to a rifle training institu-
‘tion and enlist himself as a member
angd get himself trained. But what we
do not want is compulsory to train
every ‘youth between the agges of 20
and 30. We do not want the element
of compulsion that everybody will have
to get himself trained in the use of
rifles. Certainly, these institutions are
‘there to welcome them and give train-
ing to whosoever wants,

‘MR. DEPUTY-SPEAKER: Before I
ascertain from Shri S. C. Samanta
whether he would like to withdraw the
Bill or not, I shall first put the amend-
ments to the motion for consideration
‘to the vote of the House ahd dispose
them of first.

The question is:

“That the Bill bhe circulated for
the purpose of eliciting opinion
thereon by the 31st March, 1973.”

The motion was mnegalived.

MR. DEPUTY-SPEAKER: The ques-
‘tion is:

“That the Bill to provide for com-
pulsory training in rifle-shooting to
.all able-bodieq citizens between the
age of twenty and thirty years, be
referred to a Select Committee con-
sisling of 10 members, namely, Shri
S. M. Banerjee, Shri Dharnidhar
Basumatari. Shri Jyolirmoy Bosu.
Shri M. C. Daga. Shri Samar Guha.
Shri Shyam Sunder Mohapatra, Shri
S. M. Siddayya, Shri Shankar Dayal
Singh. Shri Atal Bihari Vajpayee,
and Shri Subodh Hansda, with ins-
tructions to report by the last day
of the second week of the next ses-
gion.”. (5).

The motion was nagatived,
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MR, DEPUTY-SPEAKE:R Does Shri
S. C. Samanta want to withdraw his
Bill,

'SHRI'S. C. SAMANTA: I beg leave
of the House to withdraw my Bill.

MR. DEPUTY—SPEAKER The ques-
tion is:

“That leave be granted to Shri S.
C. Samanta to withdraw the Bill to
‘provide for compulsory training in
‘rifle-shooting to all able-bodied citi-
‘zens between the age of twenty and
‘thirty years”.

The motion was adopted.

SHRI S. C. Samanta: I withdraw
the Bill,
—
15.28 hrs.
CONSTITUTION (AMENDMENT)
BILL

(Amendment of Eighth Schedule)

'DR. KARNI SINGH (Bikaner): Mr
Deputy-Speaker, Sir, I consider it &
unique honour to have the opportunity
once again to ihtroduce a Bill to get
recognition for the Rajasthani langu-
age and to have if placed on the
Eighth Schedule in its rightful place.
In 1967-68, I had brought forward a
similar Bill before this House,

I am very happy to say that since
the last time I had brought forivard
my Bill before the House, the Sahitya
Akadami has recognised Rajasthani on
a par with the other languages of
India. I Delieve that this happened
last year,

I would lke at the very outset to
clarify my position. I am one of those
who want to see that Hindi Lecomes
the lingua franca of India, and thet
each ang overy cltizen of Ihdip learn
{n speak Hindi. T should like 1o see
Hindi a8 the link lunguage. When [
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bring before this House g Bill to have
Rajasthani recognised I am not in any
way trying to minimise the importiance
of Hindi or remove the cohesive langu-
age that we are trying to work out.
But the fact remains that States all
around Rajasthan, for that matter all
over the country, have their regional
ianguages, Punjab, our -border State
has Punjabi recognised; Gujarat, south
of us, have their language. Mzaharash-
tra has its language. Of course South
has a variety of languages and so has
Bengal and Orissa and so on. It is
not the intention of any Rajasthani,
whether inside this House or outside,
to iry o do anything to bring about
the disintegration of the couniry. Far
from it. Our intention is and it has
been accepted by the country that
through the recognition of regional
lanhguageg the cohesiveness in each
State increases. Twg crores or more
speak Rajasthanj today. For some un-
fortunate reason Rajasthanj has mnot
been recognised as a language and this
is exactly what we want to correct.
Only 34 per cent of Indians speak
Hindi. I should like fo see 100 per
cent of Indians speak Hindi. But we
have t0 recognise certain facts. If
the argument is put forward that if
Rajasthani were recognised today a
great, big chunk of what may be
called Hindi-speaking area will disap-
pear, I think it is wrong, because whe-
ther vou regard Rajasthan as a Hindi-
speaking area or not, you have to con-
tend with the basic fact that we
Rajasthanis learn Hindi; we do not
speak Hindi from our birth- We go
to school or college and we have learnt
Hindi. We do not object tg that. One
fact doeg remain that at the time of
our birth in early school years we
know Rajasthani which is our mother
longue, just like Punjabi, Gujarati or
Marathi,

I helieve the census figures are not
out. But T wus told that in the last
census almost two  crores of people
wore supposed to be Ruajasthani spenk-
ing. They were npenttorgg al] over the
world, I con (eIl you from my long
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travels. I have been to Madras and
Calcutta and I found people speaking
Rajasthani as they were from our
State. Even in Burma, Cambodia,
Hong Kong, England, all over the place
where Rajasthani peovple are, they
generally speak in their own language.
There is nothing bad about it, because
after all the language that you learn
from your childhood 1s the language
in which you wish to speak,
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I am no authority on linguistics and
languages and I happen to be one of
those lucky men who drew the ballot
today to have my Bill before the
House. But I will substantiate what I
say by extracts from some of the
world’s topmost people, particularly
some of our big leaders in the country
whose pictures adorn the Centra] Hall
today. I think that what they say will
carry more force than what I say. If
you will give me a little time I shall
substantiate what I say from some of
the learned quotations from our great
leaders.

Mr. Nehru, the map I have always
respected from my childhood, I shall
quote first and foremost. At the
Rajasthan Sahitya Sammelan in  Jai-
pur, Pandit Nehru said:

“We must clearly understand
that we desire the development
of the provincial languages like
Bengali, Marathi, Gujarati, Tamil,
Telugu, Kannadi, Malayalam and
Rajasthani”.

Mark the v :rd Rajasthani.

“In each provine its own langu-
age comes foremost”. “Some peo-
ple talk of one nation, one culture,
ong language. That cry teminds me
of some of the fascist ang nazi slo-
gans of old. We are one nafion, of
course. But {o try to rogiment it
in one way will mean disccrd, con-
flict and bitterness”.

It is ofien said by many persons that
Rajasthani should not bLe recognised
angd then when 1 ask those people whe-
ther they have their own State langu-
uge, they admit that they have. 1T
thould like to make this quite elear.
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We Rajasthanis are prepared to make
any sacrifice for our nation provided
there is a time-bound programme
brought before this House that all the
major languages of the country, with-
in a period of ten or 20 or 30 years,
will all be put away and that Hindi
will become the only language of the
country. In that case I am prepared
to withdraw my Bill right now. But
if it is the desire that other State lan-
guages should continue, I must respect-
fully submit that it is my desire as a
citizen coming from Rajasthan ang as
a proud Indian that the Rajasthani
language must also have its due share
and given equal status with the langu-
ages of our neighbouring  States.

Often the argument is put forward
that in Rajasthan there is not one
language; there are various dialects, I
shall go into that a little later.
say this much. Ng matter what langu-
age and no matter in what country
you have dialects changes will take
place. They say in Rajasthan Jalpuri,
Bikaneri. Jodhpuri, Udaipuri: ete. is
spoken but it is true that it is the
same language, the same derivation.
If you go to the United States and
visit the Northern Stales ang the
Southern States, the same English is
spoken differently dnd there are dia-
lect changes: yet it is called English.

AN HON. MEMBER.:
sound like English.

It does not

DR. KARNI SINGH; You ought to
answer that. Take England, You go
to Wales. Scotland. or the ILondon
area or Soutlhern England. They do
not speak English the same way; it is
still the Queen's English. Therefore
1o merely say that just hecouse dialect

changes  have taken place and so
Rajastham is not a language, I am
afraid. ir not fair. You go to the

villages today. Little children spenk
Rajasthani: they do not speak Hindi.
1 want to say that children in every
cornor of the country should loarn to
spenk Hindl but that does not do awny
with the foet thant Rajasthani is our
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mother tongue. How the States in
the South have developed because of
their language anq how the States in
the East have developed because of
their language' Bezause children at
the smallest age are able tp grasp
what is being taught. I can tell you
from my experience that in the smal-
ler classes—Mr, Nahata would bear
me out because we come from the
desert regions—in the desert regions
the school teachers have to teach Hindi
by translating it first into Rajasthani
and then explaining it in Hindi. That
is not unusual because after all the

child cannot grasp it all that quickly.

Because of the richness of its lite-
rature too it has a right to be recog-
nised as a lahguage; its right for re-
cognition cannost be disputed, in my
opinion. ;We only have to go the great
Meera Bhajans which are world
famous {oday; many of them are in
Rajasthani and she came from Rajas-
than: we are proud of her. '

Dr. Becomfield, an eminent America
Scholar has in his hook ‘“l.anguage”
also recognised Rajasthani as one of
the major languages ang place it as
the 25th languge of the world in rela-
tion to the number of penple speaking
it. Another greai authority on langu-
ages, the late Sir Asutosh Mukherjee
says.

“But Bardic (Rajasthani) poems
are also important as literary docu-
ments. They have 5 literary value
and taken logether form a litera-
ture. which better known, is sure to
ocrupy a most distinguished place
amongst the literature of the new
Indian vernaculars."

Dr, Tessitori of TItaly who visited
Rajusthan 75-80 veors ago. while re-
viewing the work ‘Krishna Rukmani-
ri-Veli' by Rathore Prithvirai of Blka-
ner  onge of my aneestors. I om prond
lo S0y - -Huys:
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“This Veli of Krishna and Ruk-
mani by Rathore Prithviraja of
Biakaner, is one of the most fluent

gems in the rich mine of Rajasthani
literature.”

Look at some of the rublished
works. I have a list of 200 books
here, far too many to read out. I
have collected a whole lot of books
here; they are all books in Rajasthani
and it cannot be said that this repre-
sents a mihority. There are far too
many. I would like to make another
quetation from another very learned
scholar the <Chancellor, in fact the
pounder of the Benaras Hindu Univer-
sity, Pandit Madan Mohan Malviya:

“TrsrEATET T AT AT 20
UFEATHT q1ged d &1 avfged
2 |t & qrfger W zEsTr
fremr sam 2 @ F1A &
wTdrT Aagasl & far o g
qLATT FHAT  HEATTF B | TF
gro-g-a? arfger M7 gEwr amr
F IEW AT FE EET A
gravgs g | & 3u faa €Y 39w
st § g, 97 fgrg fawafaamea
¥ srweqet w1 gatrget fawm
wqrfua g1 s "

The picture of the great man hangs
in the Ceniral Hall. I will guote an-

other great man, Habindranath
Tugore:

“afFw @ &1 FTEW AT qTA-
g1 % seiw arfger & Prefy 7 Pt
Fife &1 aqrav stAr & vy T
F oox vy & A7 arfger fwtor
far 34 wve @ e W
wE ALL A qran

I vmelerline the word bhugha becausc
ihey nny Rajasthani is anly a dinlect
And nog a longuage.
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‘e Wi wiia W
W ogw wiad, W ow I §
g 7 I & fad &
&IX WIWaN & fa¥ Mea N =g
2| THEATAY W0 & geas g
¥ S i Y WrEET W@ g
& 3z Uweqr F Aifew fafa
AT wEd Wd & fa¥ wiex &
faem & 7

Now, we have to go back a few cen-
turies. Abul Fazil in his book Ain-e-
Akbari writes:

“Throughout the wide exient of
Hindustan, many are the dialect that
ara spoken and the diversity of these
that do not exclude a common inter-
intelligibility are innumerable. These
forms of speech that are not under-
stood one of another are the dialect
of Delhi. Bengal, Multan, Marwar—
what we now call Rajasthan—Guja-
rat., Telingana, Marhatta Karna-
tik, Sindh; Afghan of Shal (bet-
weer, Sindh, Kabul and Kandhar),
Baluchistan and Kashmir.”

Coming to the yardsticks of a langu-
age, The Sahitya Academy has laid
down certain requirements kefore a
language can be recognised. They are
structurally independent language,
grammar, continuous  history and
tradition for three centuries, and a
dictionary. I will go through these
one by one. Regarding grammar. we
have this pamphlet:

AT AT =TT 9R/T, SAg”

Fr wetAa AR e T
& gaarr w1-faatro i guen faas
faarT wredy

This refers to all the grammoar books
that have been  published. Every
lunguage must have u dictionary. I
think very foew hon. members in  this
Houwse woulg  perhps know that we
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have a huge compiled work, a diction-

ary, in Rajasthani language. There
are three ‘volumes but I have only
two, produced by the very nrotable

scholar, Sitaram Lalsa, from Jodhpur-

AN HON. MEMBER: Is it
Rajasthani to Hindi?

from

DR. KARNI SINGH: I think it uses
Rajasthani to explain Rajasthani.
Then comes the requirements of
Yiteratune. I have already exhibited
to you a book list of 200 books. Then
there should be perfodicals. I have
got here a complete list of periodicals
brought out in Rajasthani from
various parts of Rajasthan like Rahstra
Bharti, Bikaner, Ledesar from Cal-
cutta, Rajasthani Vir from Poona
Parampara from Jodhpur, Shodh Pat-
rika from Udaipur, Sanyukta Rajas-
than from Ajmer ang so on.

Another requirement of s language
is daily newspapers. Here is Marwar
Times a daily published from Jodhpur
in Rajasthani. There is the require-
ment that a language must be spoken
by a very large number of people. It
i my estimatlion that 2 crores of peo-
ple residing within the State and 1
crore outside speak Rajasthanl. Of
course there are many people in the
horder areas who will be bilingual or
multilingual. In North Rajasthan,
Punjabi is gpoken; in south Rajasthan
Gujarati is spoken. In eastern Rajas-
than, we have Brajbasha. These are
quite natural,

Another argument put up against
Rajasthani is thai we do not have a
geript, whereas Gujarati, Tamil and
nthev languages have a separate script.
Rajasthani uses the Devanagar: script.
To that, my answer is simple. Marathi
uses Devanagari seript and still it is
a zeparate language. The gnme should
apply to Rajasthani also.

There is one very important quota-
ticn [ must give the House and that
is from Dr.  Tessitori, which furthev
strengthens the olaim of  Rajasthan!
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about structural ind._quhdence, gram-
mar and continuous history and tradi-
tion of three centuries;

“In Western India Shaurseni Apa--
bhrandgha wassucceeded by that
form of language which I have
chosen to call Western Rajasthani
and other Old Gujarati. This was in
use over the whole of Gujarat and
Western Rajputana and flourished

« till about the end of the 16th Cen-
tury AD. when finally developed
into two  distinct wvernaculars—

Modern Gujarati and Modern Mar-
wari.”

Dr. Tessitori has also said in the
introduction to his notes on the gram--
mar of the Old Western Raijasthani
with special reference to Apabhransha
and Gujarati ang Marwarl:

“fag weT WY AR g
afgasdt wsearr T faar g W<
z7 9t w fagsr fagwor 3 «r
T § q@ AT qIAT FT GFAm
AaE g1 "I arg & gAEr
wafrs afeat 1 @i 3 o
TAT AT AREATET F AW A
ST Srar & 1"

F:0 93 ¢ FF g ar &1 7
grew ofedt ToeqTAY F A9
QRTIAT FITH 3 A qed & A A=
UAT F 1T G ARIIET H ATH Y
gETeaT § 9UH F AWt aed & A
aerdt F A @ oA ¥
339 & g9 § W 3§ q7g A%
WET #saA: £7 41\ w1 afenfea
wr 2

What more do you want?

Then, there must be research insti-
tutions In any langunge. T have got
here o Ust of 13 resenrch institutions:
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Sahitya Samiti, Bissau; Rajasthani
Basha Prachar Sabha, Jaipur, Sadul
Rajasthani Research Institute, Bika-
ner, Bharatiya Vidhya Mandir Shodh
Pratishthan, Bikaner, Prachya Vidya
Pratishthan Sabha, Bikaner, Prachya
Vidya Pratishthan, Jodhpur, Chopsani
Shodh Prathishthan, Jedhpur, Sahitya
Shodh Sansthan ~ Barunda, Jodhpur,
Rajasthan Sahitya Akadunj, Uaaipur,
Rajasthani Bhasha Prachar Sabhar,
Jaipur and so on. They are represen-
tative of the wl_mle State.

Another thing is there should be
movie films in modern times in any
language. I know of at least three
Rajasthani films:

qiAy ard quEd
Aare s fag
g 9T

May be Mr. Nahata will mention a
few others,

st A 97 SO (areft) @ =
FrReaTAr ® arfEd o

DR. KARNI SINGH: Sir, if I have
your permission, I will speak in
Raojasthani. Last time 1 was stopped
because it is not a recognised langu-
age. I will be glad to speak in Rajas-
thani. If the other members cannot
have a simultaneous translation, it is
not my fault.

AN HON. MEMBER: Please continue
in English.

DR. KARNI SINGH: Yes. Another
thing, is. the modern of instruction
should alse he Rajnsthani. When the
Integrotion of the Statey took place 28
voars ngo. the lvaders, mostly Congress
ieaders, declded that Rujasthan would
be u Mindl-sponking area ond conse-
quently the clahm of Rajasthani went
over board. 1 huave before me here.
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THEAT WINT-TETT AT |
et T fAaw oT qrgaEy

This gives the syllabug for education.
So, this is a thing which very much
exists today.

All India Radio today also broad-
casts programmes in Rajasthoni,

I think we have fulfilleq all the
requirements laid down by the Sahitya
Academy ang I do not see why Rajas-
thani cannot be recognmised, now that
it has already neceived a3 certain
amount of recognition &g a result of
the Sahitya Academy having recognis-
ed it as being on par with the other
languages of India last year,

Take the richness of Rajasthani
language. We have bardic, folk lore,
historical khyats and balen, religious,
drama (khyal and rammat), novel,
biographies, stories, poems, transla-
tions, etec. An innumerable number
of sourceg are available.

I cannot conclude unless I once more
make reference to some great leaders.
But, before I do that, will quote Shri
Sukhadia, the ex-Chief Minister of
Rajasthan, who wrote to me when I
made a request about the Rajasthani

language:

“After giving very careful consi~
deration of the matter, therefore, we
have recommended to the Govern-
ment of Indizg that the Rajasthani
language should be officially recog-
nised by the all India Sahitya Aka-
demi and in other forums as one of

the literary languages of the coun-
try.”

Then the greal Jawaharlal Nehru,
again, at the All India Sahitya Sam-
melan at Dinajpur said:

“g¥ g ATY HIG TE THH
afy afgd fs dwar, gy -
iy, mifaa, d9. w=rT. wA T



281 Codnstitution
(Amdt,)) Bill

AT o AR T AT
STTGTST FT TEHT 9180 8, gL A+
¥ Fgr =y wrar & waw g |
ar fergeamt TseweT Waw #
o g =ifgy, afea aeda
q1TAT F NS & =7 gwar g 1

Having said all this, I can only say
this much that we, the people of Rajas-
than, are not destructive. We want
to see this country become one strong,
homogenous, great nation so that we
can stand up with our heads high and
‘say we are Indians. But the diversi-
fication of the various languageg in the
country cannot be ignored. As Shri
Nehru himself has said, we want that
a rightful place is given to all qur
languages. Then, like our neighbours
in Punjab, Gujarat, Maharashtra and
some other States who speak their own
language, we can also proudly speak
our own language. At the same time,
make Hindi the lingue franca of
dndia, make Hihdi the link language
of the country, thereby uniting the
country. The Bill, therefore, seeks
‘Tecognition of this language in the
Eighth Schedule.

At this stage, I would like to clarify
one point before anybody says any-
thing to the contrary. It is not my
desire at this stage that we should
have the Rajasthani language to be-
come the administrative language or
the language for higher education. For
that I would like the Central Govern-
ment ang the Stata Government to
appeint a committee which will go into
this question in great depth gnd then
take their own decision whether the
Rajasthani language, once it is glven
recognition, should be made into an
administrative language or a language
for highor eduzation or not. That, I
think is a decision that should be left
1o exports

S50, T commeng this Bill for conside-
vibien angd  passing by this  jugust
Houre and 1 hape that Shrimnij Indira

“The priginal  speech was delivered
29361510,
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Gandhi, who I know ig very fair-mind-
ed, who is the daughter of the great
Jawaharlal whom I have quoted, would
be sympathetic to our cause and will
see that this Bill is accepied and pas-

sed.
Sir, I move:

““That the Bill further to amend
the Constitution of India be taken
into consideration.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

There is a mofion by Shri M. C. Daga
for circulating the Bill for purpose of
eliciting public opinion. Would he
like to move it?

SHRI M. C. DAGA: I beg to move:

“That the Bill be circulateq for
the purpose of eliciting cpinion
thereon by the 31 March, 1973.”

MADHURYYA HALDAR
Deputy-Speaker,
this Bill of

*SHRI
(Mathurapur): Mr.
Sir, I rise to support
Dr. Karni Singh on behalf of my
party, The Rajasthani  lsnguage
should find a place in the Eighth
Schedule of the Constitution. But
while advocating its inclusion in the
Eighth Schedule, Dr. Karni Singh ap-
peareq to have an apprehension that
a conflict may develop between Rajas-
thani and Hindi. This perhaps Is not
unfounded but there need not be any
conflict amongst  wvarious labhguages.
Dr. Karni Singh has produced proof
of the publication ip  wvarinus news-
papers angd periodicals and hkooks In
the Rajasthani languaces and hos also
aueded from tha sayingg of many sele-
beated porsons in support of  his avgu-
menty for o inclagion of Rojasthani in
the Fighth  Schedule. Al 1his eflort
was perhaps not ne CEROYY becauge it
i hut naltural thag a language spuken
by over two crores of Indliiery should

in Bendali
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justly be recognised ang included In
the Eighth Schedule. Any negation of
this will be Tunreasonable and unjust.
Only 15 languages have been included
in the Eighth Schedule of the Constitu-
tion. The Rajasthani language should
also have been included therein long
ago. Along with this, I will also say,
Sir, that the Nepalese language is
spoken by a large number »{ people
in the Darjeeling district of West
Bengal. Keeping in view the aspira-
tions of the Nepalese speaking people
ang the agitations entered upon by
them for a long time for recognition
of their language, the Nepalese langu-
age should also be included in the
Eighlh Schedule. Some time back
when gur Prime Minhister visited Dar-
jeeling, the Nepalese speaking people
there agitateq before her for recogni-
tion of their language. They hag also
given call for a ‘bandh’ in this con-
nection and that bandh was totally
successful. All this goes to prove that
the people speaking different lJanguages
in our muilti-lingual country aspire
for recognition of their own language
and for gaining equal status with other
languages in the country. I will fur-
ther say that in addition to Rajasthani
and Nepalese languages, the Santhali
language should also find a place in
the Eighth Schedule. The Santhali
language is spoken by a large num-
ber of people in the Santhal Parganas
of Bihar. in the Midnapore district of
Wost Bengal, and in a large area in
Orissa. This language should there-
fore bg accorded due reecgrition. I
will also like tp peint out that although
we have accepted English as our offi-
cial language, this language doeg not
figure in the Eighth Schedule. Sir,
English is the mother tongue of the
Anglo-Indians and this has also been
accepted in Nagalang and Meghalaya
as the State language. [ will there-
fore urge that Englisth mny also be
intluded in the Bighth Schetule.

I am of the view, Sir, that all the
langunges  spoken by a  Aubstantinl
number uf people in India showd be
includen in the ecighth Schedule. The
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Government should advance ali the
facilities ang encouragement to these
language to flourish ang blossom. The
whole of India may be visualised as a
beautiful flower with all the languages
forming its petals. I wil] conclude
with a well known quotation which
says “Let the hundred Ffowers blos-
som.”

284

SHRI AMRIT NAHATA (Barmer):
Mr. Deputy-Speaker, Sir, whenever
the demand for the inclusion of
a particular language ip the Eighth
Schedule is raised, it is guite often
misunderstood. The languages includ-
eq in the Eigth Schedule are nol State
languages; they are all our national
languages. The spirit of the Constitu-
tion must be understood very clearly.
Hindi is our State language, inter-
language.
The purpose of. the Eighth Schedule
is that Hindi shall draw from and
enrich itself from the languages men-
tioned in the Eighth Schedule. That

is the letter "and spirit of the Eighth

Schedule of the Constitution. . Now,
why should arybody deprive Hindi of
enriching itself and drawing from
Rajasthani?

MR. DEPUTY-SPEAKER: Coulg not
that be dome without putting ip the
Eighth Schedule?

SHRI AMRIT NAHATA: If Hindi is
doing it already, then why should
anybody oppose the inclusion of Rajas-
thani in the Eighth Schedule?

16 hrs,

H is in the inferest of Hindi to draw
liberalty from Rajasthani. Rajasthani
i3 not a dialect of Hindi. You ask
any Hnguist anywhere in the world
and he will telh you that Hindi is a
derivative from Apabhransha whereas
Rajasthani is a deivative from Sour-
geni. They  are two diametyrically
opposite language foamilies. Gujaruti,
Sindhi and Rajasthanl belong to  one
family. All these three lunguages are
derivatives from Sourseni. They have
nothing in common with Hindi.
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What are essentials for a language?
They are, grammer, syntax sng dic-
tionary. As my learned friend, Dr-
Karni Sirgh said, we have a lexicon
in Rajasthani in four volumes. This
dictionary contains 2 lakh words in
Rajasthani language. In Hindi, for
example, we have gender in verb.

TF FT4T 3 | Frar Sy &1

Many people, Bengali-speaking people,
do not understand what is this. They
often mix up masculine and feminine
genders. Probably, south  Indians
elso. If it is a small booklet, it is
feminine; if it is a book, it is mas-
culine.
#7 7@ g | qEdF W)

In Hindi, we have gender in verb. In
Rajasthani we do not have it:

i 1S,
whether it is a man speaking or a
woman Speaking. It is a qualitative
difference from Hindi language. The

syntax is different from Hindi langu-
age. Sanskrit is also like that.

Sir, the sub-conscious fear is that if
Rajasthani is included in the Eighth
Schedule and if about 3 crore people
are considered as Rajasthani-speaking
people, the number of Hindi-speaking
people will shrink. Now, this fear is
baseless. We are champions of Hindi.
In this very House, whenever the
question of Hindi arises, we have
championed the cause of Hindi, Even
now, while I support the cause of
Rajasthani, I am for Hindi. Hindi
should no{ depend for its claim of be-
coming the national language only on
the numbers of the people who speak
that language. On  paper, you may
say. 3 croreg additional peopie speak
in Hindi. But, in fact, they do not.

Today. if any do-toy goes {y Rajas-
than, in any corner of Rajasthan. in
any village of Rajnsthan, if he does
not speak and understand Rijasthani,
he can never dingnose a -liscase If a
judge dues not understand Rajasthani,
he can never récorg cvidence. If o
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politician does not speak and under-
stand Rajasthani, he can never win
electicns in any part of Rajasthan.

If an administrator does not speak or
understand Rajasthani, he eannot ad-

minister in any part of Rajasthan.

De facto Rajasthani is the State langu-

age of the Rajasthan. In panchayti

raj institutions, in gram panchayats.
in panchayat samities, in zila pari-

shads, the actual deliberations take

place in Rajasthani. In courts, in

offices, people speak Rajasthaii. It is

the spoken language of Rajasthan.

Therefore, it is the rightful claim of

Rajasthani to get an honourable place

in the Eighth Schedule.

- It is true Rajasthani has mavy dia~
lects. So-has Hindi. Hindi spoken by
people in eastern U.P, is different from
Hindj spoken by people i western
UP. Each language has its dialect:
That proves that . Rajasthani toe is
independent language. Th@se langu-
age question cannot be decideq on poli-
tical grounds. The lihguists,. the
authorities on languages, have all
agreed that Rajasthani ig a languge.
That is why the Sahitya Akademi has
already awarded recognition to Rajas-
thani language. The authorililes on
languages are unanimous, right from
Prof. Tessitory ty Tagore, from Nehri
to Shri Jai Narain Vyas. Dy, Suniti
Kumar Chatterji who was the first
Chairman of the Language Commis-
sion and a few other literarvy figures
all are agreed that Rajasthani is an
independent language.

Last time when we discussed this
question, Shri Gokhale said, he is
not opposed fo this demang but the
fear is thalt many languages will cla-
mour for inclusion in the Eighth Sche-
dule. What is the harm? The more the
diversity. the more the vrriety, the
more the richness we have i our cul-
turgl and literary fleld of our country,
the more enrviched, the more beautiful
and more glorious our naticnal heri-
tage becumes, Iy tals coltural and
literary gardun of ours let many flow-
ors of ditferent huey bloom.  Thuat wil)
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enrich our national life. Therefore, I
am not of the opinion that more langu-
ages in the Eigth Schedule will mean
digintegration. Integration and unity
does not mean uniformity. Unity in
in diversity is the real unily. And
we are of course, for unity. But that
tvpe of unity is a fascist unity. Nehru
used to speak again and again em-
phasizing the richness, the variety,
the divers.ty, that is there in our
courtry,

Lastly, I would only give you one
interesting illustration of how a poli-
tician was contesting electicns in Rajas-
than and who did not speak and under-
stand Rajasthari. He went fo g vil-
lage of Rajastnan. A loud-speaker
was fitted on his jeep. He started
speaking in Hindi and he wanted to
explain to the illiterate people of that
village the distinction between demo-
cracy and autocracy, the difference
between the feudal system and the
democratic system. So, ip Hindi he
used to say:

adFddd W< USLE  FT OFAT
AAAT ATfEd

He went on explaining the distinction,
the difference, between various sys-
tems. Now, Anter in Hindi means,
difference; but in Rajasthani, it means,
scert. Some youngman was listening
to thatt He was newly married, When
he went home he found his newly-
wed wife very angry. He  asked,
“Why are you so angry?”. She replied,
“That man selling scent came to the
village. Why have you not brought
2 zzttis of scent for me?”. Anter was
anderstood by the villagers as scent.
e was explainirg the difference bet-
ween democracy - and ~ autocracy. But
peopl> thought that he was a pedlar
selling scent. That is the story going
round our various parts of the count-
ry.

Don’'t deprive our children from

learning through their mother-tongue.
All  educationists all over the world
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agree that the medium of instruction
must be mother-tongue. You are

handicapping millions of our children,
you are retarding their intellectual
growth, by fostering on them a langu-
age which they do not learn with
motner's milk. Therefore, to do jus-
tice to s:hool-going children, let Rajas-
thani be introduced as a medium of
irstruction so that our boys and girls
also  contribute their mite towards
genera] overall national welfsre.

SHRIMATI GAYATRI DEVI OF
JAIPUR (Jaipur): Mr. Deputy-
Speaker, Sir, I rise to support Dr.

Karni Singh’s Bill. Dr. Karni Singh
has given such an interesting speech
and has given so many reasohs why
Rajasthani should be put in the
Eighth Schedule. Mr. Amrit Nahata
has also supported this Bill. So, there
is not really very much for me to say
except that I too like the rest of
Members of the House do not feel that
this should be a political issue. No-
body is arguing with the fact that we

wish Hindi to become our
national language. As speakers
before me have said, it would be a

very sad day if the Rajasthani child-
ren were not taught and brought up
in their mother-tongue. 1 myself
said when this issue of Hindl was
being raiséd, that the people in Bengal
from where I come would feel it very
bad if one day their children could not
read Bengali and have to read the
Hindi translations. The same applies
to Rajasthani. There is such a rich
cultural heritage all over our country,
and if we are going to ignore this,
very soon we will fing that children
in this country, in the coming genera-

tions, have forgotfen their mother-
torgue. Sanskrit is now a dead langu-
age. Pali is now a dead language,

and there are certain other dead
languages in India. Let ug not be res-
ponsible for being a party to making
languages like Rajasthani and other
rich languages of our couhtry dead
within a few generations. That is why.
I would beg of the members of this
House not to consider this as p poli-
tical question but realise that, if we
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want the cultural heritage in India to
be varieq and rich, the language of

Rajasthan{ should be included in the

Eaghth Schedule.

St g aTR (smeT) -
JAEAA WY, TIAMI & T99 9T
atrr%meﬁero Foff tag 7 i fagaw
wegd far & gawT § gew & gwdq
FAT E | TS § qEqT J arerv
g1 IgF 12 A7 RO IHaT AE agr
o¥ S fore fear 1 5 o€ w7 fw
g WTNT g wquT § A & afay
gat forar & 737
16.13 hrs.

[Shri R. D. Bhandare in the Chair]

F mowr ofas aww T AT
SR | gaAr & wg R rereare
W F 7 AT qe9 § W 98 0F qOgq
3T qsiraT STaT ¥ | F wTeEy ey
FT OF IIEIT AT ATZAT § 4§ AT
& foa f& & Toeqrey wrar steaT §
¥ srrar g v 310 Foff fag ¥ oY fadas
geger o @ @ o T e it
a9 AT N W1 TG AAMT a9 qrES
F AT F AT A9 fowT o @
FT HIT 7T = TG F, AT FF geaT
Fh g7 ) fadaw & fyeg e
9@r, afFT Tg g faw At A A
&It | e Hoagr § fF
e A = ot At <@ g,
TR FT I99 HIX 7G4 W faws

ATAT |
W TSI # AT T, AT T aey

FDF | VM AATT F TG ¥ W TRIT
A warrr 2w :

HAAT F T T T AT TN RS
TRIT AT W B qiN fawrd myw g
THEATA AMT § 0F Y e & fy
WA e § o & R ¥ amwarsan by
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AT ¥ Iz AR For F fod qiw
giedY, afgqr, Az A wifwst
Feafaar mfe wee @ &, T SFIT
T AR dw ¥ far Swfer, e,
Frefeqt, aredr, sfedt, e =fe
oz oy E, T AR A T AR AT F
far @er @Y, weer w4, @fear
qre#t mifE weg WA & | AfF T
WTST ¥ T AT IF § qfed w9 &
Fx qifsfas gfee ¥ ay argar 2 &
Y iy | weR o wfqur # ey
srqrE T oF | IEE IIT GIET FIE
T HIT HTNT F T AAT &Y § | e
¥ s AT @Rt TIASATHT WINT FT
Ay F W AR 0F FAS A0
TG F AIGA . & AT AR F FAS
trarfwﬁﬁmm«ﬂm%r%l EL
atgﬁmmmmm@ﬁ
T AN AR AT, WIS A AT
78 X & Y A8 TOETT F qTH w2

AL

FO @ri 7 &g fw o F 3o
T TR § Y S HT qHIT FAT TGS
& AR felr o wfiet £ e H ¥
THEAHY ATAT T FH FCH HAAT 3T
g 3T AgY § 1 ¥ s & ravg
A& g, 7 et FF wrepeTeT srar Rfe
Wt & fareg 7€ §, § Fgr argan g
ard wIeTT AW T AT & | 9 7Y
S F AT FT ITHT AT T AEFT
& WX ag agi 99 B & | wfwe & T~
Tt AT A grEIET WY & ATHA
A FIAT AEAT § | A5 977 [T THT
F A% AT F g W T MIT grev
Frad & A7 arAT § qrIT 437 9THT WY
AT} L OF AT 0X F wwa A1 Agfaar
wF fav o7 9¥ gy go avEm wr
arft AR AT v € ey § 2 fi
wh wfor wYy gfeofy o agw oy %
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qrey I ¥ fadr o st 9T T 1 ST
¥ agr Fw ar 1 gfol ¥ gfor & @=r
fr ager g @, gfor ¥ =gy & w7l oae
g o1 1 3dY AT FW FQ A0 A F
AR AT A | IART @ FL T gl
¥ e gl wR ¥ 5 ag AT 7 W
e

geal ¥ AT qredl AT T OJEqT q
g ax 13 afaz7t ) fva fafr @t sror )

a7 gad w30 347 3 fF g aad
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g1
S 1 Argr agr g aae Sify w1 A0
F dr a7 FII0 A0 14T ATAT AT |
Fg A UFENT #TEH AT
AT X ATEAT wxar § oA A
FOZ AW FY TSTEATAT AT FT IART
wA A i 1 Agr o7 = ggifear
& | FZ TrAeA ¥ T FC AT E AN
fecdy fafaezz a3 g7 33 & .@fsA
T AT F A F7 AT § a9
qg vaxr GO wF & | 45 ITH
et wirar £ & 7Y § 1 q@ TAAAE F
wredy & oY syze 1@ WY &, AT g4
g ¥ TwemY w1 fadte 7 Y AR
faq Traeqia ® ¥30 FAT AfEFHT G
XAAT | IAFT AR wAAT AEY FF -
ware & wlafafy @57 9g worear
wrai &1 faiog w78 &

SHRI P. K. DEO (Kalahandi): Mr.
Chairman, this country is a very rich
tapesiry in which various cultures and
languages have bean inler-woven to
mase it a beautiful whole, and among
the various larguages. 14 languages
have got recognition and nre found in

the Eighth Schedule of the Constitu-
tion,

It you trace the history of the langu-
uges. vou will find thal y great work
has Lean aore ia WIR by Prof. G. A.
CGirlergom, Regarding Rajasthan
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language, he has published as many
as twelve volumes and those have been
re-printed after independence under
tye auspices of Dr, S. Radhakrishnan
when he was President of India. Re-
garding Rajasthani, he writes:

“Rajasthani means literally the
language of Rajasthan or Raj-
wara, the country of Rajputs. The
name as connecting a language has
Leen invented for the purposes of
this survey in order to distinguish
it from western Hindi on the one
hand and from- Gujarati on the
other.” 4

So, it is quite different from Western
Hindi or Gujarati. To call it an off-
shoot or branch or dialect of Hindi
will not be doing justice to Rajasthani.
If you come to modern times, the ex-
pert view on the subiect is this. Dr.
Suniti Kumar Chatlerji, the National
Professor for Literature and now the
President of the Asiatic Society . of
Calcutta, has written a book, The
Languages and Literatures of Modern
India, and there he has expressed his
conesrn that in addition to the above,
Sindhi. Rajasthani. Nepali, Bhojpuri
and Mythili. among the other Aryan
languages, deserve special treatment.
Now, Sindhi has got its rightful place
and has hesn included in the Eighth
Schedule of the Constitution and that
took place in the Third Lok Sabha
when Shri U, M. Trivedi. the leader
of the Jana Sangh, brought a non-
official Bill to include Bindhi because
a large number of refugees came afier
the Partition from Sind and they
seltled in this country. He wanted that
their language should get a rightful
place among the wvarious national
languages of this country and his nen-
official Bill was more or lesg accepled
and after an assurance., he withdrew
that Bill and the Gavernment, suo
motu, brought the Twenty-first Con-
atitution (Amendment) Bill in which
Sindhi was included among the na-
tional languages of the country.

It should be mentioned Bere that
there i3 no Sind State now even though
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in our national anthem we say Punjab,
Sind, Gujarat, ete. There is no Sind
State now.

Even then Sindhi has got its right-
ful place. Similarly, Rajasthani which
is. a very rich language and has a
heritage of its own and Dr. Suniti
Kumar Chatterji has given ample evi-
dence that it should find its rightful
place. .

I congratulate my colleague, Dr.
Karni Singh, my distinguished col-
leagus, for bringing forward this Bill
and it reminds me 1hat in the late 19th
century, when Orissa was a part of
Bengal and accidentally, Calcutta be-
came the capital of the British empire.
as a spring hoard for their imperialist
expansion, they wanled to include
Oriya as a dialect of Bengali and they
wanted 1o introduce "Bengali as the
court language and a circular was also
issued. But. at that time due tn the
unique and pairiotic gervice of Maha-
raja Ramachandra Bhanjdeo of Mayur-
banj and Sir Raja Bir Basudeo Sudhal-
dz20 of Bamra under whose patronage
the Oriya writers flourished and Oriyva
had its rightful bplace. And, when
States were carved on the hasis of
language, the various groups of the
Oriya-speaking people who were
spread in the former Madras Presi-
dency, in Madhya Pradesh and in
Bihar and in Bengal, were all put to-
gether and the State of Orissa was
farmed in 1936 along with Sind.

Similarly, I take this opportunily to
congratulale Dr. Karni Singh that he
has espoused a very good cause and
there should be no two opinions to
support this Bill. I know it will be
very difficult to get passed a non-
aMcinl BiIll with this thin altendance
in the House. But the Government
should come forward with an assur-
unce and T request Dr. Karni Singh
to withdraw his Bill so that the Gov-
c ament mny come forward 1o bring
1heivr own Bill
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Unless these things are done and
unless the various national languages
get their rightful place in the coun-
try, fisparous tendencies of dissension
will spring up and we may become a
pa-ty to it. Now, the question of
Mulki Raj and Telangana are agitating
the minds of my friend, Mr. Raghu
Ramaiah and the M.Ps of Andhra Pra-
desh. We do not want that such things
should happen. That can only happen
if rightful recognition is made of
Rajasthani language as a national
language and it finds a place’ in
Schedule VIII of our Constitution,

Thank you, Sir,

ot gEErg IO (qUEr) ;-
T g1 & A # /91 faw ofcfoafa
Fagrgar g | wfe e st 9t am
AT ° g A o & & S awaar
gagl agar Argar g+ & fely g
Y famar adf Fwar 1§ awAT §
f& & w1 g% TorwTT TerEgTET
WIT HT GHHAT § AT AG GHAS &
AfFT HIST # o W F E AR
[ €Y g T § Fgd § 5 Torear
Vot &1 wreaar wifgd 1 @® ¥ W
% TE eI AT wgd g & ) K
agomved ¥ mar | § @=ar g fr
o TiHE ¥ dfqe ¥ S ST
ATl F WFEE ¥ &1 TS & I
fagid 1w afewwr 344 AR
345 1 3G | wW @ wWEH fF
T wifewed FT qqaw AL faa g9@
TF a1 Al e % § 1 wfewa
344 ¥ Fgr T § 5 W wegeA
F 9wT F WA & 9w NH 1% /7 I
wafg F T AN F g @™ A1
wRUA AT 1 W o T
70 waw gu & 7w ¥ | K sAey A
g 5 wgi w0 3w = wray T A e
g g WA AT ¥ 1 W =Bz
T A A wot W e faeay
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2 ToEAW A FEr i e W
fey grit 1 Free F WL WO
g A FAT W@ | R 9w
H TN [EWTET W@ § HIX TG A
SIS SOL GURCUE S G
IO ST AT S & T AT
W A AT W A Ffaard gy
garg & | § s = § fr few
wrorer an gfrafady ¥ 57 s ar
aifaat & IR | Far & & 9T Aemm=
gt wrfgd few F = w@r &
WL AYH! TSEA & THE THe
FET WL HAHT  AHEIH &
fawrem F@T § A TT 97 F TqFA
g pareia e ¥ 3o fegmm &
aTg WfeT T@ I FEr & O U
| TereqEr ) WS € 1y ¥ qoEw
IAF AN FI GAAT @ § W Hr=aw
@ g f& e ag S faeded &
AT FE W@ & AT FE TAATIAANI AT
21w X o ¥ e oW g
fF faddy 1 s gomer 3ar e
WINT AE & 7 WA AR AT
WIS FT TW G N W X & oA
FT A TR ATE AT @ far
¥ AN FEEER AT NI & A

T 9ER FW | T T "
A AT AT E 1 F Fed fH e

arfy god fawrer gfamn @ faw
v Fer feel A AT & F aframn
H O TR AT | BN T agig

S OCATAYE TEX AT | A oA
aar &rAT FdT F O F am oawa

fo ww TrARdard H# wani ¥ ui
29 AW AT arfy i o fare
SN #1 A4T MR ITATY EXG 1

ZEY A3 AN Ay Awra oy 7
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WTOT TSI WO g F
wir fear & fFaw@a @ e
APTSHT ¥ Ag T X § q@ TS
fa wma ¥ maﬂ%mm
F J IAFT TIHT I g “(ﬁrq‘ga"‘;
# gg yafaq ST € 1 W7 @ wier
®1 qar gA [fEE B oA F @
Hfeed F1 AGT A AR FwR awa
F dof Q| WWH@W
g 1 ST A A FE W E Tt ey
F1 w TereaE fgrma s ? &
ST 9Tgat § F A & w8 ¥ e
SURURIEEECRELE IR R e
F1 3@ duw FE A W gEh Freg
&1 3G | fFE 7 TIET N Sewe
feg & 7 ot aww § 9 wmw W ogw
T F@ F | AW Sy oy g
AITET AT AT & T T AETH
F HEGH 7 A AR drear @
FE ATEE AEAT R 0 F WG
HTYHT 9TOT § fAegs wa § | s
Sit dery & ag wraT WY faeger wenr
2 | g A F19 93 WINT g2 A
.

W FIE IROA  0F 0F
T H UF UF F1 97 WNT F2qI)
ES

N W O qOENT FY
oA HqAT FifeEt 1 AR e
qET F ArATE e 2 Fw An
FAN AT 2 3w FEEA |qmy
A g mﬁ%ﬁﬁsaﬁ-—rm
AW AAEATAY 9107 g 2 wE
g ¥ °?

Ayt 97 PRAIT w2 &Y nf g
a9 AR AL ACLAT T mF F &
OIT A AT ATRAT FAGCIIERTICES
o At o mad A weqEt
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Hq@r g st wsifrg gard @ @
A AW & fow s § 1 Fme WS
T F A0 T Igiv qAfF 7=
FHRTL A1 qAcT o 56 a6 THH-
i s F faq aiw @ arfgasr
F, Ffaat F 3Fgr 2 faan A} Fg
faar fF oY W &1 SETET
T =ifgy o swar gfem waEAr
AET € | AN " SEA H, woer
faa=mt 7 Fgf g7 9T FTAE AT E |
g9 WIET FT fgHEa F< arer A 1
FEd &, SAH! G918 d ¢ fF 3@ W
T AT | WL Y T A St
g, aTfged 2, @l AFT 99 &7 919, 99
1 q<h @ &7 f@aE g fRe F
%7 & war feur § 7 (swawT)

FER T9 FT Afewa 344 T4
5§

“In making their recommendations
the Commission shall have due re-

gard to the industrial, cultural and
scientific advancement of India.”

“The President shall at the ex-
piration of five wvyears from the
commencement of this Constitution
and thereafier at the expiration of
ten years from such commencement

...conslitute a Commission,,..”

OIS qSEE AT g MG 2 | TEg _rd
aa:a‘rf%ﬁ:rwag‘rﬁraﬁﬁwm
a7z 0 F § gy saefus
W7 7= g1AY Afgr. fral gardr
famr ®Fr FAT =fge w7 A
wryr ZiAY adge o+ dar wrf wTHET
orrr agy fgar mar & = faw
WM HIY WA WANT A Fag
Ll T UL S A A A |

g
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s § 99 a8 & 5 go ant #r
ag W FIA AT WIRT &Y gr s
g fF S W3W ¥ 7 WiNT F1 W
faar o, feR § Wiegd &t e
faar sy orfz, gwme 3w & 7 Sy
et aifeat &

AAAE X T A W dF%
AT & | 98 TF W qEEqTEr &
frae sam, s feer gfrafeer &,
THo To & HId ¥, 9grE T & |
#ff gred @€ MR { 99U T @ § |
I AT G ¥ 08 5 SR
TACAHT FT F &t O foarer a3
g | WA 89 A 3O AE@ai
F oot am fa¥r & 3 =l W fa@d
g O 7g faar f5 § Ty & &
§ g3 I9 &I 98T qE & |

DR. KARNI SINGH: I don't think it
is correct to make personal remarks
whether any Member reads something
or not. He should state his case.

{1 AT IV ¢ AEAT A
F gg Wt #g faur f& @7 &A@
TEATH AT 9T § | T GF F
A 9% WATEEd # T2 97, R o™

T g ot T FAT AR gE R,

7 FgT g g F A wwawg
WIGT FT Y9 ISMET AT, a7 AT
¥ grE da7 gHT 1 X gW A USRI
N wufsy W@ #WE wewy @
¥ Ar 9w AT R Aramr ger A,
A az fegdr 2 & wrgar g f
2o Ffl fag ToearET ¥ U= 7B
T LIT 12T BT, FA G AST ey ¥y
v A A gfar ' oA w@id,
1 wgar &rk ez 1 S17 1T 0 "R
g fpemnat B4=Y agx & 1w Toeara
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¥ oqrend @Al § Uereger g,
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SiIRI MADHURYYA HALDAE‘{:
While cumpaigning for election she
travelled in the interior of West Bengal
where people do not know A. B, C. of
Hindi, still she spoke in Hindi thers.
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BHRI1 G. VISWANATHAN (Wandi-
with): T am very glad that my hon.
Iriend Dr Kurnl Singh  has brought

Zorwnrd this Bl onee again, for the
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second time, in the Lok Sabha, Last
time in 1968-69, he brought this Bill.
It was debated. But now I find a
marked change in the debate. At that
tims the Members of the ruling Con-
gress Party were opposed {p the Bill.
To my surprise most of them are sup-
porting this Bill, except Mr, Danga.
All the Members belonging to Swa-
tantra Party or ruling Congress or
Independents like Dr. Karni Singh are
in favour of including Rajasthani
language in the Fighth Schedule of
the Constitution. I would like the
Members from Rajasthan, apart from
taking up this Bill and advocating the
cause of Rajasthani. to persuade 1ih»
Raiasthan Assembly {o vpass a Re2solu-
tion for Rajesthani to be included in
the Schedule so that thev can take
action immediately. as they cannot say
‘No’ to the wunanimous resolution
passed by the State Assembly.

What is the position of Rajasthani?
I nhave gone through the census of 1961
and 1971. Other languags-speakiig
penple numbers are going up. But
this Rajasthani-speaking groun num-
ber is coming down at a very fast
rate. According to 1961 census the
number of urban and rural popula-
fion, \'peaking Rajasthani stood as
follows:

Male 77,46.357
Female 71,86.659, .
Total 1,48,33,016,

You will be surprised to find the posi-
tion in the 1971 census. According to
the reply given by the Dtjputy Minister
of Home Affairs on the 13lh December
1972. only two days back. the total
figure of Rajasthani-speaking people
is 2093557, How can this be. Sir?
1t is pothing but a manipulation, Tt is
connivancy and  conspivacy of this
CGovernmant and there ix subservient
Ciovernment in Rajokthan. You prove
it. How can you account this? IL
wag 14933016 i1 1961, How can it
come down to 20 lokhs now? How can
vou account it2  This is nothing hut
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manipulation, and what is the purpose?
They have got ulterior motive, Some
of the hon, Members may not agree
with me. The motive is to inflate the
figure of Hindi-speaking people, to
boost up the ficure of Hindi-speaking
people: they manipulate and bring
down ihe number of other language
speakin;” people of the country. This
is not gi od for the people of the coun-
try. Fo. the Census Department, it is
the Home Ministry which is in charge.
Now, I would like to quote from Dr.
Radhakrishnan and others, so that the
Members who do not agree with me. .
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SIIRI N. K. P. SALVE (Betul); If
the hon Member would just permit
me, I would like to point out that Dr.
Karni S.ngh has absolutely no quarrel
if Hindi is introduced in all ihe States.
He has already stated it.

SHRI G. VISWANATHAN: 1 differ
from him. The hon. Member knows
that I differ from him also on this
subject.

SHRI SHIVNATH SINGH (Jhun-
jhunu): He cannot make these base-
less charges. They may be sneaking
both the languages.

SHRI G. VISWANATHAN: If he dis-
putes it, let him prove it. This was
what Dr. Radhakrishnan said:

“There are no doubt some fanati-
cal advocates of Hindi who champion
its use in spheres where regional
langunges can very well do duty
and who feel that acceptance of a
single language for the whole coun-
try is necessary to intensify na-
tional unity, Such a proposal can
come only from the people utterly
ignorant of the great {reasures of
literature and tradition enshrined in
these languages  whose climination
will Le a profound national loss.
Some of our regional langunges are
spokenl by millions of people whose
cullural progress can be envisaged
only In terms of their own languager
and not in terms of Hindi”.
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Among the languages spoken by mil-
lions of people, I think about two
crores of people are speaking Rajas-
thani, and naturall.y it should find a
place in the Eighth Schedule of the
Constitution. When we have included
16 languages in the Eighth Schedule,
why should we reject Rajasthani its
pride of place?

I would like again to point out the’
position in regard to two of {ke
languages among the 16 languages in-
cluded in the Eighth Schedule. Take
the case of Sanskrit. According to
the 1971 e=2nsus, those who had de-
clared Sanskrit as their mother-tongue’
numbered 2212, and those who had
declared Sindi as their mother-tongue
numbered 12,04,678. A language spoke.
by 2000 odd people is included in iae
Eighth Schedule. I do not know why
Rajasthani is being denied of its
place. That is why I say that there
is an ulterior motive

SHRI VASANT SATHE (Akola):,
That is not so: Sanskrit is the mother-
tongue of so many languages.

SHRI G. VISWANATHAN: That
may be so. I have no guarrel with'
it. Bul why should we reiect Ra1aq~
thani? That is my argument )

I would like 1o quote what Dr..
Suniti Kumar Chatterjee, undoubtedly
an authority on languages, and a-
famous linguist had {o say in this con<
nection. I am quoting from the
Report of the Official Language Com-
mission. This is what he has siated:

“The recommendations will, in my
opinion. bring about the immediatle
creation, without infendins 1o do so.
of two classes of ¢itizens in Indin---
class T cilizens with Hindi as their
languace. obtaining nan  immense
amourtd of snecial privileges by vip-
tue of their language only. and class
IT citizens who will he sutferiney from
parmanent cisabilities by renson also
of theiy loncuage., This is bound to
be the situation g0 long as non-
Hindi-speakers like the  Assam,
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Bengal, Orissa, Andhra, Madras,

Maharashtra and other peoples do
not acquire a command over Hindl
which can compare favourably with
that of those persons who have
Hindi as their only language of edu-
cation....”.

This is how we have created two kinds
of citizenship in this country and this
is worsening the situation.

16.44 hrs.
(SHrr N. K. P, Sawve in the Chair).

Again, I would like to quote what
Dr. Suriti Kumar Chatterjee has said.
He says:

“I lLionestly feel that I am seeing
an incipient ‘Hindi Imeprialism’,
which will be all the more anti-
national as Hindi has not yet ac-
quired any pre-eminence over the
" other languages of India except its
weight of numbers.”.

Here, 1 have a question to ask. Ac-
cording to the 1961 figures and the
earlier figures in 1951, they used to
bracket Hindi with other languages
like Hindustani, Punjabi, Urdu, Mai-
thili and say that 42 per cent of the
people were speaking Hindi. But now
an awareness of the languages has
come, and a revivalism has come, and
according to the 1971 cansus even
according to the inflated figures, only
27 or 28 per cent are speaking Hindi.

Agair, poinling out what the re-

percussion would be on the other
languages. this is what Dr. Sunili
Kumayr Chatlerjee says. If you are

going lo claim other languages as your
language. what would il mean? Sup-
pose J were to be a Hindi-speaking
person. il would be a shamz on me lo
cluim samebody else’s language as my
language. it would bhe like claiming
gsorichod s child us my own child.,

Dy, Sunity
EHLES

Kumar Chatterjee then

“Mhose who habitually apeals other
apeechies ot home  like  Rojasthiom
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Awadhi, Bagheli, Bhojpuri and even
Maithili and Central Pahari, are
now taking a hand at language-mak-
ing in Khariboli Hindi frequeatly
possessing neither the true Hindi
(i.e. Western Hindi) inheritance nor
the Sanskrit tradition. This-peculiar
situation has strong rever-ussions
on the free and natura] developn:ent
of Hindi; its native speakers go one
way, and those who have adoptect
it go another way. The result is
largely a linguistic chaos.
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According to the inflated figures, Lthey
are creating a chaos in the country.

Again, Dr. Suniti Kumar Chatteriee
says:

“The situation was like this. North
Indian peoples speaking different
languages like Braj-Bhasha, Awadhi,
Bhojpuri, Rajasthani. Garhwali, etc.
took to Urdu (wherever English
schools began first to function) and
then to Khariboli Hindi, as their own
speeches had not developed a prose
style—they took up what was pre-
sented to them by the modern schools’
in the towns.”.

I think this replies to the point made
by Shri M. C. Daga. Then Dr. Su.iti
Kumar Chatterjee further gsays:

“Now, they have persuaded thum-
selves that because they speak and
write Khariboli as the languaze of
the school, they are a ‘Hindi-speak-
ing people’ and their home langu-
ages are just ‘dialects of Hindi’. Vir-
tually, they are suppressing their
home languages, the real mother-
tongues, in favour of Hindi, which
belongs properly to Westoern Ultar
Pradesh, and Eastern Funiab and
parts of Madhya Bharat, Machva
Pradesh and Rajasthan.”.

This ia the real situalion. according
to him.

SHRI R. D. BHANDARE (Bombay
Central): T would just like to  mapke
one correclion Mo Cedvwali eld
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‘not Gharwali; the term ‘Gharwali’ has
a different meaning altogether.

SHRI G. VISWANATHAN: Since I
‘do not follow the language I canuot
pronounce it correctly. Even now, I
do not follow what he is saying, 1
think even my hon. friend cannot
‘claim to be proficient enourh in Hindi;

1 think he has just started learning

Hindi,
AN HON. MEMBER: Anyway, the
difference between the two is the

-difference between Congre<s and DMK.

SHRI G. VISWANATHAN: What 1s
the purpose of inflating the figures?

SHRI PILOO MODY (Godhra): 1he
«difference is that betwean Garhwali
and Gharwali, One is Garhwali and
-the other is Gharwali,

SHRI G. VISWANATHAN: The
-purpose is to show that more and
‘more people are taking to the liindi
‘language. The purpose is ithat they
want to have a claim that the real
danguage of the majority of the peo-
ple is Hindi. If we are zoing tc deny
‘the rightful place to Rajasthani and
‘other languages. then what is going to
be the repercussion. According to
what Dr. P. Subbarayan has stated in
‘his minut=2 of dissent to the Report of
ihe Official Language Commission, I
{ind that:

“Hindi has been pronosed oriv as
the official language of Irdia, but its
enthusiastic supvorters eiverywhere
go much farther than that. They
describe it as the National Lenguage
of India and give the impression
that it is far superior to other langu-
ages and more worthy of being the
official language. Our Prirne Minister
has pointed out that Irdia has not
one but fourteen Natinnal langu-

. ‘ages—he does not give any special
pre-eminence to Hindi, and rightly
s0. Now that people in non-Hindi
areas are faced with the task of
learning Hindi with the idea of
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making it replace English. and they
are being asked to help in the de-
velopment of Hindi as somrething of
a sacred duty they are naturally
getting anxious and nervous and
are reviewing their attitude towards
Hindi.”.

SHRI SHAMBHU NATH (Saidpur):
On a point of order. Are we dis-
cussing the inclusion of the Rajasthani
language or are we discussing the
guestion of Hindi?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAU-
DHARY): On a point of order. I just
want to know whether we are debat-
ing the question of Hindi or the in-
clusion of Rajasthani in the Eighth
Schedule.

SHRI G. VISWANATHAN:
reply to that,

I shall

MR. CHAIRMAN: The point of order
is for the Chair to reply to.

The hon. Member is making a point
in reply to what Shri M. C. Daga had
said. and saying that it is not as
though Hindi is all pervasive, and,
therefore, Rajasthani has to be given
its own place.,..

SHRI SHAMBHU NATII: But he is
bringing in the question of Hindi into
this debate unnecessarily....

MR. CHAIRMAN: The hon. Member
might disagzee with him completely,
but as long as he is relevant, it is
open to him to make that point.

SHRI A. P. SHARMA (Buxar): He
is not acespting even the correct pro-
nunciation, namely Garhwali, Still he
is saying Gharwali,

MR. CHAIRMAN: It is not neces-
sary. Even if he makes an incorrect
statement, as long as he is relevant,
it is all right. '
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SHRI G. VISWANATHAN: What I
.am trying to point out is this. Here is
‘a language which is spoken by about
two crores of people and which wants
to find a place of honour as we have
‘given to 16 other languages in the
“counl:y. We have accepted the
theory of linguistic States. Apart from
linguistic States even languagz2s which
are not spoken, which do not have a
state of their own, like Sanskrit or
‘Sindhi-=we have honoured them by
giving them a pla in the Eighth
Schedule of the @onstitution.

‘ AN HON. MEMBER: English is not
one such language,

. SHRI PILOO MODY:
the hon. Member. Engli
,gional language of Nagal

may correct
is ithe re-
d.

SHRI G. VISWANATHAN: We have
jaceepted all these languafes and we
should give due status t¢ Rajasthani

by including it in the Eighth Schedule
of the Constitution,

At the same time I know that merely
including it in the Eighth Schedule
does nol serve the purpose. It is for
the Government of Rajasthan. the
people of Rajasthan especially the re-
presentatives of the people of Rajas-
than in that Assembly to come out
with a unanimous resolution declar-
ing Rajasthani as the official language
of Rajasthan and saying that it sould

be included in the Eighth Schedule of
the Constitution.

PROF. NARAIN CHAND PARA-
BHAR (Hamirpur): Listening to the
discussion for ihe inclusion of Rajas-
thani language in the Eighth Schedule
of the Constitution gives the impres-
gion that il is some gort of a quarrel
between Hindi and Rajasthani. In
fact i1 ia oot and there is no quarrel.
Let ue sel the record atraighi, Those
whe arve demanding the inclusion of
Rajasthani ore also doing o national
sarvice. Becnuse a language which i
spoken on the soll of tho country e
aw giacred 4y the country itself, The
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Yajur Veda speaks of three goddesses
Mother culture, Mother tongue and
Mother country. Anybody who denies
the sanctity of the mother tongue is
as big a traitor as anybody who de-
cries the sanctity of the motherland.
Therefore let us accept the fact that
mothertongue is the an object of
veneration for the people who speak
it and for the people who love it,
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It is shameful for us that people
from abroad should have come and
worked on our languages and we should
here decry our own language, It does
not matter whether the number of
speakers of a particular language is
large or small. All that matters is
that it is a "living language. Accord-
ing to the answer to question No. 4173
tabled by me and answered by Shri
F. H. Mohsin on the 13th of this month
in the Lok Sabha Rajasthani has
20,03.557 speakers, These 20 lakhYs of
speakers are there according to 1971
census. According to 1961 census
figure quoted by Shri Viswanathan the
number was more. It is due to the
reason that more apd more people arée
claiming Hindi as their mother tongue.
As a lover of Hindi I may issue one
warning. The tendency to claim
Hindi as the mother tongue is doing
greater harm to Hindi in India than
the biggest oppoment of Hindi. Re-
cently I had an opportunity of presid-
ing over a conference of voluntary
organisations of modern Indian langu-
ages organised by the Central Institute
of Languages in Mysore. I could feel
the pulse of the people under the im-
pact of this tendency. The non-Hindi-
speaking people were very much
annoved. If Hindi is to develop as
an All India languages nobody has
any objection and they would all wel-
come it. But the protoganists of Hindi
must also realise that the develop-
ment of the regional languages is a
great step towards the development of
Hindi. I want to quote from a hook of
Rahul  Qanskirtynyan “Prachin  Ni-
bandh Mala” who says that the yoenbu-
lary thrown up by the vegionl langu-
agrs of Indip would bhe for the benefit
of Hindt and not for the detriment of
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_Hindi_ Hirdi would enrich itself
if it calls upon the resources thrown
up by the development of the regional
languages spoken far and wide in
India. Rajasthani would be one such
language.

I would beg Members of Parliament
€ach of whom represents 10 lakhs of
People to consider the slep®taken by
an august body like the Sahitya
Academy. Is it manned by people
who are ignorant in literature, who
dé not know the differencé between
Hindi and Rajasthani and the differ-
ence between a dialect and a language?
It is headed by a national professor of
India of the eminence of Dr. Suniti
Kumar Chatterjee and it had accepted
Rajasthani as one of the modern
literary languages of India. What
'harm are people like Dr. Karni Singh
doing by bringing it to the notice of
the House? When the literature of
that language 1is accepted by the
highest scholars and eminent liguists
of the country the law makers should
also accept the verdict of such an ex-
pert body. When the national pro-
fessor of India speaks, when eminent
literary men and scholars =peak I
think it is duty of every Memlbrer of
Parliament to listen to them wilth res-
pect and see what they said.

- The number of languages recognised
by the Sahitya Academy whose

founder President. was Shri
Jawaharlal Nehru, is twenty while
the number of languages recognised

by our Constitution is 16. What
harm or damage have the speakers of
those four languages which are not
récogninsed in the Eighth Schedule of
the Constitution done, I ask? Here is
a point to consider.

Our Constitution law, Government
and Legislation all these are far behind
the movement of literature and langu-
age. We cannol allow this Lo happen.
The living languages of India and the
gpeakers of these lanmuages demand
it as their right that those lanpuages
which are  recognised by literary
sehalave and linguistic experts whom
the world honours todny, scholors of
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the eminsnce of Dr. S. K. Chatterjee,
must be enshrined and given their
due place in the Eighth Schedule of
the Constitufion. By not doing so are
we doing a service or a disservice? We
are reducing ourselves to the most
bitter kind of mockery when we deny
them the right. There are persons
like Shri M. C, Daga who deny the
existence of their own mother tongue
(Interruptions).

SHRI M. C. DAGA: You have not
urgderstood the point. Let me ex-
plain, -

PROF. NARAIN CHAND PARA-
SHAR: I did not interrupt you when
you were speaking. I will explain
what 1 mean.

MR. CHAIRMAN: No personal dia-
logue in' the House

PROF. NARAIN CHAND PARA-
‘SHAR: The oaueslion is why do we

“clamour for this? Why do we connect

language with a particular religion
and the dialect with the secit? Do

‘we know the harm we are doing in

this way by demanding all sort of divi-
sions and hy threatening others  that
if Rajasthani is included in the
Schedule, Rajasthan would be divided?
Rajasthan will stand united and India
shall stand united, no matter what the
number of Ianguages in India are. If
we do nol take it into consideration
history will pass an adverse verdict
on us. Your census department can
declare that there are 279 languages
accepted as the mother tongue by
their speakers in India who read, who
live and who brealhe and who dream
in those languages. Should you not
take this reality inlo comsideralion
and accept the fact? According to the
hon. Deputy FHome Minister there are
279 languages which are spoken by
more than 5000 persons each living in
the villages and cities of India. I think
the people who speak those languages
are justified in demanding n pince for
their languages in the Eighih Schedule
of the Constitution. [ osk the hon,
Minigater for law one simple guestion.
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What is the Constitution meant for?
Is it meant for reflecting the aspira-
tions, hopes and dreams and ambitions
of the people of India or is it meant to
ignore those realities and facts which
are reflected in the census figures
voiced by the returning officers and
the replies given to the questionaires
of people who went from door to door
io collect informations? If you are
going to ignore them what is the use
of the census? If you do not recognise
the reality of a living tongue mother
tongue spoken in the villages of India
in the postures and gardens of India
‘you are doing a great injustice. So, I
forcefully declare that Dr, Karni Singh
is doing the right thing. It is an act
.of great service to India that he has
pointed towards the inclusion of
Rajasthani in the 8th schedule, There
‘will be people in Himachal Pradesh
who will eclaim the same thing for
‘Pahadi and there will be claims by
people speaking other languages also
‘like Dogri in Jammu. Please make
‘the Constitution a symbol of the
.aspirations and hopes of the people of
India. If Russia can guarantee a large
‘number of languages and still retain-
'its sovereign and democratic character,
India also can do it. Rajasthan would
not be divided simply because we put
‘one more language into the 8th
schedule.

17 hrs.

Why should there be any demand for
inclusion of any language in the 8th
schedule? It is because, as the highest
linguistic authority, Mr. Bloomfield
has said in his Language which is
called the Bible of Linguistics, a langu-
age flourishes by the support from the
State. Otherwise, it will wither away.
The country is witness to the fact that
many languages have come and died
‘because India did not have a govern-
ment of the people belonging to this
country to look after those languages.
Languages have languished not be-
cause there were no speakers of those
Tlanguages but because the Government
was not supporting those languages.
‘The Stale must support the language
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spoken on the soil. Therefore, all the
languages which are spoken on the
soil are the right claimants for getting
entry into the 8th schedule, on the
attainment of a certain level of
literary development regarded as suffi-
cient by the expert body like the
Sahitya Akademi and such of them as
have been recognised by this august
body must be included in the Eighth
Schedule.

MR, CHAIRMAN: I want to ascer-
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. tain the sense of the House. 2 hours

were allotted for this Bill, but there
are a number of speakers who want
to speak., Does the House want to
extend the time?

HON. MEMBERS: Yes.

MR. CHAIRMAN: All right. Time
s tentatively extended by 1 hour. It
will go to the next session.

SHRI RANABAHADUR SINGH
(Sidhi): Mr, Chairman, Sir, I whole-
heartedly support the most welcome
move by Dr. Karni Singh, It comes
to me as a surprise that even today
in the 25th year of our demoecracy,
we as a country have to take recourse
to our written Constitution to deny the
people what they demand. 1 feel that
this is a legacy we have carried over
with us from the British. The British
were hard-pressed to rule a country
which was thousands of miles away
in distance and millions of miles away
in terms of culture and thought from
their country. For them it was basic-
ally important that they should have
a language by which they could rule
this country. I feel that we, after 25
years of independence, have ouflived
that stage wherein we have to take
recourse to the Constitution to deny
some people the use of their mother
tongue. I feel that the fissiparousness
that is latest in the demand for the
mother tongue has been now a thing
of the past for this countrv. 1 do not
claim that this statement is trita abso-
lutely but I feel that our countrv as
such has moved away from that ctage
wherein the mere question of a regional
language would fling a part nf our
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country way from the policy of our
State, g

Today in the world when almost the
whole of Western Europe has gradu-
ally been demolishing or dimming its
national boundaries and bringing out
a larger policy which is guvid2d by
economics, it seems to me that ade-
veloping and poor country like ours
cannot afford the luxury of splitting
up on this mere question of the langu-
ages. Therefore, I plead that it is
time, and fitting time too, to do that
because never before in the history of
our democracy have we had a govern-
ment which is more suited to look to
the crying needs of our people, a
government which can at the moment
‘it it wishes, move away from thal old
colonial stand wherein one language
would try to rule over another, We
can, at the present moment, give the
people their right to speak their mother
tongue in their own region and I say
that it is time that the government did
this because, basically, the peuple will
remain backward unless thev are able
to express themmselves in their mother
tongue.

For this I present here a very small
example, but a significant one. I feel
that the things that are taking sk pe
in Bengal, the speed with which
Bengal has come up before us would
not have been possible but for the fact
that Bengal had had immeénse weallh
in ifs literary heritage, which has been
augmented and helped by a few lumin-
ous people like Rabindranalh Tagore
and others. At the present moment,
Bengal is ten years ahead of the whole
nation in polities in thiz couniry be-
cause Bengal has been able te make
use of its mother tongue. Therefore
I commend to the governmen! 1o aceepi
this most welcome measure, which hys
heen presented before it, by Dr. Karni
Singh.

o) AT TgIT €I (gREWX)
TAfT TEET. W OF AgT weeR
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1966 T g7 55 97 fqqs &7 g1 3
¥ oarx grerr & oav gwiwdm we
208618 11,
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ffe F<7 # agg sifar 7} afea
398 7 fama W 1 S AT 9w
¥ 97 HIIA TG ¥ AIS AGSE FL@T
fsrad aar srjar 97 % ag wgw 2w F1
WEIH WIYT FT Igd g | ST FET
fr ferdY srasgaTe FY X 93 &Y R
afe & @gar wean g R ferdt WX
wega wife St ANE § WA IAE!
g9 OF WEfag FY T@ 2@T av qar
o fo gw oW fog a@ & wWT F
fara & #1X IgF IFqW gfg 7 o
W '
WH! sTo ®off fag & oY fadras war
g 3% gy ¥ § we wea g ®
' mar g wfagm & @maa & foar
FE aral #Y oe<d giar & | fow @
q g wav fawr & Toeqrd wiar
F1 wfgures fear &5 3@ FTo1 IO*T
dfaar ¥ g1 =nfgd, g K a7
FEFT IAC T AT & 4 TWEA HYAT
S e2vg wET & 98 930 & "geaqw
2 1 B gre § § ag awwan fF ai o
|1 WA § A9 Afget §, Teeqrr €.
AT @ AT A WO IWES H ST
sdT &, I wier frgtror ¥ i
gfeaFTor § EAF WUATAT AT | IART
SATHAU FAT &, IAW  RIEHASKT T
2 fvw 9@ @ 3g W@ Fead €
%% qreew W wro gAIFY g aresal
#r AR § @7 oF fema freelr &
7% WiE Ifaga dd@ew JEwT w7
FUTT anfl 93 /Y aERA e g few
F® ¥ FaAtw FRMfG are gE
wET HaRg ¥ feamran § fe e X
oY g KEh A § AW dw H
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[va"rm,;msrma q¥]
dq Wi AR § faeds
F @ W afta’r’r ST & a9
ez T Har Wi -ﬂar meﬂg ) 4
m%wﬁﬁaﬂﬁﬂ‘mmﬁﬂﬁ Y
AT A IR gW A AT AR
1 e trwﬁ’r am‘rﬂ"? wTeT v
afqet wiar ¥ -y ¥ QY _aw A
g ﬁm"raﬁmuﬁraﬁ@
2, & Fgr Al § (5 A o fE
¥ FICATT aF FAG 2 FAS AW @
NA T F 1 IgH G gRR AR
maﬂmﬂﬂkm%qa, o=y
gHfq g m'ri'rqrrq?rua-atm
=T fear g 1963&@ AT AT
m@mﬁﬁqw_ﬁ@mﬁ
98 I gar e f& Afgd # Y a9 F=0
dgE faar 8 73w md wwear
favafaarm & &€ g a@ 1 q&
ot fF 7 @3 wew FYsevg Rt o
AR @Usm & qgw W girafedt &
afgfr wr 1 gfaaes fFar

gaar & F@Y, st s I Ak
sfi frvgama F &t w1 wEgdfar
F@, 39 T fa@e §LEIC A A0
war ea fear & 1 &gl &1 o) aRfis
afaw FYorT & IAH ITHT AT DY
7% 3 #ifs 2 w0 & ufys S
TA WET ®T A F1 AT AT zH
sy Adifas wae & oA S
wraAfar FheFmr & 39 w9 =y
v frar s aFar & fF ey
ey, ATSAT AT AT 3T Ay AN ww
arig & Iaw) sfqwd §  Awaar @
w8 gEw  fAq g s med
Afag § AT FIAT EMT O\ AT
79T 7@t ) ag A7 A aqT qra
¥ I nrEgAr o wvr wrfed )

7 T & Py & gAaw wem
fa Y om¥ 2 & fafigeeg ¥ sear-
Afeen § 7y mp AAA aard MY
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it 59 9% faa #3) gl arfec
mrratﬁ F fag9f ¥ 87 1966 ¥ &Y
TaEl - wrar & & A 6uAr, aifgs
feq 2t & 37 oY ww frar & fF g e
vt ®r gafa & foF g wa
w7 g | & AT weAT & FEAr
wgar § fF gwal wr & mwwer ¥
Farfrr gfesor & 3@ gmr 1 3
z7 Al & €6 darfas wmaw &
AT gATL AT T JTIRT AT g0 AT
fagre q@@re ¥ fwar g

& 12 A9, 1954 % faq wfeew
FHEHT F SACIWA F HFET 9%
wer F g W A0 S F@r T qv
I ¥ & a7 F AfFat o F gAmT
EIGEGL E’ :

“The literary artiste has not
merely to reflect the world, he has

to redeem the world. He has not
merely to portray the experience
which he has, but he has to recreate
that experience,...”
If you do not allow all these living
languages to come in the Eighth

Schedule of the Constitution, how can
this be done?

“ .He has to enter into solitude,
glimpse the vision of truth, bring
it down to earth, clothe it with
emolions, carve it into words. That
is the purpose of literature. So long
as we do not recognise the freedom
of human individual to think, medi-
tate and create as he chooses.
literature will suffer decline. All
this demands concentration and
integrity....”

Integrity of art, integrity of judg-

ment.

“All this demands concentration
and integrity, which become diffi-
cult, if not impossible, if our minds
are filled with sickness and violence
or if we TDbecome puppets with
stereotyped opinions.”

We have to give up slerco-typed

opiniona.

gafaa & zo *woff fw & Fgm
fr mg =O WA T GITH TIRTT 5T
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BT 1 forg 7 ¥ wRd aewe A¥
aaf‘rﬁﬁm'ég"raﬂ'r{ﬁ#aigi’r
aifged FFTHT H WEAT FEF AT
wTET T WIAET w1 9@ @ 2,
‘¥ Fg fzA g7 w@ @ e,
Gfadr W AMAT @Ar WA WA
W dfaam ¥ wEfh A g wwar g
T Sg& @ty @19 17, 18, a1 25, 26
R wrerE ot 3ud afmfa @ 9@ )
# o il fag =1 wrwTdt § fF S
TW GET ®I AT & grEY § 9 FA
=T g fzar

st @ @A AW (FUS a1T) -
gurfa aga, o9 g g I
F UL AT WGT FT qATSH ISTAT AT
wr &, & quwar g oud s gad
adY Fdr a8 & o fewt & wfquma &
FAq g AR Agl w3 fear W@ w4
I g 5= F1 g swor F 17
o< =7 fear smar @ s v e §
WIS FT HWAT I3 777 8 d§ Al
LU

g AT f5 fe@Eaa ¥ oa@eaw
75 T HE SAGEn 2w fafa
F @ fagd 21 =@ wdt 3, TR
JFTAN FY, ARG TERAAT ZT, AR
IFH fa= F wor w271 I o9
ST FIT A, IAFRT AW AFAATL
¥ fray &) f7@3 F71 A9%1 gier
FgT A F gHAT g1 fAw FvE A
AWE F o7, 3.3 Wiz 2 & 3R
Frzr g1 @7 w7 faq fear, orer ar
g3 gz fzar @1 oFver ar §qrg fEam
5z 417 g@ir #. afea w2t A amr A=y
FT qATT F W9 gz A fF owew @
T omAT a7 T 7T M &
HIOE TIFEGAY T AT ATACH | T
v Frf wgA ¥ wE 0v IWET w3 wE
W F ) T3 ATE T ORT q@r T 4rey
qrer v Qv g wrm onen ¥

AGRAHAYANA 24, 1894 (SAKA)

_‘T'(I‘EI'

 Constitution 318
_(Amdt.) Bill

qgmnmal%mﬁmm
At @i s | dfeT =
%@%Wﬁwmﬂmsﬁgl
mw@nraﬁrﬁn%w

T # Y SrFard) €Y 1 A sy 9o
" w3y #, qew qaw o el et 7

ﬁrrw&w’fﬂgﬂraﬁ'aww
Emﬂt&a”!ﬂ"’rﬁrﬁf&’r | FEIHT W
AT . % '(Eﬂ' I | WIS R AHT
ot g ﬁara' &8 tar g g +&f Iwa
LU ﬁqw‘r wr '{Tg WTNT AT T TR
AT, aﬁi: E’!n T E"R‘IT T &
Wm K} {rrfr TS QI aE &
swrftfamw@m | afws e
WY 85 AW i syt H gar 2 4
07 ¥ qr HIS FY AT THT FIG
§ qomg fe=t ¥ 7 Afww o 9
arsil #1 o weAr 85 wfawa & 1 A
TTHIT IT F AR TR A0 5 FL
2 aFI FEETT F HRI | qg FAT
ST & ? sadT FY WIST &1 HISAT
#&f v &, SGFT aweqrHl F A
FIX & AATT SAS F IS g7 FAF AT
@ & 972 Arafogl § qar 78 gwFre
#1 adt s ama &1 fauw qar ar e
AHT FT AT AT FAST A Irvar 2
Ia&T A FizwrE F AT S 1 IVHT
[ WA F7 A7 7S ZIAT 2 T AT
F14 FW@ T Fgr wlzad F1ogmwar
FTAT qAT ) FGT F17 § FF SoraT
¥ HegY WY qIG A7g F' TSAT FHAT
2| 3gT F T HTA H OF fad 97 2
fF am geaT 8 gamar & 1 73
aF AT FY AT AT g & IR
gaTr & wAdT wn Ay F faw
AVE A wAT ¥ weZ7 Y 917 v v
FT TS WO &7 TI07 gy 7
¥ ¥ wifz T Ay A F R far ¥
 woag vy Arar 2 v oag ww oare
Y A6 Kogr ¥ oy wuv g oA om
T Ty A OIRY JIE 7 G o0
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e, et iu, S A1 AL 4 - [ t-B 5 e =
[= 2o grzw ] Faafeat 1 2fT 7 faar 3 [

Tt oY TEr A Wi Arfh g - wreHt
TAFT GAA A A% | HIFT A IqFF 59
ars @@ fFar a1 f5 IFE ZEAT
FTATAY | gH I JET (AW 4, FBFT
W&l g6a 9 | "wAAl 7 fIq aQF F
Frq f&gr g IaFr 3w W+ A AT
froged 1 se ww ® #E & g
U FE T | ] HEEET & HI¥
9 | 25-30 A T § FT 75 &
Tq FIA A A& qnar ar | 4§ 30-40
qIF TgS FTET 40 - W §r ar grg
AT 7 FA S A 10 FEAT
@E H oAqrg | qF FLX Y 8T 6 Tg0
AFAC qT | TT FCAAAC FAAT & 19
g\ a7 @7 qgET, Y7 IZRI, A

AZNRTEIT T T qETIErt HI =

gid 41 Ia% ass & fefaai ¥FT
AE 41 IAFT A Flaw & qrqr 9
7 ZY AT o i et F ST T fRe
9% A fFar sw@r § S5IF g 9
ALY ¥ 9Far 97| Ig EAT FL g&
A ArE 397 7 /Y ug gai A AmT
7 qF wwata § 5 wT aeHe
T AT AT adHr WINQ W § qE
AT T AT FH B 27 7  qH
FIANACTZIR | FAFT HIErEST Ay
21§ sAar wgdr g e oagst w7
HIAM TE@FT FI1 R F73F &1 gLfaa
@ 453 §7 f9@ 1 U w0
AT 3, ARABIATAE Fgr A@T § AT
TG & I AAAT F WA K Aear 41
a8 qE AAF( § A ¥T F AR 0C FEAT
FAOF F | TZ I AKTY Fr FET
AgT &1 IAF £f5a &Y qar fmdt 3
A FTH T ST 4 G TR §
qT A 90 07 A FHIEY ALHTTFr
/7 3z 7N oA gy & Afwa
% A A F 1 75-80 KA AT
1 amy i gvr & 0 fwar oo
wiv a1 faeza & wafas Ao

ar & arAwr 3 fF @ SA@ad & &
FIT AT FAFT FW T30 A3S a@ T
qq AR T FE AT3 G4 gAv

wrA ywearar # feniw g g
FA AL AICRT G TFAT | F WY qvA
FAT T WIART AT AT AT AR
qa T ¥ It ¥ a7 ey w2or
¥ giar, fag sife & fadd | g7 sy

ar war ¥ far o FG F3ar g0

& qagar g, 5 ¥ adr faady wead &
g3 aF 7A@ Ty w FraFer
& wext fedy @ sar sofg ) Qar
fETr war ar w5 ATI HE Frr

Y oA F & 9rf wI F faweaa
FA ) 9T T4 IART A TJAT
Rz #9% 7 wF € T F qraT Y
qifrde F Arac AN T I AL s 9
ax 345 K31 F wiosr fgrdy ¥ Far
oY 3 | IR war 5 fg= & g
Feig fFM 21 Aag M AD @ A
Wigtes FrEz F 41 A w30 fF fag
ATQT FT TG F gH TAT 77 ArAl a5
@, e QA fenrra s @ @ ? A A
FACTT GYar aF AFAr grar AfFA o
ar g T3 ¥ 0 ATT w1 wx N
AN E A% WA FY 72 F 747 ) 2@
Freq & Iq faRdr wwr 1 BE )
H HrATr 0% 2R # Aafe, 97 77
Zadr J7 wrard § IART draar Tifgq,
I4 a¢ % T FifzT 1 FfFET gwrd
qaT &0 XN 73% T aFA &, wIfow
qrar HTAT 74T g AR & | WAT W
afgm % faa ar fFaT T8 wraT F
far feais F¥T AV g9 IAFT awda
FT AFE ¢ A(FA KA Hr g94+ A
7 @F% & 1§ F500 f% A7 70 HIA
aw g gy FaAr IR FT AW AGY
gt 7a aF W freFa wand g
g5r ¥ 1 39 Ay #1 farmd ¥ fag
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ag wed g 6 gt s F fac
et &Y v '

o g fa g (F97) - aoraTEl
FY afagta ¥ wizd Rgrd § aw W
X T 1 F Ifaw @Y gawar § 1 48
ATy Tred A faeat @ 1 e oY R 4
2T A &Y A e S@d T F s
TS AFCAT | AFT TRAAT qIy0
oF agd #§ feed § e et & =%
TEFT OF gfagid &, ST wawr afecd
2 9 aga & awE ¥ ) 9N AW
¥ 7z aifeed =ar #@r @ & A% 95
gar oo 4 e ¥ gEwr A%
FTEaA 7@ & 1 fed use a2,
wAEH, Tg T ARG § 1 g A D
g5 & o fg=s Y oo § Tsegrr
T GHY | AT g F AN T ey

© Y STTST FT FE FAS G g | ST
IR wraEl § afeq @ | ? e
¥ 7gq ¥ A3F O & 9 stea Y AvaAr
area 8 dfew dfF a8 weF dega W
@Y & 2 e IAFT TFTHF v
74t faerar & | AT UF HTAATT Ggew
q FgT FIS W ATET T TEFAA F
faarafag gf dFT 2 | STaw F F
Y 7 #gr 7 uIsE § e
AT arel F FEAT FH O G ¥
afEs 39T a1 F2T F dar A 40
f& fet #r &1 F9 77 W & IE
fedre frar smd | SR HISft & farg
FE ANT X RERLT AT ¥ owg FY
JAF & fae fagaw wTEr
FEAT § fe rsearan # vroreart Nari
YAt &V wEAT FH AdY &) WY X
TR F OF AT & w2 E S figd,
TIRear R o owRs A ared
F;ras E A ) W Ax oA §
2RI et A ey oty AW R

MR. CHAIRMAN: The hon. Mom-
ber mny contimue on the next day.
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. HALF-AN-HOUR DISCUSSION

Experimental ‘Nuclear Explosion for
... - Peaceful Purposes

MR. CHAIRMAN: Now, Shri Samar
Guha ‘may 'raise his half-an-hour dis-
cussion. - I ‘have.oné€ request to make
to him. At 6 p.m. we have to take
up the discussion on student unrest.
If he wants the hon. Minister to reply
and he wants his other colleagues also
tc participate in the discussion, then
he should be very brief. I would like
to knéw how much time he wants.

SHRI SAMAR . GUHA (Contai):
About ten toé twelve minutes.

MR. CHATRMAN: Then, I shall not
disturb him for 12 minutes.

SHRI SAMAR GUHA: Today, I am
not raising the issue of whether India
will have nuelear weapons, tactical or
strategic or nuclear missiles, Today,
the whole debate that I want to raise
is on the issiie of the use of nuclear
technolegy for peacefiil and constru-
ctive purposes.

We are - already wusing nuclear
energy for health purposes, for pre-
servation of food. and also for genera-
tion of power. But, of late, a new
development has taken place in tae
international world about nuclear
engineering or huclear technology.
The areas for which nuclear techno-
logy or nuclear engineering can ot
utilised have also been identilied, as
in the case of deep mining or sur-
face-mining, ., particularly in our
country in the case of copper. and
non-ferrous type of mining such as
for vopper. zinc and lead of which
there is a dearth, and also for Urs-
nium finding snd for exploration a
undorground gas and oil resouces, sand
for the .purpose of converting dedert
into o fortile Iand having caviy and
irrigation  foenlition teere and MEN
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for diverting the course of river for-
jrrigation and navigation facilities
and also for construction of dams. It
is also possible to wuse it in moun-
tainous areas to-have rock-melting
for making our highways. It is also
possible to use it for making harbour
and also for having canals.

There are other areas of large-scale
use for civil purposes also. I have
been raising this question for the last
four or five years, and I should say
that fortunately, on 20th April, 1970,
in the course of the half-an-hour dis-
cussion which I had raised, Govern-
ment had made a break-through, I
should say, in their nuclear policy.
They had accepted that if required,
India would develop nuclear techno-
logy in the sense of tuclear blast
technology for peaceful purposes. I
would like to quote what Government
have stated:

“We are not at all opposed to the
use of nuclear energy for peaceful
purposes when a meaningful appli-
cation of real economic significance
is identified. This was an important
part of our opposition to the nuclear
non-proliferation treaty.”.

This was almost, I should say, a
breakthrough. That was the reason
why we did not subscribe to that
treaty; we wanted to preserve our
freedom and our option as to whether
and how we shall use nuclear techno-
logy for constructive and peaceful
purposes.

This decision was taken by Govern-
ment in 1870. It is almost two years
gince then. Why have Government
not used nuclear technology or nuclear
engineering for any peaceful or con-
structive purposes? The first reason
given by Government is that the
application of nuclear technology or
nuclear engineering involves certain
hazavrds, firstly, ecological hazards,
sceondly  radio-active-fall-out which
may endanger the life of the people.
Thirdly, if we experiment in the rocky
arca, there may be rock melting or
some kind op carthquake and there
may be some change in the geophysl-
<& structure of that aren where ex-
periments may be made, What {g the

objoctive? For which purpose ghall
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we use nuclear technology? We have
got to identify and see whether we
can fird oil reserve or metal reserves
such as copper or uranium, We have
not yet identified the area or objective
or purpose for which nuclear techno-
logy or engineering can be used.

I quite understand the question of
hazards. I have already said about
identification of the objectiveg for
which we shall use it. There is one
most vital part. How would you use
it? Suppose we have surmounted the
problems or hazards that would follow
the nuclear blast and we have identi-
fied certain objectives for which we
shall use it. It is not like ordinary
engineering technology, or expertise
or know-how technology where we
can purchase it. For our industrial
development, metullurgy fertilizer,
various purposes, etc. we can have
our technology. But here is a case
where no power in the world, Russia,
China or France or any other country
will give us any clue and expertise or
technology, blast technology. Unless
we develop our own technology for
blasting its use for industrial purpose
or constructive purpose do ; not arise.
You take a decision. Two -ears have
already passed. Why s“ov'd ' cu not
try to develop the nr:ear blast
technology, kriow-how :.nd expertise?
What does it me~n? If you have to
develop it a* 1.2z. a few experimental
blasts have io be undertaken. You
have to design the apparatus and have
fuel and also mark out certain areas
where you can do it. The planning
of it is known; design also is known.
In Tarapur we have our own reactor;
theoretically it is known. The
nuclear fuel thtat will be re-
quired ig the critical state. The mini-
mum amount of nuclear fuel that will
be required is also known. We have
islands: we have deseris and we have
mountainous aress where we can
undertake the work. We have the
indigenous know-how the gtockpile of
fuel ang moderator and heavy water
and all the necessary things as far as
I could gather as & member of the
connultative committee on atomic
coergy---all the essentinl requirements
for undertnking experimental nuclear
blagte.  Strangely the Governmont s
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not doing or atomic energy has not
undertaken a single nuclear blast.
What is the reason? I do not under-
stand it. If you want to cook, even
if you have all the other materials, if
you have no stove or oven, you can-
not cook. You cannot develop metal-
lurgy unless you have a furnace. You

cannot have propulsion into the air

or sea or on land unless you have an
engine, Similarly, if you are really
serious about developing nuclear
technolégy and nucllar engineering
for constructive purposes, you cannot
do it unlesg you have a series of pre-
liminary nuclear experimental blasts.

Even today for deep copper mining,
for tapring the uranium and lead re-

serves, for exploration of underground .

gas, for diverting some water channel,
for converting desert into fertile land,
ete, you do not have the know-how
and technology. We have to develop
that expertise ourselves. How will we
surmount these hazards? We wvery
badly need this technology for oil or
gas exploration. Seismic surveys have
shown we have got immense resources
of oil and gas. Within a month or
two, we have to explore them. How
will you do it unless you know the
technology? For that, you will have
to undertake a series of nuclear blasts.
Unfortunately that is not done.

If it is a question of expenditure,
according to international ecalcula-
tions, for blasting a crude type of
nuclear device, we shall require orly
Rs. 30 lakhs, for one preliminary
nuclear testing. In our conditions, the
cost will be still less. We have
enough fuel—mostly plutonium and
less of wranium. We have many
engineering and industrial and other
commitments. But we have not gol
the key with us to enter and imple-
ment thoge commitments.  Thig key
is to master the know-how and
technology of nuclear engineering.
For that purpose, a series of experi-
mental nuclear blasls are absolutely
necessary. 1 waont to know from the
Government why thig preliminary
expuerimentation  for mastering  {his

(HAH Dis.)

technology has not been’ undertaken
and what stands in the way.

Y UWESR wEAr  (9EAr)

gwfa AgE™, § & qAT A
AYF HIHd FAT Frgar g | Tgar
FATH T THL E | 7T FIFIL A i
qut &t F fag aderoens AT
favriz #1 #1% 49 adffg Fwrar fral-
fog #Y 2 ? afzg,d@r9g Fr A
weg qid Far § 7 afe ag v Fm
FIHTC ST THIC FY FIE JoAT AT
F &1 faare w@dr g 7

(@) =rfas faewie & aq@Aq
1 @1 IoEd 3fg F fag g
¥ @ &1 fawr g A frar § 7
afz gf, aY SW Fr AT FAT § 7

SHRI D. K. PANDA (Bhanjangai):
We are already utilising electrical
and thermal power, which has become
very costly and which is difficult to
get during times of crisig or war. So,
why not we take to generation and
use of nuclear power  for peaceful
purposes like treatment of cancer,
running of locomotives and propelling
big cargo ships? For such purposes
we can associate ourselves with such
countries which have already pro-
duced and utilized it for peaceful
purposes. What effective gteps are
being taken to have some such
collaboration with countries like the
Soviet Union, where they have already
been utilizing it for peaceful pur-
poses?

st fawf st (W)

awmfa & Yo, § gIT F 4R
2T § i ag wowTT W e gy
% fag g #) 3z g€ & grat fe
T AATH WY Jamy Ard oA £ Py
¥ R% qs fear wh oo st off
¥ oomd % oy womT oEgw
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que & fag s ag g gE 4w

ag & % oa st oror Fa & 1 9@ S

F ¥ fF g9 &7 qEe SR O

g A wtm & fF S g
g Wit § gER e & T
TR #44 , 99 4% F FTE G
uF ft P fraey & Pt G
g B oaEar 15 anf # waAs ¥
s | gg feare § A dF d
Affat a@ax 37 T aifafom g
v g g fag 1 a8 1972 ¥ oW @
T 25 9% ¥ § | oT wrew ag €
fF g o F1 I F[rgar ghaax
qET # JEdem @ aE | @W wueEr
T & fAq o JaFT AT FL
FIfH AR FIC F1E gHAr A F
fag star & &Y g awty FQ@ & ar
ug Y UF N6 70T §, W ALrd
THR E, WT F @17 v &, 7Rk AWy
qre WY B § a1 7 W I|AdT A 7
IHTHAT  Aitw  ZAT R wT G,
zafag ag Y fregd oo g, fe-
T ILIF AT @GS, THAEH TS
TEI @R FL AT H F aiqe Fsprersm
ot &, &1 & straay =g § 5 AT
TH FT RS FA FF OO ! afEw
AV T wIrET o w T area
@t & Al awa WA § @ S
FTHILIIAA FI | IF TF G ET
FT qqqT AT FE & qF aw Am
i famara #gY T o

uF ara ag Y § gt o
ariferew € 1 @feq gurdl wvew
wrifeedt 97 de qmo gu § 1 Hre-
ferz sus & v wvwrT sTwT ¥ @Y g
Fprd o arwr Agw A, ww A qwr
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a1 wr arge A dfsa St F amA
gl fF gw # gww dar g awd )
o ATHTT H TG 6T 7§ 41 [Eahd
3? ux farma B GO T g
A S ol w1 FeErStt Adt i <@
¢ f¥ gl saree FL | AEAT FY FTHA
frerd &, 7 T T F1 s & &Y e
%I;Eﬁ gh #t T ¢d3 & Fedw
A QT '3 &R ARt FEEd @
fe g S AR a aF  qe W A
T SATHAT | T4 T ST FY ot arad
@ qF JF AEAT AW AG SAEAT
g feara # foar & fF =z aeg
éﬁqfwi\-'gmﬁ’lﬁﬂﬁr‘gﬁr%ﬂ.
fAg ag aN F AT W 1 1 F TR
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SHRI S. M. BANERJEE: (Kanpur):
Sir, the hon. Member, Shri Bibhuti
Mishra, is pleading with the Govern-
ment that we ghould have atom bomb
even [or peaceful purposes. I do not
know how atom bomb can be used for
peaceful purposes,

MR. CHAIRMAN: Please¢ formulate
vour question.

SHRI S. M. BANERJEE: My quost-
tion ia whether the Government is
aware that the people of Vietnam, the
rpeople of North Kores, fought the
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American imperialists without atom
bomb. . . .

MR. CHAIRMAN: That is not
strictly relevant fo the discussion.
Please confiné yourself at least fo the
subjécf wnder discussion.

SHRI S. M. BANERJEE: 1 want an
assurance from the Government that
they will not use the atomic energy
for manufacture of atom bomb which
is not needed in thig country. Wé be-
lieve in the use of atomic energy for
peaceful purposes. I want to know
whether any help from friendly
<country will be sought for the
development of nuclear energy for
peaceful purposes im ilis country.

11.52 hrs:
[SHRr K. N. Tiwary in the Chair]

THE MINISTER OF STATE IN THE
MIN'.I'STRY OF HOME AFFAIRS
(SHRI K. C. PANT): Mr. Chairman,
Sir, from time to time, Shri Samar
Guha has raised this question of the
utilisation of nuclear energy for peace-
ful purposes in the House and we
have also had some debates in the

House, as far as I know, on the sub-
ject.

He referred in particular to what
the Prime Minister said in the course
of a Half-An-Hour Discussion on the
subject on 20th April, 1970. That
spells out the policy of the Govern-
ment. The policy of the Government
is well known. We are not in favour
of going in for nuclear weapons but
we are not opposed at all to the use
of nuclear energy for peaceful pur-
poses. This policy was spelt out very
clearly by the Prime Minister. Now.
my hon. friend, Shri Samar Guha,
quoted her, where she has said that
we are nhot opposed to the peaceful
application of nuclear energy provided
we can find proper use for it. She
has also said that this js one of the
important reasons why we gigned a
Nucleéar  Non-proliferntion  Treaty.
She went on 1o say that in a country
like India, at our stage of develop-
ment, we ghould oxamine carefully

(HAH Dis.)

the economic feasibility of any appli-
citibn we make of nuélear energy for
pédcefu]l purgosés and to examine
whether the reésulls achieved are com-
mensurate with thé eéffort and the

cost put in and als6 to take into
account the hazards, the radiation
hazards, ete. to which Shri Samar

Guha himself referred. Taking all

these things into account, she said,
and I quote:

“Should we feel that it is neces-
sary for any particular project, we
should not hesitate to do. But we

must see the problem from all as-
pects.”

Then, I think, towards the end
somebody asked a question as to what
purposes we can use this atomiie
energy. I think, Shri Ram Avtar
Shastri asked that. We can use it for
power; we are using it, even now, for
power generation. We can use it for
health purposeg like treatment of
cancer to which reference has
made by Mr. Panda. That is already
used. We can use radio isotopes for
other purposes also, in agriculture,
for various scientific purposes, for
various diagnostic purposes in medi-
cine; and even for scientific experi-
mentation, radio isotepes cap be used
and are being used. There is a very
important field, and that is the field
of food preservation where radiation
can be used. The Bhabha Atomic
Research Centre scientists have actu-
ally carried on research in this field
and have done considerable amount of
work, I would say, successfully. In
fact, they feel they have reached a
stage where they cap go ahead and
use radialion for preservation of
food-stuffs. But we have been going
a little carefully. There have bean
discussions between the Health Minis-
try and the Department of Atomic
Energy. The Health Ministry has
said that further experimentation ¢
better hefore lavge scale radiated
food-stuffs are permitted, and the
bosic  vengon is  that the nutrition
levels in Indin are so low ang in these
levels, it is necessavy to corry on large

been:
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scale experiments before one is sure
that the population which consumes
these radiateq foodstuffs do not suffer
from deleterious effects....

SHRI SAMAR GUHA: The discus-
sion is pinpointed to ‘experimental
nuclear explosion for peaceful pur-
poses’.

SHRI K. C. PANT: I am coming to
that. I should try to meet some of
the other points also.

Why I said all this was particularly
to assure my hon. friend, Shri Samar
Guha, that the Atomic Energy Com-
mission is in touch with all the de-
velopments that are taking place -in
the world in the progress of techno-
logy, in the peaceful uses of atomic
energy, nuclear energy, along with
underground explosion and under-
ground nuclear explosion, to which his
question pointedly referred. They
have been in touch with all these
developments, both in the theoretical
and in the experimental aspects.
Both the aspects have been under re-
view. He has taken great pains to
clarify that, even though one may
have theoretical knowledge, unless
one experiments it is not possible to
be sure that the theoretical know-
ledge can be applied successfully.
Thig is quite true. But the economic
angle which I referred to earlier, the
question of the economic value of
these explosions has to be studied in
respect of the particular use to which
it is put and the economic benefits
that will flow, and the possible effect
on the environment and the ecolo-
gical aspects—all these have to he
studied. Particularly he referred to
near surface mining as one of the
possible uses. Much of the radiation
that will emanate due to such an ex-
plosion may be trapped in molten
mass and in the rocks round about.
But, he knows, if it is near the sur-
face, a certain amount of radio acti-
vily can be released, can escape into
the environment nnd, therefore, that
corlninly has to be taken into account
and the foll-out has to be measured;

DECEMBER 15, 1972

Peaceful Purposes 332
(HAH Dis))

one cannot take a big risk unless one
is quite sure of what one is doing..
So, problemg like these have to be
studied and it is only after satisfactory
answers to all these questions have
been obtained that one can go ahead
with an actual underground explosion.

18 hrs.

My hon. friend knows that under-
ground explosions have been carried
out in different parts of the world, but.
it is very difficult to say whether an
explosion is related to the develop-
ment of weaponry or it ig devoted
purely to peaceful purposes. One can-
not know this only by gathering
information about a test. But, by
and large, one can say that the whole
technology as yet is at the develop-
m:ntal stage and practical technology
on economic values based on such
uses has not quite emerged. He
knows it very well. He follows the
subject. He knows what is being
done in other countries and it is not
as though to-day we know of any
country where rivers are being moved,
where harbours are lbeing created and
where irrigation has been facilitated
and where high-ways are being built
and where large-scale civil engineer-
ing works are being done and dams
are being constructed. All these
uses have been referred to as actual
uses of nuclear explosion. Now, he
can point out the cases where this
hag been used in practice, either for
recovery of oil or gas or for recovery
of non-ferrous metals or either for
leaching purposes underground or also
for creating storage capacity under-
ground, the wvarious uses to which
undoubtedly this explosion could be
put, theoretically, because a nuclear
explosion is nothing but an ordinary
explogion on a much larger scale.
Therefore, in engineering terms, cer-
tainly all these things are possible
and these things con be done. But
he knows nobody actually is doing
nny of these things because the
technology is being developed.  Our
scientists ore certainly keeping them-
nelves Informed about developments
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in the world and about the possible
applications of this technology to our
conditions. My friend possibly knows
that Irdia has been taking an active
part in international conferences deal-
ing with this subject. There was a
meeting held in connection with the
Gas Buggy Test explosion in Decem-
ber 1967. India was represented in
that. Another test explosion called
Relison, took place in September 1969,
Again India was associated with that
There was a Panel meeting..

SHRI SAMAR GUHA: In the report
it is not clear. I want to know from
you....

SHRI K. C. PANT: Let me finish.
SHRI SAMAR GUHA rose.

MR. CHAIRMAN: No, Mr. Guha, it
is very pad. Any time you get up.

SHRI SAMAR GUHA: It is very
difficult. . ..

MR. CHAIRMAN: Not difficu't. You
get up and without taking my per-
mission you begin {o speak. This is
a very peculiar thing in this House.
Let him finish.

SHRI SAMAR GUHA: It is our fate
that we have to be guided by such,
what could I say ....

MR. CHAIRMAN: I am not allow-
ing you. The hon. Minister.

SHRI SAMAR GUHA: If the hon.
Chairman takes this position, I also
know: (Interruptions)

MR. CHAIRMAN: Let the Minister
speak.

SHRI SAMAR GUHA: What is this
type of House....*

MR. CHAIRMAN: Nothing will go
on record. You should take the per-
mission of the Chair and you can put
the question only when I allow you.
Let the hon, Mimuler please continue.

(HAH Dis.)

You should take my permission if
you want to speak. '

SHRI SAMAR GUHA: I seek your
permission, Sir.

MR. CHAIRMAN: Yes, now you put.
the question.,

SHRI SAMAR GUHA: There is a
report about the meeting of the tests—
Gas Buggy and Relison. There were-
two test explosions. When these
experimentg took place were we pre-
sent? I want to know whether India’s
representative was represented at the
time of the test or not.

SHRI K. C. PANT: Our representa-
tive was there at the meeting held in
connection with these tests.

SHRI SAMAR GUHA: I said, at the-
time of the test..

SHRI K. C. PANT: Usually coun-
tries are reluctant to allow. other
scientists from other countries to be
present at the time of the actual
exgplosions. But I will check up.
There is an international body, tihe
LLAEA, in Vienna and they held a
meeting on peaceful uses of nuclear
explosions and there also India was
represented. This meeting was plan-
ned to ensure the fullest possible
exchange and dissemination of in-
formation in this field. So, I would
like to assure the hon. Member that
we are in touch with the situation,
with the various developments in this
field and we shall eontinue to be so
and we are vitally interested in this
field. And, the reason for our interest
is that there are certain applicalions
which are of interest to us. He has
also spelt out a number of applica-
tions. I do not want to repeat them.

Sir, T have just got information that
we were present at the site of this
explosion, the Gashuggy experiment
some distance away: they have to be
some distance away, otherwise they
would be blown up!

‘Not retorded
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1 was referring to the ifiterést of
India. Among all these applications
thé oné which is of o¢bvious interest
to us is the potential use of these
explosions for mining operationg in
non-férrous metals such as copper,
zine and lead. Now these aré of
interest to us. I may say, we have
been following what other countries
have been doing in this matter.

I do not want to go into the ques-
tion of ecost. He hés raided the ques-
tion of eost also. On the quesfiori of
cost, one hag to consider, whether one
considers the actual cost of niclear
explosions or the cost of plants, or the
nuclear material, the kind of research
and development, ete. Costing in
these things is a difficult thing. Even
taking that into consideration, it is a
point whether this would be beneficial
or worthwhile, and that is what we
have to see. The economic feasibility
of peaceful nuclear explosionsg for any
specific application redquires a com-
prehensive and caréful assessment of

‘various factors, viz.,

(i) the comparative costs of pro-
duction and manufacture of
nuclear vs. conventional

ex-
plosives;

(ii) the technical problems and
cost implications of emplac-
ing, mounting and firing the
explosives;

(iii) the cost of the pre-shot geo-
logical, hydrological, and

ecological surveys; and

(iv) the prospects of economically
working the rubble left by an
explosion.

These are some of the aspects which
have 1o be studied before you actually
go in for experimentation,
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SHRI K. C. PANT: It is very diffi-
cult to' say that by such arig such a
dafe, the explosion will take place,
nor is it in the interests of this House
to know by which date we shall carry
out ap explosion or riot, because these
are things...

SHRI S. M. BANERJEE: I was going
to suggest that nothing should go to
the press today about this discussion,
because these are all secret matters.

SHRI SAMAR GUHA: Secret in the
head of Shri S. M. Banerjee only or

in Shri S. M. Banerjee’s laboratory
only.

SHRI K. C, PANT: I think more
secrets are attempted to be given out
by friends opposite than by me....

SHRI S. M. BANERJEE: Not always
opposite.

SHRI K. C. PANT: I am trying to
spell out the difficulties in arriving at
a quick decision, and I cannot really
give a time-limit or a date, and I
think that hon. Members who have
taken interest in this subject not only
understand that I cannot give the date
but perhaps will appreciate it that I
am refusing to give a date.

SHRI SAMAR GUHA: I want to be
sure that it would not be inordinately
delayed.

SHRI K. C. PANT: The only point
which one has to remember in this
is whether we are alive to the possi-
bilities and alive to the potential use-
fulness and alive to the nced to keep
in touch with what is hoppening in
the world and prepured to make use
of whatever technology is offeved by
this technique or by this process for
the henetit of our develapmentnl pro-
pruommes,
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I can assure the House that we are
‘dlive to ‘all these things, and that our
scientists are actively engaged in mak-
ing ‘he best use of nuclear Science in
all its aspects for peaceful purposes
I stress peaceful purposes because my
position has beerr made somewhat
difficult by the intervention of Shri
Bibhuti Mishra who had referred to
certain views of mine in the past.

Shri Ramavatar Shastri had asked
about a five-year plan. There is a
five year plan for everything but
that is not enough; we have a ten-
year plan for this. " In fact, there is
a ten-year profile which I think he
may have seen if he were interested
in this subject, which spelis out in de-
tail what the plans aré and have been,
and in fact, we are now engaged in
reviewing the progress made under
the ten-year profile and how far we
have succeeded in achieving the tar-
gets which have been set out in the
plan.

My hon. friend Shri D K. Panda
had asked about marine propulsion.
That is again one of the subjects
which we are studying and which is
under study, but again it is a subject
on vhich I would request him not to
make me say anything more.

I would like to end only by refer-
ring to one other point which does
need a comment on my part, and that
is in regard to the point made by

Shri Bibhuti Mishra that Govern-
ment are not letting the scientists
have their way or they are not

allowing the scientists to have their
head or they are somehow suppressing
them and not allowing them to pro-
gress. That is absolutely not correct.
Government and the very brilliant set
of scientists who are working in this
field have in the past years construct~
ed o struciure in the field of nuclear
seience of  which we ean well be
proud. and which is one of the finest
of its kind in any developing country,
ond I would suy one of the good
seientific communities and structure jn
the world in the nuclear field, We

(HAH Dis.)

have -to congr(a.tulate the;:q, anﬂ we
have to thank t them, and I can assure-
my hon, friends that they and’ the
Government work together; they are
a part of the Government. We cer-
tamly do not restmct them in any
sense, any sense of the term. Our
policy is to use nuclear science for
peaceful purposes and within that
overall pohcy, whatever facilities they
requlre if they requlre ‘additional
allocatlon funds, etc, in all these
thmgs the Government takeg as liberal
a view as it can consistent with the
resources of the economy and we are
all very much mindful of the fact
that the good start which the country
hag made in the nuclear field, one of
thé modern ﬁelds of science should
be kept up angd should progress and’
we should try tq keep in the fore-
front of this science which has great
potentialities for the future.

18.16 hrs.

DISCUSSION ON STUDENT UNREST

IN THE COUNTRY AND INCIDENTS

IN DELHI UNIVERSITY ON DECEM-
BER 6, 1972—Contd.

MR. CHAIRMAN: We shall now
take up further discussion on the
increasing student wunrest in the

country, items 16 and 17 in the Order
Paper today. Shri Jyotirmoy Bosu
may continue his speech.

SHRI JYOTIRMQY BQSU (Dia-
mond Harbour): In the front page of
the Hindustan Times there is a photo
which shows what deal the present
students are getting from this Govern-
ment. In this photo you can see a
student lying on the grourd, being
beaten by eight constables and a
magistrate is trying to stop it. This
is the deal he is getting today. You
get the neows headline. one inch, on
the frpnt poge: many hurt in police
student clashes: Delhi university had
been made a battle ground.

The trouble toduy is that they never
try to go deep into the matter and
this Government unfortungtely Iacks
mn anolytien] mind. Studém_lﬂ have «
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bleak future, no employment and the and order si};ua’tion. The Educatlc_m
.economic crisis that surs;zlundg us to- Commission in its Report says that in
.day, surrounds them also. What is their opinion no reform is more
the'.root cause, the basic cause?” In important than this and it adds:
.a useful editorial the National Herald g " i . ‘i
has in its issue dated 25 September, . Judged from this point of view,
1972 commented as follows: it becomes evident that the present

“Neither the universities nor the
state administration have any
readymade machinery to tackle
.student problems as they arise.
Even legitimate demands—for
-drinking water- provision and rest
rooms for boys and girls, for ex-
ample—are taken note of only after
avoidable violence has occurred. In
most of these cases, even if out-
giders can be blamed for fomenting
trouble or fanning the flames, “the
‘root of the malady is the incompe-
tence of university or college
authorities concerned, as also the
tensions arising from consgpiracies
against one another by groups of
teachers......

And there are cases as in Kanpur,
of college authorities getting high-
handed and provoking students....

What is happening all over this
-state, as also in some others, is the
strongest possible indictment of the
whole ecducational system which
has become completely unrelated to
needs and offerg nothing to hold the
interest and attention of youth un-
«certain about the future,....

With each passing year the de-
mand for more purposeful education
for an ever larger number of boys
and girls has made itself felt, yet
there has been little serious effort
to take & long-range view of the
problem and reorganise the whole
set-up.”’

There i8 no area in the country
which is unaffected: Punjnb, to start
with, Haryana, U.P, Bihar, Wesat
Bongal, where Kalyoni University s
c¢losed, Andhra, Rajasthan---in short
no parl of the couniry is unaffecled
und the Government is trying to look
ot the probteme through the looking

system of education, designed to
meet the Theeds of an imperial
administration within the limitations
set by a feudal and traditional
society, will need radical changes
if it is to meet the purposes of a
modernizing démocrati¢ and sociali-
stic society—changes in objectives,
in content, in feaching methods, in
programmes, in the size and compo-
sition of the student body, in the
selection and professional prepara-
tion of teachers, and in organization.
In fact, what ig needed is a revo-
lution in education Wwhich in turn
will set in motion the much desired
social economic and cultural revo-
lution.”

It has been admitted in the Home
Ministry  Consultative  Committee
meeting held on ~December 12, 1872
that the Ministry have carried out an
analysis, and it was circulated to
Committee members,

The Home Ministry note states:

“According to analysis of the inci-
dents in the current academic ses-
sion, it was found that nearly a
third of the instances of students
unrest were related to demands for
better academic facilities like post-
ing of adequate qualified staff,
admission of students in paTticular
courses, take-over of mismanaged
institutions by Government, hetter
transport, etc. Another third of the
incidents were attributable to issues
like c¢laims of failed students,
college wunion elections, protests
against digmissed stall', ete.  The
redt are instances of students taking
up larger issues ranging fvora the
domestic economie problems.. . . ."

Alsn the reasong are very clearly
stoted In a newsg ftem:
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“Students cannot
blamed for their violent behaviour
on the university campus. The
responsibility, if fixed, falls on
teachers, university administrators,
parents and the present structure of
society, according to Dr. A. B. Ojha,
a professor of psychology.

Dr. Ojha who is a scientific officer
of the Directorate of Psychological
Research, Ministry of Defence, says
the student community as such may
be contribufing Tittle to the rebel
malady.

Unable to meet the demands
which different social agencies make
on them and when stirred on this
account, onlookers label them as
indiscipline. Things they do on the
spur of the moment are mainly to
take revenge from the society which
has given them a tremendous load
they are unable to cope with, he
feels.

Dr, Ojha .... asserts that free and
frank comments on past and pre-
sent issues by the student com-
munity shows that they are as
conscientious as their guardians,
teachers and others who take solace
in blaming them for the evil taking
place on the campus.”

This is what one should understand.
Tt has been stated in the Report of
the Education Commission:

“Education should he an instru-
ment in the hands of the nation to
transform society to socialism.
Education in private inslitutions is
not only used agaiiist the declared
policies of the nation—socialism,
secularism, and democracy—but
alse propagate outdated sectarian
attitudes which breed communaliam,
casteism, superatitions and
obscurantism.  BEducational institu-
tions and hostels ore rur for the
benefit of particular caste or reli-
gious groups in many places.”

The insecurity of teachers is an-
other rengon, They are recruited in

primarily be

Incidents in 342
Delhi °*Varsity (Dis.)

July and dismissed in March and
Government indirectly supports it.
The college and university teachers’
strike in Haryana is a glaring
example. ‘When teachers lose
interest in education, standards go
down. In Haryana 1,000 professors
were arrested and put as C class
prisoners. A lady professor was
murdered the other day. The stu-
dents’ union is banned there. I again
quote from the Education Commis-
sion’s report:

“Student unions represent an
important way of providing 3tudent
participation in university life out-
side the classroom. Properly
organised, they help in self-govern-
ment and self-discipline, provide a
healthy outlet for students’ energies
and give the students useful train-
ing in the wuse of democratic
methods.”

Sir, you have fought for democratic
movement all your life. You would
be surprised to know that the student
unions are banned in Haryana. Are
we living in a democratic country?

The college teachers in Haryana
have given a note and I am quoting
from that:

“l. In Haryana private colleges
are given affiliation by the univer-
sity simply ‘on political grounds
which has resulted in the growth
of large number of colleges which
cannot provide minimum facilities
to the students and leaders.

2. The set up of the University
and the College Managing Com-
mittee is totally dominated by the
vested interests. Teachers and
particularly students lack represen-
tation on college managing com-
mittee. (Teachers representlation on
the university adminisirative bodies
and the college manngements  is
insignificant.y  Thus the voice of
the teachers and the students ve-
main  unheeded which result in
acensional  strikes  in the private
colleges.
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3. Lack of funds with the rnanag-
ing comm:.tt.ee is another factor

which has led to leaders and stu-
dents irouble.

4. Since the managing committee
lack funds, they cannot provide
minimum facTiHdes™ such as library
facilities, drinking water, play-
ground, indoor and outdoor games,
educational tours etc. to students
which is very essential for raising
the academic standards.

5. Students union is banned in
Haryana which means they cannot
raise their voice against 'the
authorities despite the fact that they
pay more fee than the students
studying in government colleges.

Another important factor which
leads to students’ dissatisfaction is
the guick dismissal of the lecturers
on false pretexts. Teachers are
recruited generally in the month of

July and dismissed on 31st March
next year.

Grants by the Government of
Haryana to private colleges are also
given on political grounds. Some
managing commitiees are financially
sound and some are badly in need
of funds and when grant is given
on political grounds the poor
managements remain Bankrupt and
therefore cannot disburse salaries
to their employe2s for months to-
gelher and somelimes they are paid
in instalmenis and even then they

are asked to sign for the full
amount....”

Coming to Delhi School government

DECEMBER 15, 1972
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" SHRI JYOTIRMGY BOSU: Sir, you

can expunge’ that particular line, if
you like. =

‘"MR. CHAIRMAN: The Minister is.
right. The wording is:

“Further discussion on the in-

creasing student unrest in the
country.

Further discussion on the
statement made by the Minister of’
State for Home Affairs in the House
on the Tth December. 1972 regard-
ing the incidents which took place in
the Delhi University on the 6th De-
cember, 1972.”

So, please do not make it
wide.

SHRI JYOTIRMOY BOSU: The
Education Commission has very right-
ly pointed out:

“In our opinion, therefore, no re-
form is more important or more
urgent than to transform education,
to endeavour to relate it to the life,
needs and aspirations of the people
and thereby make it a powerful ins-
trument of social, economical and
cultural transformation necessary
for their realization of our national
goals. This can be done if educa-
tion is related to productivity,
strengthens social ang national in-
tegration; consolidates democracy as
a form of government and helps the
country to adopt it as a way of life,
hastens the process of modernisation
and strives to build character by

cultivating social, moral and spiri-
tual values.”

very

There are serious genume g‘nevan-

ces on the part of the students and
aided teachers, there has to be point teachers, which must be dealt with
to point salary increase. It is a le- by the proper authorities. Now new
gacy of the colonlalism. ¢

colleges are opened and students are
THE MINISTER OF EDUCATION, enrolled without having proper facili-

SQCIAL WELFARE AND CULTURE ties. Because of the system of capi-
(PROF. S. NURUL HASAN): Sir, 1 tation, only the sons of the rich can
would like a clarification. Are we dis- Ret enrolment in some of the colleges,
cusaing student unrest, which will in-  whatever their merit may be. The
clude unrest of tenchers of schoeols door of such institutiong is closed for

glso, or wre we cungidering mainly the poor. There is a terrific rise im
the position in the colleges? tuition fees.
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We have seen the instance of the
Faridabad Medical College where 220
boys and girls have paid Rs. 20,000
each as capitation fee and tuition
Charges. The management of that ins-
titution has collected Rs. 44 lakls,
that money has been swallowed and
the State has been patronising such
people. Those students have made re-
presentation to the Government, to
the Chief Minister of Ha.yana, but
their grievances have not been re-
medied.

We had occasion to discuss what is
happening at the Banaras Hindu Uni-
versity. The Yuva Congress are on
the rampage. They have murdered
Shri Uday Pratap Singh for political
purposes.

There is foreign influence and intil-
ration of CIA. Delhi is an example
May I ask the hon. Minister what is
the outcome of the talks with the Vice-
Chance lor last evening?

For the Delhi University Students’
Union elections, look how we corrupt
them? Rs, 3 lakhs were spent; air
flighls were arranged: (trips tu hill
stations were arranged. Still they-got
defeaied. Some sludents say thal the
rulizs party wani to undo it.

There is police within the campus.
When Prof. Nurul Hasan makes
speeches here, al the same Llime. the
ailice goes on bealing up students in-
sitle the campus. The other day. on
the 6in December. 1972, I am told-—
piese coorect me if I am  wrong—
thit the Vice-Chancellor's toom was
fiiled with  plain clothes' policemen
long bhefore the students came. It is
the fau't of the Government. I have
got a note which says that the Vice-
¢ hanecellor writes o letter to Prof
Chakeavarty on 8th December, 1872,
“10 wa have not heen able to set up
the nocessmy bodies and procedures
Y+ the snme, thatl iz to say, to sutisfy
the student requirements the foult s

ol onhrely o !

2H88 1.8 12
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One top lsader of the Youth Wing
ol the Congress, of the ruling party,.
in a meeting in Delhi, during last week
of Novemter, had suggested that the
Vice-Chancellor should be  attacked..
A ruling party M.P. patronising one:
section of the unruly element, as an
cutcome of the Congress factional
fight, one of the top leaders of the
ruling party, purchased, 35 Congress
vo.es which just w2nt to the Jana
Sagh. Parallel politics are being run
in Metropolitan Council. If the Cong-
ress had won Delhi University elec-
tions, one ruling Congress leader, M.P..
thinks that he would have been the
Chief of the Metropclitan Council.
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How low they have gone. They have
spent Rs. 3 lakhs on Delhi University
Students’ Union elections. Even the
supply of drinks was made. One young,
boy Kaushik at first Independent 3rd.
candidate, opposing the Congress . got.
Rs. 85,000 to join the Ccngress and
he issued a statement in praise of the
Prime Minister. One Bhagwan
Singh, Jana Sangh supported candi-

date, on the eve of elections, was.
bought over by the Congress,
This is the sanctity of education.

Even during British days, when you
were fighting British people with
vour blood, Sir, the police did not
enter educational institutions. To-
day, in West Bengal, there is no
educational institution where the po-
lice has not got in. May I ask the
hon. Minister: Is an attempt being.
made to create crisis and atmosphere.
to supersede the Delhi University Act?
We want to know that.

There is police within the campus..
jacking for which the students are be-
ing blamad was engineered by intelli-
gence agent provocateurs. We want
to know that. A high-powered Par-
liumentary Commitiee is a must (o
go into these affairs. The whole coun.
try is in ferfnent. - The Professors, the
scthoo! tenchers aned the studenls huve
all been given a raw deal by the pre-
gent  Government T  condemn  thi
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‘Government and I insist that a high-
powered Parliamentary Ccémmittee
must be set up to enquire into this
matter because it relates to the future
generation of the countiry. The future
of the country depends on students.
We must give them a fair deal, a
kindly deal and a fatherly deal.

SHRI VASANT SATHE (Akola):

H}V[r Chairman, 'Sir," the subject that

“f/we are discussing today has wider
implications and, therefore, we will
have -to take into consideration the
wider context of the entire issue if we
really want to find s:clution to these
aberrations that we see today in the
student world. s

Basically after our Independence,
e had hoped that we will bring
about a basic change in our approach
to education. -Formerly, we wused
to criticise the foreign rulers saying
that they gave education that suited
them, that they wanted to produce
slaves, clerks, to serve the Empire.
Thereafter, our entire purpose should
have heen to .create . citizens who
build a new India. .-That is the basic

purpose of our education ych ought
to have been achieved.

.</Bducation, basically, has two pur-
~~poses. One is lo elevate the individual
to give him a wider visicn, a wider
perspective. That is the basic purpose
‘of education, the universal purpose of
educaion. which ‘dught to 'he there
for the universilies. You may recall
that Sanskrit sloka which we used to
learn in our school days in praise of
‘Goddess Saraswetbit It s sdid:

LASLECE LT ui

Wit W eI
qwafy g _
av watw woewd) ¥ ) A

That is the prayer we Addeams to
Goddesr Saroswall:

DECEMBER 15, 1972

Incidents in 348
Delhi 'Varsity (Dis.)

“Praise be to the Goddess of
Jearining with, whose blessing the
knowledgeable is able to perceive
the whole earth as if it were a
berry on the palm of his hand.”..

H‘a/s our education today in university
or school, at any level, this purpose?
Let us ask this question tc ourselyes.-

-~ Another purpose of education must
be to equip the educated to be a use-
ful member oi the society, a use-
ful ecitizen who will be able to play
his role in the society. Are we giving
that education? As our education today
purposive, job-oriented? What does a
boy become after the education thatl
he geis in school? I am not taking into
consideration the kindergarten stage;
from the age of 6 to the age of 16,
i{he high school educatfcn that you
give him, in ten valuable years- how
do you equip him? For what? Can he
become a member of the society which
is productive in any single field, con-
tributing to the economic growth of
the country? Can he become a wage-
earning worker, a wecrthy member of
the society? Actually today’s educa-
tion is making him unworthy of any
work, unemployable instead of emp-
loyable. That is what is happening.
When boys reach the age of 16 or 18,
why should every one want to go to
University? It is just to get a degree
because that degree prcmises him a
fjob, a job as a clerk; even for the post
of Peon..

MR. CHAIRMAN: This is
student unrest.

SHRI VASANT SATHE: I began by
referring to the basic context I am
gpelling oyt the context. Unless you
understand fhe basic ynalady, umless

you diagnose the disease, you cannot
treat the discase.

about

Why % there hls student unvest
taday? Today the university-educated
boye ‘cr college-educated boys do not
sce BNy hape in playing a usefyl role
in lite. They connot gel Jobs; they
cannot find any work, The entire
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educational system, if you do not want
this unrest, must be so re-oriented
that every boy getting out of the umni-
versity should he able to do something
productive, should be able to produce
some goods. Today even if he wants
he cannot get. Of course, there is the
other context with which you are not
concerned. But it must be coordinat-
ed with the policy of the Government
of providing employment, useful em-
rloyment, purposeful employment.
You cannot do that because we are
still slaves of the vested interests in
the country who are controlling the
entire productive resources of the
country, Unless you do this, your
education is going to be aimless.

SHRI JYOTIRMOQY BOSU: You
‘are saying about the class character
of the Congress Party. 1 congratu-
late you on that.

SHRI VASANT SATHE: I am talk-
ing of the basic issues.

Another important aspect is that
the majority of the students today
do not want violence or unrest. Let
me say this. You also must be know-
ing .

MR,
conclude,

SHRI VASANT SATHE: How much
more time can I take?

MR. CHAIRMAN: Only two minutes
more, i

SHRI VASANT SATHE: I have spo-
ken only for five minutes. The other
member took 30 minutes. Anyway, I
will obey you....,

MR. CHAIRMAN: You may finish
in two minutes,

SHRI VASANT SATHE: If you
want, Sir, I can git down now.

MR, CHAIRMAN: You can finish
your speech.

ARl VASANT SATHE: Another
mpo‘nhnt point which I wanted to
montion was this. The majority of

\
CHAIRMAN: Please try to
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the students in this country do not
want violence, do not want unrest.
Today they see g ray of hope in the
l:adershi - of the country. You must
have see.a that this age group, In
which  the university students are
there, stood massiVely behind the
leader of the nation. Why? Because
they know that here is the leadership
which can help them mobilise their
energy to become builders of the na-
tion. . I would, therefore, submit that
even in the university campus, it is
only a handful who indulge in vio-

lence, provoked by people outside,
provoked by people who are inte-
rested in provoking violence. The

majority of the students do.not want
violence. «But why are the majority
of the students not with us?
Why are the majority of the students
not with the teachers? Why are the
majority of the students not with the
Vice-Chancellor? Ag the old Chinese
saying goes, if the son goes ‘wrong,
punish the father. I would say, ‘Yes,
if Students go wrong, punish the
teacher’ He is the real guilty man
to-day. The Vice-Chancellor or the
teacher—why are they not able to
invoke the confidence in the majority
of the students? That only means
that there is something seriously
wrong with our Vice-Chancellors and
teachers!” They also do not have..
(Interruptions)

MR. CHAIRMAN: No disturbance
please, -

SHRI VASANT SATHE: “fhe last
point I want {0 make is that we must
inveime the .atudents and the student
population in. some natioa-building
mees prograsnmes. That would be a
very good method of channelising and
mobilising the energies of the stu-
denis. You kmow there are organisa-
tiong and we campot just wish them
away. They oatch the boys young,
poison their mind, put them in narrow
grooves in tpe name of palionalism,
in the name of netional patriotism,
communel or othorwise. Thoy do
this by cntahing the boys at the age
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of six or earlier. Now, by simply
saying that this thing ought to be
condemned, we cannot wish them
away. What is the alternative you
are providing? Where are they?
Formerly, we used to have Akharas in
every Mohalla where we could imbue
the students not only physically but
actually with certain values. But, to-
day, what are the avenues for our
young men to go to? Today, in the col-
leges you will find for extra-curricular
activities, there is no place and all
that the boys have to do or most of
them do, is to go and stand in the
street corner. That is also a major
lacuna and a draw-back.
vLastly, in this context, you must
give a feeling of belonging and parti-
cipation to the students. If a student
can be a citizen and even though he
cannot vote today but if he is of the
voting age, why cannot he be in_the
Senate? Why cannot he be in the
College Council? Why cannot he be
in the University-controlling execu-
tive or whatever body it is? Let him
have that feeling- of belonging and
only then he will know directly
where the shoe is pinching and the
students’ problems can be solved on
the spot. That ought to be done.
That ig the last suggestion I would
make if you want to solve this stu-
dents’ unrest. .

Therefore, I submit that we have
to tackle the students’ agitation that
way and as far as unruly violence is
concerned, I think nobody has said
that they support violence—even the
other side said that—or encourage
them. Therefore, as far as the stand
of the Government against the hool-
igans, against the goondas. against
rowdies and agauinst those who com-
mit violence is concerned, I support
entirely the stand of the Government.
Don't tolerate any goondaism or any
violence on the campus, at lenst in
the precinets of the University. ... ..
(Interruptions) But those basic ques-
tions have 1o be considered. You
connot tuckle the students and their

problems unless you look at them in
the larger context,
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Thank you very ‘much.
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SHRI SAMAR GUHA (Contai): L
was feeling surprised by the number
of statements that are made by the
hon. Minister for Education on the
floor of the House. A very soft man
and himself a professor, how can he
take such a strong attitude of iron-rod
treatment with the students?

Also I was feeling surprised how
the Vice-Chancellor of the Delhi
University, coming from the teaching
profession, should take the posture
of a superintendent of police in deal-
ing with the students, I got the
answer to it yesterday and how the

Education Minister and the Vice-
Chancellor got the cue and where
from. I got it yesterday.

I was simply stunned by the stafe-
ment that was made by the hon.
Home Minister when he said, ‘Be
harsh, be strict’ like a bureaucrat. I
think all the bureaucrats will be
very pleased to hear him. What did
he say? “Students’ vwviolence will
not be tolerated in the Uniwersity
campus.” They think as +if the stu-
dent unrest is a phenomenon of
habitual criminality. The Home
Minister spoke as if they were dea-
ling with a set of habitual criminals.
I am sorry to say that of late, parti-
cularly, in dealing with Delhi Uni-
versity and Banaras Hindu Univer-
gity regarding the student wunrest,
the Government has taken an atti-
tude as if the problem of student un-
rest is a problem of law and order,
a problem of political dereliction. I
will firstly take up the second point.
T want to gel this information from
the hon. Education Minister who has
got cue from the Home Minister to
be rigid, to be firm in their attitude
to students. Let the ruling party
answer this  question about  their
political influence among the stu-
dent community, by placing their
hands on their hearts,  Today, the
revival of the tuling congress roste
very Invgely on the active contribu-

tion of the student community  ine
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favour of that party.
is known to every one. There is
the role of the Chhatra Parishad,;
there is the role of the Yuv Con-
gress I do not want to go into the
details. If you go cn harping on
.all these thinzs, it will recoil on you.
T do not want to use a strong langu-
age, but I wish that they should
keep their house in order.. Iknow
-other political parties also- do .it.
“When they started this in Delhi and
‘Banaras Hindu University, we" have
pointed out, be careful; if you try
to take up the active cooperation of
the student community, it will ré-
«coil on you. The student -~eom-
munity has got a general fraternity
of service among themselves, a gen-’
eral affiliation among themselves,
cutting across the party barriers.
If you go on harping like this, it
will recoil on wvou.

Secondly, about the question of
violence, I want to know this from
him. There is unrest everywhere;
unrest is a sign of the times. If
there is wviolence we will not con-
done it. If there is excess, we will
not condone it. We will deplore it
very much. You cannot equate
student unrest and student violence
with violence committed by  other
criminal elements. If you do that,
you are comitting violence against
the fundamental nature of youth.
Youth cannot be controlled by your
iron law. That is the lesson of
history.

Now, Sir, what is the basi¢ reason
for the student unrest in the coun-
try? It is known to the Education,
Minister.  The basic reason is, the
object, the ideal, and the system of
education is very ‘back-dated’ and
very ‘outmoded’, I should say. The
whole system of education hag al-
most virtually turned into a  junk.
It is not emsy for me to go into the
details. But I want to guote afew
lines from their own words. Here
is the report of the U.G.C. 'This has
come out after the Kothari Commis-
sion Report. It says:

The example
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“Dissatisfaction has become par-
ticularly acute among students be-
cause of unemployment- among the
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educated youth, particularly the
_growing unemgloyment of the
e*hmcally trained personnel. The
present . system of education ap-
pears.to lack _ any concrete aim

or purpose,'anci 1o be a mere ritu-
al’ devmd of inner strength and

reahty. eeenes

It fui‘ther days .that there is hence
“a. demand for a change in the

syllabus, the structure of courses,

the systerp pf_ examinations and

methods "of teaching...... =

This is to, be seen:

“ .in respect of outmoded and
old-fashiofied: syllabuses or courses
which do not appeal to the stu-
dents. These courses are neither
satisfactory in developing the in-
tellect of the student nor in equip-
pilg him for the needs of society.
The dissatisfaction of the 'students
with society in' general and with
the existing academic opportuniti-
es' in particular can easily be ex-
ploited by interested faction lea-
ders within the academic commu-
nity ‘as well as those without and
this leads t¢ the eruption of agita-
tions based on regional, linguistic
or communal demands.”.

I would like to point out that the
violence as it appears today is just
a symptom; it is not the malady. The
malady is deep-rooted, and the mala-
dy has been indicated by the UGC's
report. If you consider the ques-
tion from the point of view of stu-
dents’ participation, then there is a
big job to be done. 1 do not want
to quote further from the UGC's re-
port:  But I would like to ask Gov-
ernment what they have done with
it.  Have they dealt with this ques-
tion? Have they been able to get
gstudents’ participation? If they
could have got it, then certainly, I
would not say that everything would
have been achieved, but at least a
mojor part of the student’'s wunrest
ecould have been dealt with,
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The hon. Minister had asked one
question namely whether we were
dealing with the teachers’ problems
or the problem of student unrest....

PROF. S. NURUL HASAN: My
question was in regard to the school
teachers.

SHRI SAMAR GUHA: I would
like to point out how teachers’ un-
rest can be converted into students’
unrest, The Delhi students’ trou-
ble is a glarjng example of this. The
whole problem started from the En-
gineering College. It was the tea-
chers of the Delhi Engineering Col-
lege who were on strike. You will
be surprised to know that there

were very few students who wan-
ted the college to be closed. They
wanted the college to be reopened.

They went to meet the Chief Execu-
tive Councillor of the Metropolitan
Council. He told them to wait for
fifteen days. And what did he do?
He said ‘I am dismissing all the pro-
fessors and teachers and then bring-
ing in new teachers, and then every-
thing will be all right’ But every-
thing was not all right. Within the
next few days, when the students
went there, what did they do? I
shall not call him a gentleman, but I
shall call him n person with a thick-
headed behaviour. I do not want
to use any stronger words. That
person with the thick-headed he-
haviour created the first trouble.
The first trouble was that- he was
not there. When the students went
to meet him, he had escaped. 1
have got this from the Congress
friends only. I have got all the
information from my  Congress
friends only. I do mot look at this
problem from the parly standpoint.
The students were given a good beat-
ing when they went to see the Viee-
Charcellor  thinking that thoy could
hnve  their  grievances  redressed.
The Vice-Chaneellor had eseaped, and
the wndents got o gond beating. The

alnclente then came awny. Agnin,
thnt jittery fellow  did not meel
them; I should say that the Viee
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nervous fellow.
thing.
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nothing but a jittery
He did not do any-

The Lt. Governor then himself
took the initiative. He had a talk
with the members of the Metropoli-
tan Council, and he almost gsolved
all the problems. He agreed that
the grievances of the Delhi Engineer-
ing. College teachers were very gen-
uine, because they wanted to be on
the same salary scale and they wan-
ted to have the same status as the:
university teachers. All the prob-
lems were solved. He said that the
other. demands would be negotiated.
Then, he suggested to the vice-chan-
cellor to keep in abeyance or to-
withdraw the rustication order. But
he did not. On the 5th this happen-
ed. On the 6th,—as you know, the
students always talk of something
grandiose, and they talked of gran-
diose and the take-over of the univer-
sity. 'When the students were go-
ing there, there was a big grandiose,
and there was a big drama there. If
only the vice-chancellor would have
heeded the advice of the Lt Gov-
ernor, perhaps the problem would
have been solved. But he did not.
When the students were going to
disperse, ahout forty to fifty plain-
clothes people who were already in
the room of the Vice-Chancellor
pounced upon the students. The vice-
chancellor had made at least halfa
dozen calls to the police to come to
the campus. And the police came.
What did they do? I do not want
to say anything on my own, but I
shall only auote  from the news-
papers. The report is:

“Two battalions  of
were  asked  to descend
Delhi Universily campus,
came leargassine, chasing crowds,

harassing pasgers-hy, cane-charging,
ing, the stragglers, beating the stu-
dents to blood, assulting cven the
pressmen,  insulting  the lady-tea-
chers, belabouring. bawling and ab-
using  whosover came  in their
way."

policemen
on the
They
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I am concluding, That 1is why
I say it hurts me. 'The Vice-Chan-
cellor also belongs to my profession.
I always used io say about him: po-
lice superiniendent. This jittery
man- has bungled every thing. You
know this man rustricated two- Jan
Sangh and two Congress—perhaps he
did not know—evenly balanced, He
has been caught in his own mess.
Yesterday four educationists, mem-
bers of the executive council belong-
ing to a’l parties, the two contending
parties together, went to the Vice-
Chancellor to make an appeal to
him: make a review committee and
keep the rustrication in abeyance and
the problem will be solved. The
Vice-Chancellor said to the Lt.Gov-
ernor: No, no; I will withdraw the
rustrication in the month of Janu-
ary, not now. ‘This is his attitude
to the students a man without hav-
ing even a little bit of paternal affec-
tion or paternal perspective, How
can you entrust such a man to deal
with the students? We had our
Acharya Narendra Dev. There was
a teacher and the taught. The most
important part is (o deal with the
students. I request the hon. Edu-
cation Minister to give up the attitu-
de of treating students with an iron
rod and making it a law and order
iscue, political issue. Look mnot at
the symptom but at the basic malady
with which the whole students com-
munity is today infected.

S () M. STEPHEN  (Muvattu-
pirzoi: S U will not take much
tim. Theri: are iwo problems he-

for us: One is obout the general stu-
dert unrest in the country: sccondly.
th: poeticular incident ip the Delhi
Uricersity, The fivst question is too
Iarie o be exhoustively discussed
with*n the eampnss of a2 one hour
dicussion in Parliament,

' oshonid say that T do nol feel al-
armed of the mueh talked aboutl stu-
dents onrest throughout  the coun-
oy Looking back, this is not &
new  phenomenon ot gl If only
we took a retreipective view, it will
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be possible for us to recollect
throughout the very years we have
lived, we have seen from year to
vear, place to place, era to era stu-
dent unrest breaking out in some
form or another in different areas in
the country.... (Interruptions). Most
of us who are here were involved
in our student days in this. May be
on a national issue or individual is-
sue,

that

What I am saying is that the gen--
eral atmosphere in the country will
find its reflection on the student com-
munity also. The unrest among the
students is not a feature peculiar to:
India. You take any country, any
part of the world.  You fiind the
student community in ferment in
some form or another. India is not
an exception. It is not the student
community alone which is in fer-
ment; different sectors of the com-
munity in the different countries,
advanced and advancing, developed
and developing in different stages of
cultural development are all affected
because it is a dynamic process. Pro-
gress does not stop any where. It
is a dynamic thing, going from stage
to siLage. You are in a particular
stage and your horizon widens and
unrest develops. Discontentment
and unrest, there will always be.
Different demands may be met, but
still many may remain. Without
that, you may take iy that society is
dead.

12.00 hrs.

So far as this probiem is concern-
ed. different propositions have been
put forth, It is not as if Govern-
ment is unaware of it. Commissions
have been appointed  and proposals
hav2 been made. In different  uni-
versities roany proposals  have heen
implementad. In Kevala the swu-
dunts wanted yepresentation in the
syndicale. It was accepted. They
wanled  representation n different
councils. It was also accepted.
Not only in  Kerala but in many
other universities  ulgo.  many de-
rmands of the students have heen ac-
copted, though there may be difter-
ence 1n the dogree of implementation.
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But still, the student community is
not perfectly satisfied and they still
look forward to something more.
That is inherent in the whole situa-
tion. If that is so, the major ques-
tion is; how the elders are going to
react to a particular manifestation.
I am sure everybody will agree that
the approach must not be the rule
of the rod. No sensible government
of police force can take that attitu-
de. When there is a spontaneous
outbreak, no body runs with a rifle
or a rod. Those incidents are very
few. Looking at the large number
-of educational institutions function-
ing from Kashmir to Kanyakumari,
the spots of unrest are comparatively
few. Let us not magnify it out of
its proper context and proportion.
It is not national sort of demonstra-
tion. It is limited to certain devel-
opments in that particular area, but
even then an analysis must be made
whether the mass of the students in
that particular area want their stu-
dies to be interrupted. As Mr. Sathe
pointed out, it is not the mass of stu-
dents who want it. I am not put-
ting the students who are responsi-
ble for the manifestation in the dock.
That is far from my contemplation.
I am only saying that the mass of
students do not want it. Some peo-
ple susceptible to emotions and
machinations do a particular thing.
If a particular incident takes place,
what is the attitullg the elders take?
If my child misbehaves, I do not take
a big rod and beat the child. I tell
him that what he has done is wrong.
If that is the role of the elders, have
we played that role?

Take the Delhi University incident.
A particular students’ organisation
makes an advames announcement,
‘““We are going to march to the uni-
versily fo take over the administira-
tion.” The announcement may be jus-
tified or not. But was there any
political party in the country which
came out and commented on it? Ts
it that vou have approved of it? If
it was not approved by any political
party, as elders, was it or was it not
our duty to react to thut and tell
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the students, *“Your grievances may
be genuine, but pour programme of
taking over the university is some-
things ws completely discountenance.
We raise our voice against it. Stop
it.” So, no political party, which has
not discharged that responsibility as
elders, has got the right to point a
finger of accusation at the students.
It is not the students who are in the
dock. It is the Congress, the Jan
Sangh, the Communist Party or any
other party which claims to be an
adult which is in the dock. We have
failed in discharging our responsibi-
lity, as elders, of musttering the
moral courage to tell the youngesters
that what they are doing is absolute-
is wrong. That has not been done.
Let us storr playing to the gallery
because this is a very delicate mat-
ter. It is the future of our child-
ren that we are playing with. One
could understand that when the
national movement was on, but not
now. Then, it is not as if the gov-
ernment is not prepared to respond.
The government, the mass of the
people and the university, they are
prepared to react, and they are react-
ing. But it will have to be solved
stage by stage. The methods ad-
opted for the purpose of solution
also have to be different. If they de
not accord with our concepts of
civilisation and evolutionary process,
then every party must say whether
it approves of that procedure or not.
Otherwise, we will not be discharg-
ing our duties and responsibilities.
That is all I have got to say on this
aspect,

Much was said about the Vice
Chancellor. I do not know that
gentleman. In my view the Vice-
Chancellor should buck up moral

courage and say “I am offering my-
self to be butchered; let the students
do whatever they want”. In that
cage, the students and also the pub-
lic would have sccond thoughts. But
when the  political  parties do not
have the moral courage io say that
their programme is wrong in the
fear that the students might react
against them, those political parties
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and
hava no moral right to exceot of a
lone Vice-Chancellor to offer him-

self to be massazred by the students.
In this case the Vice-Chancellor did
not run away from the scene. He
waited. But then he found that
the stulents were on the rampage
-and he was in mortal danger of be-
ing attacked and killed. So, he
-summoned the police.

When the - Vice-Chancellor sum-
mons the police, saying that his life
is in danger and some students are
.ransacking the university building, if
he seeks the assistance of the arms
of the law, can the government say
that it is a matter between the Vice-
Chancellor and the students and that
we will not interfere? Could the po-
lice react in that way in such a situ-

ation? Here the question is not
whether the Vice-Chancellor is cor-
rect or nott He may or may not

be correct. The fact of the matter
is that the Vice-Chancellor told the
police that his life is in danger and
the property of the university is be-
ing damaged by the students. When
‘the police receive such s.o.s. from the
Vice-Chancellor, how should it re-
act? I would repeat that let no-
body who at different stages did not
discharge their moral responsibility
to the youngsters, come forward with
a sanctimonious demonstration of
rising on the pinnacle of moral per-
fection and start lecturing others
who, in their limited fashion are try-
ing to discharge their responsibility
as per their contemplation and visu-
alisation,

Coming to the students, everybody
knows that there is discontent among
them. But that is not a problem con-
cerning the students alone. Neither
is discontent peculiar to Indian stu-
dents alone. Discontentment there
will ever be, sv long as dynamic life
and dynamic societies go on; perfec-
tion there will never be. But the
discontentment has got to be solved
in a democratic and poaceful man-
ner, If violent methods ure adepted
for the solution of discontentmant,
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you will throw -the society to pieces
and progress will be retarded. So
long as democracy functions here and
there is responsiveness, there is an
avenue for solving these problems. If
you are trying to by-pass that, then
there will be no future for us. Ican
understand the emotional students
functioning or behaving in that way.
But if those persons who are sup-
posed to function with a sense of
moral responsibility, if they in their
anxiety to get cheaply bought poli-
tical applause start encouraging such
behaviour, they would be doing a
disservice more to their children
than to the students, This is my
reaction on this subject,

SHRI RANABAHADUR SINGH
(Sidhi): Mr. Chairman, Sir, in any
democracy if certain upheavals like
the one that we have just witnessed
in this very city did not happen,
then I feel that that democracy is
dead. It has to come as a part of
the evolutionary process wherein a
nation gradually evolves its methods
of education to take society to that
particular place where the maximum
benefit accrues to the maximum num-
ber of people.
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I feel that it is a legacy of demo-
cratic processes that things are tack-
led as they want. One person has
aptly named this process as ad hoe
crazy. What happens in our coun-
try is no excep¥¥m to this rule which

is almost common in all democra-
cies,

Twenty-five years after Indepen-
dence, the question of student unrest
has taken on a shape and, probably,
we glso at this stage are having more
time on our hamgds wherein we can
really apply ourselves to questions
which have so long been begging to
be looked into. So, at this moment,
it is a welcome opportunity that the
student unrest has caused a debate
in our suclety and in this august
House apart from the fact that other
solutions which have exercised the
Memberz af thin Houne too und which
have to be decried wherein the sirong
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[Shri Rana Bahadur Singh.] use the age-old soporifio to dull the’
arm of the law has finally tried to minds of students. That is not mjl;
solve the student problem by the plea. But I do feel _thﬂt this  jo

lv method known to them. nrxentagon and v»forshlp of Mammon
onty that is inculcated in the students by

I feel that it is in the context of this our educational process should, at
debate that a few points should be this time, be somehow reduced, and
studied. All this debate that has when a student comes out of the uni--
taken place here has initially re- wversity, he should not be a wage~
volved round one basic aspect and earning machine wanting the pro-
that is economic aspect. Every Mem- cesses of that earning, but he should
ber has tried to make out that our have that adjustment in him which
education fails to provide job- as per our present thinking and our
oriented education to our young information those students do deve-
people. 1 do not think that a deve- lop in the Western societies
loping country like ours is in a posi-
tion for the next 15 to 20 years to MR. CHAIRMAN: He should con-
provide meaningful jobs to all the clude.
students who graduate from our uni-
versities. It is impossible. Our coffers SHRI RANABAHADUR SINGH::

have no money for that. This is the last sentence.
To talk all the time of providing affluen . )
job-oriented education to the stu- The more t societies in the

dents invariably creates the problem W.ESt are producmg. . t_ype of students.
y e h . with whom economicg is no longer the
that we are putting it into their minds ;0 "brimary factor. I do not think
that once they come out of universi- ;.70 oo : 0 _
; ! quite achievable in the near
ties, they are fit to get jobs. The .. .\ s Al that I wi
total thinking of students is an end y us ot 1 wish to dra\’v
ional the attention of the Government to is
product of our educationa process;. that they can only solve this problem
What is our educatlon:'stl p-rocesi.. by going deep into it and by not clos-
When we talk about reforms, we on o ing their minds to the fact that job
reach the stage wherein we try 10, :0p4a4i0n .is not the only answer.
create a job-oriented feeling for W Va
the students who come out of H ofl = R}_
our universities. Even when we SHRI P. " MAVALANKAR
have created job-orientation feel- (Ahmedabad): {f Mr. Chairman, Sir, I
ing in our s‘udents, that they will welrome this debale on student un-
get their jobs, that problem is some- rtest Levans2 T ihink it is very useful
ithing which must be looked into ! necessary ‘hit we in this country
now hecause what we are facing as discuss the prohlems that are faced
a student problem today is an accu- by our young generation. This prob-
mulated result of our policies for lem of student unrest is not peculiar-
the last 25 vears and what is going ly an Indian problem. It is a prob-
to be the nature of this problem 20 Jlem: which is @« global phenomenon
years from now is munageable today. and it arises out of many causes. It
Su, when we talk about reforms in is also true that the university cam-
education. it iR time that we stop puses all over {le¢ world todav are, so
giving mammon the central place in 1o speak, en rapport with each other:
this whole theory. T is time that a  if something happens in Brazil, it has
atudent who goos to collepe should  its repercussions in Japan:; if some-
come out with something mnore in him  thing happens in Furape, it hus  its
that the mere aingle-mindedneun  of  repercussions  in Agin.  This, in a
irying 10 gef money to avhieve a cer-  sense, 15 good because when students
toin  standard of life. T do not ot this  all over the place feel restless, they
momoent think nor do T plead that we  alio know that they sre belonging to
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the new times where everybody
thinks that he or she belongs to the
new whole world. So, let us have
this larger perspective in view.

Secondly, I do not think it will be
right to look at this problem from
any partisan or political angle. I con-
cede that political overtures cannot
altogether be avoided because this
problem of student unrest is caused
not only by educational factors but
also by political, economic, social,
cultural and religious factors—all
kinds of factors have combined. But
I want to view this problem from a
strictly non-partisan angle; and if I
may say in all humility, I have been
geaching and lecturing in colleges
and Universities for the last 23 years
and, therefore, I may claim some
knowledge of, and close acquaintance
with, the problem of student unrest.

Student unrest is not necessarily
bad or unhealthy. Indeed, sorne unrest
is to “e welcomed when the unrest is
for change, for dynamism, for mean-
ingful dialogue and for purposeful

endeavour. It is only when unrest
takes a turn towards violence and
destruction that we feel that it is to

be criticised and avoided. We must
make a distinetion between unrest and
violence. It is very necessary tnat our
yong people should have a sense of
law; thev should respect public pro-
perty and see to it that it is not des-
troyed. Therefore, unrest and violence
have {o be separated. Violence has
to he punishad. But I want to ask this
hon. Fiouse and all concerned whether
we are aware of the deeper violence,
the violence which stems out of breach
of promises by the clders, by the uni-
versity hodies, by government legders,
by wvavious political parties, the vie-
lence hat stoms from  the delays
caused by the machineriey In the
Government or Univeorsity /).

MR. CHAIRMAN
may try to conclude.
S8HRI P, G. MAVALANKAR: I do

not wani to take much time. If you
allow me n couple of minutes more...

The hon, Member
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MR. CHAIRMAN: He can take 4wo
minutes more.

*=€I:IR1 P. G. MAVALANKAR: I was
saying that we must be aware of the
violence which arises from the deerer
malady of the society.

Teachers also are responsible to an
extent because unless there is quality
and integrity on the part offl the
teachers, I do not think the stndents
will Ye able to have the satisfection of
learning.

“-fiR. CHAIRMAN: The hon. Mem-
ber’s time is up.
N~
SHRI P. G. MAVALANKAR: Only
two more points and I have finished.

1 want to suggest that the unrest also
is caused by the fact that there is a
tremendous lack of communication
between the teachers and the students
and between the elders and the youth.

The dialogue with the students is so
necessary, and, in ecertain respects,
with the growing generation it is
absolutely necessary. A very humane
and a personal feeling of intense
warmth and understanding for the
students is required and the students
must be made to feel that they are also
heing cared for by the elders and the
educational authorities and, further,
that ihe elders have a sens-~ of concern
for them. If all this happens, {ihe
problem of students’ unrest can he.
if not avoided., at least partly solved.
We must also give our students a
chance to participate in the various
academic bodies and the various allied
activities.

I.et us not forget that the =ludents
are cestless all over the world, not
only beeause they are finding faull in
the Umvergity matters. In fact  the
youlh the world ove, are 1'051[0.«% b~
cause the youth of the modern limes
have a speclal intorest which  they
hawve acquired and they have bm'fm:‘c
hypuoerisy-hunters. Whoerever  they
soe it, whether it bo in the olders oy
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in the leaders, they spot them out
and revolt against them.

Therefore, I suggest that this prob-
lem ef students’ unrest should not e
looked at only from the point of view
of partisanship or from political over-
‘tones. We must look at it from the
larger angle from the international
‘angle. Here, I would like to guote
'‘what Prof. Arnold Toyntee says in
bis very fine and recent book ‘Surviv-
ing the Future’. He says the youth
possess two qualities which they must
contrive to retain:

“The virtues of youth are disin-

terestness and open-uninterestness.
Hold on to them.” '

With these two qualities, if our youn-
ger generation can be encouraged to
go forward. I am sure, all will be
- well with India and the world.

Thﬂkf you, Sir.

GG .
»§ QR o T W T (Frarc
) S §9 e gfaaiady & a
Tl g &Y vaT & 9 q27 & gawnw
2 | e ATOT oy & % gw «r F,
frad ¥ o' faarderdY ¥ S o wig
ar:qg‘n:{r_an aftox Na ) Fgeh
Fxf are wgr o {5 o ¥ fedr
e ®r FAT T T, FE qvag TR
afeq fafsa wrae, a3 i wfer
ST F4 g1 SQ T a0 qeraT 1
st gt gfratadea ¥ | %t wh
wu @1 vf 1 qfg Sdv S ¥ 3Ae
T WY &m0 Anfed Ay AY faar @r
g & 1 & AT A aq@ w= A
k¥ faandt wred § fir fer oF Fed
wift ®2k F arw A w10 W FEwTT
e § o Farr agrq IaT avemy faer
wg 1wl Y frE g ol & e
fieendt ¥ wo dferfewre gar o 3w ¥
§ ) AR o e wagd ¥,
wefeaY % o a2 w3 W w6 cerer

DECEMBER 15, 1972

Incidents in 368
Lokt *Varsity (Dis.)
F aa w4 & afwd ¥4 famdi § 19
T T FH AMT A FAT F G, TAR
T T TG A G915 ¥ F=a] F7 HIA
g ® i w@T 4| HA Agl wiew (®
of; &g i ¥ faa¥ =% §, g9 TEd £
fFeaarasig, o 95 ® & 7
e @ X & wes i ad
93 fa@ *T fagix aF 1 wlxa
§ gqoar wwear g fF ww a=a
g™ G §, WHT WAl §, aH
swai & Al fee frer w0 s==r a8
[T WA FC A | g ZH W FAd
§ &1 TS AN g wd § 5=
agd WAZ &1 04 §, Ak A g, Ag
gfratass @ gift wfi § | 25 A
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
\,{EROF. S. NURUL HASAN): Sir, a
very large number of points have been
raised by hon. Member. I would have
liked to deal with each and every one
of the points, but some of them have
not found it worth their while to sit
here and to listen to whatever sub-
mission 1 have to make 1o you.-_ Si#,
the most important criticism was made
by Shri Jagannath Rao Joshi of the
Jan Sangh.

SHRI HEMENDRA SINGH BANE-
RA (Bblkwara): 1 am here to represent
him,
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and

_ PROF.S.. NURUL HASAN: If this
Is the Parliamentary tradition which
We want to establish, I have no objec-
tion.

SHRI HEMENDRA SINGH BANE-
RA: He has gone for some important
Work; I am representing him.

SHRI VASANT SATHE:. This kind
of proxy will not do.

PROF. NURUL HASAN: 1 will
start with the points that have been
raised by those hon. Members who have
taken the trouble of bYeing present
here and then in passing, I will take
up points of those who are not pre-
sent. First of all, I want to take up
the point of my distinguished friend,
Shri Jyotirmoy Bosu. )

'THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
‘TRANSPORT (SHRI RAJ BAHADUR):

You have well used the word ‘dis-
tinguished’. . ..
PROF. S. NURUL HASAN: The

word ‘distinguished’ js correct and the
word ‘friend’ is correct and he cannot
deny this.

SHRI JYOTIRMOY BOSU: Thank
Yyou.

PROF. S. NURUL HASAN: I want
to draw his attention to a slight in-
accuracy of historical fact in what he
said. He said that during the British
days the Police did nni enter the cam-
pus. I was a student during British
dayvs. 1 have seen police enter the
campus. I have seen police beat us
up all. In 1942 I was just a young
lecturer trying to proteef. to the best
of my ability. the studens of my uni-
versiy from nelice firing and from all
the n'her beatings. And, Sir there
are oy number of people of my gener-
atlon and older in this House who
tould never have forgolten.

SHRI JYOTIRMOY BOSU: The
British aeldom entered cducational in-
#titutions.  Did  you  ftorgel  about

Principnt Dr. Erquahnrt refusiing enlry

_think that my hon.
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of Sir Charles Teggard, Police Com-~
missicner into his college? Sir Char-
les Teggard was later the Vice-Chancel-
lor of Calcutta University.

PROF. S. NURUL HASAN: I don’t
friend should
become an apclogist for British rule,

SHRI JYOTIRMOY BOSU: I am
not. You are following all their bad:
habits. You are making it still worse..

PROF. S. NURUL HASAN: I think
that when such a serious matter is dis-
cussed, even for securing a debating
point, factual inaccuracy should not
creep in. The hon. Member made ano-
ther very important reference. He-
quoted that one-third of the student
disturbances were for better facilities,
one-third were for failed students and
dismissed staff and one-third for larger
issues. Now, I want to crave your:
indulgence to refer to '‘what is called
the larger issues. These figures are
tentative. No detailed survey could
have been made in such a short time,
but may bYe, it gives us some rough
indication. Beiween the period June
1972 and November, 1972 there were
4136 cases reported of what may be
callec broadly, student unrest. Among
these. the incidents of serious troubile
because of regional, linguistic. commu-
nal, parochial and chauvinistic factors, .
were 1395. That is to say, more than
one-third of the total incidents that
have taken place have not taken place
because of a demand for something
which is progressive, because of any
demand which has anything to do with
the campus or the organisation of ihe
universily, bul for issues which divide
one section of our people against ano-
ther.

This is a vory seriovs matter, and U
o nutting forward this matter in all
humility. Again, I have np intention
to seore debating points aguinst various
political parties, U in a matter for
very sorious consideration that within
the short spoan of abouy six mouths or
slightly undoer six months  there havo
beon 1300 incidents where  the issue
i, an izsue ‘which poses o threat and «
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:danger to the advancement and pro-
:gress of the country. It does not mat-
“ter how we conceive of the advance,
but anything which leads to a trouble
on a parochial issue, or on a linguistic
issue or for instance, the issue of the
mulki rules has to be seriously consi-
+ dered, The mulki rules may e appro-
ved of or may not be approved of.
Buy basically, what is the essence?
" How many of the jobs are going to one
" brother and how many are to go to
the other brother?

SHRI JYOTIRMOY BOSU: That is
* the economie crisis created by you.

. PROF. S. NURUL HASAN: That is
 not an cconomic crisis. Let him please
try and understand. There is the role
of ideology which is an important
"thing, and if the hon. Member has
forgotten his Lenin I cannot help him.

SHRI

C. M. STEPHEN: He has
never studied Lenin,

PROF. S. NURUL HASAN: I seek
his forgiveness.....

SHRI JYOTIRMOY BOSU: Shri C.
M. Stephan is the sub-jante for the
Congress party in office.

PROF. S. NURUL HASAN: I seek

the forgivness of the hon. Member, be-
cause I should not have presumed that
be had studied Lenin.

SHRI SAMAR MUKHERJEE (How-
rah): The hon. Minister has not
understood Lenin properly. He has
understood Lenin very wrongly, be-
cause the economic basis is the primary
thing in Lenin. Let im please try to
g0 deep into the matter.

SHRI JYOTIRMOY BQSU: I never
thought that I was going to throw
" pearis before swans.

PROF. 8. NURUL HASAN: I

easily rapeat this cornpummt Once

'Expunged s ordered by theCha:r.
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upon a time I thought that the hon.
Member had made a careful study.
Avparently, under the responsi%ility of
political leadership ....(Interruptions)

SHRI SAMAR MUKHERJEE: 1 am
unfortunately constrained to say that

that is why his place is on the other
side,

SHRI JYOTIRMOY BOSU: I never
knew that I had thrown pearls before
swans.

SHRI RAJ BAHADUR: That is a

very bad word. It may be expunged-
He cannot use that expression.

SHRI JYOTIRMWOSU . o

MR. CHAIRMAN: That will not go
on record. What he has said about
Shri Raj Bahadur and the way he
has put it will not go on record. He
has got a very bad habit cf putting it.
Let it not be put on record. I am not
allowing that 1-3 g0 on record.

SHEI JYOTlB-MOY BOsU: He does
not understand} the English idiom.
Wha¢ can I do?

MR. CHAIRMWAN:

SHRI JYOTI
English idiom, Sir.

It is very bad.

QY BOSU: It is an
I said ‘swans’.

MR. CHAIRMAN: Let him leave it

| allow the hon. Mini-
ster to continue, |

PROF. 8. NURUL HASAN: 1 would
algo like to draw the attention of Shri
Jyotirmay Bosu to what Plekhanow

has written and to what criticism of
economism. ...

SHRI SAMAR GUHA: The hon.
Minister should realise that we do
not all subscribe to the economuc
theory of the development of either
intelJect or civilisation or the valuues

of life. Thbere are other contributions
also. So, let hiyy not harp on our
ideological conviclions. We do not

subncrlbe to 1,hat tht.ory
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qnd
"SHRI SAMAR MUKHERJEE: Let
"him say so, but let him not refer to
" Lenin,

SHRI SAMAR GUHA: We have also
:got our 1deological convictions.

SHRI M. RAM GOPAL REDDY:
‘Lemin 15 not the property cf anvone.
"but it is world zroperty.

PROF. S. NURUL HASAN: The
“hon* Msmber avpears to have taken a
patent.

SHRI JYGTIRMOY BOSU: He
means monopolists? They are then
rpatron-saints.

PROF. S. NURUL HASAN: The

point is that a dangerous ideology is
-developing, and it is necessary that
we should take note of it, and we
should at every necessary step put a
stop lo thig sort of ideology for ex-
ploiting the masses of our students.

SHRI JYOTIRMOY BOSU: Let him
rexplain 1t a little further, What s
.the ideology?

PROF. S. NURUL HASAN: There
-were two specific questions which Mr.
- Jyotirmay Bosu asxed the Government.
"Does the Government intend to super-
-sede the Delhi University? The ans-
-wer 1is: Government has no such
intention. Sacondly, was hijacking an
:act of agent provocateur? I have
already made the stnternent, when one
«of the hon. Members said that it was
.an act of agen{ provocateur, that It
was not in accordancg with the facts
‘as were kncwn to us. If the hen.
Member has any evidance I shall be
grataful if he would let me have that
«evidenes bacause 1 will nog tolerate any
agent provecaieur to create  distur-
bances. . .. (InterPupMens’. Then there
is to be o 'but' also. But if these state-
ments are rade light-hearbedly they
‘could crente misunderstondings and a
_i_l‘eat depl of dificulty, Therefore, the

oh. Membdrs must check up  their
facts before they make such stotemeonts.
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SHRI JYOTIRMOY BOSU: What I

said, I said with a full sense of respon-
sibility.
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PROF. S. NURUL HASAN: Another
interesting point put forward by my
distinguished friend Shri Jyotirmoy
Bosu is that when he spoke he referred
ty lacy ¢f funds with the managing
committees of private colleges. I
never realised that he was such a
defender of private enterprise in edu-
cation. I would not like to comment
any further.

SHRI JYOTIRMOY BOBU: I am
not a defender of private
cducaticn; I only staled facts.

MR. CHAIRMAN: That is how it be-
vomes difficult; you do not co-operate
with the Chair,

SHRI JYOTIRMOY BOSU: I fully
co-operata.

MR. CHAIRMAN: Is this the atti-
tude? We are s.tting late ali the
time. In the place of two hours
allotted, we have taken four hours
ang more. Still you are not satisfied
and go on giving a running commen-
tary on that.

SHRI JYOTIRMOY BOSU: Do you
appreciate that I have not challenged
the quorum ....(Interruptions).

PROF. S, NURUL HASAN: Shri S.
N. Mishra pointing a finger at me ask-
ed: when Mr. V. V. John was assaulied
in Jalpur dig you raise your voice?
My answer is a calegorical yes, 1
immediately sent him a telegran and
I did raise my voice because of the
regsons 1 am going to discuss which
I congider to be the basic and funda-
mental regsoDns.

BHRI JYOTHRMOY BOSU: The out-
come of your meeling with the Vice
Chanoellor?

MR. CHAIRMAN: You cannot help
voursolf!
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SHRI JYOTIRMOY BOSU: You
have found it out; I am in full agree-
ment with you.

PROF. S. NURUL HASAN: I do not
think I have enough time to deal with
the pointy of Members who are not
present; therefore I shal]l leave them
and deal with the other points

SHRI HAMENDRA SINGH
BANERA: He has to reply to ali the

points raised by the Members of the
House.

MR. CHAIRMAN: I cannot force
the Minister.

SHRI HAMENDRA SINGH
BANERA: On a point of order; cer-
tainly he wil have to,

MR. CHAIRMAN: There is no point
of order.... (Interruptions).

PROF. S. NURUL HASAN: I would
like to refer to two small points belore
I go on to the fundamental points rais-
ed by Mr, Samar Guha. Firstly, the
point which I thought in reply to the
cal ing attention I made explicitly clear
apparently has escaped hig attention.
On the 14th Novemtbter, the students’
group went to the university and for
that, the hon. member used tae words
“the Vice-Chancellor escaped”. The
Vire-Chancellor hag a previoug lec-
ture engagement at quite some dist-
ance from Delhi. When he returned
after 7 o'clock in the evening, only
then he heard what had

happened.
Therefore, the imbression that the
Vice-Chancellor escaped is factually
incorrect.

I would very briefly dea] with the
problam of Delhi Universily hefore 1
toke up the other  problems. My
colleague, the Minister of Stale for
Home AfTairs. has already discussed
ot length the ircidents of the 6th
December and therefore, I need not
tnke  further time of the Movse on
that. Bui there are three or four
Inctors which miny be ot interssy to
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the House which have happened. On
tae 6th De:ember, after ihe students
had given an ultimatum to the univer-
sity that they want to take over the
administration. ... (Interruptions).

376-

I cannot help admiring Mr. Bosu....

SHRI JYOTIRMOY BOSU: 1 have-
to keep the House amused to prevent
the point of gquorum keing raised.

PROF. S. NURUL HASAN: There is-
a line in Urdu,

‘@ qrEl 9T A AT A1 @ gar

S o oy & L‘”‘ ¥ J;Jl- U&l

The Vice-Chancellor wrote a letter-
to the Secretary of the Students' Uni-
on saying that he wanted a conmmittee
of teachers’ and students’ representa-
tives to discuss all the problems fac-
ing the students. That letter was, I
regret to say, rejected by the student
leadership which happened to we at
that time present. Subsequently the-
Viece-Chancellor requesteq the Presi-
dent of the Delhi University Teachers’
Association to intervene and try to-
bring about normaley. The Delhi
University Teachers' Assoriatior ap-
proached the students’ union angd said,
“Let us form z Joint Committee eosn-
sisting of the representatives of our
two associations and try to look ijrto-
all the problemg witnh which the uni-
versily was concerned.” The student's
union sought clarifications on a num-
ber of points, which clarifications were
given by the President cf the Delhi
University Teachers' Assoviation. Un-
til now unfortunately the students
have neither responded to the invita-
tion given by the Vire-Chancellor to
join a teacher-student committee to-
look into the problems of the students
nor have they chosen to j2in the com~
mittee propesed by the President of
the ‘Teachers' Associution.

SHRI SAMAR GUHA: Withdraw
the rustication order.

PROF. S. NURUL HASAN: I am
coming to that.



.377Studen; Uﬂ.‘rest cmd AGRAHAYANA. 24 1894 (SAKA) .incidents in -

I will now come to the restication
order. When a delegation of the re-
presentatives of students, which in-
cluded all the office-bearers mel me
we dgréed on three fuhdamental points
in our discussions. The representa-
tives of th. students as well as myself
"felt that these were basic and funda-
mental points on which agreement was
essential. and the students in their
conversation with me agre2d on them.
These points are, firstly, that there is
no place for violence ang intimidation
in the university; secondly, any stu-
dent who is guilty of violence and in-
timidation shoulg be rusticateg from
the universilty; and thirdly, because
a person happens to be the elected re-
-presentative of students, it does not,
for that reason, give him any immu-
nity from the normal processes of the
rules of the university; that is to say,
neither should any student be punished
only because he is an electeq represen-
tative, nor should be escape punish-
ment only because he is an clected
representative.  The studenis ngreed
there is the threat of vioience and in-
with these three propositions.

Then I put’ forward before ihem
the point of view that the issue there-
fore. is not the witadrawal of the rus-
tication order per se the issue is
whether against whom rustication or-
cder has been passed were, in fact,
guilty or they were not guilty. That
is the basir issue. I then told them
that the university had appointeq a
three-member enquiry committee
which went into the evidence. The
cvidence was made available to  the
students. Thev could have made such
represeniation, or put forwarq such
evidence or arguments, before the en-
aquiry commitiee as they liked. But.
except one  student, the othey four-
against whom notices had been given,
didd not care oven to present them-
selves there, The enquiry ceonmittee.
on the basiy of facts, eame to the con-
rlusion {hat these students were guilty
of vielercey and of incitement to viol-
enee,

SHRI HAMENDRA SINGH
BANERA: Al motivateg statements.
2838 1.8---13.

Telated here.
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SHRI SAMAR GUHA:
legalistic approach.

This is a

PROF. S. NURUL HASAN:; We know
who are the politically motivated
people. We know exactly the people
who ars, at the present moment, creat-
ing trouble, who are the disruptionist
elements among the students, who are
preventing them from taking a path.
of reasonableness, .responding either
to the invitation of the Delhi Univer-
sity Teachers’ Association or to the
invitation of the Vice-Chancellor.
The inner story is too sordid to be
I will spare the House
this unpleasantness.

Then 1 said that the statutes of the
Delhi Unriversity make it absolutely
clear that any representation can be
made to the Executlive Council. any
grievantes can be represented to the
Execulive Council, and the Executive
Coun-cil has every authority to look
into any grievances of an individual
student or a body of students and to
redress thoise grievances, if it thinks
fit. Therefore. I said that those who
feel that action has been vrTongly
taken against them, let them go to the
Executive Council, let them give their
evidence before the Executive (‘ouncil,
put forwarg their argument before the
Exacutive Council. If they feel that
they have not been given A proper
chance to defend themselves, let them
bring outl these fa-is before the Exe-
cutive Council. As I have said, I have
no reason to think thal the Exccutive
Council would rotl give them a very
faiy deal. I had further talks with
the Viee-Chancellor ang he has him-
self taken the view thal the Exs2cutive
Council «ill not only be fair but will
alse appear to be {air, which are both
ingredients of jostics,  This how the
mniter stands in resard to students.

1 now wish lo luke up the more
furlnmerto! gueshon which s bheern
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raised by the hon. Memberg and 10
which, 1 think, every Member has
made some contribution. 1t would
not be possible for me to rezount indi-
vidual names and say that these are
the important points that have beea
madz= by each of them, But I would
like to take up the point which sever-
al hon. Members have made and that
ig the question of unrest and violence.

I would like the hon. Members to dis-
tinguish between unrest and violence.
Violence is not merely a philosophical
concept that has to be examined in a
vacuum. If in ap academic insiitution

thera is violence and there is a group

of individuals who say, “If you do not
do this, we will break open your head
or we will force you to do this or do
that”, taen the intellectual life of that
institution will come to an end. This
ig the basic moral question: Is the
university a place where ideas are put
forward, where there is a dissent,
where there is a cross fertilisaticn of
ideas, where argumenis are matched
against arguments or is it a place
where there is going to be the threat
of physical violence? If the threat of
physical violence continues, then no
university will he able to function.
Therefore, 1 woulg like to appeal to
this House to distinguish between two
types of problems, the problem of un-
rest on the one hand and the problem
of violence op the other hand.

Violence is to be condemned in any
democratic society. An academic ins-
fitution can just not function in an
atmoshphere of violence. If there 18
violence, that violence will have to be
put down. The question that Las to
be answered the question the Vice-
Chancellor has posed to the teachers
is: What do you do when there 18
violence? Flow do you stop jt?

Bveryone hag condemned the entry
of police into the campus irom the op-
powile slde. | have myself stoteg that
I do not by any menns feel bappy
when the police has to bhe «alled. But
what does. one do?  IF ihere is viol-
ence and intimidation, 1f there 18 o
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small group of people and everyone
has agreed that the bulk of students
do not approve of violence....

SHRI SAMAR GUHA: That is one-
sided version; the other side s also
there. I can tell you that I did not
meet anyone of party Members from
the Opposition. But I met your party
Members, a number of them, of the
Meatropolitan Council.

PROF. S. NURUL HASAN: The hon.
Member must go deep into the pro-
blem. I could say quite a few things
about his party. I am avoiding that.
The people who owe allegiance to his
party have not tried to distinguish it.

The question that arises is:
a university

Can
funection when there is
the threat of violence and intimida-
tion? My humbl¢ submission is, if
there is the threat or violence ard
intimidation, no university can func-
tion. It has been said there is un-
employment. Of course, there is un-
employment, But on humanitarian
grounds, are we going to take a view
that if a person is not educated, then.
If he is unemployed, no harm is done?
But if a person is educated and he is
unemployed, then Heavens have fallen!

SHRI JYOTIRMOY BOSU: Who told

you? We are equally concerned for
both.

—~PROF. S. NURUL HASAN: We do
not take that view. There are the
masses, Please do not forget that
only, 3.2 per cent of the young people
in the age group of 17—24 are in anv
institution of higher education., The
bulk of our people are outside, There-
fore, as representatives »f peopic, we
should be deeply concerngd wita the
problem of unemploymen{ in generai.
The problem of unemployment is
something thal should cause anxiety
to every representative . the people
and that is quite a correct attitude
But to say that because there is un-
employment among the ecducated
youth, the educateg youih has the
right 10 do things which the ungducat-
ed youth doey nol have the rvight to
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dg, is not a correct attitude. They do
‘not cesse lo be our children ii they
‘are uneducated. We cannot apply a
different yardstick to those who have
Bot had the privilege of going {0 a uni-
Versity. Our hearts should melt equ-
ally- for the young people in general
Whether they are in the universities
or not.

Then, Sir, a justification has been
Eiven about non-involvement. There
are a few problems which have arisen.
The decision that hag to be luaken is:
are we going to treat the students a3
childreh or are we going to treat them
as grown-ups? This is a basic and
fundgmental decision. We cannot ir
the Soms breath ask that the students
should be treateq as grown-ups and
Bivén a voicé ip decision-makirg in
the university bodies and at the same
time say that it is, aiter all, the buoy-
ancy of youth. This is an argument
whose contradiction worries we a

great deal, /’ 321

SHRI VASANT SATHE: Follow the
traditional saying:

i g T AT
T4 framaraly

~ SHRI SAMAR GUHA: We did not
prepare the UGC report. It is the
erudite scholars who prepared it. They
have dealt with student participation
in an elaborate manner,

PROF. S, NURUL HASAN: Another
point has been made by my very good
friend, Mr. Sathe. He asked, if he is
a votér, why can he not be on the
decision-making body. I hope, my
hon. friend is not suggesting that any
one who qualifieg to be a voter should
be on the decision-making body of a
university.

SHRI VASANT SATHI: That has
not been well taken,

FROF. 8. NURUL HASAN: The
puint is that [ am a firm bellover in
the tnvolvement of the student with
the varlous decision-making provosses
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of the university. But 1 am wanting
this not because it is going {o re.jeve
unrest—that ig an unrelated preblém.
My hon. friend, Mr. Stephen, referred
to Kerala Universily where students
had been given representation in the
various university bodies any other
university had given it. And yet,
going back to those figures of June to
November, out of 1729 cases of student
violence in the whole country, 104
took place in Kerala; in the order, it
stands at number three, with Andhra
Pradesh 915 Punjab 187 and Kerala
109. I agree with the conclusion
which many hon. members have
reached that it is worthwhilé associat-
ing university students with the pro-
cesses of decision-making. But all
that I am submiiting is that this
is not going to solve the problems
of the student's wunrest. It is neces-
sary as an academic process.

20 hrs.

SHRI SAMAR GUHA: As a part of
the process.

PROF. S. NURUL HASAN:....and
an edugational process.

Bome years ago, it was thought that
in" a  university, the teacher teaches
and the student learns. That theory
has been completely given up. Now,
it is considereq to be a learning process
where the Lleacher and the students
both participate and there is a mutual
give ang take. Therefore, in view of
this changed theory which is now uni-
versally accepted. it is necessary that
the studentg should be involved in the
process of decision-making and it is
with this basi: thinking that the Gov-
ernment have accepted and have re-
commended to the Stute Governments

te. aceept the Gajendragadkar Com-
miftee's  report  which wants to in-
volve the students. ol every slage

with the decision moking orocess.

1 also
many

agree wilh the ot which
of my hou feicnds have mede
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«tiat all unrest is not bad. 1 think
a certain degree of unrest is essental
if the community of students is to be
alive. I think they are impatient. I
hope that they do not like hypocrisy
if they see it anywhere. I hope they
have ideals which they wish to achieve.
I hope that they are aspiring {o make
their country much better than what
their elders have succeeded in making.

things are welcome signs.

We should not get worried about those

things. We should try to produce a
mechanism in which these aspirations,
this unrest. this progressive unrest of
the youth is able to channclise tgelf
for the betterment of the society-in
general so that education really be-
comes an inslrument of social trans-

rmation. I enlirely agree with the
point  which several hon. Members
have made that education must be-
come an instrument o’ social transfor-
mation.

_rf have, on several occasions, claim-

wel the indulgence of the tivuse, to ex-
press my own dissatisiaction and that

of my Government, with the existing
system of higher eduecalion. I have
used occasionally words which were
stronger than what I should have ured,
particularly, in regard to the examina-
tion system. I even went so far as
to say that though anyone-else may
have faith in this examination system.

I have none. 1 know it from inside
as my hon. friendg here who knowy it
from outside would bear me. t.
having lost [aith in the examing#ton
system angd having submit'ed that we
are trying to do cverything ‘possible,
to persuade the academic community
to bring aboul radical changes in  the
oxamination system—only vecently !
have addressed letters. .

SHRI SAMAKR GUHA: In the teach
MK sviten

PROF. 8. NURUI. HASAN. That s
also equailly himportynt

T am yust grving onu examnpla But,
" what ix worryving is that though the
demand ¢ not that this exanmination
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system is inadequate, that it is not a
test of the competence, and that, under
ihe present system, people who have
not succeeeded in developing their in-
tellect, manage to pass or inanage 10
get high marks, the agitation that
startg in some cases is: lower the
standarg of evaluation, make the ques-
tion papers easier, make the pass per-
centage lower and things of that. szt

' SHRI VASANT SATHE: Just give
us the degree. That is what they
want.

./ PROF. 8. NURUL HASAN: If I maY

come back to figures—I do not wish
to refer to these figures too frequent-
ly—there were 74 cases where this
was the principal demand. This is a
matter which requires very careful
consideration. That the educational
system deserves to be transformed so
that it can cortribute to the social
transformation is an unexceptionable
point with which I find myself, and
my Government find itself, in total
agreemenl. That it ig necessary to
change the examination system is an-
other point with which we are in full
agrecment. That the change of the
educational system would alspe involve
making education more relevant,
making education more creative, so
that the energies of the youth can be
properly harnessed and that they can
be canalised for the welfare of society,
ig also a thing which I could very
easily, readily and gladly concede.
nevertheless most of the issues on
which the unpest has expressed itself
are issues which are far from those

which my hon, friends have mentioned
i this House.

{ SHRI SAMAR GUHA.: Have a nation-
al seminar on all these issues; it will
help. H

- PROF. 8. NURUL HASAN:
havee held several seminars.
Commissions have already reported.
Scvernl  meetings  have been held.
More meetings wil] be held, I can
assure my hon, trinndy-”

SHRI SAMAR GUHA: Mare con-
fuslon will be there . -

We
Several
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PROF. S. NURUL HASAN: The hon.
Member knows the famoug story.
After the First World War, when
Lloydq George wag faced with this
very difficult question ‘Should he de-
mand reparation from Germany’ which
was a very technical question, he ap-
pointed a Committee of five experts,
who were all economists and Prof.
Keynes was one of those, and he got
six conflicting opinions. Therefore, it
is one of the glorieg of the academic
profession that every individual does
independent thinking. But we cannot-
alwayg accept this advices* We will
have to take a realistic view. We will
have to take the lissue:in its proper
setting. We wil] have to lcok at the
whole issue in proper setting. When
I say proper setting, I would submit,
there are twop points to be taken into
account, ’ ’

MGIPND.--L--2086 L.
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Firstly, we must go ahead with the

process of changing the 2aducational
system.
Secondly, we should not tolerate

violence, intimidation ang threat of
violence on campuses.

Thank you.

"

MR. CHAIRMAN: The House now

stands adjourned to meet on Monday

at 11 A.M.

20.08 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, De-
cember 1§ 1972/Agrahayana 2], 1894

(Saka).
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